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LOK SABHA DEBATES

'
LOK SABHA

Monday, August 1, 1977/Sravana 10,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Questions.

SHRI K. MALLANNA: Before you
take up questions, I want 40 make a
submission,

MR. SPEAKER: After the Question
Hour.

SHRI K. MALLANNA: This re-
lates to question. [ put the question
in English: the answer is in Hindi
How can I correct it?

MR. SPEAKER: You can meet me
in my Chamber,

PROF. P. G. MAVALANKAR: My
question is No. 720 and I do not think
it will be rcached. But if you see
the title given to the question and the
question given under that title, they
are different because what I asked

had been removed from the main
question.

MR. SPEAKER' It is desirahle that
you meet me in my chamber and
discuss it; I shal! get it corrected.

Y TEE A GARA | WO GIEqT
¥ qATA & | FZ TF AZT WEAL
T g fF 20 a9 T H W E AR
Ja FWr FATeN Hdl wAE &N @3

2
T E TN I §, amr
frargam ga § 97 & sama g Y
fam 1 ot fafas ga@ § 97 & saTe
M e s § few maEE R
FaTy gH FET Ag (AW 1 a@r
fae fraz & f& e drY draars
T8 & s AfEs faqd g3 o 9w
FT Famd  gW ggi fr=ar =nfeq | foaa
Al F1 9@ faa 5% A qaa
a7 ¥ A afem e @
TFT J9F gd frmEmw

MR. SPEAKER: Please come and
meet me in my Chamber.

wRAl wET oErO & wa faw

*705. st ge=z fag : @7 fan,
A wO™M WX gEpfa @dT O
FATH FT FIT F 7

(%) |1 war  q9r  OER
et Ffar oug faga dm W ®
$, Ok

(@) afz &gt, a1 37 faat &
qfrreror & fag FTC F91 F2W FIT
Gr g ?

frar,  ®sww Femwr ElR
gapfa w5t (¥o va™ ¥ ¥ ) : (F)
(@). faa safaga a1 @ €
WA 4T gAewt F faeadi & s
WY F FAATT WA gIaed q4-
o grawgar & fa7 datfug wx
gferg fer s w & TR
faa Wit dofug ol &<fim  fog
Tw g
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Wt g fag : wow wEnw
far Wi § N qe]g § 99 §
fa s ge ¥ fawr fawm
gfrar & arr @1 faa v 2wy
W ) TEN EH AT /9
1 feadr & 1 Sfes o
FATAT 94T & ZI7 g/ A8 AM-
tfE 1fax FmaPd @
A F gy fomr @ Wk
wATAT  UH q@aT F§ TAE
TFT F@ §, TAR QR
T® OO FA T 9qH
T AMT F 09 37 FY
¥ oz weEm
q ®AT T AT qEFfa #
¢ s dargee @ W3
gfx & A @ FaRH AT
® WX FRTHFFAE FIAGE T ?

E

wond,
ﬂ%g

AR
55,373
A o »

[

13 %

Tlo WNIT WX WX : TZ 3T A
§ sl &7 gag A3y 792 F
AR A1 7 § 1 AfFA 19% g
# fag ow 98 Fd Af 4v A
1971 ¥ Tro MATd, TrTEzz fam
wTE Jeq  IfEaw w5 owaAaT q
JAH A AT AZT T ATIAT T 3TH
IRX IZFAD FIAAL. TP AT
Iq FAZA FAT H 37T 77 0m 0 30507
w8 gty fxa ¥ 3T gATH T ITA
gr owm ¥R F AT IR @O
Q¥FIE W T Tro qIIAT HIT AR
Mo faas Fr=r 9171, 3IFA 61 Az
sgr f& war faga7z A7 3797
g W 2 AAH 2 TR AEY
uFgqd WX WM 7 AIEIT AT F
qrafaewy, JTET WE I FAS-
WA HET BT WET  AEF, AE
ghrafady, 327 39 A7aw #13d
gy feqr

st gax fag: fagaw 1z
wIar A CHT I HC E TA AAF
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¥ W ¥ wiT W wAw amagw qwig .

Yo STA &F W : T JAMA g
q9 FT TN )

st feoit smre ;o AE wEREE A
g fr 7 gmaadi @1 Ak
I F oagwmAr sEmgfe WE
AT 7 o*T AT ZEr & WAG !

Mo FAQ &F &Z : A{IOaA7, TH
T7 qZAFIE AT 75 P WO ®
faz 1974—75 J @AM ATEA &
fa7 90399 ¥y, =@ww framd
(fawg g7=w) *fam 110102
TT A ET | 1975-76 H AT
yrrry ¥ fAT 83,813 ¥q°
fasrq gvimA ¥ fAU 1,19,828 ¥9%
FH Z0 1 1976—7 7§ AT AR
F P 1.02 46870 917 favia wYHA
¥ fa7 1,55.501 *9% @H T
zd A7z H UAT 9¢ W FIE
TqqT w9 3WT &}

*""SHRI G. S. REDDI: May 1 know
from the hon. Mini:ter whether the
amount allotted for the repairs and
maintenance of these caves is mnot
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sufficient and whether he is going to
allot more funds for the preservation
of these ancient monuments?

DR. PRATAP CHANDRA CHUN-
DER: Actually this year more funds
“have been’ allotted for Ajanta; for
annual repairs we have provided one
lakh of rupees and for special repairs
Rs. 2,63,500. This should be compar-
ed with last year’s figures which
were Rs. 1,02,000 and Rs. 1,55,000 res-
pectively.

Similarly for Ellora, this year there
is a provision for Rs, 1,550,000 as
against the actual expenditure of
Rs. 1,02,000 for the annual repairs and
as for special repairs, the allotment
is almost the same for Ellora—a lit-
tle more, about Rs. 23,000 more.

st 9 Wie wfess : @y fasr
qar St aarga f g faat € f=fes-
o FrITAET A Fforst Y A0
W & IT XA E AT TR R
F1E ®FTWIST My 7

Tlo TAY AT XX : qFII7, |

&1 74 g1 grAT &, Fifs 3 faa Na
q I¥ gv &, zAfA7T 37 &1 fawren
@ S ogwAr g, wfww oz ¥
q7a0 & far FiweHFmFT @ §
IT FTEEAT 108 | 3T ¥ Hiq-
T7ofqEe 3, woErEn # 3 3T A
2 WAIT FL7E 21

SHRI A. R. BADRINARAYAN: Has
the Government got an estimate pre-
pared for the comprehensive require-
ments of the repairs to these various
ancient monuments?

DR. PRATAP CHANDRA CHUN-
DFR: That is a very wide question.

SHRI SONU SINGH PATIL: 1
would like to know from the hon.
Minister whether it is a fact that the
m_!intingl which are there in the
Ajanta cave are not brought to the
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original level and the repairs, etc.
are much more sub-standard and not

to the original level

DR. PRATAP CHANDRA CHUN-
DER: It is very difficult {0 say what
is meant by original level because we
are in the 20th century. Even then,
I can say that these three experts
whom 1 have already named, have
checked the type of repairs that are
being done and have approved of it.

Sale of Janta Flats ..

3+
*707. SHRIMATI PARVATHI
KRISHNAN:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government's atten-

tion has been drawn to the fact that
the D.D.A. has sold Janta flats to
the allottees for three times more than
the original price;

(b) if so, the details thereof: and

(c) Government’s opinion thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Delhi Develop-
ment Authority has reported that no
such complaint has been received.

(b) and (c¢). Do not arise,

SHRIMATI PARVATHI KRISH-
NAN: Sir, is it not a fact that the
Welfare Association of those who are
occupying the DDA flats in Prasad
Nagar have brought to the notice of
the Government through the press—
may be, T am not sure whether it has
gone to the Government because the
Minister at that time was not well;
so, perhaps, his department has just
put all the files on his table—the fact
that these particular DDA flats which
the Central PWD valued at about Rs.
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19.000. they have sold it to the low
income group people at prices vary-
g from Rs. 28,000, Rs. 26,000 and
Rs. 25,000 and at the same time the
plaster is falling off and they have
been left vacant for a long time—is
it not a fact, and what the Govern-
ment proposes to do in order to set
right what is obviously wrong?

SHRI SIKANDAR BAKHT: I can-
not derive the question from all this.
What is her question?

SHRIMATI PARVATHI Krish-
NAN: The question is whether there
bas been overcharging?

SHRI SIKANDAR BAKHT: There
has been no overcharging. I am
afraid the hon. member is not seized
of all the facts. Originally when this
plan was conceived, in the !ayout plan
it was decideg that thevy will be
Janata flats. But when this scheme
was advertised, it was adverticed as
LIG and not Janata. Whatever was
the original cost of the flat determin-
ed, the Government is sticking to
those costs. There has been no
change. The misconception might
have arisen out of this that the Janata
flats in the beginning in 1971 in Madi-
pur were casting Rs. 8000, but the
cost of these flats has been gradually
rising The hon, Member is absolu-
tely right that the costs of ground
floor. first floor and second floor flats
are Rs. 28300, Rs. 26,300 and Rs.
25,400 respectively.

SHRIMATI PARVATHI KRISH-
NAN: Is it not a fact that the CPWD
worked out the cost including the
premium on land at Rs 100007

SHRI SIKANDAR BAKHT: It is
not a fact.

SHRIMATI PARVATHI KRISH-
NAN: Since there have been a num-
ber of complaints from those who
bhave purchased not only the Janata
but also LIG and MIG flats in areas
like Munirka and so on that there
has been excessive charging for these
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flats, will the minister institute a
probe into this whole matter not only
of costing and overcharging but also
of irregularities and malpractices in
the allotment of the flats?

SHRI SIKANDAR BAKHT: I do
not know whether this arises out of
this question....

AN HON. MEMBER: Why is he
laughing?
SHRIMATI PARVATHI KRISH-

NAN: What is the joke in it? I asked,
why not have a probe into it? It is
no joke for the people who invest
their hard-earned money into it.

SHRI SIKANDAR BAKHT: The
pricing policy of DDA is being re-
viewed. So. only after that it will be
clear whether there has been any
overcharging or not. At the moment
we do not have any such fact,

F¥ st gedw o o : @At e

WEET, WIAAG WAT AT A SW! qdATqT
fr wfux =2 7@ facao )
& mq F groT grAAIT ®AT AT F ATAAT
aret 7 fF w7 odea F1 far'or
T Ar A3 IAET ¥ g fAaifea
fFar T @1 w7 FF IA wAEzIR
F1 wraza famam 73 fan wew
9w 37 71 frmrwmr 7 wwA @ AT
g ¥ afzarat a7 fFmamv
Qv #1 qf 7

it fawgr v : fagass =@
FT OATT  FW IW I¥A TG WA
g1 AT #F7FATATE | WAT WY
T AT KimmemAr B oo

DR. SUBRAMANIAM SWAMY: 1
share with the other Members the
concern that there iz something
wrong with the way the DDA has
been organising the housing scheme
particularly. I would like to ask the
hon. Minister whether it is not a fact
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that one of the reasons is that the pre-
vious Chairman, Mr. Jagmohan, has
got a terrible reputation of his asso-
ciation with Sanjay Gandhi and
therefore, would he give an assurance
that the newspaper reports that he is
being rehabilitated are wrong and he
will see to it that such people are not
brought back either by the {ront
door or the back door to the position
of importance.

SHRI SIKANDAR BAKHT: Sir,
has this question anything to do with
the original question? 1 ask,

SHRI M. RAM GOPAL REDDY:
Sir, whenever a lady Member puts a
question, he laughs. When I put the
question does he not laugh?

MR. SPEAKER: She has more par-
liamentary experience than most of
us have.

SHRI M. RAM GOPAL REDDY: !
would like to know whether these
janata flats were contemplated by
this Government or the previous
Congress Government and whether
Mr. Jagmohan should not be brought
from either the front door or the
back door, but he should be brought
by the middle door. I want to know
thic from the Minister,

MR. SPEAKER: He need not
answer this question. This does not
arise from the main question.

DR. SUBRAMANIAM
Would you tell me why
give this much assurance?

MR. SPEAKER: No.

SHRI MOHD. SHAF1 QURESHIL
May I know from the hon. Minister
whether it is a fact that the janata
flats are developing cracks immedi-
ately after the Janata Party has
taken over? May ] know from the
hon. Minister what was the cost of
construction in 1971 and what is the
cost of construction today per square
foot and whether ‘there has been cost

escalation and the reasons for this
escalation?

SWAMY:
he cannot

SRAVANA 10, 1899 (SAKA)
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SHRI SIKANDAR BAKHT: I am -
not in possession of these detailg just
now.

MR. SPEAKER: You want notice?
SHRI SIKANDAR BAKHT: Yes.
MR, SPEAKER: He wants notice.

sft e arermw ;@3 FAJT OEF
FI TAARZ 2 | TAfauma €A
1 wwifafefade sarr B
zAfqn FT FATH AT FTHEA  FAXH
TIMAT AT B, IHE FITR HTAT

afee

SHRI SIKANDAR BAKHT: Unfor-
tunately the Janata Government does
nol proceed in an ad hoc manner.
The enquiry is going on with DDA.
The Fact Finding Committee was to
submit its report on the 31st July,
i.e, yesterday was the last day for
the Fact Finding Committee to sub-
mit its report., The fact js that he
has not been rehabilitated and Mr.
Jagmohan continues to be where he
was. Unless there are cases against
him. the Government cannot proceed
against him. Something has got to
be proved against him. Some evi-
dence has got to be obtained. The
Fact Finding Committee is looking
into all the affairs of DDA and im-
mediately after the report is receiv-
ed. the Government wil] take neces-
sary action.

Seed Certification and Production

*708. SHRI VASANT SATHE: Will

the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether during 1976-77 there
was substantial reduction in the seeds
certification programme by the Natio-
nal Seeds Corporation as a result of
the State Government taking over the
Seed Production and Certification
Programme;

(b) if so, whether this has resulted
in deterioration in the quality stand-
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ard of seed and shortfall in produc-
tion of certified seeds and nlsq &Il.l!:n;-f
tantial reduction in :he. earnings o
National Seeds Corporation; and

(c) if so, steps taken or proposed to
be taken in the matter?

L-
MINISTER OF AGRICU
ORE IRRIGATION (SHR{
URJIT SINGH BARNALA): (.a
3&, Sir. During 1976-177 thgre was
reduction in the seed certification
work of the National S:;d; th;i?r:;
i the extent of 51 ec s
gl Government of Pun-

a result of the ol
) ing established a seed cer
jab having Tl

cation agency in the
oration in the

No case of deteri
qu(a?i)ty standards of certified seedt‘:
a result thereof has come to ‘no lhe
nor has there been a short_fall in i i
overall production.ot certified ;'re:-
on this score. During the year 18 .
77 the income of th; P\:rn)a“lzaq aR €

rtification genc) = Rs.
:ée;gsge Correspondingly tl"lerf.-fo‘re:
the National Seeds Corporation 1?0
come from certification declined

this extent.

(¢) In order to offset shorqaﬂs.lu
jts earnings on account of cgrtmﬁca‘n?)n
and production of seeds being 1?:; e’l
gressively undertaken by State le el
agencies the National §eecls Cerpor
tion is diversifying its prpductu‘::t'
programme and strengthening 115
marketing set-up.

SHRI VASANT SATHE: Sir, both
the Estimates Committee and the
Public Undertakings Committee 1=
their reports had pointed out that thle
seed production in the country is
going down. In their Report the
Estimates Committee of 1974-75 had
pointed out that there has _been a
shortfall in the seed production. As
far as the Fifth Five Year Plan is
concerned, i was visualised that the
seeds production would go up from
the base level of 25 million hectares
in 1973-74 to 40 million hectares by
the end of 1978-79. I would lke to
know, therefore, from the hon. Min-
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ister what the present programme is
and the estimateg target of seed pro-
duction of all the three varieties, the
breeder seed, the foundation seed and
the certified seed and how much have
they achieved throughout the coun-
try through various agencies.

SHRI SURJIT SINGH BARNALA:
So far us the Report of the Estimates
Committee is concerned, it is not be-
fore me just now, But regarding the
production of certified seeds etc., I
would be able to tell you that about
1.45 lakh tonnes is sufficient to cover
the demand of the areas now and by
1981 we will be requiring about 30
lakh quintals, that means 3 lakh
tonnes of seed, and we are trying to
produce that much of quantity of
seeds by that year. So we are pro-
ceeding in that direction.

SHRI VASANT SATHE: What are
vour agencies?

SHRI SURJIT SINGH BARNALA:
The National Seeds Corporation. the
State Seeds Corporations and State
Farms Corporation of India etc.

SHRI VASANT SATHE: In vester-
day's newspaper it was pointed out
that acenrding 1o a press release, the
total availability of wheat seed for
the next sowing scason is only about
140,000 quintals. Against a firm de-
mand of 400.000 quintals, a seed short-
age of 260.000 quintals would mean
a fall in the grain of 650,000 tonnes,
the release added. This is the press
release. These are the facts. In the
light of this. I would like to know
this particularly—it must be to your
knowledge also that there are pri-
vate agencies like All India Seed
Growers, Merchants and Nursery~
men's Association and All India Crop
Improvement and Seed Producers
Association. This is from the Report
of the Estimates Committee, page 35.
These private agencies are allowed
to produce seeds which are of sub-
standard, as pointed out by both the
Committees. 1 would say that the
farmers are cheated. I would like to



13 Oral Answers

know what is the policy of the Gov-
ernment to ensure quality of seeds
and seed certification.

SHRI SURJIT SINGH BARNALA:
So far as seed certification is con-
cerned, formerly i used to be done
entirely by N.S.C. Then there was
a diversificalion and State Seed cer-
tification agencies grew up. In many
Stuates they have come up and in
some States they are trying fo come
up. But there is a programme that
almost all the States will have their
own seed certification agencies, So
far as the quantity of seeds is con-
cerned. [ vould inform the hon. Mem-
ber that the reports he is referring to
were not the official reports from our
Department at  least. We  have
enough seeds for catering to the
needs of the growers for the coming
season For wheat at |east we have
got 281,000 gquintals from the NSC.
Then, weg have got about 1,20,000
quinta's from the DDC Due to un=-
timelv reing  in the Punjab arcas
about 40,000 quintals of seed wa9
spoiled. They were thinking of pro-
ducing 90,000 quintsls of seeds. Now
thev have been able to have only
about 50,000 guinials of sceds Simi-
Iarly  Haryvant have 50.000 quintals
of seed which they will supply to
those areas which require them.

MR. SPEAKER:
private acgencies.

He referreg to

SHRI SURJIT SINGH BARNALA:
Some private agencies are in exist-
ence. But they do not keep certified
seeds. Some individuals purchase
from them,

SHRI VASANT SATHE: That gross
as certifieq seed. What action are
you taking under the Seed Act?

SHRI SURJIT SINGH BARNALA:
It does not go into the market as
certified seed.

SHRI VASANT SATHE: I know it
is a fact that it is going into the mar-
ket ag certified seed. That is how
the mischief hag started,

SRAVANA 10, 1899 (SAKA)
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SHRI SURJIT SINGH BARNALA:
Not as certified seed. It goes under
various labels, In the Seeds Act
there is o provision with the heading
“Regulation and Sale of Seed of noti-
fied kinds or wvarieties". Section 6
says:

“No person shall himself, or by
any other person on his behalf,
carry on the business of selling or
keeping for sale or offering for sale,
barter or otherwise seed of any
notified kind or variety unless:

(a) the seed is idendifiable a9
to its kind or variety;

(b) such seed conforms to the
minimum needs of germination
and purities specified under
clause (a) of section 6...."

MR. SPEAKER" So. if they sell, it
is a breach of the law?

SHRI SURJIT SINGH BARNALA:
Tt comes under section 7.

wtgww 3w Avmwr gEw: &
qYErr  FAv qAAr A g e
FTFIT X1 AZ AT & fF o7 ATy
F g1 A agaA ofvwaE IATE
3 ¥ @wET fage o ey
wr §, 99 F 317 geqrfgm A,
aiew  fRae g genfe dw ¥
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ATEHAE & AT SRR &,
T FET TqF  IWEHAT T
wogift arfe 18 axg & feami & o
9T A v =W W g, IAH
AN AR TET E, IART qGT AT
|% 7 farx & ? TazAAE
¥ gz, FTAr WYT waEr 2t
¥ oF IFANT  FRET FAT FT
R &LGHT 7

Wt goite fag @A o S0
FTFIT AizfFFIA QAFTT 2, ITF
faz 7z TOFr TERW fEa
AT f@ = fem w1 T
fegm Far 2 " ag @19 39F
THIFRI FAWAI @T W a™T FAT
13 F FIIT IT KT T
g & TAET M F1 oAaoam
o fFar w@T 0 mAT F9H
#1¢ faamaz &1, g7 femm w1 oy 30
wraT § @ 394 3@ frar I @
arfe @1 fF=w #1 @z faa 1% )
fee Ia% are 38 &9 § =% f&qr IAT
2, fa@ gfewrge a9 #1 am fear s
21 @ AR fee v @ 9 Fw a9
wizwrg adt fear ImAT 2

SHRI P. RAJAGOPAL NAIDU:
This year in Andhra Pradesh the
Government was not able ‘o supply
groundnut seeds. Therefore, there
was great losg to the farmers. When
the State Government failed to sup-
ply, is it not the duty of the Central
Government to supply the seeds?

SHRI SURJIT SINGH BARNALA:
It was not brought to our notice.

Otherwise, we would have made ar-
rangements.

M gwr aw fawerd : A2
¥ srewr & fag & wHfemt @
wid: v dre R W we
e srev gu afzfashor oo )
w1 v @i FNRY ® @ K/
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gHAT T v W R ar A
afz & Magwng? @y * afe-
frdvm w1 wefas wgan g ?
I AT @Y W EAE IT N
afewrd F7 # w91 09T woRw@n
JEr &7 . 9T el WRiRd A &Y
I ArgwiAmET e 27 M
g oF7 7@y B, A7 § mon d
qF amTArE | WA W AsSl AT
Faw masfem et e
Far R off gz A ¥ & @9 ol
9T AT & |

! gova fag w9
974 ot o9 fFm # f& @ #1 q@
fear 7z dre afzerd s gmr &
AT T 9E 7 EoooATE FEA qTan
f& & afrgrrareds v Qgan
2,299 mET M A AN feew
ara Gz FvAT AEAT E 1 IW@ AN
TAEYA qT YT FVH F Az IF A
F Ararr 2 fEw SeiFET ST ER
IRAT FREAVA AT TANE L I F
TT TF AR AU EoJM@T &, A
F7 ¥ Fr 3q 7 77 fer afewrd fEm
AT @1 feer A, W oA AW
fFz ¥z 1 afzerzzs Az
frar, 7 g 21 "%aT 2

Y. dY -

-

SHRI D. N. TIWARY: 1 wanted to
know what contro]l the National Seeds
Corporation has got over the State
agencies.

SHRI SURJIT SINGH BARNALA:
The National Seeds Corporation has
no control over them. They can only
guide and provide them aid whenever
necessary. The State agencies are
independent agencies,

SHRI M. V. KRISHNAPPA: After the
National Seeds Corporation started
certifying seeds in 1963-64, the farmers
developed faith in the seeds and they
took to them, and a part of the green
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revolution took place in this country,
Has it come to the notice of Govern-
ment that later on when the private
agencies' and even some State agencies
entered the market, deterioration in
the quality of the seeds took vlace
ruining many farmers in this country
and bringing many diseases because
of adulteration of the seeds, so tha!
the farmers are losing faith? Secondly,
hybrids are evolved only in jowur.
maize and bajra in India. In these
cases, as also in cotton, cross breed-
ing is necessary. If there s any
defect in the foundation or mothaer
seed, Government would be faced with
a very critical position. So, 1 want
to know whether Government would
consider hoth the asxpects and cxa..:ine
the whole situation now.

SHR] SURJIT SINGH BARNALA:
We constantly keep an eve on the
availability of mother seed. The pro-
duction of hybrid seed is necessary
because that seed is used only for one
year. So., every vear, new seed has
to be produced.

So far as the other question is con-
cerned. therc are certainly some pri-
vate agencies. But we advise the far.
mers that if they purchase seeds {rom
these agencies, we will not be resnonsi-
ble for that seed. Our responsibility
is only for the certified seed which
they are supplying to the farmers.

AR wmare  fag ;. FmoHA
wEteg ¥ ama sz A g R owfraw
Z d /T AT JIE T IT & IGATH
ufer Fwgr oy & 7 afr g, @
geEr 9% fau qur @9 geoaw
2 g9 & T1g X A Fifwer w3 ?
N grifee TN F dEw F I
AN W WA qIW a@r g ar i
IWFY IIA KW FET &0 AW
grere frgmt ®) Fan fie g aw
N g TR A * forg e w O 7

W got fag worer ;W@
o @ wama fe grifae de @
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A F N AT AT qTAT &1 AT
AT A aw AG Awar | A
WX 9rEw w7 & WY g7 99 FQ
Y § 1 W afeeee 9 g g
g T w7 famramr

st axser feg : 71 Ffw
AT FT g IWFT<T ¢ & sEaEw
7 foww g Aaaw @ s
a1 @z dre FTErevw F 3fg e
s fam mm fo9 g femr a9t f& 90
gfama  afgasw & gawr  Sfwaoe
30 wfama gwr ? W & fa=mw
foremma 25 #r w1 W T AW
Fatgr gE?

AT AT §aA dg R oA
gaTfors Y Y 3FE & AT AT A
fagar & @z swifos &€ g AR
sTaTfores g5 97 oY, s srATiE
A WA frose aer 0 W
¥ womar AF 1 GG AvEAT R
FOYEOA  FT J9@T § A 2 wGAT
70 9|7 fq ¥Fo Sivo I=ar W AT
aw fegg gfrafedr & g @
FATAT & T 6 7YQT Wi Fo Sifo gRATR N
A1 qarw fag afafedr & o @
da7 AT { IAET WA ¥ FE A
frama %1 Ffw wofY ot sggear w47

=t geata fag e sgras fo-
FAT T AAT ¢ TG frwraa o
2 BYA FRIC I9 F GETEA H@T
2 9 IH AT IR aEA FAAT AI®
gfemromar g ... (sawamr ) |,

adr w5 fream 3 g @
wr§ o Tro ¥ |

ot wor e fag ;AT Sfefews
A § fe gff sox @AW F 90
qIE ¥ WE 30 YHe ATwAwA
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EWT, WAT T IFET AT FAFT IqE
I FRAG w7

&t guita  fag woamen o S
oA @QE | [ IUC NI
W aR & &% fowmaa ¥ qw @
w1 W qQ Aifew ¥ oy S
ot & v oF@Er Jmo

st wz wwe fag : o1 6 wAT
sfa &o sito Farew fgg gfvafaey &
I w1 39 F1 wfafem zw Ffw
wat a7 femaren W gz Ay #3494
f& ag 2%wm 70 %o v 6 Tow
shr Fo o A1 B AW F A ¥
I TF A AE !

SHRI SURJIT SINGH BARNALA:
So far as variation in the price at 'wc
places is concerned, we will go nto
the matter and find out why the price
is so high there. I will check it up.

MR. SPEAKER: Arybody nutting
one gquestion will nol be getting an-
other chance on the same dav. The
same person cannot go on every cay.
(Interruptions.)

SHRI JYOTIRMOY BOSU: In that
case, I think, the Question Hour
cshou'd be increased to two hours. In
that case you make it two hours, One
hour is not at all adequate.

PROF. DILIP CHAKRAVARTY:
While endorsing your suggestion that
every Member should have a chance to
put cuestions. mav [ join with Mr.
Bosu to request you and througn you
to the Leader of the House that the
Question Hour should be increased to
two hours.

MR. SPEAKER: No. no, it iz nof
possible. (Interruptions).

SHRI K. LAKKAPPA: I will put it
to you straight. The question is that
fhe National Seeds Corporation ot
India is not functioning properly be-
cauge of maly reasons.
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MR. SPEAKER: You kindly come to
the question,

SHRI K. LAKKAPPA: It is a sub.
ject matter of not only corruption
charges levelled regarding the distri-
bution of seeds and catering to the
needs of the farmers of this country
but also supplving sub-standard sceds
to the millions of our farmers.
(Interruptions) The certification sys-
tem which is now introduced is not
controiled by the....(Interruptions).

MR. SPEAKER: There are other
questions also. There are a large num-
ber of Members who want to put ques-
tions. Will you kindly come to the
question?

SHRI K. LAKKAPPA: The certifica.
tion system evolved by the National
Seeds Corporation of India is one of
the reasons for the supply of sub-
standard seeds—becatice it is not con-
trolling it properly.

MR. SPEAKER: Whut .. vour ques-
t'on My Lakkappa®

SHRI K. LAKKAPPA: There is also
a large scule adulteration in the seeds
which are  supslied to the farmers.
Then they are cheating the farmers.
These are the aspects. (Interruptions)
Therefore. I would like to know from
the hon. Minister whether he is poing
into the comprehensive quection that
has been put to him todav to stream-
line the entire system of functioring
of the National Seeds Corporation of
India which has to cater to the needs
of miliions of farmers of this country.
(Interruptions.)

MR. SPEAKER: I think he has an-
swered the gquestion.

SHRI SURJIT SINGH BARNALA:
I have already answered this question.
(Interruptions

SHRI K. LAKKAPPA: The Minister
is not going to evade it; he should
answer this question. [ am requesting
him through you to answer this com-
prehensive question he cannot evade
the answer,
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MR. SPEAKER: Have you any an-
swer? (Inierruptions),

SHRI SURJIT SINGH BARNALA:
It is.more a speech than a question.
That is why I thought I had answered
it earlier also. I do not agree wfth
the hon. Member when he says that
the seads issued by the certifyirg
agencies or the seeds certified by the
NSC or the State certifying agencies
are not good seeds. It is because of
these good seeds thuat the production
in the country has gone up. And rou
cannot say that the bad seeds have
been supplied all the time. This is
wrong absolutely and I am not willing
to accept it. If any specific instances
are mentioned, I will look into them.
(Interruptions.)

MR. SPEAKER: You cannot go or
disturbing. It is not a debate.

st e wew o Tafy s
F i aw s de a7 Ag & o
Gar 217 g F12 forEraw &= @ Afew
TR FAFAT T AT 97 F o1 forrad
Mm@ ¥ AR s 3 3 Tw-
W= Fe frm R g 2 et
I AT == fEar 2 fE oz aa
Fal T AW F FIOOU I IEA A
FHT ®rE 2. AF FT AT W oA &
FIOO g AT 94 F FIA4A @ @I
=g A 10 UFT 97 &1 3w fEar
ol At dEEwEE ETiivE &
@ foe g &

Wl gegm ma 2 fw
gl STORWE FUT @A FT 9
TATONFTO FT 3T &1 wO Ao
fome g &, ag 3@ & g 4
Ffer da w38 R 6 T aw awi
F HTCT N FHY I RO I W
¢ quv fawgy s ?

A FE—Igd W@ ATRAe
Y R RO a1 A
wTertew & famr i &7 O
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gC fast aom ¥ awd & s W
feam Swasiod § war v ®
forg e Y 1 597w & g,
A AR AN FW oA T
famare # @ Wik v we
i ]/ w©wh

SHRI SURJIT SINGH BARNALA:
The question raised by the hon. Mem-
ber is, in fact, a certificate to the seed
certification agency: the seed produced
by a Member of Parliament in his cwn
10-acre field was rejected by the
certificafion agency; this shows that
there are no favours for anybody, even
for Members of Parliament; and he
had to sufter for fit.

There has been, as I have =stated
earlier, reduction in production in
some areas, but there has been alco
increase in production in other areas
from which seeds can be provided.

Memorandum from Kerala Kera
Karshaka Sangam

*700, SHRI . X. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION te pleased to state.

() whether the Government have
received memorandum dated the 22nd
July. 1977 from the Kerala Kera Kar-
shaka Sangam and addressed to the
Minister for Agriculture and Irriga-
tion signed by its President and for-
warded by a large number of M.Ps.
from Kerala, Karnataka, Tamilnadu.
Andhra Pradesh, Orissa, West Bensal.
Assam, Andamang and Goa and Maha.
rashtra;

(b) the demands put forward in the
memorandum; and

(c) the steps taken to meet those
demands?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.
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(b) The main points raised in ihr
memorandum are as followss—

“(i) To take gteps for the im.
mediate constitution of an All Irdia
Coconut Board;

(ii) To restore the import duty on
coconut products to the original leve)
to avoid the fall in prices: and

(iii) To exempt cocontut »il lrom
the category of edible oils.”

(c) A statement is laid on the Tubie
of the Sabha.

Statement

Action taken on the suggeslions is
as follows: (i) Suggestion vegarding
Constitution of a Coconut Bocrd:
Views of major Coconut growing
States in regard to the proposal for
the constitution of a Coconut Board
‘have been ascertained by the Govern-
ment of India and the proposal 18
being further processed with a view
to taking a final decision.

(ii) Swuggestion regarding restora-
tion of import duty on Coconut pro-
ducts to the original level: Regarding
liberalisation of jmports of Coconut
oil and restoration of import duty,
inclusion of copra/coconut oil under
the free licensing policy for import of
edible oil seeds/oils for direct con-
sumption, has been made. The guan-
tum of import duty on coconut oil has
been kept at a level as would ensure
that the sale price would be on par.
or near par, to that of indigenous
coconut oil. The import duty origin-
ally prevalent on Copra still continues
to be operative. Further in order to
safeguard the interests of Coconut
growers in Kerala, it has been decided
to allow imports of Coconut oil 1nto
the country on a restricted basis. The
Government is constantly reviewing
the situation so as to ensure that the
import policy does not clash with the
interests of the coconut growers.

(iti) Exemption of Coconut oil from
the category of edible oils: Coconut oil
is used us raw-material in soap and
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toiletry industries. This does nnt, how-
ever, detract from jts importance as an
edible oil. In the industrial secta: the
demand for coconut oil tends to be
clastic depending on the price level
Use of cononut oil for edible purposes
is, however, inhelastic, and has, there-
fore. a significant role in the ~conomy
of the country,

SHRI C. K. CHANDRAPPAN: In the
statement the hon. Minister has stated
that the Government has already got
the reports from various States in re-
gard to the formation of the {aconut
Board and that Government is proces-
sing these for a final decision, In view
of that, I would like to ask the Mnis-
ter to tell ux what is the opinion ex-
presesd by the various major Coconut-
producing States in regard to the set-
ting-up of the Coconut Board and #.so
in what direction Government is try=-
ing to take a fina] decision, whether
we can hope that a Coconut Board
will be set up.

SHRI SURJIT SINGH BARNAILA:
We have received the proposal from
various States, from Kerala....

MR. SPEAKER: The J\linister reed
not read out the whole thing. He may
only indicate which are the States
which are in favour and which are the
States which are against.. ..

SHRI JYOTIRMOQY BOSU: Sir. ycu
are controlling.... (Interruptionsj.

MR. SPEAKER: I am not controliing
him; I am merely pointing out to him
what Mr. Chandrappan wanted to
know namely, which are the States
which are in favour and which are the
States which are against. That is all
that Mr. Chandrappan wanted to
know.

SHRI SURJIT SINGH BARNALA:
All the coconut-producing States wre
in favour of it. Now the matter is
under the consideration of the Govern-
ment to set up this Board.

SHRI C. K. CHANDRAPPAN: Ir the
last part of the statement Government
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hag stated that it cannot consider ci:cn-
nut oil as a non-edible oil because use
of coconut oil for edible purposes is
inelastic! I would like to know from
the hon. Minister whether it is not a
fact that 80 per cent of the coconut
oil produced in the country is used
for non-edible purposes and only 20
per cent is used for edible purposes.
If that is so, will the Governmenl ctn.
sider coconut oil as a non-edible oil?

SHRI SURJIT SINGH BARNAL
It is very difficult to asses how miuch
is userl as non-edible because there
are some Slates where coconut-oil s
used as edib'e oil almost by the entire
population, Therefore, no proposal is
under the consideration of Government
to treat it as a rnon-edible oil.

SHRI N. SREEKANTAN NAIR: Is it
not a fact that the manufactucers of
coconut-oil and other coconut products
stand in the way of the coconut pro-
duction heing given a fair price?
When the prices of coconut fall,
they do not reduce the price of the
coconut products correspondingly but
when it rises, they raise the prices of
their product so much so that the
agriculturists alone have to suffer lusses
while the manufacturers reap th2 Lene-
fit: i this not so?

SHRI SURJIT SINGH BARNALA:
This is mainly a question for the Civil
Supplies Departmenrt and I am not in a
position to answer it just now.

SHRI G. Y. KRISHNAN: The Minis-
ter has said that he is not certain sl out
the date on which they will be taking
a decision on the formation of the
Board and also the location of the
Board. May I know if Karnataka will
be considered for the location ¢f the
Board us it happens to be the sacond
larges! coconut growing Siate?

SHRI SURJIT SINGH BARNAILA:
The matior has to be referred to vari-
ous Ministries. It has to go to the
Law Ministry and then to the Minis.
try of Finance also: then a decision of
the Cabinel has to be taken and then
a Bill has to be prepared and »rought
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before Parliament. All this will take:
some time.

SHRI K. MALLANNA: On account
of import of coconut oil and its pro-
ducts from other countries, the local
people are very much affected and are
not being encouraged. In this cointext
may I know whether it is not possible
lo stop import of coconut-oil and ofber
coconut products? Secondly what is
the total production of eoconut oil and
other coconut products in this country?
Is it on par with the requirements of
the country?

SITRI SURJIT SINGH BARNALA:
Imports cannot be stopped altogether.
but they have been restricted.

I am not in a position to supply the
fizure of the total reguirements of the
country,

MR, SPEAKER: He has acked
whether the production is sufficient to
meet the requirements of the country.

SHRI SURJIT SINGH BARNALA:
No sir, it is not.

SHRI M. N. GOVINDAN NAIR: 7he
Minister has said that coconut il js
used as edible oil in certain States.
May I kitow which are the other States
which use coconut oil as edible oil.
apart from Kerala?

SHRI SURJIT SINGH BARNALA:
A part of the population of Karnataka
also uses it as edible oil.

DR. V. A. SEYID MUHAMMED:
Are there any definite criteria for
deciding whether a particular oil is
edible or non-edible or is it decided on
an ad hoc basis?

MR. SPEAKER: He wants to know
whether il is on an ad hoc hasis or on a
scientific basis that coconut-oil is treated
as edible oil. Am I right?

DR, V. R. SEYID MUHAMMED:
Not only coconut o0il but other oils
also in general,
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SHRI SURJIT SINGH BARNALA:
Whichever is used as edible oil is
treated as edible oil.

e fielt Frdaea oo g
qISTsR
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= fwan, aamw sqam uie oA
wal qg IAR AT FA TG -
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(F) #ar =FER T WA
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(WMo wam ww =7) : (F) T d@ Ay fafaw qzrea
o (@) farmogmom o ta 7 afgsi #1 fuqwo faed
frar &1 fafga 2 -
ay W Tfag fazat Fa
1974-75 5941 245 6,186
1975-76 6,951 325 7,276
1976-77 15,430 411 15,841

(afrar memw a@ faarfaai #1afaa £33 g7 )
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SHRI V. ARUNACHALAM: While
this Government is providing facilities
to teach Hindi through Indian langu-
ages will the Government come forward
to teach Tamil, one of the richest lan-
guages of the nation, through Hindi in
Hindi areas?

DR. PRATAP CHANDRA CHUNDER:
Some books have been published by the
Directorate of Education, under the
self-taught series and we have books
like Hindi Tamil Swayamshikshak,
price Rs. 3.80, Hindi Telugu Swayam-
shikshak, nrice Rs, 1.50 etc. Tamil and
Telugu lJanguages can be taught through
Hindi medium and that is being done
through the special books published

under the self-taught series.

ot s wwmr @Ry oAy
St F wEAr Jvgar g fF ogmed oy
ai®s fzr & faaq 4 fe= wifead
T o g &Y  ar SRy grea St
3, AZ AFFATL AFI AT E W IF
feedY @t &1 U wEeT FT 99
wfys g wias safaswa s fag ot
Tad fHo wra Y SUAY & T IT @A
F1 AT AE FI7 F fow Farw &,
fgar & 37 T1 w17 faar @w
T qT faq1T L ?

Tlo SAIY F+% ¥+F: The fee is very
small. Actually it covers the postal
charges for students residing in India
The fee is Rs. 20/-.

qg TET FHAWE 20 To HIT ITH
FTawt Tad wifaw 1
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MR. SPEAKER: His question is: Are
you willing to exempt them?

DR. PRATAP CHANDRA CHUNDER:
That can be considered.

st IW@A : TH AT T WA
f& s wramt #1 faww g1 afuor
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Rs. 1.46,381 and expenditure —
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SHORT NOTICE QUESTION

Effect of Phenformin. Drug on Health

SNQ. 28. SHRI M. R. LAKSHMI-
NARAYANAN: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government are aware
ihat Phenformin, a drug used for dia-
beties constitutes an imminent hazard
to the public health;

() whether it is a fact that this drug
is being widely used in India; and

(¢) if ro, what steps Government pro-
pose io take to prohibit the use of this
medicine?

mrm wir af@E sao aft
(st T e ) ;o (F) FWA R
99 ¥ fA%9 37 JETATT FT JTAFTN
geare %1 § f& da¥a T smufoer
FT Tqem, foeqr ww Feamw fawmr
WYHE § HAA A AT ATAT FAGHA
ammT vF 791 qT gRfAn giAEew S
w 2fy o mamTAgEzEr &
az zAT 79 FAFeq & fAT 0 grAw
g 2|

(@) 37 Z90 § FAFHI F1 ITAA
iz FeAm T fan i & &g
quAz ¥ ATE A AT T Zarzql
F gAA1 H IAFT TAE AE g
frar ST

() Fawrt F T3q 97 gfady
FATAT ATT T AZT TH 999 qT FHILC
Tq &7 % faoasii @ AN F9 §U
fagre v 72 2 1

SHRI M. R. LAKSHMINARAYANAN:
Before putting my suppiementary I
have ont a submission to make.

My question was tabled in English....

MR. SPEAKER: This is being raised
every day. Please put your question.



33 Oral Anewers

AN HON. MEMBER: How can he put
his supplementaries unless he under-
stands t!lxe reply?

MR. SPEAKER: The written answer
is given in Engligsh. ... (Interruptions)

SHRI M. R. LAKSHMINARAYANAN:
The vital question is that it is the con-
vention of the House, ... (Interruptions)

MR. SPEAKER: The answer Iis
supplied to you in English,

SHRI M. R. LAKSHMINARAYA-
NAN: Yes. it has been suppliec but
what about the supplementary ans-
wers?

MR, SPEAKER: He is entitled to
answer in Hindi. The interpretation
is there.

SHRI M. R. LAKSHMINARAYA-
NAN: The interpretation is there; I
do not deny thai. But when the hon.
Minister replied there was a lot of
noise in the House and I was not
able to hear what he said. I was not
able to hear the interpretation pro-
perly. He knows English very well..

MR, SPEAKER:
coming up.

Everyday it is

SHR1 M. R. LAKSHMINARAYA-
NAN: It is not coming every day. It
is the right of the members to know
what exactly the Minister says., in
whatever language he says. We must
be able to hear what he says....(In-
terruptions)

«t T wwew fay : wew gy,
Aq AR WTE G qg ¢ fE X
gza €Y wmr feely ot @ | HefY
wgiea gt # wwra 2 gwa § v wrg
Y gzew oy wTy Iyt A v awy § fw
fedy ey o wETw waey & fxav
WHC | TH AE $E FT I 37 &
AT AT T RE | AR AT
g fam wrar &

1877 L.S.—2

-
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MR. SPEAKER: I have already
ruled. I am not allowing any further
debate on the matter. Under the
Rules. it is provided that a Minister
can reply either in English or in
Hindi. If there is any mistake in the
interpretation, the mistake is due to
not having proficient interpreters. We
are trying to get as many good inter-
preters as possible. I know English,
and Hindi speeches are not properly
interpreted. I am trying my best to
remedy ift.

SHRI M. R. LAKSHMINARAYA.
NAN: The question is not whether
they are interpreting properly or not
(Interruption) I have one submission
to make before I put my question.
Unless I am able to know what the
Minister says, how can I put a
supplementary?

MR. SPEAKER: The same difficul-
ty arises for others, Please sit down.
When a person speaks in English,
there may be persons who may not
understand English. They also have
the same difficulty.

RROF. P. G, MAVALANKAR:
May I respectfully submit one thing!
You were ijust now pleased to ob-
serve that the interpretation is not
satisfactory. Sir, may I tell you that
the interpretation which has been
going on for the last several years in
this honourable House is quite satis-
factory? There is always a case for
improvement or betterment, but, be.
cause of the noise, the interpretation
of Hindi or English is not coming pro-
perly and correctly. If there is com-
plete silence in the House the inter-
pretation can “e heard well, and it is
good, Let us not blame the interpre-
ters.

SHRI VASANT SATHE: I support
him. I know both English and Hindi.
I can tell you that the interpretation
from English to Hindi is very good.
There is no need for complaining.

SHRI M. R. LAKSHMINARAYA-
NAN: There is no question of any
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bad interpreiation or that interpreta.
tion ia not good. Only I am not able
to hear because of the noise. That is
my difficulty.

MR. SPEAKER: I may tell you—
the main difficulty is, when somebody
pufs a question, others go on talking.
He is not allowed to put the question.
If they keep silence, then, everybody
will be able to follow the proceed-

ings.

SHRIMATI PARVATHI KRISH-
NAN: May I respectfully submit one
thing? The interpretation is all Tight
and is helpful. We are not able to
hear it because of the noise here. So,
we want that something has got to
be done about the machine also. Even
when there is no noise, because of
defect in the machine—even when
there is absolutely pin-drop silence—
we are not able to hear the transla-
tion. Therefore, something will have
to be done about the machine's Jefect
also. I am not an expert. But, [ am
telling this out of commonsense.

MR. SPEAKER: You are correct.
We shall see what can be done about
it.

SHRI M. R. LAKSHMINARA-
YANAN: Sir, the hon. Minister has
given in his reply that phenformin
is being used in India for the treat-
ment of diabetes, He has also accept-
ed the need for the minimum use of
this drug in this country. The ques-
tion is—not whether it is used by
minimum number or maximum num-
ber of people—but it concerns the
lives of the people of this country.

I would like to know whether this
drug has been banned in the U.S.A.
without even consulting the manu-
facturers as to its adverse effect? Do
we have any machinery to assess
whether this drug helps or harms tne
users? I would like to know what
steps the Government propose to take
in safeguarding the lives of our
people? The Government has not
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taken any action ‘yet in the matter;
it seems they are still gleeping. The
Minister says that he is just consider-
ing this. I am not able to under-
stand why it should take sp long. I
want to know now whether Govern-
ment has got any body or any machi-
nery to check such hazardous types
of drugs so that the lives of the people
of this country can be saved. Why
should there be so much delay at all
in taking mwaction? Sir, some time
back. when the question about the use
of mexaform and other drugs
came up....

MR. SPEAKER: You will please
put vour question. He will answer.

SHRI M. R. LAKSHMINARA-
YANAN: 1 have not completed that.

MR. SPEAKER: You have already
put two questions, Let him answer
that.

SHR] M. R. LAKSHMINARA-
YANAN: Sir, this concerns the lives
of the people.

MR, SPEAKER: I am giving you
another chance,

SHRI M. R. LAKSHMINARA-
YANAN: They have not taken any
action so far. Some time back when
a question regarding the use of mexa-
form and other drugs was put to
him, he said....

MR. SPEAKER: That jis all right.
You have already put a question, Let
him answer that.

SHRI M. R. LAKSHMINARA-
YANAN: Such an evasive reply
should not come from the hon. Minis-
ter. His reply should be correct and
that should be replied in the interest
of the country and the interest of the
lives of the people of this country.

MR. SPEAKER: You will have the
chance of putting your second supple-
mentary,
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SHRI M. R. LAKSHMINARA-
YANAN: Sir, the Minister said that
a minimum pumber of people only
are using this. I want to know how
many of them are using that drug in
this country.

MR. SPEAKER: You please sit
down. Let him answer that. 1}

T ¥ ot oy xar Y AR wifeg
s e o d g
zar A & wifgg 1 fow wY frwr
N frd 2, 3w B N S-wfaw
T F wfge ) o w3 Wit
&, TEHET qre g, Iw A o ¥w v

would request the Minister to answer

that in simple Hindi so that every-
body may understand that. Also you
will please be brief.

st TwAREw oA, § omoR
I FEmfAa A9 W 539 & wey
gearfaa we=ai @ fagrga sza &
q1g Fgar Aga g fa gwTdh s
/A @ 2 g avEY 39w
¢ oY qug gz o 3w FAw &, A
TUET TIE! G R, I GI W7
Jzmar 1 safoer § @ g
qgEg &1 AWF g Arfge fa o
sfegrg A & 7z 25 FAE FT AWM
2o wrw Fogr weT | @ER
Afar gF o 7 fmgm 0 =@
Atz g gz mEr 7 fw fea faw
FATERz-~faw  faxg A g faw-
faw INE——zA T ATAT 1 HEAIT
g, A9 wrz "z oz o faw-
faw  F9EHz, fam-fag 7@ Ok
fag-am gwrg | & I F &
AAAG  AIEG T TUA A1 AIT FE &
Y qAT AT, FFHFE TG W@
gy & oz ) =t & aveas
WA AT A T JEETD §X
A arfgm o

qg 91 SA-gEa g4 8, ag fow
F1 TET RTAT ATfge, F A I@TAATE
W1 wre Y § 39 FY 4g 7av A @y
afgn, wifd 37 92 T FT LT AW
M) W A9 W9 aw e V-
AT F@T T AN TEF IAC AT T
W oW qw wET q@W 0 G W

FT LEAATA AE w1 Wfgw 1 S
I F T AT T QAU T FEAT
arfgr 1| q==T ®Y A ag T & aE
wfgg 1 @@ T gk ¥ W
frFremr =g« g @Y § TAmE
f& fir-fEm =Y #Y ag zar =Y oY
afge ... L.

fHq, FAHH AT FAAT T
27-7-1977 % "'f7 zrzvq wrw gfoean”

25-7-1977 1 wifer fr ar
ag wywe (Iafedy) # fag geam
¥ ATE A T G AT R
ur  wafy ox sfreew am R E,
wift THOFT §@T X Gy dET
ff @8 & W@ F1 @AW
> fo # 7z @ o T g
f& FTHr qF  GET 7 FA-BIIEA &
Froor Afiew-ufasifag ams wit-
Faz fFy  waFR wfew gwiE g
TAATT ATET § | qTAT A F O T
Sy @3 I @ | & |9 &7 A
I T AT R 1 Tw faw @ W
Tt fergr s =nfyw

dr-wifrr  ©F o wwfy @
foq wgag & oo & fAg @A & &9
¥ ¥ fearomr 21 wgee & g
for wwfad) *7 €@ §WT IW@IT A
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WTH W7 G §, I W g Q@ SHRT M. R LAKSHMINARA-

) YANAN: Sir, I seek your protection.
w § fawer fewr av ew 31— The hon, Minister gave a long reply.

iy s—fafuw  swre @ e A part of it I was able to hear, but
AT W G WEA I F G 9E0- a mujor portion of his speech I was

- not able to hear because there was a
oy gy A% P eoh Q | T lot of noise in the House. Moreover,

TATTAT A (A¥wAT & &9 § JaA the translation is very slow. If this
type of thing is going to happen, what
%t E I-‘Tgﬁ! s et is the use of putting our questions to
e wiefgai—a o gF A the hon. Minister? It is better we do
m g (1) gesfaa  afar &9 not put questions at gll. I do not
N know why we should have such a

TTAHETHTEY, FATIENTHIES, THTTAHHT- system here.

I can understanq Eng-

aRe, @ifz (2) ardEETETEE, 9@ lish to a certain extent; I can under-
Sawriaa R stand Tamil very well. If the Hon'ble
W ' Minister has taken a vow not to

speak in English, then he can gpeak

MR. SP . & ils ma in Tamil, the language in which he
e besn EAKE? These details may spoke in Madras during the election
) time. During the election time, he

spoke in Tamil for a short duration.

.. come to the question?
oF qd ¥ gty el &7 AHEFT
¥ fou Tar [ avEa E__nqﬁgﬂ SHRI M. R. LAKSHMINARA-
< . YANAN: Moreover, Sir, he spoke in
T é 3_'":' g7 A ftfh nlﬂgii English also at some of the meetings.
® A H W AAT A AT WgAR Now the hon. Minister has said that
g 6 T & zarsar % _____ the drug is harmfu] only to a certain

type of people and it is used by a
minimum number of people, But my

. previous question has not been
knl:vf: S-PE:&E?@ :;?:; 1:3 ::;ztsit;? answered. (1) What is the number

) ) e of persons using this drug in this
:nn;dlzgpstietgs to consider its ill-effects country? (2) How many persons nad

died due to use of this medicine in
this country? Has the Government

raw got any figures for this? Will the
T WAl A% Government see to it that all these
t‘lﬁ BRIl fot amFTd ST Ei things are taken care of. In the case
X W ¥ @A of Family Planning, the hon. Minister
£ 99 N W h d that d of
- . assure at an awar
o qm gt @1 a1 wE wawT Aw as .

LA .. N Rs. 5000 would be given to the
¥ My gur @‘—-Q’!ﬂ' L2t v deceased family. Whether the hon.
ﬂﬁ fort g | fR 21 oTEERT H— Minister would consider similar type

- 2 & of award to the family members of
AR ¥R AA—IH e ﬁ the deceased due to consumption of
sfaera a1 &, ™ fau gw a o this drug?
orqeq ¥ fgzrga & ¥
™ T . fe s SHRI S. C. DAS: Sir, I am on a
W XA (A= point of order. The hon. Member

15571
FER

afs gwe @@ Y has sought your protection, We also
forsras w@ A seek protection from you. The hon.
ur o 3‘{' ’ﬁ Member must not put a question im

gt Tq 1 wfrasm s g% & such a way that he makes a speech.
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of order.

st ' Tw amemw s, G
v § famua frdgw g fe wedft «=
AW WA F AT JATT T% 7 o
T wf o e AT ¥ A
g7 f wdY g d @, AN |
fa-FAedt greft @, 1 g T AR
T @ gaRam Aaw A a0
R T2 OHEE F qIT WYX RS
T TIER FEAT 9T @ )

MR. SPEAKER: Nobody prevents

you. We want you to be brief and
precise.

SRAVANA 10, 1888 (JAKA)
MR. SPEAKER: That is not a point

sft TR AW : AWA, T TH
qgr T GABHEA &1 § Wi SaSE
TR T qATN qgT X I3 fayr Mmn
fs 5 gom Ty 39 & fAu w1 &gy
may & & Far gEw fmo o femn smea
™ & A g 9% WIE & g W
w1 war % & ora wzTq wav Av, @ agl
wafrm HamT ar 1 z@ETg H § a8
Tar g fr X zm am T Nfew 77 ®WrE
f& wud fawm ¥ 2 g8 ATEEH
afrs & @@ 1 gw 2w afaw &
<@g AR & o1 gATR I & afws
% forg faar #¢ Y & aemra fafe &
IAFI g 3 1 & awar ¢ fe 0w W@
ar 15 fam ¥ gurdr g oy FHEE
gy s 1 & @it sty ey &
TS FTAT § W T AT FY AT
asfig wre & 1 afew o §, A
W, Sfemr W, Fg A, d
W1 §, waEr W B, qorae i ], 9%
W gy Y 31 7 ot agT 8 )
(srawt=). . . wrEnd o @, fady
g, wre wrE qm & ag 5¢ fr § w90
® g ey 79 § a1 ¥ oo
TETHT AT Y WIEHT Y THSAD TG
¥ g | agi T on S & §, ] I
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§ 6 gftwr 912 ¥ wrg wiwr & wgw R
* fag qw ¥ 3 fe7 w0 & AT Ay
a1 |

TET AT T AW T g g,
T B ge g o @ § e
drET a ¥ e S gd &
Bt T gamk fawm § A & W
wife wafer S AT § sg AT IR UE
g oz wfoaew s faar ma @,
A1 gHA TFIIE | €Y T@ a9 9 fgEraw
Efra w3 ald § odT a3
it 9 G T e & € o,
adY sfaeeg Fma T T g e
FEAT T |

|

o G0 WMo ATANET : HANG
g wgied, & A wvey qdy
& ag qo wgan § o wn ag a9 &y
g fr g} 2w § wgag & Afmd &Y
et 9fqad g W Wi SO ajA
T BT A § T THIC Y A ATRAT
g I FT gEHIE A TrATfa® €7 &
@ T R ! o fawfedr ¥
qAATG @R Hdl A T O§EA
F1 ag wrvaTaq 3 {6 a7 a@r @
Tel afes wIC it A gtdfas Y qgreat
2 e s=dwmer & wgde & Affm ax
sfogw wET oA g, SHF Tk § WY
IR FEEN B IT 9T QF 04T ?
TR Well St A qg qamar @ F
AR syt § 70 g9 7 U g |
& sfasy Fwma mar &, & ;v § 39
F oY T FEE fF fow wTon &
g 9 8 X sfady T v g,
F FTI7 T T ANR & AT ALY ? S_IA
ag Wt Farar § f sagar v off s
9T FHT ITAT §, TG TE | & ArE
% ag qear I g fr swefafes
detfaqe wre fvear o &, for &
TR N ST § =t § § T/
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¥z o gevdy vt ¥ i evea
warew garg wiea s ar aff ?

ot Trw Areaw : i, e o
& R gog 3 & fay wdd, & aww
garg §m, T & xfedw s g
oW § W i W g arawrd
WA E | Y & =T e 9v )
for a8 «F v o fafas s &
wirayIRamaswar g% §,
wie ov @ § R W9 93 g
O T | wT T AT KA
fag ®1 1o wrdo Ao 2o ﬁoﬁa’z,
QT E, G 9T 5T F1 A SN q1Aw
£ | wifs =\, $189 T F g
I FOT FOT TH 1 I JTAT 727 2
AT fedt felt g ¥ @Y @1, @ AR
A AT IIATE | AR A w734
Toq # 15 T $T I A« &1 fwe
TR 58 AT AT T E | HAS WA |
ST A IA A7 § W I A FFH
qfaz A Tgaamisr qg F91=
2gg, sofegma | e
TATEGY F G F AT LS T A
TN &9 &N Ag qgar, f& F w1
T W TRAATT F2 1 o7 F I F 4,
MEFFE &1 @ M1 & FT
faar wfx =9 & ™ @ g
Tregfadtyr faega @on @ € Wy,
w1 I F ¥q ag I Fr oA,
A FY F1IR T A | I WIAT T390
AL F1 AT IEAAT FI, §F a9 qwL
¥ I AT |

s ITRA : AT HAT AT FT S5
FATFTS T |

PROF. P. G. MAVALANKAR:
Please ask him to answer my ques-
tion.
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MR. SPEAKER: Let him complete
the answer. (Interruptions).

PROF. P. G. MAVALANKAR:
He has not answered my question.

MR. SPEAKER: Mr, Minister,
otherwise you wil] be advertising a
particular medicine.

(Interruptions)

st UW ATCAW : I¥ §TA F gAAT
MR EO a1 Y FTH [T | g2 K
WET FT T & O TG AAQA
FEAIT ISET AT € | d@r  A@Y
graT =rfze | ArFeT agE ¥ | @ ™
frar. & 3 aff gm0

o o Ato wWEAA®T : HA
e vl ¥ fg=y & |99 § 9 quT
qr 97 FI@ IAT AfHT )

W TR AIAST : N9 ATHFOT
ATEA F1 I3 AT AR ATAFTL A
f€T & woAT T9TA FT 2

Sto Yo o Aradwy : ¥ g &
RAT A FEWg 1o A & fF
g M W AgAg & TR ¥ d&ar
sfead azdt wr @ § 7 afz gr, ar
ga% fag el g2 avg v zavwi
FTETATH FT T & 39% fay cara sa=g
TR 7771 § foa7 ggdmewgy)
AR A f Tafew qEifagma are
zfear, faamr  Feaaric am=f ¥ &,
39§49 AFAT Fot AT gy AlwET
F@ fr agt ?

St UK AEN : FAT. TH TN
TEC F F1E g AEY ¢ fr forw &
7R g 7% 5 gt agt Tfad
F A0S F) deqr q@A @

SHRI VAYALAR RAVI; Mr.

Speaker, Sir, the hon. Minister has
mentioned in his reply that there are
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some medicines available for the
diabetic patients. In view of that,
may 1 know from the hon. Minister
whethes he is aware that these medi-
cines are very costly and the poor
people cannot afford and whether the
‘Government is taking some steps to
reduce the prices of these medicines.

oft Trw areraer : AT § A /AT
1 uf ww A W A g
seETA R QT ? Az & wfy et
W FAT | WA FX AT G H4T Al
FAFT I AT AT AT
fe & oo #zq 7@ I v A ;@
AEA a9 AFAT £ | AT A FT qIAA
wg 2 fe o g o g T fr 2w
TH I &7 T T4 0T, Afaaw FT&F w0
Ny, 71 A AE WA M gafeo
qza & wifa T anfed

TR 7 T 99 faw &, 730F g
Zrat o 7@ § 1 S A1 gL e wg
2 ToEAE AT OF Z99e 54 47
fama =t & gafeq g 3 agw @1
g f& AursaT A T SR F7 TY
gfgwma Aoy 08 W €1 91 AEA A
fe mer AT 3 1 safag gw
39 &1 aamaT u® fea fa wa s gama
&1 zifer sz o wafam F—aa=
AT T, I% 9413, fagw 9w,
AQ NE, 99 WEW, qUT AA, forareia,
ATTHTAT TH, g3 AHvAL W, TG
fras w7 wifz g7 = 1 Hifaw
qEAT TaTd § U G A E | TEA
g @H, a9 /E |

Tlo wu fag : s&" Fr§ wg
wefF T imiTor g
faa®r 1% AT AWl g% g@YT |
AR L 1 A T & QAW E-CF AT aT
f& it oaddr § T3 & W @ E
ITF qEEa g &1 gawr § faw v
fe @ s & sava & fops & & waT
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wgrea & goar g fe  dwlw Qe
v fresr Ry azT & aua
TRT@ NI FI 1@ &
fagq % wafoer Wik ww 3wy &)

MR. SPEAKER: That does not
arise out of this.

DR. KARAN SINGH: It is a drug
for diabetes.
1Y faeft & o Ao & ofF &Y
TTIT TR TEAT, XWX Y famme-
fawet gut &, =1 t7 waw A W
ATAET AW A A 13T o A A
I FTAT @Ay QATAT G ATAG E 7
gar A fF comA ¥ AT qav N fF
AF0T A {7 AT U FAT IBAT &

U Jar g4 wgreq ¥ wgr
GAGA F waTar AT, AT W
qaaz Wi ¥ W 7GAT FT A g1
AFATE | AAWHATZa aF &1 ¢ &
THSI IZHET AT ] @ A Y, WAl
e tEF g9 ¥ fou wm w=w
IZA A @R

At UX AR : F JgrAAE 2T
Torfag ot 7 agq TRIATTE, WHT OF
v gar @ At wnfaa fawa Frgar
gaifar & o9dt aud § 43 g gam
T TATIO KA Y gAY oY § fagew
e fx &7 o gami &7 amw faa
&, ZA U AT g WeN T 3717 |
A AT Arwr §, ST AT o K gE A
g ar g 1 foarsiia, amw, FIA,
qFEAT |

SHRI KANWAR LAL GUPTA:
On a point of order, Sir. The hon.
minister js suggesting some medicines.

But he is not a doctor and he has no
licence.

T ARET AT TAC WIT Wyt
agt #¢ W@ § 77 wEarl & 9w
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I® aTe 9T " wrf oiefoat ¥ &
oie W W AwATT P WY N I A
forrirerdl few gz gnit 7 & oy wear
wgw £ fe g W@ @, ag ¥aw
TRT ® wfwwe v wfgy, s@
wgRg 1 AgY, for & e o TTeEw
L A

M. SPEAKER: Under law, no one
can prescribe a medicine unless he
has a registration certificate. 1 do not
think the minister hes a certificate.
Therefore, he cannot prescribe any
medicine.

ol TX ATCAW : AT AT WA
ey, oF sgaa § f& Qfrar &,
weig N M AT g, s TN I
MAPNE, el Fgawda g

TMo Foifag N 1 7« ¥ weay
I §, S &1 IAT AT A7 |

= &1 sz @y 2 fe dxda
wraeg WY TEAT A graT 8, |ife 9
T & 0t § g A, A AR
WX IT FY UAS F FOF a9 & |
AT 9 fag o /1A ¥ 6 FEA 92T
TaTee Wt ¥ | wAOET ¥ oF Ty oar
urat & owew §+09 92 gfaewa s
fear mar W avd gET Y AT AT
FT €% T% F faar 131 | 7 FU
mr ff dwdm gregfam g 3§
R zRw™ A FL 0 oar
9T # TEy dF0w I rEAw
Fat v fear a1 1 zafar § woq
WWa & wrE 9 &Y F AR
R g fF W & AvdA W oTRWE
T B wwST § | Frey = foF 1 ey
it O aga A & faar 7

TR AT R IR AN AT
ardeT ¥ £ aWT AT THIT 9T X
sforew g2 oy T oy wgt w &
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ATt qgt 0w ot ot W e,
n® wur | AT ot el fay e
woft oy &1 & 3w ¥ ey wen
f& T I ¥ 9 qge ¥ AE N
TR R N AR qE RN,
IJUET CEANTT ¥ & |

@ aAran ) agan § 5
QW a% FroTaE T w1 Qo ®9 ¥ far-
o € FT 6§ X T fawar &
TWARNH SmarrEw

T® WA QA& : Gnr-FEgT ®
WIAT |

st W ATOAw ;W 9§ WR
sT @ & dfew faodt ow, wiw
T FA L, O ) TE I g7 aet §,
TR ATE I3 & AN ) Wy A vy
T ?

. —re

WRITTEN ANSWERS TO QUES-
TIONS

Committee on Expansion of Drought
Prone Area Programme..

*706. DR. BAPU KALDATY: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government pro-
pose to appoint a Committee to ex-
pand Drought-Prone Area Programme
while considering the 6th Plan and to
consider resources, criteria period of
selection of these areas; and

(by since the drought pattern is
changed, whether the definition of
smal] and margina] farmers for Cen-
trally administered sponsored schemes
in the selected areas ig being recon-
sidered?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) The definition of small and
marginal farmers in Drought Prone
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Aress -has been recently revised to
enlarging its scope. A statement
giving the details ig laid on the Table
of the Sabhe,

Statement

The revised deflnition of small and
marginal farmers is operative in seven

L o

states, namely, Andhra Pradesh,
Gujarat, Jammu and Kashmir, Kar-
nateka, Maharashtra, Haryana and
Rajastban out of 13 states covered
under Drought Prone Areas Pro-
gramme. Revised definition of small
farmers as a result of which the scope
has been enlarged, is as follows: —

(in hect.)
State Irrigated areas Dry arcas
1. Andhra Pradesh 1*50 300
2. Gujarat
(a) Arid areas—Kutch, Banaskantha, Mchsana . 150 7-00
(b) Semi arid areas—other DPAP districts of Gujarat 1-50 3-00
3. Haryana—All DPAP district 1°50 7°00
4. J. & K. Do. I-50 300
§. Karnataka Do. . . 1°50 3-00
6. Maharashtra Do. . . - - 150 3*00
7. Rajasthan
(a) Arid areas—(Bikaner, Jaisalmer, Barmer, [Nagaur,
Churu, Jodhpu, Jalore, Pali) . . . 1*50 700
(10*0in
Jaisalmer)
(b) Semi arid-areas—other districts of Rajasthan . 150 3°00

For purposes of marginal farmers,
halt of the holding size identified ms
small holding will be treated as mar-
ginal holding for the purposes of the
subsidy under the programme.

In other D.P.A:P; states, small far-
mers include farmers with land hold-
ings only upto 2 hectares in terms of
dry land or 1 hectare of class irrigated
land. Cultivators with 1 hectare of
dry land or } hectare of class I irri-
gated land are classified as marginal
farmers.

ageret @ & famfm weman
W

*712. ot frae Wi : w7 Wi
i fewrf 7ot 3 TR &Y F @@
fr .

(F) T AR LTI HY ATA-
O ¢ 5 wgerdy fa § 1@ dary a3

fasfeaa amar geafugy & agar wr
oF guear a9 1% §; WX

fog oo ) (%) ofF, &

(&) sTFIT aqr Wi o
% qrO agEY R § wfRdt 5
@I H I T #T TE
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oAe werAl ¥ il & et w1
qaT |wTaT & Wi I9y gwe § o+ 99
fegral, A woA frgmw ¥ wEe ®
wreori ¥ agerd grargfeat « e
few) *7 arTd wETE T & Y
g ¢, & fag wwfee aqr ey
s e ¥ § : (F) werwew F
JNEA KT ) 3 ¥ 5 a9l ® wafg
¥ AT TR A
ol ¥ aferfad v, (W) weTeRE
oot &1 24 w0 wafg ¥ ofafaa
FE, WX (1) DYEEER RO # 7
q7: A FEAT 1 T TR F7
g <1 7€ & fe & wrefas wroemt &
FTOT AATAT BEA FAT g AIHSAT
¥ @EgFQ Grvgfedl gry FRAW
Mt N fau € wegwER I@TRA
wui # W § IEA F fAg
¥R =o g fafaar =faa &3
Iq IR AX FEi, foagid gwrafas
URGAAHT F FO q7A @ Flaar
T AN # o1, #F1 oafadw &
gfaad } FT qIRTE—FTTHA *Y
ot fawrfoor &t 7€ &
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Viciation of Delhi Magter Plan

*713. SHRI KISHORE LAL: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased {o state:

(a) whether any violation of Delhi’y
Master Plan by official agencies dur-
ing the emergency came to the notice
of the Government;

(b) if so, how many such violations
have taken place, their places, time
and the officials responsible for it be
mentioned; and

(¢) is the Government contemplat-
ing to take any action against the offi-
cials or agencies responsible for such
violation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(a) A statement indicating the
place, time and agencies responsible
for such violations is attached. The
responsibility for violations would
ordinarily be that of the agency con-
cerned, unless otherwise established.

(¢) No action is contemplated at
present.

Statement

S. Name of Area/Scheme
No.

Time Official Agency

I Ricttlement Colonies [in agricultural green belt):

(1) Patparganj complex (Kalyanpur, Khichripuri,
Trilokpuri and some group housing pockets) *  1976-77 D.D.A.

(ii) Sultanpuri in the north of Railway line from

Delhi to Rohtak.

(iii) Khanpur in the south of Mehrauli-Badarpur
Road.

(iv) Gokalpur complex in the north of Wazirabad

age.

2 Commercial Development:

(i) Underground shopping centre in Connaught
Place (inner circle) arca, earmarked for re-

creational and under-ground parking in the zonal

devclopment plan

1976-77 N.D.M.C.
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S.No. + Name of Arca/Scheme Time Official Agency
(ii) Hotel-cum-inn in the north of Mandir Marg
adjoining Birla Mandir, in the arca carmarked
for religious institutions . . . 1977 N.D.M.G.
(iii) Sidharatha Enclave (near Sunlight Colony) in

the area earmarked for residential use & neigh-

bourhood parks and educational purposes * 1976 D.D.A.
(iv) Shopping complex in front of Jama Maniid in

the area carmarked for recreational use. - 1976 D.D.A.
(v) Sho gpmg Oentrc under the Dcfencc Colony

Bri - 1976 D.D.A.

3 Transport Centres-cum-Commercial Schemes:

(i) Transport Nagar-cum-Commercial Scheme in Municipal
the north of Wazirabad Barrage Road in ag'n- Corporation
cultural green belt arca. . . 1976 of Delhi.

(i} Transport Nagar-cum-Commercial Scheme m

Samalka village (Rural arca). : 1976 Do.
-+ Change of land use from ‘special mdustrn:s’ lo ‘ins-
titutional use’ (1II'T) ©1976-77 D.D.A.
A Zoning & Sub-division Reculations:
Certain instances of the violations of the sub-division
regulations, permitting more storeys, coverage
ctc. against the provisions of the Master Plan
were noticed.  The above violations 'changes
were umlu.mr\laled bctv.\ cen 1975 and March
1977. . From 1975 v D.D.A.
March 1977,
6 Moria Khan & Fhandewalan Areas:
(i) Changc of land use m Jhandewalan area from
*flatted fauorlcs” to* commercml" area (about
9 acres) . 1976 D.D. A,
(i) Chan re of land use from flarted facmnxs to
“residential”® (area 18°5 acres® and from “‘truck
terminal®™ to “rc'ndentln.l” (7 acrcs') in Muud
Khan area. « - + 1976 D.D.A.

Job Orlented Higher Education in
Rural Areas

(b) if so, the details thereof, and the
method adopted for selecting Uni-
versities and Colleges for the imple-
mentation of the said scheme?

*714. SHRI K. MALLANNA: Will

the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Government have de-
cided #o give assistance to selected
Colleges and Universities for making
‘higher education job-oriented in rural
areas; and

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b) According to the
information furnished by the Univer-
sity Grants Commission, a scheme for
restructuring first degree courses te
make them more relevant to the rural
environment and to the develop-
mental needs of the community, and
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to link education with work and prac-
tica] as well as fleld experience has
been formulated by the Commission.
The essential features of the scheme
include combining the academic com-
ponent of courses with some applied
components suited to the real prob-
lems and work situations. This would
require the introduction of relevant
applied disciplines related to basic
subjects or subject groups and re-
orienting conventional courses in such
a manner that students can apply
theoretical knowledge to ihe problems
of the region through field work, pro-
ject work, extension etc. 'The Com-
mission would provide assistance for
purchése of equipment, books and
journals, setting up of workshops and
laborm lories, pilot plants, etc, and for
appoir tment of additional staff. In the
first phase. the Commission proposes
to ideatify 100 Colleges in ~onsui-
tation with Universities and experts
where the scheme of restructuring of
course could be tried out.

Plan for Tapioca Cultivation in Tribal
Areas

*715. SHRI N. SREEKANTAN
NAIR:. Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state: o !

(a) whether a scheme for Rs. 18
lakhs for the promotion of Tapioca
cultivation in the Southern and
Northeastern regiong have been appro-
ved by the Ministry, as reported in
the Times of Indig dated 16-7-77;

(b) whether the Tribal belts of

Kerala are included in the schemes;
and

(c) if not, reasong therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
'to (c). No, Sir. The proposal .: still
in the formulation stage.

AUGUST ), 1977
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Aiq to Public Schools by Forelgn
Agoncies

*716. SHRI] MANORANJAN BHAK-
TA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether certain public schools
are getting aid from certain foreign
agencies; and

(b) if so, facts thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b) The information
is being collected.

Admission of Traineeg im National
Centre for the Blind, Dehra Dun

*717. SHRI BHANU KUMAR
SHASTRI:
SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether no trainee has been
admitted into the National Centre for
the Blind and its Training Centre for
the Adult Blind, Dehra Dun for the
last two years; if so, the reasons for
stopping admission;

(by the amount of expenditure in-
curred on the Centre during these
two years, while there were no
trainees; and

(c) how many blind persons are
stil] awaiting admission on the
Centre’s waiting 1ist?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A statement is laid on the
Table of the House,

(b) The National Centre for the
Blind consists of Schools for Blind
and Partially Sighted Children, a
Workshop for Making Braille Appli-
ances, Training Centre for the Adult
Blind, Sheltered Workshop, Central
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Braille Press and National Library for
the Blind. Separate figures of ex-
penditure for each unit are not main-
tained ‘because of many comimon staff
members, services etc. However, cx-
penditure on the whole Centre in the
last two years was as follows: —

1975-76 : Rs. 24.17 lakhs,
1976-77 : Rs, 22.74 lakhs.

(c) A somewhat unusual practice
of maintaining a sort of a waiting list
of all those who applied for admission
on their own had been adopted. In
March, 1977, when the Centre was
ready to recommence admissions, 214
persons who had earlier applied and
were on the list, were asked to send
in their revised applications. 89 of
them have responded. Their cases.
along with other {fresh applicaticns
received by the Centre. will be consi-
dered and admissions made according
1p available vacancies.

Statement

The Training Centre for fhe adult
Tlind is the only unit of the National
Centre for the Blind which admits
trainees for training in engineering
and non-engineering crafts. The task
of this Centre is purely to offer train-
ing and not secure employment. The
1rainces are provided free board,
lodging. clothes, tuition and medical
facilities,

2. By January 1975 a number of
1rainces had refused to leave the cen-
1re after the completion of their train-
ing, unless provided suitable empley-
ment of their choice. Even when jobs
were offered to some of them, they
declined to accept these jobs as they
did not come up to their expectaticns.

3. The overstaying persons and
those under training resorted *o 8
number of strikes. disturbances and
-demonstrations, disrupting the normn«al
functioning of the Centre. After
January 1975, therefore, it was nct
possible to admit fresh trainees till
&)l the overstaying persons had left,
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The last overstaying person left after
the middle of September, 1976,

4. The Government have since
revised the prospectus and fresh ad-
missions are expected to be made
shortly in occupations that offer better
employment prospects. This is being
done in the light of the recommenda-
tions of a technical group which has
also recommended that this Centre
should be reorganised into a National
Institute for the Visually Handicap-
ped, carrying out research, trainiug
personnel and providing certain cru-
cia] services like the production and
distribution of books and &ids and
appliances. The Institute is expected
to be set up in the Fifth Plan period.

Financial Amsistance to Siates for
Housing the Rural Poor

*718. SHRI P. K. KODIYAN: Will

the Minister 6T WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to staie:

(a) whether any State Govern-
ment has sought financial assistance
from the Centre for constructing
houses for the poor in the rural areas
on a massive scale as the one lakh
house scheme of Kerala;

(b) if so, the extent of assistance
sought and the main details of the
scheme submitted by the States; and

(c) the action takep thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) At the time of the
Annual Plan discussion for 1976-77 in
November-December, 1975, the Gov-
ernment of Orissa submittegq to the
Planning Commission an Integrated
Housing Scheme for implementatian
with financial assistance from the
Centre.

(b) The total cost of the scheme
was estimated at Rs. 75.00 crores, out
of which Rs. 42.75 crores was required
during the Fifth Plan period, Out of
Rs. 42.75 crores required during the
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Fifth Plan period, the State Govern-
ment mentioned that a sum of
Rs. 10.00 crores was available under
the Minimum Needs Progremme, For
the balance of Rs, 32.75 crores, the
State Government proposed sgharing
of two-thirds of the amount by the
Centre and one-third by the State
Government. The State Government
suggested that its share of one-third
of the amount of Rs. 3275 crores
should be provided by LIC as a loan
to the State Government. -

The cost of a house was estimated
at Rs. 1800. This estimate had an
unskilled labour component of Rs. 400
out of which the beneficiary was
expected to contribute Rs. 300 in the
form of labour. Thus, the net cost
worked out to Rs. 1500 per house,
The standard of accommodation
visualised was a room measuring
149 and a Kkitchen measuring
8'x6’ along with a verandah; the totai
covered area would be 350 sq. ft.
The scheme envisaged construction
of houses for five lakh landless fami-
lies in the State over a period of six
years ending 1980-81.

(c) The scheme was examined in
the Planning Commission which
found it difficult to accept ‘he pro-
posal for two reasons. In the first
place, the Rural] House-sites Pro-
gramme which was approved by the
Nationa] Development Council did no*
provide for construction c¢f housess
huts and any modification in the
Programme would require the appro-
val of the ND.C. Secondly, ail the
resources available with the Central
Government as also those of the LIC
had been taken into account while
formulating the Fifth Five Year Plan.
As such there was no surpius fund
available either with the Central Gov-
ernment or the LIC.

Reorganisation of Centra] Universities

*719. SHRI PRASANNBHAI MEH-
TA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it has been yrged that
all the Centrally run Universitiea
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should be reorganised and commis-
sion of enquiry appointed to go into
the working of each University,

(b) if 80, how far it hag beea ap~
proved; and

(c) when the same is likely to be
set up?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHIIN-
DER): (a) to (c). Represantations
have been received from the Delni
University  Teachers’ Associatiorr,,
Jawaharlal Nehru University Stu-
dents’ Union and some sections having
interest in the Banaras Hindu Uni-
versity for inquiry into certain irre-
gularities alleged to have becn
committed by the authorities of the
University of Delhi, Jawaharlal Nehru
University and the Banaras Hindu
University  respectively, The reo-
presentations are being examined.

Alleged Politics in Sports and
Atheletics Activities

*720. PROF. P. G. MAVALANIKXAR
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:

(ay whether special efforts regard-
ing training funds ete. are made
available to potential and talented
players in different games to quali-
fy and enhance their skills ana
techniques so that they would ef-
fectively and successfully participate
in Olympic and other international
championships and competitions; and

(b) if so. the broad details thereof®

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Training and
selection of teams for participation in
international competitions falls within
the purview of the respective
National Sports Federations/Asso-
ciations which are autonomous bodies.
However, this Ministry provides, on:
request, facilities for training ot teams
for international competitions under
the supervision of the Netaji Subhas:
National Institute of Soprts, and ex~
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penditure on board and lodginz of
players, sports equipment, and medi-
cal aid during the period of training,
is met by Government. Subject to
availability of funds and recommen-
dations of the All India Council of
Sports, passage cost of the teams for
participation in important inter-
national sports events abroad, iz mlso
met by Government,

Kangra Art

*721. SHRI DURGA CHAND: Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of ancient Kangra art;

Government have
study of the

(b) whether
ever undertaken a
Kangra School of Art;

(c) if so, the details thereof: and

(d) the steps being taken to revive
and popularise the Kangra School of
Art®

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes Sir.

(c) and (d). Steps have been token
for the collection and preservation of
the products of the Kangra School of
Art and for dissemination of know-
ledge about them through the publi-
cation of books, picture post-cards,
reproductions and holding of exhibi-
tions, through various museums and
the Lalit Kala Akademi,

W fesafraren (witvew afafeel)

*722. st goifar  wwf :
«t fafea miwin:

7 e, smT™ weuTer WX HesfR
WAl 9F TATY XY FTAT B FF ¢

(¥) w1 wORIT ¥ UF ‘mE
frrrfaerera’ eotfi = = folg

fear & farm & wafae g foost
gToTe & fawrodw ar;

(@) afx &, @ x& faeafraey
T W FX T ATOW AT,
ik

(w) afz 7&K, av oz faafrasa
T &y WY F AT H(OE 7

e, ewtwt wemw W wepfw
wot (¥Mo WaTTwer wRY): (F)F (7).
TENT W) G & T €

Package Deal with Farmer

*723, SHRI P. V. PERIASAMY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
slate:

(a) whether there is a system of
package deal with the farmer re-
quiring him to sell to procurement
agencies a stated quantity of food-
grains at a fixed price against supply
of inputs at fair prices;

(b) the essential features of the
system; and

(c) the extent to which it has been
adopteg and the success achieved?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) and (c¢). Do not arise.

afyga, e, w0 e awr w1
qT EY T 6 AW A Y 1w & g
"o faan AT

*724. st gox feww : T
i v faard w4t g I3 F Fn
wa fF .

(%) wfeqrer ®Y a1 *r 3fa
A fm e Frww wEC T @
# O} wg-wgr qA9A AT WRE S
DR LS
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(w) s fgor, wBamwm s
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Compulsory work by Sclentists in
backward areas

5400. SHRI D B. CHANDRE
“GOWDA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Government propose to
depute sclentists in the Agricultural
Research Service, to work compulsori-

AUGUAET 1,.1877
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ly in the backward areas of the coun.
try for certain period; and

(b) if so, the outlines of the propo.
sal and objections, if any, thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. Under the rules for the
Agricultural Research Service, the
scientists of the Indian Counci] of
Agricultural Research muy be requir-
ed to serve a minimum period of time
in a backward or comparatively less
developed area of the country.

(b) The question of laying down
suitable guidelines for posting of
scientists to those areas and of grant-
ing them compensatory benefits for
working there is under consideration
of the Council. No objection has
been raised to the posting of scientists
to such areas,

Students passed in Class X wunder
104243 System of Education

5491. SHRI RASHID MASOOD: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what is the total number of stu-
dents who appeared at Class X exami-
nation 1977 under the new 10-4-243
pattern in Delhi;

(b) what is the total number of such
students who have been detained;

(c) what is the totg] number of
such students who have passed but
having secured marks in certain sub-
jects between 30 to 40 per cent and

ag such ineligible for admissign in
Class XI;

(d) whether certain students who
have failed in Class X are being de-
nied admission in Class X 1§ as
regular students in their parent
institution; and
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¢t¢) when the Central Board of Se.

condary Education has not declared (‘) afx U’ N ww T e
any students as “Pass” or “Fail” how T IR arel 7w & g
have tHey “detained” number of wEnT N E o AR ¥«
students? sufe g€y ?
THE MINISTER OF EDUCATION, . :
SOCIAL WELFARE AND CULTURE gfa wire fawr ot (st qooitr
(DR. PRATAP CHANDRA ~HUN- fag woamr ) . (%) &t w0
DER): (m) 47012 candidates appeared
at the Delhi Secondary School Txami- (@) ST 3% 22 U7 | He TS
nation, 1977. fa qfa I It A e 1
(b) and (c). As per the present cri- ﬂﬁi E | (fﬂ'd"(ﬂl' g E) i
teria, students securing 30 per cent 'FT%' HATAT — .
and above marks in all the subjects
are eligible for admission in one or AT TR
the other course to Class XI. 24594 {1) T . x & qur
candidates fall in this category. The T g3y fRerera Y ST A
students getting less than 30 per cent T IAF FQATAA TIT A ‘IF'T
marks in one or two subjects are eligi- s - o il
ble for Compartmental Examination ST I T FE T
to be held on 10th August, 1977. 9669 . .
candidates are eligible for one subject (2) HILT T HT TR AT
Comparténent and 57({5 foEr two sub- 9 ﬂ‘fﬂ' g’ﬂﬂ" I aeady s
jects ompartmenta xamination. o frw
These candidates on securing 20 per ﬁ ﬁ'ﬂ"‘l"{‘.‘ b T{ e .W G&
cent or more marks in the Coumpurt- 2, fa=d "Tsw wda At & eqmeAr
mental Examination in one or two FTIA T HIMT FT AN ATE AR
subjects, as the case may be, will be- B i _
come eligible for admission ‘o Class N ‘3’"5" c " *T’Hﬂ'ﬂ
XI. As such out of 47012 candidates wfe sw@w @Al AmeEl @ odr
who appeared at the 1977 Examinu- fagera o
tion only 2984 candidates c:e not eligi-
ble for admission to Class XL (3) Ty WT  YIEH F
(d) No, Sir. gk ofw IgEw aret s ST

(e) The candidates were rnot de- FA a”fﬂq qgad E-T 'Tiﬁl
clared pass and fail but the criteria
was laid down only to have a .niform
policy of minimum standard {7

admission. T | FHAT aﬂﬂﬁt{fﬁw
NE wofea frg s aF § —

faaza

wft qwim Nd
1. fgrraa wim
5492, &\ dstemR Q@
wr gfe o fawrd sieft ag qary A 2. TR
Fqr w3 fr 3. AT WAW
(F) w1 ¥z FFRL T T 4. TT TIM
Foerdt B qedi & wfw gg@m avel I

F wAT FA T WAG K ¥
Wk 6. afwsry

1877—LS3
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7. wfOqR

8. o

9. fagre

10. $ATCE

11. wE®

12. AN

13. 9o IMA
14. ARITEE

15. 99K

16. fagr

17. I8 ¥ FER
18. AT, THF aqar A
19. WIMEA WM
20. fe=t

21. gifexd

22. faerew

mwen ¥ grat W grwfed

549 3. st wWwQ "y wrf o
w7 formn, awT weEm s aepfa
T qg TAE PO FG o

() oA & fprx  faaiaal
# #Fraar w7 fE@m ameafas
e ¥ fAC eragfa araar & geni
1975-76 WX 1976-77 % gragfaat
Wﬁﬁmﬁﬁmﬁﬁﬁﬁz
ergftaar fasr ;

(@) TR # mEFAT AT
fgum wmafes =i §1 e
foadt gol 99 & foaq =T §
fosr %7 arsgA orendy ¥ ;
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(w) wr oo w1 fewre TaTE
# syt wreaw & opat Wy WY At
W FT T W G IO F o ¥
TER & Fror e afat
sayfa & aw ¥ afaw @ar T¥ar
g

(w) war TqaETEr  wemw &
¥ i w1 A AT T & I &
g WR

(¥) ¥a1 srazfa ai e om@l
®1 TIAVET ATAH AT ATeAfHE 2wt
¥ 7 T 937 F7 9l OG0 I
qE & TRA WTAT AG AT F A ?

fr, T wwmM Wik wopfa
N (o AT wE WA ) : (F)
waiRa  frawr  wreafie apet &
WA ATET & STrafer QT & v
1975~76 & A MA@ # Bl
® 20 srayfaar Farr & 4%, Pradk
¥ 18 F AW Izr41 | I wrayfaal w1
X 6 far way it T gu fagufaay
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wafeafy a1 gaR avaw & Ny
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Alloiment of developeg land to G
Housing Co-operative Societies in Delhj

sapd SHRI DURGA C(HAND wyy
the Mimister of WORKS AND LCUS§.
ING AND SUPPLY AND REIIABILL.
TATION be pleased to state:

ra) whether 1n 1973 the Delhi De.
velopment Authority made a commit.
ment to the Group Housing Co-oper:.
tive Societies for allotting em deve
loped land; if so, the details thereof;

() whether the Co operative Group
Housing Societies are being asked tg
develop land allotted to them at their
own cost; if so, the reasons therefor;

(c) the price of land allotted to Co_
operative Plot Houslng Societies 1
Pritampura and the price of land ..
lotted to the Group Co-operative
societies in that locahty;

(d) whether it is proposed to all,g
fully developed land to the Co.opora.
tive Group Housing Societies 1,
Pritamgura, if so, the details thereor,
if not, the reasons therefor, and

(e} whether it is also propcsei tp
allot land to the Group ITousing So.
cities in Pritampura at cheaper rafy,
if so, what are the details thereol?

THE MINISTER OF WORKS ANDh
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (aj Ves, Sir, The Group
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Housimg Co-operative Societies were
informed that they will be allotted
developed land at the provisional rate
of Rs. 54 per sq. meter.

(b) Yes, Sir, The D.D.A. only car-
ries out development upto the peri~
phery of the land allotted to the so-
ciety. The internal development of
land jncluding the link roads, sewer,
water-supply connection are the res-
ponsibility of the societies themselves,

fc) Undeveloped land has been al-
lotted to Co-operative House Building
Societies at Rs. 9.50 per sq. yd. as ad-~
vised by the Delhi Administration,
Developed land is being allotteq to
Group Housing Societies at a provi~
sional rate of Rs. 54 per sq. meter
(Rs. 45 per sq. yd.).

(d) It is proposed to allot developed
land, as explained in answer to part
(b) above

(e} Not envisaged at present,

Sites ear-marked for Janakpuri
Residential Scheme

5485 SHRI MOHAN JAIN: Will the
Minister of WORKS AND HOUSING
AND SUPFLY AND REHABILITA.
TION be pleased to state:

(a) the number of sites ear-marked
for (1) housing, (n) schools, (iii) com-
munity cum-commercial centres oand
(iv) places of worship in A-2 and
A-3 Blocks of Janskpuri residential
scheme in New Delhi which have not
been allotted or sold so far;

(b) the number of such siles 1in
these Blocks which have been dispos-
ed of but on which no permarecut
structures have come up so far;

(e} the number of such sites whch
have remained undeveloped or unier
developed so far in these blocks and
the reasons for the same; and

(d) the steps that the Delhi Deve-
lopment Authority proposes to tcke
with a view to ensuring fuller utilisa-
fion of such vacan( s{fes and when?



THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Information is
being collected.

Crushing capacity Sugarcane crushed,
recovery and Sugarcane Price

5496. SHRI M. R. LAKSHMINA-
RAYANAN: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state the crushing capacity,
total number of tons crushed, total
number of workiig days, average re-
covery, actual sugar produce, statu-
tory minimum price per quintal of
sugarcane and actual price paid in-
cluding harvest. transport or any {vpe
of incentives given by the sugar tfac-
tories. factory-wise, in each State on
account of sugarcane for the seasons
1975.76 and 1976.77?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): The instalied
sug=r factories in the country during
1975-76 an:d 1976-77 crusing seasons
are 260 and 277 respectively, out of
which 252 worked in 1975-76 crushing
eeasom and 270 worked in 1976-77
crushing season,

A statement showing the daily cane
crushing capacity, cane crushed, dura-

tion, recovery, sugar produced, stafu-
tory minimum price and actual price
paid for the seasons 1975-76 and
1976-77 respectively is laid on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT-878/77].

Resentment among Sclentists of
ICAR

5497. SHRT R. V. SWAMINA-
THAN: Will the Minister of AGRICUL-
TURE AND IRRIGATION b2 pleased
to state:

(a) whether there is a widespread
resentment among scientists of the
Indian Council of Agricultural Re-
search over injustice and discrimina-
tory application of rules adopted by
the authorities;

(b) if so, whether the Scientists.
Welfarium had submitted a memoran-
dum to the Union Minister in the
month of July, 1977;

(c) if so, the main demands; and

.

(d) to what extent they have been
accepted?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI 3URJILT
SINGH BARNALA): (a) The Scienti-
fic and Technical Staff Association of
I.ARI. and a few other recently form-
ed unrecognized Associations of ICAR
Scientists, have, of late, been repre-
senting in regard to various matters
connected with their service conditions
under the Council.

(b) No Memorandum appears to
have been received from the Scientists
Welfarium in the month of July 1677.
However, a Memorandum wag sub-
mitted by them earlier in May, 1977.

* (d). A statement giving the:
() ana . 40 the Scientists Wel-

demands made - t
farium in that Mel:ora{l,dm :ggn,h;,
b,

action taken thereon
attached,

Statement

Demands f the Scien ists Weifar'um

Action tcker/pr p-red to be tiken
by ‘he .C.A.R.

1 All M. Scs. presen 1y placed in *<S”
Cdre (dying Cadre f ICAR)s“- uid
direc'ly be i~duc-ed int» their pr per
Cudre of S-1 (Rs. 700—1300)

1. Grade “S” (Rs. 550—900) of t"e Agricu!tural
Researct Service has been formed by the i' duc-
ti n f scientists : ‘ready w rking i1 tha gr de,
as also of scientists empl yed in tLe lewer grade
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from where the actual ARS Services
starts. There must not be any “S*
on the sceane.

of Rs. 425-700. This grade has been retained
in the Agricultural Research Service only for the
existing incumbents, and is to be abulished gradually
over a period of years after it has been vacated
by the present employees as a result of their promo-
tion or retirement, No fresh recruitment to this
grade is envisaged in the Service Rules.

Such of the incumbents of this grade as have put

in five years of service in the garde including
the service rendered by them in the lower scale
of Rs. 425-700 are being promoted to Grade
S-1 of the Service, if they are, on assessment by
the Agricultural Scientists Recruitment Board,
found suitable for such promotion, The existing
incumbents of Grade ‘S were also allowed to
compete in the ARS Examinations for Grade
S-1 held last year and this year, irrespective of
their age and of their length of service in the
grade.

Immediate abolition of Grade “S8” and wholesale

2, Frzsh recruitment should totally be *2
stopped till the far: of the existing
scientists is decided.

3. T2 shoald bz an automatic 'pra-
motion after five years in all cadres,
irr:spactive of vacancies.

3.
. the efficiency of the Service. The ICAR do not

promotion of the eixsting incumbents of that
grade to Grade S-1 will not be in the interest
of the Service.

. The number of vacancies in Grade S-1 to which
‘direct recruitment” is benig made through
competitive examinations conducted by A.S.R.gB.
has been decided after setting apart sufficient
number of vacancies for promotion. The existirg
Grade “‘S”” Scientist should have, therefore. no
apprehension that adequate vacancies will not
be available forthemin the event of their promo-
tion to Grade S-1 of the Service. The represen-
tatives of the Scientists have already been informed
of this position,

Automatic promotions would seriously impair
condsider it desirable to change the existing system
under which promotions of scientists from one
grade to the next higher grade are made on the
basis of their assessment of performance, by a
procedure prescribed in consultation with the
Agricultural Scientists Recruitment Bdard. Rule
19(1) of the ARS Rules already provides that
such promotions will be irrespective of the occur-
rence of vacancies in the higher scale.

fasst & wmeqmEwl gV WTAT

5498. st THW W HA : FAT
Forert, waTS weAT W depta SAT
Jg ATA FY FIOT FG F

(%) Fav et storE ¥ fear
Fremr & fEefY seaTowt X rar arey
¥F weqer, A ¥ w@< F frva-eam

qT 3 FATE, 1977 § 9T €Y A1F AT
QI F Frafay & ayra 7 oy,
1977 ¥ g ] 1 Afew 1 97,
1977 ®rfaar & ;

(=) afx &, aY wearaswt &7 7
FE; WX

(1) wETTEFAR F 737 FIATEY
FLWE?
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foran, ww werwr Wl wewfa
st (Wo AW wx wF) : (F) ¥
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Y AT & 4 AP 9E gar F1E Faw
TE ITMT & | IAT WWTAT & wigw
& favg o A MY 91§ fraw
qIT 7T H{IT A qEFRT F Fqrew
¥ furrad wrEe $T 2T A€ 9 g

Appraisal of Natlional Seed Project

5499. SHRI HARIKESH BAHADUR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether there is any truth ir
the large scale espionage activity as
reported in May issue of Vikrant
monthly, if so, enquiries in this re-
gard made and the results achieved;

(b) as this information is beirg col-
lected by the World Bank while for-
mulating N.S.P. whether this informa-
tion was passed on and action contem-
plated against such officials;

(¢) whether the Government cof
India is aware that the Planning Com-
mission opposed the National Seeds
project but the bureaucrats in the
Ministry are rushing through the pro-
ject; and

(d) will the Honourable Minister
for Agriculture and Irrigation place on
the table of the House the appraissal
report of the Planning Crmmission
dated 25th October, 1976, so that the
House has an opportunity to discuss
the whole issue before a decision i
taken by the Government on such a
vital issue?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). A
careful reading of the report in the
May 1977 issue of ‘Vikrant’ does not
indicate if any classified information
has been passed on to the so called top
international  organisation. Govern-
ment are of the view that only routine
informution which is commonly avail-
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able has been provided to the World
Bank. Therefore, the question of in-

vestigation or action against officials
does not arise,

(¢) and (d). The project proposal
was considered by the Planning Cem-
mission and the Ministry of Finance.
In the light of their views, the rroject
details were further discussed with
their representatives and now the revis-
ed Project is under consideration of
the Government of India. It would be
appropriate for the Government to
take a view on the issue before the
matter is debated on the Floor of the
House,

Indian Institute of Management Ban-
galore

5500. SHRI K. LAKKAPPA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the report appearing in
Indian Express (Bangalore) and Kan-
nadaprabha news papers from 7th to
14th June, 1977 regarding working of
Indian Institute of Management, Ban-
galore, has come to the notice of his
Ministry;

(b) if so, the steps his Ministry has
taken in this regard; and

(¢) if not, why actlon has not been
taken?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHOUN-
DER): (a) Yes, Sir.

(b) and (c). The matter has been
brought to the notice of the Institute
for appropriate action.

Acquisition of India OMice Library in

London
5501. SHRI SUSHIL KUMAR
DHARA: Will the Minister of EDU-

CATION, SOCIAL WELFARE AND
CULTURE bs pleased to state:

(a) what remains to bg done by
Government of India and Pakistan in-
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dividua and/or collectively in the
direction’ of acquisition of India Office
Library in London;

(b) what are the difficulties which
are still unsolved and efforts being
made to solve them; and

(c) by what time the proceedings or
acquisitions of the library are likely
to be completed?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢): The matter has been
under negotiation with the Government
of United Kingdom since 1947. Vari-
oug implications regarding the issue of
ownership of India Office building and
its contents, including the Library have
been under examination by the Gov-
ernment concerned. A draft Arbitra-
tion Agreement was received from the
Government of the United Kingdom in
1968, but is still very much the subject
of discussions. Government of India
have been of the view that it would
be helpful if a common approach is
taken by the countries of the sub-conti-
nent in respect of this draft Arbitration
Agreement Efforts to arriye at an
approach acceptable to the countries
concerned have been resumed, but no
concrete resulls have emerged so far.

Complaints Against M/s. Jotindra
Steel and Tubes Lid,
New Delhi

5502. SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to siate:

(a) whether there have been com-
plaints against M/s, Jotindra Steel and
Tubes Ltd., New Delhi for not supply-
ing goods according to the specifica-
tions ang supplying non-marked goods
to various Government departments
and particularly to sub-stores of
various State Electricity Boards;

(b) whether the goods supplied is
inspected by the team of D.G.S.&D.
Inspectors;
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(c) whether the goods are not sup-
plied even after tWo months of the
inspection by the Inspectors of
D.G.S.&D.; and

(d) the action takep or proposed to
be taken against the firm for not sup-
plying goods as per specifications?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND KE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. Against supply
of Galvanised Iron Pipes made by the
firm to various Indentors for the period
25th October, 1975 to 31st March, 1976,
four complaints were received, Three
of these complaints were subsequently
withdrawn and one complaint is under
investigation.

(b) Yes, Sir.

(c) No case has come to the notice
oi the Government where the goods
were not supplied after two months or
more from the time of inspection,
though there was one separate case
where seven weeks' delay was noticed
which is being pursued with the firm.

(d) Does not arise.

¥ ot & waml €
T

1
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Assistance for Industrial Housing
States in West Bengal

5504. SHRI K. B. CHETTRI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Government of
West Bengal has requested the Cen-
tral Government for financial
assistance for setting uyp industrial
Housing Estates; and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Does not arise

Loan Paid teo Agriculturists of Flood
and Drought Affected States

55068. SHRI SAMAR GUHA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:
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(a) whether rehabilitation loans
paid to agriculturists by the Central
Government in flood or drought
prone areas of different States re-
mained unpaid for years together;

(b) if so, break-up of the amounts
of the loans remained unpaid in re-
gard to agriculturists in the diffe-
rent States; and

(¢) whether the Government pro-
pose to arnounce remission of such
arrear of unpaid loans given to poor
sections of agriculturists?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (¢): The
Central Government does not grant
rehabilitation loans to agriculturists.
In view of this, the question of either
furnishing a  State-wise amount of
over-due loans or remitting such loans
does not arise.

Production and Consumption of Masoor
Dal

5507. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL.-
TURE AND IRRIGATION bLe pleased
to state:

(a) the production of Masoor Dal
during the crop season of 1974-75,
1975-76 ang 1976-77; ang

(b) how much quantity s yearly
required for normal consumption of
the dal?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) All.India
estimate of production for Masoor Dal
is not issued separately. The produc-
tion of Masoor Dal is included in the
All India estimate of other rabi pulses.
A statement showing estimaies of pro-
duction of Masoor Dal for 1974-75 and
1975.76 for the States for which this
information is available is enclosed.
Similar information for 1976-77 has not
vet been received from all these States.
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~ (b) e yearly demand of pulses
including Masoor Dal depends on a
number of factors like availability of
other pulses as well as substilutable
foodgrains and foodstufts, the level of
‘their prices, the level of income of the
consumers, population growth, etc. In
view of this, it is difficult to frame an
.estimate of normal consumption re-
quirement of Masoor Dal. It may,
however, be stated that during the
three year period 1974—76, the aver-
age annual quantity of all pulses
available for human consumption was
‘9.7 million tonnes.

Statement

Bstimate of production of Masoor dal
during 1975-76 and 1974-75 for
selected States.

(Thousand tonnes)

State 1975-76  1974-75
Assam . 47 55
Bihar 886 983
Haryana . 119 11-3
Himachal Pradesh 10 1-0
Yammu & Kas'imir 04 0-4
Madhya Prada:h 156 3 149§
Maharashtra 59 51
Punjab 9:0 90
Rajaithan 6-5 91
Tripura . 0-2 0-1
‘Uttar Pradesh . 104-2 93-8
West Bengal . 740 740
Extimates of Rab! pulics.

(Other than gr m nd tur)
197?'76-
Shortage of Sugar
5508. SHRI MUKHTIAR SINGH

MALIK: Will the Minister of AGRI-
" CULTURE AND IRRIGATION be
Pleased to state:

(a) whether there has been acute
shortage of sugar in the country
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during the years 1975-76 and 1976-
77;

(h) if so, the reasons thereof;, and

(¢) the steps taken by Govern-
ment to check the rise in the price
of thi; commodity?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] SURJIT
SINGH BARNALA): (a) No, Sir.

{(b). Des not arise.

(c) Free-sale sugar prices registerea
an upward trend during the first half
of May, 1977. With a view to Lringing
down the prices, Government increas-
ed the releases of free-sale sugar from
80 thousand tonnes in May, 1977 {o 120
thousand tonnes during June and July.
The same quantity has now rcen releas-
ed for August, 1977 also. 'This nad a
salutary effect on the market as sugar
prices showed a declining trend in the
principal markets in the countiry
which are generally ruling lower by
Rs. 5 to Rs, 15 per quintal in most
parts of the country at present as
compared to those at the end of May,
1977,

Ifam X &t gFmt § frafer o
WAl & faazor § nreme
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& 2T qgETdr IF1 T arefaw wiY
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Soll Survey in Major Projects

5513. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether soil survey was done
in the Ayacut of Nagarjunasagar and
other major projects in the country;
ard

(by if not, whether that survey is
to be conducted?

THE MINISTER OF AGRICUI.TURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Soil Survey
has already been done in Nagarjunasa-
gar Project. Since these surveys
were not being carried out by the
States in respect of irrigation projects
earlier, Planning Commission have
issued in March 1974 a directive to
the State Governments that major Irri-
gation Project Reports to be submitted
to Central Water Commission from
1st March, 1975 onwards should include
report on soil surveys of the Command
Areas.

(b) Does nol arise.

Allotment of Shop Plots in Lawrence
Road, New IX}Yhi

5514. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to stute:

(a) whether it is a fact that Delhi
Development Authority gave an ad-
vertisement in ‘The Statesmar’ dated
6th July, 1977 for the allctment of
shop plots in Lawrence Road, New

Delhi;

(b) is it also a fact that the size of
the plot is 13.5 sq. mt, and the price
for corner and non-corner plot is
Rs. 12,900|-anq 9,000|-respectively;
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(c) is it also & fact that the allot-
ment of these plots wil] be made to

fruit, wvegetable sellers and Rehri-
walas, etc.; and
(d) if so, what is the reason for

charging Rs. 1000/- per sq. mt. from
the allotteeg anq what steps Govern-
ment propose to take to stop pro-
fiteering by the D.D.A.?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes Sir.

(b) ang (c). Yes, Sir, as published

in the advertisement.

(d) The Government have stayed
further action on this Scheme by the
Delhi Development Authority, wending
a detailed review.

Marketing of apples by Himachal
Agricultural Marketing Corporation

5515. SHRI BALAK RAM: Wl the
Minister of AGRICULTURE AND
IRRIGATION ve pleased to state:

(a) whether Himachal Agricultural
Marketing Corporation have proved
to be an effective weapon for break-
ing the monopoly of private traders
in various parts of the country parti-
cularly in Delhi in marketing apples
from Kashmir or Himachal Pradesh;

(b) if so, number of apple boxes
handled by this agency out of the
total number of boxes marketed from
these two States during 1976; and
reasons for shortfall if any, and
less sale proceeds; and

(c) steps taken to improve the
functioning of this agency during
the coming apple season?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Hima-
¢hal Pradesh Horticulture Produce
Marketing and Processing Corporation
\leals with Himachal Pradesh apples
o.'ly. The Corporation has become an

effective agency in the apple trade of
Himachal Pradesh.

(b) Himachal Pradesh Horticulture
Produce Marketing and Processing Cor
poration handled 9 lakh boxes in 19786.
It was nearly 20 per cent of the total
number of boxes marketed from Hima-
chal Pradesh during that year.

(¢) The Corporation is being provid-
ed assistance under a World Bank Pro-
ject for the development of appie mar-
keting facllities. This project provides
both for strengthening the Himachal
Pradesh Horticulture Produce Market-
ing Corporation as well as infrastruc-
tural facilities for marketing of apples
which will benefit apple growers of the
State. This project is under imple-
mentation and is expected to be com-
plete¢ >y December, 1978.
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Discontinuation of Services of Em--
ployees on Contractual Basis by F.C.L,
Bombay

5517. SHRI K. SURYANARAYANA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to stale:
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(a) whether the Government intend
to discontinue the serviceg of emplo-
yeeg on contractual basis by F. C. 1,
Bombay;

(b) if so, the number of such em=
ployees; and

(¢) whether there is any proposal
to absorb such employees elsewhere
in the F, C. 1.7

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c¢). The
Food Corporation of India have re-
ported that the F.CI1., Bombay had
engaged some employees on purely
temporary basis for 89 days -nly. All
possible efforts have been made by the
Corporation to renew the appointment
of as many of these employees as pos-
sible. However the gservices of 149
such employees had to be terminated
as per terms of the contract.

Strike by the Staff of Slum Deptt, of
DD.A.

5518. SHRIMATI V. JEYALAKSH-
MTI: Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether about 110 employees
of the Slum Department of the DDA
are on strike from 2nd of July, 1977
to press for their demands, as a re-
sult the liveg of the inhabitants of the
resettlement colonies of DDA has be-

-come miserable because of unhygienic
conditions createg all over the area;

(b) if so, what are the demands
-of these employees and what action
Government propose to take for their
redressal; and

(c) the steps taken to improve the
living condition of the resettlement
colonies such as Tirlokpuri Kalvan-
puri, Khitchripur, Govindpuri etc.?

"THE MINISTER OF WORKS AND
"HOUSING AND SUPPLY AND RE-
"HABILITATION (SHRI SIKANDAR
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BAKHT): (a) The staff of the Slum
Department of the D.D.A. was on pen
down strike for the period from 1st
July, 1977 to 8th July, 1977.

(b) (i) The demands made by the
staff as reported by D.D.A. are con-
tained in the Statement ‘A’ laid on
the Table of the House. [Placed in
Library. See No. LT-880/77].

(ii) Action proposed to be taken by
the Delhi  Development Authority/
Municipal Corporation Delhi in this re-
gard as reported by D.D.A, is contain-
ed in the Statement ‘B’ laid on the .
Table of the House. [Placed in Lib-
Tary. See No. LT-880/77].

(c) Most of the basic amenities like
roads, storm water drains, lavatory
blocks, water supply arrangements and
street lighting have already been pro-
vided for in the colonies of Tirlokypuri,
Kalyanpuri and Khichripur as per the
provisions made in the sanction
schemes. In addition, Dhobi Ghats
provision of dust-bins, urinal blocks,
adult literacy centres, TV centres and
Bal Baries have also been provided for
in these colonies for improving the
living conditiong of the residernts.
Further, the work relating to zonstruc-
tion of school buildings, milk booths
and local shopping centres are in Pro-
gress and are likely to be compieted
soon. One 28 bel-hospital at Tirlok-
puri colony is also under considerztion.

Govindpuri is not a resettlement
colony but is an unauthorised colony
where some improvement works are in
progress.

Opening of Central Schools in A.P.

5519. SHRI M. RAM GOPAL RED-
DY: Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether on account of great
demand for Central Schools Govern-
ment propose to open more such
schools in Andhra Pradesh; and

(b) it so, the number of sucl,
schools to be opered and names ) ' Af
the cities? -



93  Written Answers SRAVANWA 10, 2890 (SAKA) Writien AMIBETE 9y

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) During the academic year
1077-"18 there is no proposal to open a
new Kendriya Vidyalaya (Central
$chool) in Andhra Pradesh.

(b) Does not arise.

Scrirt for Bodo Labguage

5520. SHRI = CHARAN NARZARY:
Wili the Minister of EDUCATICN,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government are
aware that the Bodo people in Assam
have adopted Devnagari script for the
Bodo language in Assam;

(b) if so, whether the Government
are aware that the implementation of
Devnagari script for the Bodo Langu-
-age is not going on very smoothly In
spite of the rousing enthusiasm
-among the Bodo people; and

(c¢) what concrete steps the Gov-
-ernment propose to take for success-
ful implementation, of Devnagari
script for the Bodo Language?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c)., According to avail-
able information Devnagari script has
been adopted in 1364 Bodo medium
primary schools. Lack of trained tea-
chers is one of the difficulties being
faced in adoption of Devnagari. How-
ever 1731 teachers have so fzr been
trained in  Devnagari seriot. The
schools are also receiving text books
‘free of cost. The State Government
have asked the Assam State Text Book
Production and Publication CTorpora-
tion to prepare and publish text books
in Devnagari script. The Government
have also a proposal for setting up a
‘Centre for training Bodo teachers in
_Devnagari script at Kokrajhar.

uTR AT ¥ s # s s

5221. st ®WIo TAo THW 3
w1 e, awT wewTwr s wegta
wat qg Ty F FAT w79 {5

(%) 7ar 392 w3w & fRofge
foor & qmar fawmg & & g ATEAT
qqT FIATg H# a7 H1% qrET wia
foro® areg g AT FEgfw g9 w7
qre JAET a|r g

(w) afz ag F=a awwrT #
geafer & a1 Fa7 A1 ¥ qae
F1 F1% smaw a1 frar & 7 sw @
rfea fafy v o & dfeefos ager
F art ¥ gage fear amg; 6k

(7) s gra wf=e & ofeg-
fox wgea ¥ ¢ ¥ gEea FH F
T F GEHTT FT AT FILATE I HT
framec 2 ?

fon, s weAW, XAy Sewly
ot (To s ErwR) ¢ (F) A
e, UTH MYAT T FE@Tg A HE WA
T e oA &

(=) s (v). s G w

grate afeal #fto fo Qo
& A WO WX CEET
15

5522 st gy /= : Far fwiw
W s qan qfa WX gRate At
Ig FaTH AT FIT HG F

(%) =77 smoe feafq & @ &
feeett fawrg wrfgsor & a@  s=T
‘fa’ & sl T AT qRET afeaat
¥ W@ ¥ W agd & waAN-



vy WYNTER ANswers
W% g1 77 § a7 wowa wie & fay
WTAWT JHT §F afedl & &) 1<
W Iuwey TE AT ; W

(&) wav gu feafa § gue & i
Yo f&y waw ?

fratnr ot wma aar  gfa
o grafe st (st fawae @)
(%) <, 7 g0 R

(&) =7 wF=rfadi #1 waaw
FAIYTAE T § @4 & fqT FATL
stare 6% o € )

Power in regard to land acquisition in
respect of Inter-State Projects

5523. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have
received any proposal from any state
that the power in regard to land
acquisition, ete. in respect of Inter-
State projects should vest in the Cen-
tral Land Acquisition Authority; and

(b) if so, what action Government
have taken thereon?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) The matter is under considera-
tion,

Gujranwala House Building Co-opera-
tive Society, Delhi

5524. SHRI G. M. BANATWALLA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of members of
Gujranwala House Building Co-ope-
rative Society, Delhi who have been
allotted plots by the Society and the
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years :n which they were registered .
with the Society and the year when.
they were allotted plots;

(b) how many members of the So-
ciety are yet to be allotted plots by
the Society and when they were re-
gistered with the Society and reasons
for delay in the allotment of plots to-
them;

(c) whether Government do keep-
records of registration of members-
of the House Building Co-operative
Societies; and

(d) if not, what are the safeguards .
provided to ensure that no alterations
or additions are made by the C8-
operative Societies in the list ot~
members registeredq with them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 602 members of the
Society are reported to have been al-
lotted plots in 1968-69. They were -
reported to have been registered bet-
ween 1957—1966.

(b) 63 members who are revorted to
have been registered between 1957—
1966 are yet to be allotted plots by the
Society as reported. In addition one:
member is stated to be a defaulter,
The reasons for delay in allotment of
plots to them are reported to be as
follows:—

(i) the members insisted on bigger
plots being allotted to them:
and

(ii) delay in the allotment of addi-
tional land by Delhi Adminis-
tration.

(c) The D.D.A. has reported that-
such records are maintained by them..

(d) Question does not arise.

Cost of Shop in New Subzi Mandi,
Azadpur, Delhi

5525. SHRI KRISHNA CHANDRA"
HALDER: Will the Minister of WORKS
AND HOUSING AND SUPPLY ANDr-
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REHABILITATION be pleased to
state

(a) what was the cost of each small
shop allotted in New Subzi Mandi,
Azadpur showing the cost of land and
cost of construction separately;

(b) what was the cost intimated to
the allottees when decision to cons-
truct the shops by D.D.A. on behalf
of allottees, was taken;

(¢) whether the size of land of the
shops is not the same for which the
money has been charged;

(d) whether D.D.A. would refund
the excess amount charged; and

(e) whether Government propose to
re-consider the representation made
by the allottees of small shops for re-

-1899 (SAKA)
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Small shops allotted in
Azadpur fall under seven different
sizes. The cost of land and the ten-
tative cost of construction of these
shops are indicated in the statement
attached herewith.

(b) The cost intimated to the allot-
tees was Rs. 5000, It was subsequent-
ly revised to Rs. 8,000 after the provi-
sion for the basement was also made
at the request of the allottees.

(c) Yes, Sir.
(d) Yes, Sir.
(e) The present pricing policy in res-

pect of allotment of commercial plots
is under review by the Government.

ducing the amount charged from In that context the points raised in
‘them? the representation will be considered.
Statement
S.No. Size Tentative cost Cost of land
of Construc-
. tion de- Cat. ‘A’ Cat, ‘B’ Cat. ‘C’
in sq. ft. in sq. vd. mandad — -
(Rs.) Reserve  Commer- Commer-
rate @ cial rate@ cial+
Rs. 75/ Rs. 100/~ 20%@
per sq. yd. persq. yd. Rs.120
per sq. yd.
1 8o 8-89 5867/- 66675 889 -00 1066 -80
2. 150 16 16 11020/~ 1212:00 1616:00 1939-20
3. 170 18-88 12467/~ 1416 .00 1888-00  2265-60
4. 185 22-00 13200/- 1500°00 200000 2400-00
5. 210 2333 15400/~ 174975 2333°00 279960
6. 242 2666 17600/~ 1999-50 2666 00 319920
7. 252 28-00 18480/- 2100-:00 2800:00 3360 00

Reduction in Levies on Plant Protec-
tion Chemicals

$526. DR. HENRY AUSTIN: Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether his Ministry has sug-
-gested to the Finance Ministry for

1877 LS—4.

the abolition of or reduction in levies
imposed on plant protection chemi-
cals;

(b) if so, the reaction of the Finance
Ministry; and .

(¢) whether they have also sugges-
ted the Ministry to contro) the retail
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prices of various pesticides under
Essential Commodities Act go that the

proposed price relief can be passed on
to farmers in toto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir.

(b) The question does not- arise.
(c) No, Sir.

iy frafama ot = &
TaE

5527. ¥lo WFH ATLQAIN qIIA :
w7 e wix feard w=T a8 A= FY
FqT 4T 5

(F) 30 & v w9y fFax wfw
famafaa=a §

(&) a1 3w wfw fawaframay
& A AW ITT ETAHT H1 qET FQ
qwTE # gu fasre 1 w4 F3 wR
¥y I & gfg F fog F1omi 7
femfeafa & fad s =5 § ; o

() afz g, ot 79 d99 § aFR
IR AT AT E FTAE R 7

gfu six faard w9t (st gooita
fog wcamet) @ (F) s@amg awm §
22 ¥fg fawafzaea & faa weAg
¥f¥ waga  FEgw W ogfEtaa g
fo “drex gafedt” v = faan
war g

(&) == #fy fawafraraal &
q T oAl # o@eqn, 93 F

AUGUST 1, 1877

Written Answers 100

(1) TP ¥y favafrarera w
03 < W ¢ aor iy fasw
sfafrr FFRi N AT N qUFEA F
fog faeha wgmar W waTr ®T @
g2

Special Pay/Allonwance for Superin-
tending Engineers amd Executive
Engineers, C.P.W.D.

5528. SHRI £ , D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether special pay/allowance
is proposed to be given only to the
Superintending Engineers and Exe-
cutive Engineers working in the
Central Design Organisation of Cen-
tral P.W.D. and not to the Assistant
& Junior Engineers working in the
same organisation; and

(b) if so, why such disparity?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). No Sir, there
is no prozosal now, to give any
special pay to the Superintending
Engineers and Executive Engineers in
the Central Design Organisation.
They are already in receipt of a Head-
quarters special pay since 1st May,
1974, on the basis of a recommenda-
tion of the Third Pay Commission.

S. N. Bose Institute of Physical
Science

5529. SHR] JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether an Institute of Physi-
cal Science has been set up at Cal-
cutta in the memory of Late National
Professor Satyendra Nath Bose;

(b) if so, what are’ the details
thereof;
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(c) whether his Ministry will pro-
vide finahcial assistance to the S.N.
Bose Institute of Physical Sciences,
Calcutta; and

(d) if so, what steps have been
taken in this direction?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir. The
Calcutta University had set up the
Institute to create facilities for ad-
vanced studies and basic researches
in physics, to organise short Post-
M.Sc. courses in some branches of
physics and mathematics, to publish
journals and research papers and to
provide consultancy and Advisory
Services to industries, research ins-
titutions, etc.

(e) and (d). Proposals for financial
assistance made by the Calcutta Uni-
versity in respect of this Institution
are considered by the University
Grants Commission. According to the
information furnished by the Com-
mission, they have already agreed to
provide financial assistance for equip-
ment, books and journals and the
creation of additional teaching posts
for the Department of Aprlied Mathe-
matics which forms part of the Ins-
titute.

Class IIT and IV Scheduled Caste Em-
ployees of Rehabilitation pepartment

5530. SHRI AHMED M. PATEL: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) how many permanent Class III
and IV Scheduled Caste employees
were declared surplus and were sent
to Home Cell on 1st September, 1976
in  the Settlement Wing, Jaisalmer
House, New Delhi;

(b) whether Non-Scheduleq Caste
Temporary Ex-employees have been
'etained against the Permanent Posts
f Scheduled Caste;
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(c) if so, their number and reasons
therefor; y

(d) whether some permanent S.C.
Employees declared surplus on 1st
September, 1876 have appliegq for
calling them back in the Department
of Rehabilitation (Settlement Wing),
Jaisalmer House, New Delhi and their
request turned down; and

(e) if so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Ten permanent Class
IIT1 Scheduled Caste employees were
declared surplus and transferred to
the Central (Surplus Staff) Cell of
the Department of Personnel and
Administrative Reforms. There was
no Scheduled Caste Class IV emp-
loyee so rendered surplus,

(b) No, Sir,
(¢) Does not arise,

(d) and (e). Three permanent
Scheduled Caste employees requested
for their return to the Department of
Rehabilitation. However, their re-
quest could not be acceded to due to
non-availability of regular vacancies
in their grade.

INTUC Uniop of Government Press,
Koratty

5531 SHR] VAYALAR RAVI: Will
the Minister of WORKS AND. HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether any demands received
from the INTUC Union of the Gov-
ernment Press, Koratty (Kerala);
and

(b) if so, what are the demands and
steps taken in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). India Govern-
ment Press Employees Union, Koratty
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which is affiliated to IN.T.U.C. has
made a demand that the Pay and
Allowances for the month of August,
1977 might be paid to the Press em-
ployees on 25th August, 1977. on the
eve of the Onam festival. Their re-
quest is being examined.

Wz, 7€ fyeedt ¥ mgrem
el Y gy smaT ST

5532, 5t 3t gwTr vy
T Prafwr stz smare qur off
ﬁwaﬂafuﬁ!ﬁugmﬁﬁw
w8 fF

&) TIT a7 X frvhafegr
a1 % €fear A= g3 fafewr agre
AT g9y T ghyaT F & 9
TSGR AgveRT wieh #Y gfmr
QT #Y Sraefy 2

@) afg gl Ay @y ¥
o9 a% 41 gty g€ & sitx
faes & par Freor §: st

(T) 3%a &7 9T gfyar 3+
9T FF JH A I 2

ﬁmfwa’hmmmqﬁfmz
qate o (o Rz e

@, g

(@) T (T): gRaT #71 gHw137
3T ordy, % adt worA & a2
# =Y & wfrew aet g7 araferg
TV W@} | 3% a1g gRAT wY
iy #33 & F387 I ALl |
W 357 }1€ frfyea ardre aqyay
arE agf 2
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Suggestion by F.A.0, to avoid
Wastage of Foodgraing

5533. SHRI PRADYUMNA BAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the quantity of grain destroyed
every year due to rotting or insect or
rodent infection;

(b) whether the Food and Agricul-
tural Organisation experts have cal-
culated that nearly 50 per cent of
this wastage can be saved merely by
storing the grain in covered godowns
and taking minimum protection
against pests; and

(c) the reaction of Government
thereto and the steps taken to save
the wastage of foodgrains?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). It is not possible to make any
precise estimate of the quantity of
foodgrains destroyed by moulds, in-
sects and rodents. However, by pro-
viding suitable storage structures, the
losses can be cut down to 50 per cent
and even more. Eleven Centra] Teams
of the Department of Food under
Save Grain Campaign are educating
and motivating the farmers to adopt
scientific storage structures to mini-
mise storage losses. For handling
foodgrains at large scale by organisa-
tions like F.CI. anq C.W.C, more
scientific storage structures are being
constructed.

Gujranwala House Building Coopera-
tive Society, Delhi

5534. CHOWDHARY BALBIR
SINGH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleased 40
state:

(a) whether Government are aware
that a large sum of money is being
spent by the Gujranwala House
Building Cooperative Society, Delhi
on welfare and beautification schemes
of Part I and Part II of the colony;
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(b) whether Government are also
aware tha¢ about 63 members regis-
tered with the society during 1958—
1964 are yet to be allotted land which
is yet to be developed by the society
angd for that a good sum of amount is
required; and

{¢) if so, whether Government pro-
pose to issue directive to the society
not to spend any amount on welfare
and beautification schemes till all the
members have been allotted plots and
brought on par?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
"BAKHT): (a) The society has inti=-
mated that no expenditure is being in-
curred on the welfare and beautifica-
tion scheme of Part I and Part II of
the colony.

(b) Yes, Sir.
(c) In view to answer to part (a),
question does not arise.
"o gHo wtko W0 &
warredt & fed aoeT oAt

5535. st dlo geEY TW : ¥
fratw X wrma aw qfa o g
HeT ag aaTy F FAU 4T F

(F) ®av dvo a0 wTEo WRo &
aqd Aot & TA=fai afga e
M FAAN g@TQ "TETE ST
e & wiasrd §

(=) =t dro Tao o HTo &
FaarfRal Y, Tgd Aoft F wA=fa
FT BEFT TEL FATH FT a7 H1
wAfa |

() afx g, & 999 A F FH-
anficdt 1 TTFY WAEATH LT GFA BT
qufy 7 fay o & w FrOvn §
LA

(w) 7 wxFR 1 AR W=
TR wHATE) qar o THo Hrfo
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U & sHAfE N aw@ @o qwe
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(w) &t &

Percentage of Harijans and Adivasis
in Central Schoo]s in Bihar

5536. SHRI A, K. ROY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas=
ed to state;

(a) the percentage of Harijans and
Adivasis in the Central Schools in
Bihar;

(b) the number and location of
such Schools in Bihar; and

(c) whether the Governmerit pro-
pose to establish a Central School
exclusively for the Harijans and Adi-
vasis in the Dhanbad-Hazaribagh
Tribal belt?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The percentage of Sche-
duleq Castes/Scheduled Tribes stu-
dents study in Central Schools in
Bihar during academic year 1976-77
was 3.6,

(b) A statement is attached.
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(c) There is no proposal. The Cen-
tral Schools are primarily set up for
the benefit of transferable Central
Government employees including de-
fence personnel

Statement

Location of 19 Kendriva Vidyalayas
{Central Schools) functioning in
Bihar

. Dhanbad

. Dinapore Cantt.

. Bokaro Steel City.
. Gaya.

1

2

3

4

5. Jawahar Nagar.
6. Patna,

7. Hinoo, Ranchi.
8. H. E. C. Ranchi.
9. Ramgarh Cantt.
10. Jamalpur.

11. Singharshi,

12. Bhurkunda.

13. Ghatshila.

14. Barauni.

15. Meghaturuburu Iron Ore Pro-
ject, Kiriburu.

16. Amjhore (Pyrites Phosphates
and Chemiecals Ltd.)).

17. HEC Ranchi (2nd School),

18. Bokaro (Bokaro Steel Ltd.).

19. Barauni Refinery Township
(Indian Oil Corporation Ltd.).

Foodgrains with F.CI1. at Madras

5537. SHRI YADVENDRA DUTT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether 22.5 million tonnes of
foodgrains are lying with the Food
Corporation in Madras;
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(b) whether it is properly stored or
lying in the open; and

(c) whether this stock is for re-
payment of the wheat loan to the
Government of U.S.S.R.?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). No, Sir. Only 0.35 million tonnes
of foodgrains are stored in Madras in-
cluding Avadi, Sholavaram, Egmore
and Harbour. The tota] quantity of
foodgrains held by the Food Corpora-
tion of India in the South Zone is
about 3.2 million tonnes. Out of this
about 1.9 million tonnes is stored in
covered storage accommodation and
the balance in CAP storage. Ade-
quate arrangements have been made
to the extent possible to minimise
damage to the grains stored wunder
CAP.

(¢) The quantilies of wheat to be
cshipped from different Indian Ports
including Madras, would be decided
after an agreement has been reached
in principle to return the wheat loan
in the form of wheat to U.S.S.R.

AUE A o F Fa M qAt
aiferam & facarfoa =afex

5538. =it gWTE wEwT
Fo HEH! AW qHEY :

Fa1 farfer oix graw qar gqfa
"\ gate H&t ag aaw #Y For HG
f&:

(%) a7 dTwTCoT TI9AT & e
gt qifeeara & w17 6500 faearfaa
sfsagt wt qOwFe qa § JewTA
fawra wifasr grao @@ AT Y

(@) =ar €Yo #o Qo g o oY
wfw daT< A et IEw & 25 wfowa
wfq T wfearfeat §) g §
ek xekagc ik §



109 Written Answers SHRAVANA 10, 1899 (SAKA) Written Answers 110

(7) ¥& & ¥ fray ofearfuay
¥ FgIAT AT w7 § 9T w Ko g
TR & WA g q9T wg iy
¥ ¥ 25 vfowa s mfeaw §;
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7%, 1977 ¥ o7 IF qITF [T T-
faeaw & wro faearfam safeqat &
7,663 XA I0TFR IfFITAT &
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wrz fa § a9 F fAQ o gERF
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®Y ATy agEw § 2400 TR W
% IIR & fAT 18. 24 &T™ TYQ FT
AT *Y & AT HqT F L TE &
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T o & Aqae e g g
7,554 UFT WfW 9T 858 wmrfardt
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T 9T wfa of @ 1 3T & Uo7 g Hy
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faearfoa safyat 1 §ff 91 @ faxia
TEEAAT F JAAT A qUAAT WA &
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wog sAw WY e & oy
da ww ufw
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Non-Payment of Agreed Prices of
Sugarcane by South India Steel
and Sugar Ltd., Mundiampakkam

5540. SHRI VENUGOPAL GOUN-
DER: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that South
India Steel and Sugar Ltd., Mundiam-
pakkam, South Arcot District do not
pay the cane growers the agreed
prices for cane as fixed by Govern-
ment,

(b) whether it is also a fact that
the company delays payments to the
farmers in respect of the cane sup-
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plied and also keeps payments pend-
ing for a very long time; and

(c) if so, the action taken or pro-
posed to be taken to ensure that the
cane growers do not suffer?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
Sir. A statement showing the mini-
mum stitutory notified price, the
Siate advised price ang the price ac-
tually paid by the factor during the
vears 1973-74 and 1975-76 is attached.
In the years 1972-73 and 1974-75 the
factory  did pay the state advised
price.

(b) Cane price arrears on the part
of this factory are small, with refer-
ence to the position as on 30th June,
1977.

{c) With reference to (b) no action
is called for. With reference to (a)
it is stated that the Central Govern=-
ment fixes the minimum cane price in
respect of each sugar factory every:
vear under clause 3 of the Sugarcane
(Control) Order, 1966. Therefore.
these prices are statutory and are le-
gally binding on all {factories. The
cane price recommendeq by the State
Government for being paid by the fac-
tories are extra-statutorv. Their pay-
ment can be ensured onlv by persua-
sive methods. This factory has ex-
pressed its inability to pay more than
what they have already paid. Se long
as the factory has paid not less than
the statutory notified minimum cane

price, no penal action can be take
against it. '

Statement showing the minimum
statutory modifieq price the State ad-
vised price and the price actually pald

by the factor during the year 1973 to
1976.

South India Steel & Sugar Ltd. Mundiampakkam.

Year Minir‘nﬁh notified
Price
S Rs.
1973-74 . = = 83-80
1975-76 . . . . 9000

(Price per tonne)

State advised . ;'nétual pricc---i;)aid
Price
Rs. ) ._R: -
104 -75 9700
105 -00 100 -00
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Yoga Assessment Committee

5544. SHRI HAR] VISHNU KAM-
ATH: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to refer to the
reply given to Unstarred Qustion No.
1837 on the 27th June, 1977 regarding
Yoga Assessment Committee and
state:

(a) whether the main Committee
has met in compliance with the direc-
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tive of the S.N.LP.E.S, Board of Gov.
ernors;

(b) whether the recommendations
have been reviewed; and

(¢) if so, with what result?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE ADD CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir. It has not been
possible for the Committee to meet
because the office of its Chairman has
fallen vacant and a new Chairman has
vet to be appointed by the Board of
Governors of the Society for the
National Institutes of Physical Edu-
cation and Sports.

(b) ang (c). Do not arise.

Re-Employment of University Tea-
chers after age of Superannuation

5545, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the University Grants
Commission had issued any directive
relating to the appintment of teachers
re-employed after attaining the age of
superannuation;

(b) if so, whether the Delhi Uni-
versity has violated the directive
and heads of many departments are
re-appointed after attaining the age
of superannuation; and

(¢) if so, the names of such per-
sons?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furnished by the University
Grants Commission, the Commission
advised the Central Universities, in-
cluding the University of Delhi in
May 1975 that though the age of
superannuation of teachers shall be 60
years, it would be open to a Univer-
sity, if it so desires, to give re-
employment to a talented teacher for



-a limited period beyond the age of 60
vears. The University Grants Com-
mission subsequently advised all the
Central Universities including the
"University of Delhi in July, 1976 that
the teachers, who are re-employed
after attaining the age of superannua-
‘tion, should not hold appointments as
Heads of Departments or Dean of
Faculties or any other sych adminis-
trative responsibility and desired that
the Universities may amend their
Statutes/Ordinances, wherever neces-
sary.

The University of Delhi has inform-
ed that it has set up g Committee to
-examine the question of amendment
of the Statutes/Ordinances of the Uni-
versity relating to arppointment of
Heads of Departments in the light of
'the advice given by the University
‘Grants Commission.

(b) and (c). According to the infor-
mation furnished by the University of
Delhi, appointment of Heads of De-
partments are being made in accor-
dance with the Statutes/Ordinances of
‘the University.

e w3w & freafagrem gqam
WG & 97 K AT w7 ¥y AT
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Master Plan for Drainage in Subarna-
rekha River Basin

5545 SHRI S. KUNDU: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether a Master Plan for
drainage of flood and rain water in the
Subarnarekha and Budabalang River
basin of the district of Balasore in the
coastal mrea of Orissa have been
drawn up;

(b) whether any

survey for
this purpose was done; ’

(¢) if so, when was it, the cost of the
estimate and whether it has been im-
plemented; and

(d) if not, when it will be imple-
mented?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(d), The State Government of Orissa,
in November 1970, had prepared a
scheme consisting of embankments and
drainage improvements in the lower
reaches of Subarnarekha covering
areas in Balasore District at an esti-
mated cost of Rs, 10.48 crores to bene-
fit an area of 0.81 lakh hectares, After
examination of the scheme in the
Central Water Commission and taking
into account the increase in the depth
of inundation and the problem of re-
habilitation of the population of 52.800
in 173 villages lying within the em=
bankments it was suggested that the
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possibility of storage reservoirs in the
upper reaches for moderation of floods
lower down should be investigated.
The Subernarekha Committee consti-
tuted by the erstwhile Ministry of
Irrigation and Power inter-alia exa-
mined this aspect and recommended
provision of floog storage in the pro-
posed dam at Chandil in Bihar on
Subernarekha; construction of em-
bankments in West Bengal and Orissa;
and improvement of drainage in lower
reaches in Orissa. The revised scheme
of construction of embankments in
Orissa on the basis of recommenda-
tions of the Subernarekha Committee
has not so far been received at the
Centre. However, a project report for
Chandil Dam prepared by the Gov-
ernment of Bihar have been received
at the Centre and is under examina-
tion.

No Master Plan for flood control and
drainage in the Budabalang River
Basin has been prepared by the Orissa
Government so far,

Sugar on Ration Cards in Urban and
Rural Areas

5540, SHRI DURGA CHAND: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that levy
sugar is allotted to the States on the
basis ot population; and

(b) if so, the reasons of disparity
from State to State in its distribution/
rationing with regard to rural and
urban population?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
allocation of levy sugar to the States
depends not only on the population of
the State but also on (i) consump-
tion pattern in the past, and (ii) the
policy of ensuring minimum per capita
availability of 300 gms. per month in
any State on the basis of projected
population as on 1st July, 1975,

{b) The actual scale of allocation to
wvarious sections of the population (in-
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cluding allocation between rural and
urban population) is left to the dis-
cretion of the State Governments,
with reference to local conditions.
This is, however, subject to the broad
guidelines issued by the Central Gov-
ernment that no individua] should get
more than 1 kg per month or a family
less than 1 kg per month.

Damage of wheat stock at Dobalx

5550. SHRI BEDABRATA BARUA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Government is aware
that out of a total of 84,000 bags of
wheat stored by the FCI at Dobala.
District Agra a major portion of it has
been spoilt by rains and storm due to
the fact that they were stored in an
open space;

(b) whether the Government have
assessed the loss thus sustained in this
storage arrangement; and

(c) if so, what action Government
propose to take against the erring
authorities of the Food Corporation?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). Yes, Sir. At Bodla (not Dobala)
Distt, Agra the Food Corporation of
India have stored 8746 tonnes on open
plinths. Due to cyclonic storms and
torrential rains on the night of 27th
May, 19877, 17 stacks of wheat collaps-
ed and 1700 bags were affected by
water. These bags were immediate-
ly salvaged and reconditioned. About
20 tonnes of wheat became unfit for
human consumption due to this natu-
ral calamity.

(¢) As the damage occurred due to
factors beyond human control, no ac-
tion is proposed to be taken against
the staff.

- P
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Recommentations of gampath
Commission

5551. SHRIMATI MRINAL GORE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it is a fact that the
recommendations of the Sampath Com-
mission are not beneficial to the new
sugar factories;

(b) whether Government have
considered these problems of new
sugar factories; and

(c) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): ia) No,
Sir. The recommendations of the
Sampat Committee are beneficial to the
new sugar factories.

(b) Yes, Sir.

(c)A scheme for the grant of higher
percertage pf free sale sugar quota
and excise dutv rebate to comrensate
the sugar factories for the high capital
cost has been sanctioned. The {ree
sale quota ranges from 40—100 per
cent, depending on capital cost. re-
covery percent of sugar. and the year
of operation. On the additional free
sale quota the excise duty levied is at
the rate applicable to levy sugar.

Potable Drinking Water in Villages of
District Garhwal, U.P,

5552, SHRI JAGANNATH
SHARMA: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state the number of vil-
lages and the population to be cover-
ed in District Garhwal of Uttar Pra-
desh under the World Bank Drinking
‘Water Programme for the drinking
water supply and when this program-
me is expected to be completed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Under the World Bank Pro-
gramme So far water supply schemes of
38 villages, covering a population of
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8026 (1975 basis), have been approved
for District Garhwal. These schemes
are scheduleq for completion by the
end of June, 1978. Water Supply Sche-
mes for 21 more villages, covering a
population of 5736 (1977 basis), of this
District are in process, These schemes
are scheduled for completion by the
end of September, 1979.

Amendment of Delhi Rent Control
Act to stop rising rents

5553. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state -

(a) whether the Delhi Rent Con-
trol Act has succeeded in controlling
rents of houses in Delhi;

(b) whether the D.D.A.’s policies of
quick enhancements of cost of flats
as also the auctioning of plots (re-
sidential) have produced the desired
results of making the houses within
the reach of fixed and modest income
groups;

(c) if the answer to part (a) be
in negative, what fresh steps Govern-
ment propose to make it prohibitive
for the landlords to evict tenants for
higher rents even on the ostensible
grounds of personal requirement and
rebuilding, the provisions of the Act
notwithstanding; and

~ (d) if the answer to part (b) be
in the negative, when will the Gov-
ernment reverse the unpopular trend?

THE MINISTER OF WORKS -AND
HOUSING AND SUPPLY AND REHA-
BILITATION  (SHRI SIKANDAR
BAKHT): (a) The fixation of stand-
ard rent as provided in the Delhi Rent
Control Act is not applicable to build-
Ings constructed after 9th June 1955
for the first five years of their being
fet out. In such cases, the standard
rent for the first five years is the same
as the rent agreed to between the
landlord and the tenant. Ta that extent,
therefore, the Act has not been able
to. control rents.

(b) It is a fact that the total demand
for housing from fixed and modest in-
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come groups has not so far been pos-
sible to be met by D.D.A. alone. In-
crease in the cost of construction,
which is not a policy as such of D.D.A.
js one of the factors inhibitng larger
costruction of houses due to limited re-
sources. Residential plots, however
are allotted to persons belonging to
middle and low income groups only
by draw of lots and at pre-determined
rates which are lower than the auc-
tioned rates, as per Government pcli-
cy.

(c) The Delhi Rent Control Act is
under review,

(d) The pricing palicy of D.D.A.
houses and the auctioning policy in
general are under review,
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Chambal Bridge on the Agra-Bombay
Highway

53353, SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased to state;

(a) whether Government are aware
that defective and sub-standard work
at the Chambal Bridge on the Agra-
Bombay Highway was reported as
early as 1959 by a Junior Engineer,
Shri Gurdayal Upadhyaya, supervis-
ing the work to his superior;

(b) whether the same piers 14 to
19 collapsed in 1973 about which the
report was made:

(c) whether Suri Gurdayal was
subjected to various types of harass-
ments and placed under suspension in
July, 1960 and has remained so far
che last 17 years, to cover up the mal-
oractices in the department and large
scale pilferage of cement and other
material; and

(d) whether in view of the serious-
ness of the allegations and the
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enormous loss Hinvolved Government
propose to institute an impartial en-
quiry or hand over the case to the
CBI before whom Shri Upadhyaya is
able to substantiate his gallegations?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) It is a fact that Junior
Engineer Shri Gurdayal Upadhyaya
had sent a report to his superior
officer in 1959 alleging sub-standard
work by the contractor. This report
had “een thoroughly examined not only
by the Central Public Works Depart-
ment qfficers but also by the Chief
Technical Examiner of the Ministry.
However the allegations were not
substantiated and the work was not
found to be of sub-standard quality.

(b) 1t is true that the piers which
collapsed were amonpgst the various
piers which were being constructed
by the contractor who had
been reported against by Shri
Upadhyaya. A High Level Technical
Committee consisting of representa-
tives of the Ministry of Transport,
CP.W.D, DG, Border Roads, Rail-
ways, Rajasthan P.W.D. and Geological
Survey of India was constituled by the
Ministry of Transport to examine the
ccllapse. The defective workman-
ship or the substandard work was not
one of the causes identified by the
Comrnittee for the collapse.

(¢) Shri Upadhyaya had “een
charge.sheeted and suspended in 1960,
on several charges but not with a view
to harassing him. Shri Upadhyaya
moved the local court at Agra for a
declaration that the suspension was
illegal angd also claimed damages.
Thereafter, he went on moving the
Hich Court on several occasions and
the lower court has not yet heen able
fo dispose of the original suit. Disci-
plinary proceedings have been kept
suspended following some observations
of the High Court and as the original
¢nse has not yet been disposed of, the
Suspension continues.

(d) As the allegations of Shri
Upadhyaya had not been found sub-
Stantiated by the  departmental
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superiors as well as by the Chief
Technical Examiner of the Ministry
ard as the High Level Technical
Committee also did not find any fault
with the workmanship but attributed
the collapse to other reasons, Govern-
ment does not propose to institute any
other enquiry, nor does it propose to
hand over the case to the C.B.I

Allotment of Lang in Narela Indus-
trial Area

5556. SHRI GYANESWAR PRASAD
YADAV: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state-

(a) whether 40 acres of land was
allotted to some persons in Narela
Industrial ~Area;

(b) whether no applications from
public were invited for allotment of
these plots and the same were allot-
ted to some favourite persons with-
out any criteria;

(c) what were the sizes of the
plots and the names of the allottees
alongwith their relationship with
Ministers, political leaders and offi-
cials, if any;

(d) whether there was a difference
of Rs. five lakh per acre in the mar-
ket rate ang allotment rate of these
plots thereby putting the exchequer
to the loss of Rs. 2 crores; and

(e) what action Government pro-
pose to remedy the situation and to-
take action against persons found’
guilty in the whole deal?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) The Delhi State Industrial Cor-
poration Litd., invited applications by
issuing open advertisement in leading
Newspapers of Delhi for the allotment
of land in Narela in response to which
450 applications have been received
Yy the Corporation. The work of
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allotment has not been commenced as
yet.

(c¢) to (e). The question does not
arise £s no allotment has been made
s0 far.

Project under Book Writing Scheme

5557. SHRI JANESHWAR MISHRA:
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a project, under the
Book Writing Scheme was assigned
to the present Chairman by the U.G.C.
during his tenure as Chairman and
Deputy Chairman;

(b) if so, the funds sanctioned /pro-
vided for the same; and

(¢) the details in this regard?

THE MINISTER OF EDUCATION,
" SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) to (¢). No, Sir. However, prior
to hig appointment as Vice-Chairman,
U.G.C. and during fhe period wher he
was employed in the Jawaharlal Nehru
University as Dean, School of Social
Sciences. Prof. Satish Chandra sub-
mitted to the U.G.C.,, on 30th June,
1972, a project entitled ‘‘Social and
Cultural conditions in Northern India
during 18th Century™. The project
was accepted by the Commission on
the recommendation of the Selection
Committee and the following grants
were, in all paid by the Commission
to Jawaharlal Nehru University and
utilised upto December, 1974 for the
project : —

Fellowship Rs. 11,694/-

Contingencies Rs. 1,928.90
Memoria] to Freedom Fighter Shri
Shamji Krishna Verma

5§558. SHRI ANANT DAVE: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE %e pleased
to state the action taken to create a
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memorial for late freedom fighter Shri
Shamji Krishna Verma in his birth
place Kutch Mandvi (Gujarat State)
and to preserve hig house as a national
memorial?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
The required information is being
obtained from the Government of
Gujarat and other Ministries of Cen-
tral Government, likely 10 be concern-
ed and will be laid on the Table of the
House,

Operation of Major and Minor Irriga-
tion Projects

5559, SHRI M. SATYANARAYANA
RAO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) how many major and minor
irrigation projects are in operation in
the country now;

(b) how many new major and mi-
nor irrigation projects have been
taken up during the Fourth and
Fifth Five Year Plans and what are
the target years for their completion;

(¢c) how manv of them have been
completed as per the time schedules;
and

(d) what are the reasons for the
delay in the case where time sche-
dules have not been kept up?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) 448 major
and medium  irrigation projects,
executed since the start of planned era
in 1951, are at present under operation
in addition to the schemes existing dur-
ing the preplan period, Many others,
though not finally completed are giv-
ing partial benefits. Minor schemes in
operation include surface water storage
and diversion schemes, tubewells, dug-
wells, tanks, pumpsets etc. and aré
numeroug in number.

(b) and (c). Besides a num-
ber of minor  schemes, 175
new major and medium schcmes
were taken up for execution
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during the IV Plan. The number of
new major/medium Schemes approved/
cleared so far!during the Fifth Plan is
235.

Irrigation is a State Subject and
irrigation schemes are planned, and
executed by the State Governments
within their developmental Plans. In
addition, minor schemes are also
executed by the Panchayats and indivi-
duals. Minor Schemes generally require
small outlays and are completed within
1—3 years. Major and Medium Schemes
require large outlays and the pro-
grammes for their construction gene-
rally depand on the availability of
funds, labour, construction material,
land acquisition with consequential
rehabilitation problems geology of the
foundations of various structures etc.
The schedules for their construction
are, therefore, revised frequently
depending on 1these factors and it is
difficuit to pin-point original schedule
dates of completion, In case of most
of the major projects started during
the Fourth Plan pericd it wwas originally
stinpulated that 1{hese¢ would be €«om-
pleteé by the end of the Fifth Plan. On
many of these prejects the completion
is likely to be delayed. As per present
assessment, four of the major schemes
started in the Fourth Plan period are
expected 1o be compieted by the end of
the current Plar. In case of new
schemes taken up during the Fifth Plan
perinod so far, it is too early to predict
whether there would be delay in their
execution or not,

(@) The main reasons for delay in
construction have been the non-avail-
ability of requisite funds and Other
necessary inputs resulting in long
gestation period during which prices
rise: inadequate investigations, change
in scope and design during execution.
land acquisition and rehabilitation
problems etc.

Cashewnut area of Kandarkottai

5560. SHRI V. S. EIANCHEZHIAN:
Will the Minister of AGRICULTURE
AND IRRIGATION ©be Dpleased to
state:

(a) whether Government are aware
of the importance of Kandarkottai in

1877 LS—S5.
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Pudukotiah district as a cashewnut
producing area;

(b) whether Government have
proposals to promote, foster and en-
courage cashewnut processing indus-
tries in that area so as to utilise the
considerable production of cashewnut

and also to generate employment op-
portunities; ang

(c) if so, the particulars in this re-
gard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.
Cashew jis grown in Kandarkottai area
of Pudukottai district,

(b} Government have no proposal nor
are they contemplating any increase in
the processing industry, since there is
already a very big gap between the
installed processing capacity of cashew-
nuts and the availability of rawnuts for
processing in the country.

(v) Does not arise.

et § aafeww wwifwat

5561. St |w¥y wuaTe T
faator st srae wet g Wi gaais
HeY qg AT F7 HAT w39 6 -

(%) feeelt & mwfuga wrefaal
& AW w47 § WX S § § IA* A
wfawa 1 7€ ST F AW HJATE

(@) gt & g wfesa
farar T <Y &, WA FATR AT At

¥ gowIe gra fAg 9 A wEad
o w7 § WK gt O I a9 I



131 Written Answers

® gfear wx 7% £ aredr ; aur g
TN A WR qEAO F e
X IF K J0CAT;

(M) TMIFEFTAFR FIF Al
# gmg AT T qi frarfaa) w asd
aw gfawr € ¢ arfe 3 gag sl o
WA ®TH 9T W7 AT §F AR afz =9,
At @ w1 oFTw § ;WX

() FTIWE T 5T T Afaaal
& qrg @z ®Y of Ay of /i o feaw
safe § f= & qmF o1e #7Y gf9=7w 4@
afe 3§ woede A fear mam @
1T TEF T FTIU § JGT IHFT [
st g ?

faatw ot wawm  awr gqfa W
grafe  wut ( s fawc wem ): (F)
1 gfeat, fam= § sewaife Freifaar
F oF A JUT WANIEA FTRIAT
#T O g THS HTY {WT 9T 9T
g T [ ¥ et
e s om. 3t 881/77)

(w) frarfor 1 91 aren FTef
¥ forwr &WT ¥ wETA @AT fAv ¥ geh
T fEd s ar sy o aF | -
fog 7@ fed o &

32 wAfaFa  ®TAIAAT 7 O &
aq (AT HF) AT AT AF E 4

FET A% @I, T FHE Al
ok gEgardl w1 gfagr  FT §9y g,
o o Hro Tur faeet wywEw &
g usfad &1 1 @ & wiF T
qTAEl FT IR Y @A | XA WY
Ffeagt &, qr, |, ST 9T FEAT
# qfaard F4 g5 QA En @ fod
T g FE aAgEET T FAE A0
q¥aT |

(I]‘) o Fo @o &quﬁ'ﬂ
T @ g

AUGUST 1, 1977

Written Answers 132

(v) feest  fase wrfasoor
7 Famat ¢ fe for i &) swer frary
#1 afwat 2 & ff 3 awrt % wreare
¥ A I gwg qratw aefwEY
¥ carz wafew #< fed w4 1 fow
| ¥ AT ¥ e wwan gty
FAT § oog faaft a1y q¢ dwfoaw
TSN & GEITA FT AT AG ISTAT 9T
Al wt frad & ofagd ) god &
T 79 fear ST SRy Ieeew AR £
fexdt, s@ = gw & foad arg
TATEAT ® frod £ ofagi g &, 99
TETT FTOT AT IT A F1 99 gAatq
FrAMAt & faw @z suwew #
o 3 faar s &

Stock Problem of Rice and Sugar

5562. SHRI HOPINGSTONE LYNG-
DOH: Will the Minister of AGRICUL.
TURE AND IRRIGATION be rieased
to state:

(a) the stock position of rice and
sugar at the Centra] Godown ready
for distribution to the different States
as on the 30th June, 1977,

(b) the stock position at the
Shillong godown as on 30th June,
1877: and

(c) whether it is a fact that sub-
standard rice and sugar were sent
to Meghalava®

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The stuck
held by the Food Corporation of India
on Central Account as on 30th June.
1977 was about 37.85 lakh tonnes of
rice and about 1.5 lakh tonnes of
sugar.

(b) The stock at Shillong zodowns
as on 30th Jure. 1977 was 850 tonnes
of rice and 87 tonnes of sugar.

(¢) No, Sir.
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New appointment for Former
Vice-Chairman, D.D.A.

5563. SHRI BAPUSAHEB

PARULEKAR:
SHRI YADVENDRA DUTT:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA.
BILITATION be pleased to state:

(a) whether the former D.D.A.
Vice-Chairman Shri Jagmohan has
been appointed in.charge of the
National Institute of Urban Affairs;

(b) whether Shri Jagmohan, along
with Shri Sanjay Gandhi was one
of the Chief architects of New
Delhi’s “beautification programme” in
the months of emergency, which pro-
gramme had struck fear into the
hearts of the people, and left thou-
sands of them embittered and home-
less; and

(e) if =0, whether the new ap-
pointment is given to Shri Jagmohan
as a rewa:d for what he dig in
emergency?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Shri Jagmohan has been
appointed as Senior Research Fellow
and not as in.charge of the Institute.

(b) The Government of India in the
Ministry of Home Aflairs have set up
a Fact Find.ng Committee in respect
of programmes for slum clearance,
removal of encroachments, demolitinn,
beautification etc. carried out in the
Union Territory of Delhi during the
emergency following its proclamaticn
on the 25th June, 1975. One of the
terms and reference of the Fact Finding
Committee concerns “Beautification
Programme™. The finding of the Com-
mittee wiil have to be awaited on this
point.

(c) It is not correct to say so.
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Soclal Work in Rural Areas by
Students

5564. SHRI P, V. NARASIMHA RAO:
Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURE
be pleased to state:

(a) whether there is a  proposal
under consideration of Government
to close down educational institu-
tions for a couple of years to enable
students to do social work ip rural
areas, particularly to create rmass
literacy etc.; and

(b) it so, the details thereof and
when it is going to be started?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER*
(a) No, Sir.

(b) Does not arise.
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IAFT SAAT TFTAI Jargues qfaa
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&1 o= wfafa gra &1 7@y, aq1 =@
afafa £ faerfar gy F Femge
& arq Frgifaa 1 Ty & ST TR
T & GNA WL G | A TA ATAAI
FT 9= #47 F fow oF a7 wEer 7
fagfa Fom srrawe sdfta 7 g
g

Damages due to Floods in Balaghat
(Madhya Pradesh)

5566. SHRI KACHARULAL HEMRAJ
JAIN: Will the Minister of AGRICUL.

TURE AND IRRIGATION be pleased
to state:

(a) whether eight villages were
washed away by floods in Balaghat
Parliamentary Constituency (Madhya
Pradesh) in which standing crop in
twenty thousand acres of land was
damaged, more than hundred cattle
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heads were lost and thousands of peo-
ple were ruined; and

(b) if so, whether Government pro-
pose to provide Central assistance to
the State at this hour of distresg so as
to provide relief to the affected
people?

THE MINISTER OF AGRICUILTURE
AND IRRIGATION (SHR]l FSURJIT
SINGH BARNALA): (a) The State
Government of Madhya Pradesh have
reported that as a result of heavy rains
from the 4th to 6th July, 1977 in the
Balaghat District, eight villages were
affected, 102 houses were damaged and
69 cattle were lost. There was no loss
of human lives. The damage to craps
is b2ing assessed by the State Govern.
ment,

{(b) The State Government have .n-
formed that theyv have so far provided
a cash grant of Rs. 10.950 to flond
affected people and free supply of
timber has been arranged for repait
of houses. However, with effect irem
1-4-1974 no central assistance of ron-
plan nature is admissible to States for
financing relief expenditure on natural
calamities, which is to be met »y the
State Governments from the enhanced
margin money provided to them by
the Centre and from their own 1e-
sources.

Bungalows allotted to Political Parties
in New Delhi

5567. SHRI MOHAN LAL PIPIL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA.
BILITATION be pleased to state:

(a) the total number of bungalows
ang other buildings together with the
plinth area allotted to the new Cong-
ress, the Congress Organisation and
the Janata Party in New Delhi for
carry on the Party work; and

(b) whether the above allotment is
in proportion to the representation of
the Parties in Parliament and else-
where, if not, the reasons therefor?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-

(®): Name of
the party

1. All India Congress Committee

2. Congress (O) party in Parliament
Delhi Pradesh Congress Committee .

4. Congress party in Parliament .

BILITATION (SHRI SIKANDAR
BAKHT):
No. of Effective living
units area in square
Metres
. 4 142430
4 Type-1
. . 7300
& . . 2 166-00
7 7328:00
. . . 2 Type-1

No unit has been allotted to the Janata
Party as such but 11 single suites in
Vithalbhai Patel House are in »ccupa-
tion of the parties which have now
merged to form the Janata Party.

(b) Aliotment to the Parliamentary
Parties are to be made on the vasis of
the strenjth of their employees and
not on the Hasis of the number of iheir
representustives in  Parliament. The
question of retention by the Congress
Party in Parliament of the quarters
aliotted n it and the allotment of addi-
tional quarters to the Janata Party in
Parliament in accordance with this
criterion is under consideration.

Prosecution of Doctors running Nurs-

ing Homes and Clinics in Residential .

Areas

5568. DR. SUSHILA NAYAR:
DR. LAXMINARAYAN PAN-
DEYA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether the D.D.A. has decided
to prosecute doctors running nursing
homes and clinics in residential areas;

(b) whether Government are aware
of the hardship likely to result to the
citizens if doctorg clinics and nursing
homes are removed from residential
areas; and

(c) the proposed steps if any to
check it?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND lEHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) and (c). In order to avoid hsrd-
ships, it has been decided by Delhi
Development Authority as under:—

(i) Clinics.—Residential premises
may be used as clinics if the zrea
for such use is 500 sq. ft. or 25 rer
cent of the covered area of the pre-
mises, whichever is less, »nd the
doctor lives in the same premises.

(ii) Nursing Homes.—These are
ordinarily not to be allowed in :esi-
dential premises. In individual cases
however, temporary permission ray
be granted for a limited period uoto
2 years on certain conditions, till
such Homes can shift to a conform-
ing building/area.

Master Plan for Development of Goa,
Daman and Diu

5569. SHRI EDUARDO FALE(RO:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA.
BILITATION be pleased to state:

(a) whether Government of Goa,
Daman and Diu have consulted the
Central Government on a Master
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Plan for the development of that ter-
ritory;

(b) if so, when was the plan sub-
mitted; and

(c) the action taken tm?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-

BILITATION (SHRI SIKANDAR
BAKHT): (a) The Government of Goa,
Daeman and Diu asked for technical
assistance in the preparation of a
Regional Plan for the developmem of
Goa District.

(b) and (c). The plan was prepared
by the Town and Country Planning
Organisation of Government of Indis
and sent to the Government of Goa.
Daman and Diu in April, 1977. The
Plan is being processed by the Union
Territory Government for publication
under its Town and Country Planning
Act.

wedt ¥ g @ eenfaat & fag
A ATesar

5570. Y MAATE Ao AW :
Fmr fantw s qrem aar g =%
graie St ag AT Y O F A F

(%) wea & faw-faw reomdt
fafady ¥ O fFay womdt & fag
Wit AmfFaT 52T Ag 7 Ty d
R d frarastyaffai ¥ @ R &

(@) 37 = sfeaq feaar @<
fear AT AT T HT I HE TF
g fFaar @« g1 4T §

(7) &7 weofagt & Wil

AR TETT FIA F TTHR F1 77
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(w) I wirer sl Aerfwar
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frator v wrar xar giw i guats
wat ( oft fawcwmn ) : (%) fofed
# 7g @ wowndl afear<i #Y g g
14,671 & STH 1970 ¥ ¥ wagd
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(@) =7 9T wfead  soew
376.00 W& TG @ fwu oy &
foad & warfaal 93 126. 00 9@
TT7 UR qrfgEar afeg®i 93 250. 00
A" T E | 1976~77 AF ¥ WX
9z fFar mr ¥ &9 15,329.82
e w92 ¢ fomwr fawraw 3@ W
g—varfagi & fam 14,284 . 007 ™
e "X arfeeaEr afest ¥ fqo
1,045, 82 ATH YT |

() gt a¥ garfaqi F1 =W
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wfafraw, 1955 % & 7 vl F wAaT,
q g fvn wd & qer )

Tl aF arfgemEr wfezEr #61
®FIY &, HYHIL A TH 99 0T TH 92
¥ oY as fa=me A frar 0

(w) g ware aqr gaat fawmr
gIT UST I &1 gHE-797 9T
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wfafraw, 1955 ¥ &1 7€ swa=T F
WA AT av Narfaai £ 1 e Arfewar
1A FT AT |

Intensive Rural Development Scheme
for Cannanore District of Kerala

5571, SHRI RAMACHANDRAN KA-
DANNAPPALLI: Will the Minister of
AGRICULTURE AND IRRIGATION be
pleased to state:

(a) whether Cannanore District of
Kerala is one of the districts selected
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under the intensive rural develop-
ment scheme; and

(b) if sq, shlient features thereot
and progress, if any, made go far?

THE MINISTER OF AGRICULTUR®E
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Cannancre
District of Kerala is one of the Dis-
tricts selected under the ‘Integrated
Rural Development programme’, and
not Intensive Rural Development Fro-
gramme as there is no programme by
this name,

(b) The programme aims at ze.:cra-
lion of employment opportunities for
‘rural poor’ and ‘disadvantaged zsroups’
through optimum use of local resources
setting up agro-based, forest-based and
village and small industries in rural
areas, intensification of agriculture,
animal husbandry and dairy. roaitry
and piggery, taking up mean'3ful
programme for small and marginal lar-
mers, agricultural labourers. shuore
croppers and tenants and rural arti-
sang and encouraging gelf employment
schemes.

The programme consists of (wo
phases viz., (i) preparation of resources
inventories and action plans for seject-
ed districts and (ii) implementalion of
the programme. Work on the orepura-
iion of Integrated resources inventiry
for Cannanore District has been en-
irusted by the Indian Council of Agri-
cultural Research to the Water lech-
nology Centre, I.LA.R.I. who are coing
it with the cooperation of the Siate
Government. This exercise is likely
to be completed soon. The :nalysis
of resources, invEntory would tnrow
up a series of action plans which will
be finalised in consutation with the
State Government.

Development of Hot Pressed Garnets

5572. DR. HENRY AUSTIN: Will the
Minister of EDUCATION, SOCiAL
WELFARE AND CULTURE be oleased
1o state:
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(a) whether for the first time the
Indian Institute of Technology, Bom-
bay has successfully developed hot
pressed garnets;

(b) if so, the main features there-
of; and

(c) whether the technique develop-
ed is expected to meet the country's
requirement?

THE MINISTER OF EDUCAT'ON,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir,

(b) These garnets are used in high
power ferrite devices like isolators :r.d
circulators which are, in turn used in
satellite, radar and other microwave
communications. These garnets are
comparable favourably with s'milar
material available at present from ead-
vanced countries.

(¢) According to the IIT, Bombay,
if production agencies adopt the tech-
nique which hag been developed, it
should not he difficult to meet the cur-
rent requirements of the country.

' owerw & HE R ) fat
Ml ozt & foelt o=t weafa

'5573. s averw wr§ : F fr,
gt weqTe W qowfa wE ag qqT
FY FAT T @
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Central aid to States for Production,
Processing Marketing ana Export of
Cashewnuts

5574. SHRI SAMAR GUHA: Wil the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government provide
aid to different States annually for
improved production, processing mar-
keting and export of cashewnuts;
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(b) if so, facts thereabout and the
break-up of figures of the Central
aids received by different States;

(c) whether Midnapur District of

West Bengal also produces cashewnuts;
and

(d) if so, the reasons for not ex-
tending Central aid for the pioduc-
tion of cashewnuts there?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir. The
Central Government provides aig to
different States annually through Cen-
trally Sponsored Schemes for improved
production of Cashewnut. No Central
aid has been given for processing ant
marketing of Cashewnuts. However.
the Government of India provides im-
port replenishment of five per cent or
export of cashew kernels,

{(b) The following Centrally 3ponsor-
ed Schemes on Cashewnut development
are being implemented during the V
plan.

Name of the Scheme

Objective of Scheme

1. Laving out of Demonstration plots on growers

orchards.

2. Improvement of Cashew by vegetative pro-

pagation.

3. Establishment of progeny orchards.

The Scheme is intended to demorstrate the
efficacy of adoption of improved farm
techn'ques i.e. manuring and plant pro-
tection measures in the same plot.

The scheme intends to  improve the newly
raised cachew plantation which are stccked
with seedling prcgenies of low yielding
nature by adopting techniques of veget:-
tive propagation by insitu, patch budding
or vencer grafting, or side grefting so
as to convert them into higher yielding
trees.

The object of the scheme is to establish
clonal orchards of cashew raised frome
superior seeds evolved at Research
stations and high yielding trees of merit
located in the private orchards in the
country, to serve as large scale unit for
propagation materials in future.
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4 (1 Spcclal scheme for package programme The object of the scheme was to increare-
Departmgntal areas. productivity of the cashew plantations.

(ii) Mainteannce of 4000 ha. cashew The scheme intends maintenance of tte
lanted during IV plan. fresh plantings of 4000 ha. undertaken
under the special area expansion prcgrsm-

me im Glemcnted during the IV plan and
in the V plan as well.

5. Subsidised plantation of cashew in De- Improving the outpur for  existing plan--
partmental & non departmental areas tations and planting superior  quality
(Total area proposed to be planted is plant material in ncte areas.

1,45.000 ha.and the subsidy component
is Rs. 55 Crores).

6. Collection & distribution of pedigree cashew Under this Scheme it is proposed to collect
seeds in Andhra Pradesh. and utilize nuts frem high yielding mother
trees for raising seedling pregenic:.

Details of Central aid sarctioned to different Cashew growing States, during V plan are as
follows :--

(Rs. in lakhs)

State Total Year wise details of amount sanctioned
fifth

plan
outlay 1974-75  1975-76  1976-77  1977-7R

1. Kerala . 112°553 6392 7597 25442 25693

2. Karnataka 56619 6775 5-087  12:587  12-532
3. Andhra Pradesh . . 28-002 7-392 5027 7671 15:482.
4. Tamil Nadu . 82-208 8-293 9-687 18648 21-921
5. Oriwwa . . 130348 R-683 7-867 27-522 30‘648:
&. Malarashtra . 47458 1:949 4237 I1-322 12-303
7. Goa . . . 29931 0-764 I-200 6-232 5-892

8. West Bengal . 1048 —_ 0450 0272 0-372
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Figures of Central aid releasei {odifferent Cashew growing States dur

ing V plan period are as follows:—

(Rs. in lakhs)
State Year-wise details of amount released

1974-75 1975-76  1976-77 1977-78¢
1. Kerala 3 12 16-84 25-693
2. Karnataka - . 516 277 779 12-532
3. Andhra Pradesh 686 3 59 8:31 15482
4. Tamil Nadu 770 701 131 21-921
5. Orissa . R . - - 700 754 9-55  30-648
6. Maharashtra . 0-86 I-34 215 12-303
7. Goa . - 0-17 0-73 5802
8. West Bengal 025 0372

¢ Approved outlay for 1977-78

(c) Yes, Sir.

(d) The following Centrally Spon-
sored Schemes on Cashewnut Develop-
ment have been sanctioned during the
V plan for West Bengal State:

(i) Laying out of Demoastration
plots on growers orchards and

(ii) Establishment of progeny
orchard.

Implementation of the Schemes at
District level is a matter with whnich
the State Government is concerned.

State-wise Requirement of Fertilizers

5575. SHRI AHMED M. PATEL: Will
‘the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the total requirement
of the country for fertilizers per year,
State-wise; and

(b) what is the total production of
fertilizers expected during the cur-
rent year?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SYRJIT
SINGH BARNALA): (a) A statement
indicating State-wise requirement of
fertilizers for Kharif 1977 as estimated
in the Zonal Conference is »nclosed.
Similar figures for Rabi 1977.78 are
being worked out.

(b) Production of fertilizers during
the year 1977-78 is estimated fo be of
the order of 22 lakh tonnes of aitorgen
and 7.20 lakh tonnes of P205 Potash
is not produced in the country.
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150
Statement
- REQUIREMENTS OF FERTILIZERS— KHARIF 1977
(As estimated in the Zonal Conferenc):
(THranzs)
State/U.T./Commodity Board N P K Tota]
SOUTH ZONE
Andhra Pradesh : 160000 54000 15000 22900°
Kerala . . 20800 15500 14600 50909
Karnataka 100000 36000 25000 16100°
Tamil Nadu . 122000 35000 35000 192000
Pondicherry 2000 1300 1200 5400
Coffee Board . 9700 4500 6500 2070°
Rubber Board 300 2900 2600 3500
Cardamom Board 600 1200 600 2490
‘Tea Board 6000 2000 4000 12000
Total:" 425000 152400 104500 681900
WEST ZONE
Gujarat . 76544 44837 14937 136318
Madhya Pradesh . . . 52000 24000 4000 80000
Mabhara:hta . . 130000 60000 65000 225000
Rajasthan 31000 6000 1200 38200
Goa, Daman & Diu. . 2000 1200 800 4000
Dadra & Nagar Haveli . 8o 25 5 110
Total . 291624 136062 85942 513628
NORTH ZONE
Haryana : 60000 8000 3000 71000
. Punjab . . 100000 42570 6000 148500
Uttar Pradesh . . . 243000 38000 19000 300000
Himachal Pradesh . . . 4500 1200 850 6550
Jammu & Kashmir . 8000 2100 600 10700
Delhi . 949 152 68 1160
Chandigaih 507 39 26 572
Total : . . 91991 29544 538482

416947




State/U.T./Commadity;Board N P K Total
EAST ZONE
Assam . . . 3000 1000 800 4800
Bihar 61002 14000 6000 81000
Orissa . . 31005 10200 5000 46000
West Bengal . §2030 12590 12000 76500
Manipur . . . . 2000 1000 §00 3500
Meghalaya . . . . 800 400 100 1300
Nagaland . . . . . 8o 52 50 180
Tripura . . . . 325 152 150 625
Arunachal Pradesh . . s . . 500 250 250 1000
Mizoram . . . . . . II 10 1 22
West Bengal Tea . . . . 4880 292 872 6042
Asam Tea ; : . . . . 10935 608 5467 17010
Bihar Teca . : & . . 17 2 6 5
Tripura Tea . . . . . . 204 18 54 276.
Sikkim . . . . 300 150 S0 530
Andaman & Nicobar . . . 10 5 3 18
Tortal 167062 40433 31333 238828
ALL INDIA: . 1300633 420886 251319 1972838

arpfue fawre s arie
gafator swrws
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'
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Centra] School ai Koraput

5578. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTIURE
be pleased to state:

(a) whether the Ministry propose t¢
open Central Schoo] in the District of
Koraput, Orissa for the benefit of
Central Government Employees of
Sunabeda and Koraput; and

(b) if so, when this proposal is
likely to be finalised?

HHE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). There is no proposal at
present to open a Kendriya Vidyalaya
(Central School) in the District of
Koraput (Orissa). No such proposal
has been sponsored by the Staic Gov-
ernment or any Central Goverament
Department or a Public Sector Under-
taking as per norms fixed by the Ken-
driya Vidyalaya Sangathan,

Opening of Colleges at Koraput

5579. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the U.G.C. studieq the
problems of the colleges which are
managed by the private organisation
particularly in the backward and
tribal areas of the Orissa State;

(b) if so, how many of them
identified to qualify for the grant
from the U.G.C.; and
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(c) whether the U.G.C. considered
ge colleges to be taken up for deve-
pment in the distri
s in the ¢t of Koraput,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). According to the informa-
tion furnished by the University Grants
Commission, the Government of Orissa
was requested to indicate as t2 which
of the colleges in the State should be
developed during the Fifth Plan p.riod
from the point of view of meeting the
educational needs of the backward and
tribal areas of the State. The State
Government has recommended 19 ccl-
leges for this purpose. The Commis-
sion has so far agreed to assist six
such colleges.

(c) The State Government 12com-
mended Tour colleges in Koraput Dis-
trict. One of these is not covered by
Section 2(f) of the U.G.C. Act and
therefore is not eligible for assistance
from the Commission. The proposals
of three remaining colleges are under
consideration.

Worid Bank Aid for Development of
Forest Anima] Husbamdry and
Irrigatien in Koraput, Orissa

5580. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be plea-
sed to state:

(a) whether the Government of
Orissa asked loan from the World
Bank for the development of Forest,
Animal husbandry and all types
of irrigation projects for district Kora-
put in that State;

(b) if so, whether the loan has
been sanctioned by the World Bank;
and

(¢) when the execution of the prog-
rammes is to be started?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
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(c). The Government of Orissa have
not asked for any loan from the
World Bank for development of fores-
try, animal husbandry and irrigation
projects for district Koraput.

However, the Government of Orissa
have executed a Project Agreement
entitled "Orissa Agricultural Deve-
lopment Project”, under which the
International Development Associa-
tion (IDA), an affiliate of the
World Bank, would give a total
credit of twenty million dollars.
The Project extends to the en-
tire State' of Orissa and js not res-
tricted to any one district. The main
components of the Project are as
follows: —

(a) reorganisation and strengthen-
ing of agricultural extension and
its link to agricultural research;

(b) strengthening and reorienta-
tion of agricultural research, in-
cluding adaptive research and field
trials;

(¢) pre-service training for ex-
tension workers and training for
cooperative personnel;

. (d) improved and accelerated
“land surveys and land records sys-
Ftbme, 710 establish land ownership
|and tenancy more efficiently as a

basis for farm credit;

(e) support for the design, test-
ing, demonstration and distribution
of improved animal-drawn farm im-
plements;

(f) ground water survey and
monitoring; rese¢arch, design, in-
stallation and fiald testing of alter-
native types of shallow tubewell and
pumping techniques;

(g) support for farm management
data collection and evaluation and
strengthening of agricultural sta-
tistics and data processing.

The agreement has become effective
from June 28, 1977.
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furw faarerl aar wree &
syrare fer & sreurget & seeT

5581 ot wary fag whgw -
#7 fown, s s s depfa
HAT 9g T &Y Ta7 F& F ¢

(%) #ar 3= am= Ifear | wwa
s gfmafadt o sEw dee
wrE  fesfids uadwa & 1§ o
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FTAT F AIHA H qiF IAF F q{EAT
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(@) 7ar s faazi & foresi
F1 W A AT 97 FE qAf A&y
war § ; A afs 74 qv 471 ?

fmen, T wea W aewfa
#9t ((Wo WA@ wE wE ) : (F) AR
(=) . <, 27 1 favafaqar=rg w3
grw &1 fAwfvor o7 ogvET F
lrefagargia Fewi F af TR
# e 700-1600 FqF FT OF U
ARt wmAHIfE fear & 1 e
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qTEHR T TFT qOET K[ AATHT H
I & "AEA A9 AT & AT AR
Fera a7 wrawr A faefw &
0 FAA ST FAT AAT £ F&FA
191 31 fzaev, 197 271 favag@ai/
ot Frysl § arafeF faer faeh
gfter} & qiw fae faw da9 w17 9,
FIHITA TA6 & AT & I NA
geifaa & 7T aaaifza 5 &) gy,
writfe frar wfas &9 A fao
M gemaEl w1 A fAEfagar
FHETA WA F A A AR

‘AR wgaTEl S g damar
HATX AT AEATET O WAL
5582. st v fag g : Fa

fovarr, @wTw weaTor WiT wepfa WA
g A AT ®T FIT T

(F) "THEETR ‘A" TgI
T It et dewr v Wi wAsE
faar a1 ;

(@) afz g, @1 foa dear 1 aqr
I qrfasrd st & AR 9w
fear  wAzw faur mam

(1) TaT FEL F1 I H@H
¥ @9 %1 ‘mifez’ foar go fegmma s
g owar 2 ; "R

() Fa7 qHT FT G AT
qAM ArA; frdY dear & gAza & fa 7
F1E wgaT-97 foer &, wie afg g, v
oA FIA FAT E 7

A (3o wA™ wE W) ¢ (F) A,
TE

(=) =T () . o AET ISAT

() TEFR Y GT FAAAT F gAfAT
fafum =T#at & fag fa=fafea
gMeAT 7 fadia gEraar gy wAQY
LI AR S
(i) T q=aqy qog qovae Afafa,

T

(ii) g% === wfafq, fad
(iil) = THI<H U=, qErq |

L GAMAY TSEA ARG afwfa,
RYT T IEA 1 HETHA TR Loy
Ffaar  wAAT 9T qACAT T BT
# o wam fam mar & qar fe
g wiT A s & $faar gt
Fe & 0 3T Ay fasrand = @

wgf aF qAad wAW & @ g™
FEAFT WETAT FA BT AW &, qE
HTa=T e & fasradta & 1



159 Written Answers

Supply of Goods by M/s Jotindra
Steel and Tubes Limited

5583. SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Jotindra Steel & Tubes
Limited is on D.G.S. & D. list for
supplying goods to Government de-
partments;

(b) whether it has come to the
notice of the Government that this
firm without manufacturing the item
manipulated the Inspection Note from
the Inspectors of D.G.S. & D. in May,
1977 and also got 98 per cent advance
from the Bank against the supplies
but the supplies have so far not been
made; and

(c) the reaction of Government
thereto and the action taken or pro-
posed to be taken against Jotindra
Steel and Tubes Limited for these
malpractices?

THE MINITER OF WORKS AND
"HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. The firm is
registered with D.G.S.&D. and is on
Rate Contract for the supply of G.I. &
Black MS Tubes.

(b) No, Sir. Ino instance of mani-
pulation of Inspection Note has come
to the notice of the Government. Gov-
ernment have also no knowledge of
any advance' obtained by the firm
from a Bank, ags D.G.S&D. agz pur-
chaser is not concerned with the re-
lationship of the firm with its Bank-
-eTS.

(c) Does not arise.

-Centra}l Assistance to Indian Institute
of Management, Bangalore

5584, SHRI K. LAKKAPPA: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
‘pleased to state:

AUGUST 1, 1977
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(a) the Central assistance provided
to Indian Institute of Management,
Bangalore;

(b) whether there is any charge of

misuse of funds by the Management;
and

(¢) if so, the action proposed by
the Ministry?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER: (a) The following grants were
sanctioned during the last three years:

1974-75 Rs. 41.92 lakhs
1975-76 Rs. 55.25 lakhs
1976-77 Rs. 54.50 lakhs

(b) and (c). The Accountant Gen-
eral, Karnataka in its Inspection Re-
port on the Accounts of the Institute
for 1974-75 and 1975-76 has referred
to certain lapses and irregularities in
regard to the financial and other tran-
sactions of the Institute. The Insti-
tute has prepared explanatory notes
in respect of the various points which
will be submitted to the Accountant
General Karnataka in accordance with
the relevant procedure.

Facilities to Hapdicapped Persons

5585. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whethér Government have felt
the necessity to devise ways and
means of providing education, train-
ing ang rehabilitation facilities to
handicapped persons in their own
environment, rather than compelling
them to migrate to cities;-and

(b) if so, the policy of the Govern-
ment in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). It js presumed
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that the Question relates to physically
handicapped per; Relie? of the
disabled and unemployable is a State
subject. However, Government of
India also encourages the development
of essential services for the physically
handicapped through the scheme of
Assistance to Voluntary Organisations
for the Handicapped, under which
financial assistance is given to volun-
tary organisation for taking up pro-
grammes in the field of education,
training and rehabilitation of the phy-
scally handicapped. Voluntary or-
ganisations under the scheme are wel-
come to seek financial assistance for
the welfare of the physically handi
capped in their own environ-
ment. Presently most of the Vo-
luntary Organisations are located
in cities, but Government of
India have been trying to extend
the area of coverage of the scheme
by exhorting the State Governments to
arrange for extension of the benefits
of the Scheme to aregs hitherto un-
covered or partially covered. The
problem of migration to cities is one
which concern all sections of the rural
unemployed.

glraeaTa wrent ¥ gare

5587. s ¥5A4T wtgQ : FAT
fom, T wwT s @A Wt
qg A & FA1 T fF

(¥F) smodzsi sz & g
TSI ¥ gaR A F f7q g
TAE &

(=) o forad evresi ¥, e
AT FA@ & AT & ; WK

(7) g7 F 93, Ao fEE
Tai gy ?
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frn, ww swmw i dephe
Wl (WMo TN WX wow) : (%) Ay
AT T, faad wdewt
sfa & s Wt wfenfag § Ak o
T wgE & afwa e @ §
RIaTfas-aan ¥ fagral & wER
gfera &, o faeft ot @@ & prear
Fr spAfa wff 3

(=) =¥ (7). 7%= 7Y 9=ar

Elimination of Middlemen in Market-
ing of Agricultural Products

5588, SHRI VASANT SATHE:
SHRI RAMANAND TIWARY:

Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) whether the Governmeny are
committed to eliminate middlemen in
marketing of agricultural products
and perishable fruits for ensuring
remunerative and better returns to the
cultivators for the cash crops;

(b) if so, whether the Government
woulq consider adoption of monopoly
purchase scheme on uniform pattern
throughout the country for cash crops;
and

(¢) if not, the reasons thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (8) to
(¢). It js the policy of the Govern-
ment of India that cultivators should
be enabled to obtain remunerative
and better returns and to encourage
the producers to market their products
directly or through producers co-
operatives. The Plan programmes in-
clude development of regulated mar-
kets with the objective of eliminating
unfair trade practices. Central assis-
tance is provided for development of
regulated markets including markets
for cash crops. To safeguard the
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interests of producers price support
operations are also undertaken by
Government of Indie, and the State
Governments for certain commodities.
There is no proposal under considera-
tion of the Government of India for
adoption of monopoly purchase scheme
on uniform pattern throughout the
country for all cash crops. The co-
operatives and other special corpora-
tions like the Jute Corporation of
India, the Cotton Corporation of India,
the Himachal Pradesh Horticulture
produce and Marketing Corporation
help the producers in marketing their
‘produce and obtain fair prices.

faselt smram o dvite v
® TP ATt & A

5589. =t YA faardt : v
foen, e wsaT Wi sepfa o
qg IAN FT T F47 (% ¢

(F) v st g9t 7 w73 A9
& ofu® qug  F19 $T Q@ qrF (rq5i
F ITAAFT F AOAT F Frw g%
FJHEAT T T AT AA TF TG
frar & ; ok

() #aT ITET €A IT WL TD
forersi & famtray &, afz @i, AT z@any
# 3qr FAAEr Y 9 & ?

fre, s s s d@epfa
HM (o gAW FFX T°F) :(F)
o (@). faest gomER ¥ wTA
FIAT & AAATL AN & AWGA
& FTIO7 IFTAT GTTIA BT AT Y
afess @i forsat &1 #< faar 7ar 1
wfaes dviva frss! & a & AT
fasrareta & w1 wrer g1 39 9 Favig
¥ forg o Y dwrAT &4
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wea atw f v feamit &
fesra & fog qudl
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Prices of Jute, Tobacco, Coconut,
Cotton and Groundnut

5592. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) price of agriculture produce like
jute, tobacco, coconut  groundnut,
cotton in the market at present; and

(b) whether the prices of the gbove
mentioned itemg are at present more
than the prices of last three years?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SUJIT SINGH BARNALA): (a) and
(b). A statement showing the whole-
sale prices of jute, tobacco, coconut,
groundnut and cotton for selected im-

portant centres for the latest week
ending 22nd July, 1977 and the cor-
responding priceg for the last three
years is placed below. It will be
scen that the latest wholesale prices
of groundnut and jute are higher than
the corresponding prices during the
last three years. Latest prices of
coconut are higher than the corres-
ponding prices during 1976 and 1975
but lower than the corresponding
prices during 1974. Latest prices of
cotton and tobacco are generally
higher than the corresponding prices
during the last three years, but the
latest prices of some varieties at cer-
tain centres are lower than those
during 1976.
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Statement
' Wholesale prices of Grosmdnut, Coconut, Cottom (Lint), Jute and Fabacco
Commodity Centre Variety Prices a8 on
Latest A Year Two  ‘Three
week  egO years Yyears afo
ago ;
22-7-77 23-7-76 18-7-75 19-7-74
1 2 3 4 s 6 7
Groundmut Rajkct With shell big 243 189 197 283
(RS. Per Quintal) Bombay Bold Kernel o ;86 288 306 394
8/7
Hyderabad Seed 456 293 313 385
Villipuram Spreading 453 280 317 333
(without shell) 87
Coconut Cochin With Husk 900 700 625 975
(12/4)
(Price ir; Rs.per Calcutta With Shell 1050 1000 9c0o 1150
1000
Bangalcre Big size 9;0 750 N.R. 1350
(15/7 '
Cotion Bombay H. 4 1518 1758 1020 1469
(lint)
Bembsy 320-F American 1301 1125 720 1040
Bombay L-147 1378 1336 8o1 1206
_ruc Newgong W-5 213 148 145 120
Rs. per quintal) (15/7) (Bet-  (Bc1-
tom) icm)} T
Calcutta W-s 22¢ 190 174 140 -
(Assam (Assam
boettem) b ttem
Tobacco Gunrtur LBY* 9° 50 8-50 650 6-00
(Guntur~price in to 10 to to -
Rs. per Kg.) 10° 00 9:00 7' 50 7-00
Guntur LBYz2* 7-00 600 500 4-co
to to 10 te
800 6 40 600 4° 50
Warrargal Natu 15t Sort 1200 1400 800 760
Mangalc re Chewing (Sanded) 1250 1300 1150 9co
—_—
N.R,—Not reported.

.
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Central Cotton Research Institute,
Centra; Soll Survey Institute and
Ceniral Agricultural Marketing
,",""“ _

5593. SHRI VASANT SATHE: Will

the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government have
approved establishment of Central
Cotton Research Institute, Centra) Soil
Survey Institute ang Central ‘Agricul-
tural Marketing Project with head-
quarters at Nagpur;

(b) if so, main features of the pro-
jects approved with total 5th Plan
outlay ang financial break-up Area of
coverage and the objective etc,;

(c) the outlay approved till 1876-77
and the achievement in termg of fin-
ancial expenditure on these projects
ang physica] achievements; and

(d) the provision made for these
projects separately for the current
vear and steps taken to ensure speedy
implementation of these projects?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) to (d).

Central Institute for Cotton Research

This Institute was established at
Nagpur (Maharashtra) with effect
from 1st April 1976. The Institute
has s Regional Sub-Station at Coim-
batore (Tamil Nadu), which was pre=
viously the Regional Station of the
Indian Agricultural Research Insti-
tute.

The objective of the Institute is
the improvement of the cotton crop
through fundamental and applied re-
search involving verious scientific
disciplines such as Plant Breeding,
Cytogenetics, Plant Physiology, Agro-
nomy, Pathology, Entomology and

Fibre Technology so as to ultimately
help the cotton grower and textile
industry.

The total outlay for the five year
plan is Rs, 76.76 lakhs, The outlay
approved till 1976-77 is Rs. 44.27 lakhs
and a sum of Rs. 16 lakhs has been
provided during the current financial
year. The year-wise break-up of the
expenditure is as under:—

1974-75 Rs. 6-2 lakhs
1975-76 . Rs. 18-97 lakhs
1976-77 Rs. 19 10 lakhs
1977-78 Rs. 1610 lakhs
Total . . Rs. 76-76 lakhs
Achievements

Although the Instituté has been
established recently, the work of this
Institute is a continuation of the pre-
vious work being done under the All
India Coordinated Cotton Improve-
ment Project and the Regional Sta-
tion at Coimbatore. The following are
the salient achievements:

From all over the world, 2163 dif-
ferent varieties of cotton have heen
collected so far. Out of these, 16
varieties are quite promising,

A new variety numbered as 1412
has been developed. It is resistant to
disease, early to mmture and gives
high ginning out-turn besides being
adaptable over many cotton growing
areas under irrigation as well as rain-
fed conditions.

Varieties giving high yield of Kapag
of medium staple and of medium qua-
lity have also been developed.

New Egyptian cotton varieties
(better than Suvin which is already
released) produced by reselection and
cross breéding possessing desirable
fibre properties and yield of kapas
are at advanced stages of testing.
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An American type cotton with long
staple, gmaller plant structure, with
38 per cent ginning and about 5
months duration has been developed.

Two hybrids have been selected
using male-sterile variety (obtained
from America) 50 that the cost of
seed production can be reduced
Attempts are underway to produce
male sterile varietieg with Indian
background.

Work has slso been done on pests
and diseases of cotton.

2. National Bureau of Soil Survey
and Land use Planning

This Bureau has been established as
an independent organisation in the
5th Plan. At present it is located in
the campus of the Indien Agricultural
Research Institute, New Delhi. How-
ever, the permanent headquarters of
the Bureau will be at Nagpur (Maha-
rashtra).

The objective of the Bureau is to
carry out standard soil surveys and
prepare soil maps and land use plans
at tehsil district, state and country
level and provide interpretive maps
or users. The district-wise maps will
be issued to user agencies.

The total outlay for the 5th Plan
and the yearwise break-up of the ex-
penditure is as under:—

sthPlanoutlay . Rs. 2 crores

1974-75 Mit

1975-76 . Rs. 6 lakhs
1976-77 . . Rs. 24 lakhs
1977-78 - . Rs. 65 lakhs
Outlay approved

till 1976-77 . Rs. 30 lakhs
et ™ Ry, +0s lakhs

AUGUST 3, 10%7.
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Physical ackievamenss :
‘Soi} and i
1975-76 survey mgpcu:rt n
North-eum region, Maha-

rashtra and Kumtah 1193
lakh hectares.

1976-77 Soil survey and ma in
the States of Delhi Rﬂfto

U.P., Maharashtra, G mmt,
Mullﬁva Pradesh, West Ben-
gal, Karnataka and North-
castern region: 16-32 lakh
hectares.

The building plans for the head-
querters of the Bureau and Regional
Centre at Nagpur have been pre-
pared by the CPWD. Estimates are
awaited. The headquarters of the
Buearu will be shifted to Nagpur as
soon as this building is ready for occu-
pation,

3. Central Agmark Research and
Training Institute

The Government of India has ap-
proved the establishment of 3 Central
Agricultural Marketing and Train-
ing Research Institute at Nagpur dur-
ing the Fifth Plan.

Objective

The long-term objective of the In-
stitute is to bring about an overall
improvement in the marketing tech-
nology in developing an efficient sys-
tem of marketing of perishable pro-
ducts like fruits and vegetables which
in turn would increase and sustain
maximisation of the production of
these commodities in the country.

With this aim in view the proposed
Institute would carry out the follow-
ing activities:

(i) Applied research relating to
various aspects of marketing of
perishable products;

(ii) Pilot trials to test the appli-
cability and suitability of new me-
thods/techniques under fleld con-
ditions;

(iii) Demonstrations of the im-
proved techniques, methods and
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equipmant to convince the concerned
agencieg about the profitability of
adopting the same; and ”

'

(iv) Training in the improved
methods and technology so as to
build p ‘a cadre of experts,

The immediate objectives of the
Institute will be as under:

(i) Providing technical guidance
in the design of new market facili-
ties for local assembling and cen-
tral distribution markets.

(ii) Experimentation with the ap-
plication of advanced equipment for
grading, packing and related treat-
ments in the marketing of fruits
and vegetables;

(iii) Standardisation of containers
and methods of packing of fruits
and vegetables;

(iv) Conducting studies and de-
monstrations on refrigerated trans-
port as a guide to large scale in-
vestment;

{v) Development of specialised
storage techniques for a wide range
of perishable products;

(vi) Providing technical guidance
and assistance in the development
of an integrated marketing system;

(vii) Conducting studies to iden-
tify markets and marketing chan-
nels suitable for adoption of the
new marketing techniques angd or-
ganising trial consignments to test
and confirm the research indica-
tions; and

(viii) Providing training facili-
ties through instructions, demons-
trations and actual work experience
for managers of cooperatives, public
and private institutions mearketing
technicians and departmental per-
sonnel concerned with marketing of
perishable products. Initially, the
training would be designated to
serve the immediate needs of the
project but would subsequently lead

to a full.flaged management train-
-ing and demonstration progremme,

Total Outlay

The total outlay for the project
works out to Rs. 111.045 lakhs, which
includes Government of India con-
tribution of Rs. $6 lakhg and UNDP
assistance of Rs. 75.045 lakhs.

Outlay 1976-77

The approved outlay was Rs. 4.00
lakhs.

The scheme has not yet been put
into operation. As such no expendi-
ture has so far been incurred.

Provision for the current year

A provision of Rs, 8 Jakhs has been
made for the current year. Action
for setting up the Institute has been
initiated. Candidature of Mr. Peter
Frank Pursi for the post of Project
Manager was approved in 1976. Since
Mr. Pursi resigned from FAO due to
family circumstances the UNDP has
now recommended the name of Dr.
H. Steppe as a candidate for the post
of Project Manager which is being
considered by the Government.

Subletting of Garages in DIZ Area,
New Delhi

5594. SHRI R. V. SWAMINATHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Ministry haye re-
ceived any representation from the
residents of Sector ‘D’ Type I, 11 & III
D.I1Z. Area, New Delhij regarding sub-
letting of Garages attached to these
quarters by their allottees;

(b) whether the persons living in
the Garages are using the garages for
all purposes like bathroom which
makes the surroundings unhealthy
ang there is menace of spreading di-
sease, there is plenty of Mosquitoes
and Malaria is alsp spreading in the
entire colony; and



175  Written Answers

(e) the action takepn so far in the
matter; and if not, the reasons there-
for?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) No such complaint has been
received.

(¢) Does not arise.

Wiy st wEntfrea & atw
wiepfas wOT

5595. st 7arx fag wgw : v
fown, garx g W depfa SN
Tg TqTH A FO F4G 5

() w1 @ T@FR /T T%-
aifreara & 1w gy aresfas s
F AER AT FERX A IB
qaEaar  weAfAe@E F g
TUT A A FET TGl F I
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2 qqT I A WT F AR WS IS
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o, aww s ST et
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oY, &1
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T st ¥ dwr Frerfafes
t—

¥ afr & g e ¥ fg

1969 ; 14 —
1970 g 14 —
1971 . 18 —
1972 . 21 -
1973 . 12 —
1974 . 6 =
1975 . 11 2
1976 . 15 3
1977 . 17 —

FRarfal & sfafafa s
IL¥, To@ § &A1 qraT Afewr WK
ifaama § 3@ =f= F rofere aa
G & FEEH F GEATIACATT FIHTL
F1 AT FIAT 4T |

JTq0 & grgw & Ffwaw #
X i & 31 TEl § § IYFE 48
(38 #o FIAT) FHZ T & 1969 #
F14 qToew frgr mam ar B @ 1973
¥ ag o &< faur mar 1 g qwEmq
frorer w17 g7 (55 fae #=t) aqz
93 14 "roew fear @ O fF awrea
gra: & | fawrewa g7 Y qfa
soag W faier s qar fafew
FATEYT T AL F qTHA T WL
T T FFT FTH ARAL, 1977 %
g IF U AT AT
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T ¥ warrorr qrat wiewr & womo
*T #1d4 9 1975 ¥ WTCeW fvqr T4
o7 WX TAvxL, 1576 A gH®T GHA
&g qu & faar mav

fasslt & wagd ITTEI™ FIO
fog g e & A § atw

5596. «Y #arw fag Wgrw : wT
frmtor st wrare aar qfar st qrads
qT T TATX FY FUT w4t

(%) w1 oot & waqd  IT-
T ¥ (N srorawT feafa &
AT AT ¥)  fredt faw
TUFTT F Heger F €T F qHE]T AL
gFAl & gz & ARy ¥ fagwi &
fasg s fwar;

(&) afz g, ar &1 FR IT%
FHOFE F A fFy U Gy IFCF
sr‘ma‘fﬁwﬁm&aﬁ%wﬁg;__

(7) ®v aTET & faare wrata
et #1 feeetr fawrg grfaszor &7
weqe fAgss & 771 §;

() #11 Wagd  wWE HEY
gzeai &1 famadr g0 g3 ga grfgsor
T wiw o wEE §r smEfea 6T
a7, ¥ AR

(v) afz g, ¥ wora-feafa &
o faa gag gl &1 qdF AR
g grafea By 0, 9% W AT §
7R 33 A frael & gw=wia ag srae
fear a7 ?

frafr  ait s aer qfa wix
grate wat (ot feweasa ) @ (%)
AT T AT AT @Y ] !

(&) frotg awt ferar m @Far §
Faf¥ geET ¥ eur ¥ o faforse amedy
T § ATC AT |
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{w) cdar &rf vemx Tl &

(%) ®T (¥). vt & 39
gAfEa At § faai feeet fawmg
stiasr & fawfaa fgmw et w1
2% Wo Wo WX HeAw WTT W FREY T
3o wo §AZ geEdl & forg g Frifea
T 93 (wata wfaager fawma £ aom
Fur Ffagr wfefoa gwx) srfaa
frar arar &, @ & ey ot ardf &
gl | O dag gaea) & A oHfaqd fag
AT E A Fidg & ggw § AW
forg s feafa & Sy faeeft fawma
grfuszwr grar gFE 2R ARl w7
gtz fegr mar ar

Tibetan Refugees

5597. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether there are Tibetan re-
fugeeg in our country;

(b) their number; and

(c) whether they were rehabili-
tated?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) About 56,000.

(c) About 49,000 Tibetan refugees
have been rehabilitated and others
are in the process of rehabilitation.

Demand for parity in pay scales by
Physica; Teachers of Delhi University

5598. SHRI KISHORE LAL: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether Physical Education
Teachers of Delhi University and its
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Colleges have boen demanding parity
of .Pay scales with that of Lecturers;

(b) if so, the scales of Physical
Education Teacherg and those of Lec-
turers; o

(c) the recommendations of the
University Grants Commission in res-
pect of the pay scales of the Physical
Education Teachers; and

(d) what action the Government
have taken on the demand?

AUGUST 1, 1977
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

(DR. PRATAP CHANDRA CHUN."
DER): (a) to (d). The revived scaley.
of pay recommended by the Univer-,
sity Grants Commission and those
approved by the Government for Dir-
ectors/Instructory of Physica)] Edu-
cation ip Universitieg and .Colleges.
with effect from January 1, 1978 are
as follows;—

Existing scales ¢ f Pay

Revised scales «f Psy recom- Revised scales spprcved by

oD 91-12-1972 mended by the UGC Government
(Rs.) (Rs.) (Rs.)
(1) 7001250 1100=§0=—1600 1 100=—8§0—1600
(i1) 400950 7 OO=—4Cm1 I CCom §0=—13CC 700—40— 1 1 O0=—50—1300
(tir) 400—800 Do. 700=—40~——1100
(iv) 300600 . . Do. §50=m2 §umm] §0mm=E. B o= 3 00
() 250—~400 425=15=—500—EB—15—560— 425=15=—5CC—EB—15— 560~

20=—TC0

20—700

The revised scales apprcved by Gcvernment for Lecturers are i

University Lecturers

College Lecturers} .

The revised scales of teachers in
faculties of Physical Education in
Universities and Colleges are the same
as those approved by the Government
for their counterparts in other facul-
ties.

Representations have been made by
a number of Association of Physical
Education Personnel, including the
Delhi University Physical Education
Teachers Association, demanding
parity with the pay scales of teachers
in TUniversities. These representa-
tions are under examination in con-
sultation with the University Grants
Commission.

Rs. 700—40——I11C0—=50m—16CC

Rs. 700—40—1100—§0—1300—~ASseSsment
—50—1600

ST wSYAE AT ET WY @
WL

5599. stwE A W
st #o Qo TR :

(%) 71 sistA wegael §W
M AR D F arw =i A
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WY foe® woew weA™ &, fawrer
¢ w0y gedwet a2 @ e frafy
A § ¥ T ¥ T N A
v g fed g g; WK

(w) afx g, & T A aw
w1 § Wl T X 3T 9T &
e ¢

faufen shrwram oo gfy wite
grate s (st fewrTam) : (%)
Tar wYE weaidzA WTA g WA

T g |

(') swgr 7@ Izam |

T e St e

5600. st ¥Tq W Wik : AT wW
it fawrt W& @ FE woFar
CECERE

(%) ST 3¢ & 30 94, 1977
a% qeEarT Ag 1 A e fEa
mar # FY ST oAFr ¥

(@) fafa= @i &1 @
Yy g f7d q a1 wem wav ar ?

o g fea &t (shigone
fag axamn): () s (@), 1977-
78 ¥ = @ faqua £ 7€ A ¥
welq A #' aGA F fag 1 qeq
fraifea A&t fear aar 21 ST
T & @7 @ a1 5§ Seaewi
g srafEl o3 Fr #Y gor
F q7% FL 3 W ¥AA W qIERG
F ®7 ¥ A N gl w3 et

I awdlt {1 WA ¥ 30 94,
1977 a% ¥ g1 5975 #EH

= W W @ g

Craft Centres for poor women and
‘children

5601. SHRI K. MALLANNA. Wwill
the Minister of EDUCATION, SOCIAy,
WELFARE AND CULTURE be pleased
to state:

(a) whether the Central Social
Welfare Board sanctions money to
voluntary  organisations to set up
Craft Centres for poor women and
Centres for the benefit of children
in backward areag and localities;

(b) if so, the amount given to each
of these organisations together with

their names during last three Yyears;
and

(c) what is the basis on which these
voluntary  organisations are given
money?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Central Social Welfare
Board does not sanction grants for
setting up Craft Centres as a separate
scheme. However, it makes available
assistance to voluntary organisations
on a matching basis which have
‘Craft’ as part of their over-all wel-
fare activities for the benefit of wo-
men and children in backward areas
and localities.

(b) Since the grants are sanctioned
for composite programmes in which
‘Craft’ forms only a part of the acti-
vities, no separate account of grants
given to various voluntary organisa-
tions for only activities of Crafts is
maintained.

(c) Registered organistations nor-
mally with three years’ standing in
social welfare work are considered
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-for' such assistance on the¢ recommen-
dation of the State Social Welfare
Advisory Boards, However, lin
cases of institutions in backward,
‘hilly, tribal border etc., areas, nece-
ssary relaxation in the conditions of
eligibility of grant is made by the
Central Social Welfare Board.

Expansion of Government
Press, Korafty (Kerala)

5602. SHRI N. SREEKANTAN
NAIR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the expansion pro-
gramme of Government Press, Kg-
ratty (Kerala) has been kept in

abayence;
(b) if so, what are the reasons; and

(c) what are the imprqveplepts
made in the press after commissioning
it and how far it fulfilled the w?rk
and expansion of the Press according

to project report?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). There is no
expansion programme at present.

(c) A second shift has been intro-
duced in the press by recruitment of
additional staff and this has resulted
in increase in production by about
60 pre cent. No expansion has ta-
ken place though such expansion was
envisaged in the project report. Ac-
cording to the project report, this
Press was to have a capacity of
1,200 metric tonnes of printed forms
but actually its capacity is only about
850 metric tonnes because all the
printing machines have not been in-
stalled. Four machines were to be
installed in the second phase but it
has not been considered necessary to
instal these additional machines,

AUGUST 1,7107Y
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Boesting up the Cost of Land and

_Howses by DDA, .
5608. SHRI SUSHIL KUMAR
DHARA: Will the Minister of

WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether hig attention has been
drawn to the trend in boosting up
costs @f lands and houses making
availability to rich and well-to-do
class of people, not only by D.D.A.
but other development bodies in the
towns round about Delhi and in the
periphery of the Capital townships of
Delhi and New Delhi;

(by it so, steps being taken
to bring home to these bodies
that their duties are not profiteering
and show of inflated earnings, but to
provide housing accommodation to the
needy, the poor, and middle class
people at cost to cost prices through
easy instalment systems; and

(c) steps taken to stop such
bodies to offer flats, houses to
those who can pay cash either
wholly or at the initial stage
such sums of money which the needy
persong cannot afford?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Information is
being collected.

Ghaziabad Improvement Trust

5604. SHR] MANORANJAN
BHAKTA: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether the Ghaziabad Impro-
vement Trust and similar housing
agencies in other districts are selling
plot of residential land and built house
on lease hold basis; and

(b) whether Government propose to
issue directions to such agencies to
abolish the lease charge as they are
selling the plots and houses at quite
high prices?
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THE MINISTER OF WORKS AND
‘HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a). Generally, all the re-
sidentials plots are sold on leasehold
basis by the Ghaziabad Development
Authority and other housing agen-
cies. As regards built houses, these
are sold either on outright sale basis
or on hire-purchase basis but the land
on which the houses stand is given
on a leasehold basis,

(b) No such proposal is under con-
sideration of the Government of Uttar
Pradesh. Generally, residential
plots and houses are offered to the
public on the basis of cost plus some
nominal profit. However, in cases in
which the market value of land or
houses is very high, recourse is taken
to auction to avoid speculation.

Consumption of Desi Liquor

5605. SHRI MANORANJAN
BHAKTA: Will the Minister of EDU-
{CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) how the production and con-
sumption of Indian made English
liquor compares with that of ‘Desi
liquor’ in the country:

(b) whether Desi liquor is being
distilled illicitly to much extent and
its consumption is increasing among
the poor and that it is proving a great
menace in the society causing deaths
of large number of persons now and
then; and

(c) whether Government are taking
any steps to check this and if so, the
details thereof?

THE MINISTER OF EDUCATION,
SOCIAL AND CULTURE (DR.
PRATAP CHANDRA CHUNDER):
(a) The production of Indian made
foreign liquor in the country has been
lower than that of the Country Li-
quor (Desi liquor) in the last few
years. As regards consumption, no
information is available,

(b) Government has no informa-
tion whether the distillation of illcit

liquor has increased. Government-
is  however, aware of the harmful
effects ef such liguor. ’

(¢) The State Governments and
Union Territory Administrations have
their own excise laws to check illcit.
distillation.

Increase in estimated cost of Irriga--
tion Project

5606. SHRI P. K. KODIYAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state: -

(a) how the estimated cost of vari-
ous large and medium scale irrigation
project included in the Fifth Plan has
increased from their original estimates
due to the rise in cost of material and
transportation charges;

(b) whether the increase in the
estimated expenditure will in any
way affect the completion of the pro-
jects on schedule; and

(c¢) if so, the details thereof?

THE MINISTER OF AGRICUL--
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
At the time of formulation of the
Fifth Plan, the estimated cost of the
spill-over major and medium irriga-
tions schemes was Rs., 3592 crores.
The cost has now increased to
Rs. 5168 crores. The increase in
cost is mainly due to updating of
cost estimate to current price level
Apart from escalation due to increase
in cost of labour, materials, trans-
port etc., there are number of factors
such as increase in land acquisition
and rehabilitation costs, changes in
scope etc., which have contributed to
increase in cost of individual projects.
It is, however, not possible to indicate
the component of increase due to cost
of materials and transportation char-
ges alone,

As regards new projects taken up
during the current Plan, it is yet too
early to assess the increase in costs



187 Written Answers

dthesowhamu.uthcyhavebeen
taken up recently.

(b) Yes, Sir. The av-ilable Te-
sources being limited, it is not always
possible to provide the required out-
lays for many schemes as a result of
which their completion schedule is
adversely effected.

(¢) Whereas it was earlier assessed
at the time of formulation of the
Fifth Plan that 64 major on-going
schemes would get completeq during
the plan period, due to escalation in
costs, it may be possible to complete

~only about 35-40 schemes as per the
latest review.

Under Graduate Teaching in
-// harial Nehrau University

5607. SHRI P. K. KODIYAN:
SHR] KANWAR LAL
GUPTA;

Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

Jawa-

(a) whether Government have a
proposal under consideration to start
Under-graduate teaching in Jawahar-
lal Nehru University in some popular
social science subjects:

(b) if so, the details thereof; and

(c) whether these courses are ex-
pected to be started from the next
academic year onwards?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER): (a) The authority to
gtart various courses in the Uni-
ersities rests with the concerned
academic bodies of the Universities
themselves. However, at a meeting
held on 2-7-1277 in the Ministry of
Bducation to discuss the problem of
Admissions to Delhi University Col-
leges durine 1977-78 a suggestion
was made that in order to relieve the
pressive on the Delthi University,
the Jawaharlal Nehru TUniversity
might be requested to start under-

AUGUST 1, 1877
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graduate classes. The Universiky
Grants Commission wrote to the Uni-
versity in the matter and asked for
its views. The University has sent
its views to the Commission, which is
examining them.

(b) and (c¢). Do not arise,
Use of Additional Irrigation Potential

5608. SHRI P. K. KODIYAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleaseq to state:

(a) what is the extent of additional
irrigation potential created in the
country so far during the Fifth Plan;

(b) what is the estimated cost for
the creation of their additional poten-
tial; and

(¢) how for thig additional irriga-
tion potential has been utilised?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c), The additional irrigation poten-
tial created in the country from ma-
jor, medium and minor schemes
during the first three years of the
Fifth Plan was of the order of about
6.9 million ha. the corresponding
utilisation being about 5.2 million ha.
The outlay provideq during that pe-
riod on these Schemes was about
Rs. 2567 crores including the insti-
tutional investments.

it &z 9 yfa fawre & fog gw O
& TqraAT

5609. Y FTAFAY TATT qTAT ¢
i1 gfg sifx faard 7 7z Tam
F FU FO fF:

(F) ;a1 W ¥ WY A&
9T 1300 WA =Y AMA OFE
#fe avm qfs & fs 21 s &
Wt wfgs v & gy & gurfag
FE & Wt T frsfeq adff &
RLEE
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(@) war g& = fawfax @ £
muqméﬁtﬁmmtﬂ
war § X gawr qrere §wr 0%
RLIE I U S 1

(w) =ar gTHTT w faar arT
aqr “femra” qfn dar agt F fAar-
faat ¥ wafaa fasma ¥ foq o=
qeAAT, Brz1 Ay faFra ayd dar
' ox faerg NE wgrfer 1@ 77
%, ofz g, & 717

¥

Ffw sie fear wsit (=it gooita
fag axamar ): () @ (7). o #v
arz & gwrfag g ardt awas afw
fad 7 & qaraze ga ¥ N
feardt & fra &N femmr ar AR
a7 FZ JrA , WARA F DA
Tm - # warfas sw-fawm F &
Ia-mg g v fegfr & grav 2
7T g3Hi, @& Fr 12749, AgT AR
ZAY wgry A Al &1 fawin &%
ararex fawra g, @Y fsg osmd
fez &t ITare: fAiY ¥ Fwtad mig
AAY Fr WA F FO qfw F oamg
& aF g oA Ffe Frd qow
fFr @A & 1 WAl Ffc gagaE
qfedy 7 1974 ¥ IAT WA AR
fagz & forro a8 & sfe o=
F1 Afgg FX A1 Gl F7oqar
Ay & @ oF "wergT @ F¥1 weA
fear @t 37 afafr AN faefot &
grgr 92 qi7 fax & fag Wi
FY AT 7T A OF IAMAARAS
waggra afarar 3 a1 §, faad
fasafaaa 33a § - —

(1) wsTTetT XFKT FT 0 TOAT
AT IFHI TAT FTAT |

(2) ygX ' 3Ing feedi. wulg
‘AT, ‘TR’ FT T FEAT

(3) 9% www * fadee A,
oy wrfy Y aga< qgfagi &
AT FATAT |

gy of@raar wagET, 1975 ¥
fagre ¥fe wgfagraa, a@i & gar-
arard R sfes faws, g
frarfeaa #Y a1 @Y &1 of@omr ¥
geria feg g w1d #Y wed aw
fegrar afrerer a1 %1 qar «ATAT
2 5wt FY dfew wm A TR X
wat 10 feea waw afd gRa<
Trd gur & | wawT F) ag feew aga
fr gwrafg #F § A 75 ¥ 80
fedt & 97 Y &)

g% gfafee, ofemg 7 g@ Wi
Tz & gwifag @Y a°r Fa% ¥ waw
graraar 1 Afq #1 faww 77 A
grafrgd waAy afafa & fearo a3
¥ ITA3T qeqTegar &1 faatow <3
% fag gyw-wme v faeqa s
FW HIT 3510 AAAATHA®  GIAATC
TAE FT ATILAFAT F1 TAHTC (4T |
zgx 1w & ¥.ag faedow Y 3 fw
fearo-wfn & geareR #1 @@ @
& fau fazax smae ax Ffe Aifa
FA1A AR IF FofAa F7 & fog
faqg w1 & “fegra fawre o
gATAATRT qwsa wafed feg wma
Tifgg 1 gw oz fa=re fgar o

W

Scrapping of graw system for allot-
ment of D.D.A. flats

5610. SHRI M. RAM GOPAL RED-
DY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government has scrap-
ed the draw system for allotment
of D.D.A, flats; and

(b) if so, the reasons therefor?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Housing Com-
mittee of the DDA hag in its meeting
held on 5-7-77 decided to scrap the
gystem of the general draw. The
gystem of draw oY lots however con-
tinues for the specific purposes of de-
ciding the floor and the actual flat to
be allotted.

(b) Before this decision was taken,
the DDA used to hold 2 draws first,
to decide as to which of the appli-
cants are to be allotted flats, second
to decide the specific flat to be allotted
It was found that this resulted in a
number of persons who had register-
ed in earlier registrations remaining
unsuccesful in the general draws,
whereas the new applicants who were
registered subsequently were success-
ful. To remove this anamoly, the
decision to do away with the general
draw of lots has been taken.

Opening of Schools in Delhi

5611. SHRI M. RAM GOPAL RED-
DY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government propose to
open more schools in Delhi; and

(b) if so, the number of schools to
be opened this year?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Delhi Ad-
ministration proposes to open
eighteen higher secondary and ten
middle schools during this year.

Increase in prices of wheat and rice

56122 SHRI M. R. LAKSHMI-
NARAYANAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) since the rise of fertilizer price
more than 100 per cent in 1973, how
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~many times the price of wheat was

increased till date and’ the details of
the price and th¢ amount incressed
each time;

(b) how many times the price of rice
(paddy) was increased till date and
the exact amount for the above corres.
ponding period; and

(c) if the price of rice was not in-
creaseq the reasons for not increa-
sing?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). After the two increase in the
prices of fertilisers in 18973 and 1974
these prices have been reduced fiive
times since July 1975.

The procurement prices of wheat
were raised from Rs. 71—82 per quin-
tal for different varieties in 1973-74
to Rs. 105 per quintal for all varie~
ties in 1974-75. The price has been
raised again to Rs. 110 per quintal for
1977-78 season and the zonal restric-
tions on movement of wheat have
also been abolished to enable the far-
mer to get even a higher price for his
produce in the open market.

The procurement prices of paddy
were raised from Rs. 40—58 per quin-
tal in 1972-73 to Rs. 70 per quintal
in 1973-74 and again to Rs. 74/- per
quintal in 1974-75. Procurement pri-
ces of rice which are derived from
the price of paddy on the basis of hul-
ling/milling ratio and other inciden-
tals have alsp been correspondingly
increased.

Non-implementation of Sugarcane
price in Tamflnadn

5613. SHRI M. R. LASHMI-
NARAYANAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether it is a fact{ that some
of the sugar mills manageq by big and
influential people in Tamilnadu per-
sistently not implementing the price
for sugarcane advised by Tamilnadu
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Government ever since the dual price
policy of sugar ;was introduced;

(b) if so, the names of the factories
and also name of the Chairman of
Board of Directors of the above com-
panies and also the details total am-
ount involved by each factory; and

(¢) if so, what measures the predent
Government propose to take to save
the poor sugarcane growers in Tamil-
nadu who are incurring heavy loss due
to the malpractices by the above fac-
tories?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. Some of the Sugar fac-
tories are not paying the State ad-
vised prices to sugarcane growers in
Tamilnadu,

(b) A statement showing the names
of the factories alongwith informa-
tion regarding minimum notified pri-
ces, state advised prices, prices ac-
tually paid and the names of their

Chairman is attached. The State
Glovernment have informed us that
since it is not obligatory for the mills
to pay the advised prices, the amount
involved is not readily available.

(c) The Central Government fixes
the minimum cane price in respect of
each sugar factory every year under
clause 3 of the Sugarcane (Control)
Order, 1966. Therefore, these pri-
ces are statutory and are legally
binding on all factories. @ The cane
prices recommended by the State
Government for being paid by these
factories are extra-statutory. Their
payment can be ensured only by per-
suasive methods. Such persuasion
by the State Government has
not succeeded and the matters has
been finally dropped. The millg have
expressed their inability to pay more
than what they have already paid.
So lqng as these factories have paid
not less than the statutory notified
minimum cane prices, no penal ac-
tion can be taken against them,

Statement
(Price per tonne)
Name of Fact« ry Minimum  State edvired Actusl price
notified price pzid
price
197273 Rs. Rs. Rs.
Thiru Ar-oran Snugars . . . . 87+ 50 92° §0 8750
1973=74
South India, Villupuram . . . 83- 80 104* 75 97-co
Madura Sugars e m 80* 60 101°12 100° 00
Thiru Arooran Sugars R . 8000 100° 00 94* 50
197475
Thiru Arooran Sugars . . 5 86-00 100° 00 96- 00
197576
Thire Arocran Sugars . . . 8700 102" 00 97: co
South India, Villupuram .. 90°00 10§* 00 160* 0O
Kothari . . 9480 109- 00 10§00
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Name of Factory Name of Chairman
Thiru Arooran Sugars . ‘Thiru V.S. Thisgarei: Mudzlier
South India Steel and Sugars . . Thiru M.A. Chidembertm
* Madhura . ThiruT. Muni Chavasig:m
Kothari .

Thiru H.C. Kcthari
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Gujaranwala House Building Coope-
rative Society, Delhi

5617. SHRI G. M. BANATWALLA:
Will the. Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what is the total amount paid
by the members of Gujaranwala
House Building Cooperative Society,
Delhi registered with the society
during 1957—1964; and who are yet
to pe allotted plotg by the society and
when the amount was paid;

(b) what js the amount requireq for
development of additiona] land given
by the DDA to the society for allot-
ment of plots to these members; and

(¢) what is the share of tnese mem-
bers gut of the development fund
created by the society out of the
interests; sale of wood and fruits
earned by the society during these
vears?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) It is understood that
Rs. 5.99,025/- has been paid by the
members who had registered them-
selves between 1957—64. This
amount was received from time to
time. According to information re-
ceived 63 members are yet to be al-
lotted plots by the society. In addi-
tion one member is in default.

(b) The society has intimated that
the approximate amount required for
the development of additional land

given by the DDA would be Rs,
6.25,000/-,

(c) Information is being collected.

Lay out Plans of house building Ce-
operative Societies in Delhl

5618. SHRI G. M. BANATWALLA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number and names of the
House Building Co-operative Societies
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in Delhi whose lay out plans were
approved by the DDA—Delhi Admin-
istration during the years 1976 and
1977;

(b) the number and names of the
Societies whose layout plans were
returned to the Societieg with objec-
tions and the nature of such
objections;

(¢) whether Government are
aware that House Building Coopera-
tive societies in Delhi do not make
their layout plans. as submitted and
as approved by them, available to
their members; ang

(d) if so, whether Government pro-
pose to direct the Societies to have
their plans approved by their mem-
ber; before submission to the
authorities for approval?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The DDA has reported
that the layout plans of the following
8 cooperative house building societies
were approved:—

1. Gujarat C. H. B. S,

2. Shiva C. H. B. S,

3. Aviation Employees C. H. B. S.
4, Bharati C. H. B. S,

5. P. N. Bank C. H. B.S,

6. Gujaranwala C. H. B, S. for
part III

7. Central
C. H. B S.

8. Bhatnagar C. H, B. S.

(b) D. D. A. has reporded that in
no case this was done during this
peried,

(¢) and (d). The approval of lay-
out plans is one of the activities of
the society which the Managing
Committee is statutorily requireg to
seek froin the General Body of the

Excise Employees
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Society under section 29 of the Delhi
Cooperative Societies Act, 1976, There
are a large number of cooperative
house building societies that have
been registered. It is therefore,
rather difficult to give this informa-
tion unless specific instanceg are
brought to the notice of the Govern-
ment. When any such instance is
brought to the notice of the Govern-
ment necessary directives will be
issued.

Control ef Weeds

5619. SHRI PRASANNABHAI
MEHTA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

-

(a) whether State Governments
have been asked by the Centre to
give top priority to control of weeds:

(b) whether they have been told
that a programme of early and effec-
tive contro} of weeds during the
kharif season should be undertaken;
and

(¢) if so, main features of the plan?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Central Government impresses
the need for weed control from time
to time upon the State Governments

(b) The State Governments in
general are advised by the Central
Government  whenever reuired for
early and effective weed control.

(c) There is no special scheme for
the control of weeds in the kharif
season. However, the Central Gov-
ernmeni is considering a scheme for
the control of weeds like Phalaris
minor and wild oat and also for
aquatic weeds like Water hyacinth
and Salvinia, with a financial outlay
of Rs. 100.00 Iakhs.
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Postal Courses for M.A.

5620, SHRI PRASANNBHAI MEHTA!:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) whether some of the Univer-
sities have suggesteq to the U.G.C. to
allow postal courses for M.A.;

(b) if so, the details thereof; and

(¢) the reaction of the Govern-
ment thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) 1o (c). According to the
information furnished by the Uni-
versity  Grants Commission, certain
guidelines have been prescribed by
the Commission for introduction ‘of
correspondence courses at the post-
graduate level The Commissinn
has so far approved Correspondence
courses for M. A. in the Himachal
iPriadeshi  Myspre, Punjpab, Punjabi
and Rajasthan Universities. Propo-
sals from Andhra and Sri Venkates-
wara Universities are under the con-
sideration of the Commission. The
Commission has not approved the
proposals made by Delhi, Krukshe-
tra, Karnatak and Udaipur Uni-
versities in this regard.

Demonstration of Direct Seeded rice
and Top Dressing of Nitrogenous
Fertilisers

5621. SHRI PRASANNBHAI MEHTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state
whether the Union Government has set
up a programme of demonstration of
direct seedeq rice and top dressing of
nitrogenous fertilizers have been im-
parted to the farmer which is consider-
ed to be an important strategy for
increasing production?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Yes,
Sir, Government of India have in-
tialpd a 'pilot scheme for demons-
trating the advantage of line sowing
of rice. In major areas of the rice
growing State of Madhya Pradesh,
Orissa, Chota Nagpur ar=a of Bihar,
rice is grown by broadcasting me-
thod. Line sowing (direct seeding)
of rice with the help of bullock
drawn implements helps in easy con-
trol of weeds. This facilitates top
dressing of fertilisers and mainte~
nance of optimum plant population
leading to high yields.

Irrigation Facilities in Gujarat

5622. PROF. P. G. MAVALANKAR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased Yo
state:

(a) whether Government are
aware that the irrigation facilities in
the State of Gujarat are very meagre
as compared to the all India average;

(b) if so, whether Government pro-
pose - to increase the assistance tg the
Gujarat Government in their projects
and schemes of canal irrigation and
lift irrigation through pump-sets; and

(¢) if so, how and when?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
19 per cent of the total cropped area
in the state of Gujarat has been pro-
vided with irrigation facilities as
compared to the national average of
about 28 per cent. '

{b) and <(c). Irrigation is a State
subject and funds for execution of
irrigation projects are provided by
the State Governments with in the
framework of their overall develop-
mental plans. Central assistance to
State Plans is given in the form of
block loans and rrants which is not
related to any individual sector gf
development or project,
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The outlays approved for Gujarat
for major and medium irrigation
schemes during the years 1875-76,
1976-77 and 1977-78 have been Rs. 37.50
crores, Rs, 46.63 crores and Rs, 70.13
crores respectively.

The Government of India also pro-
vided advance plan assistance of
Rs. 7.30 crores and Rs. 3 crores to
Gujarat during the years 137576 and
1976-77 respectively. There is also a
proposal to give advan.e plan assis-
tance during the year 1977-78, but the

details have not yet been finalised.

Proposal to tackle twin problem of
Slum Clearance ang Improvement

5623. PROF, P. G. MAVALANKAR:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state-

(a) whether Government are con-
sidering a comprehensive and con-
crete proposal to tackle the twin
prohlem of slum-clearance and slum-
improvement throughout the country,

(b) if so. main indication thereof;
and

(c) when and how will such a pro-
posal be implemented?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION ¢SHRI SIKANDAR
BAKHT): (a) and (b). No compre-
hensive scheme for slum clearance
throughout the country is at present
under consideration of the Govern-
ment. There was a Central Sector
Scheme for slum clearance in 1956
which had been transferred to the
State Sector in 1969 at the begining
of the Fourth Five Year Plan,

No comprehensive slum improve-
ment scheme throughout the country
is under consideration of the Govern-
ment at present. In 1972 a scheme
was initiated in the Central Sector
for Environmental Improvement in
Blum Areas in 20 cities, The Sche-
me has since been transferreq to the
State Sector. However, the Central
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Government is increasingly emphasis-
ing the need for slum improvement
scheme in the country.

Planning, funding and execution of
both slum clearance and slum im-
provement schemes are the respensi-
bilities of the State Governments,

(¢} No time limit is possible {0 be
given for the implementation of such
schemes.

Financially Assisted Institutions for
promoting Physical Education

a624, PROF. P. G. ‘l\‘lAVAL.ANI{AR:
Will the Minister of EDUCATION,
S0OCIAl, WELFARE AND CULTURE
be pleased to state:

ta) whether Government  assis:
financially and otherwise one or more
institutions promoting physical edu-
cation in the country;

(b) if so. broad details thereof; and

(¢) facts regarding such assistance
given to the more important of these
Physical education centres or colleges
in the vears 1974, 1975 and 19767

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (b). The Lakshmibai
National College of Physical Educa-
tion, Gwalior. which is administer-
ed by the Society for the National
Institutes of Physical Education. and
Sports, was set up and is wholly fin-
anced by the Governmeni of India.
Financial assistance is extended to
Physical Education Teacher Training
Institutes for development of physi-
cal facilities like construction of gym-
nasia and swimming pools, develop-
ment of playgrounds and purchase of
equipment and library books. The
University Grants Commissicn also
extends assistance to universities for
the Departments of Physical Educa-
tion for purchase of books, equip-
ment, and provision of teaching staff.

(¢) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-882/771.
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Financial Agssistance to Institute of

Historical Studies
i

5625, PROF. P. G. MAVALAN-
KAR: Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Central Financia] as-
sistance was given to the Indian In-
stitute of Historical Studies, Calcutta
for carrying on its work of research
and publications during the last three
years;

(b) if so, full factg thereof:

(¢) whether the said Institute has
completed a Dictionary of National
Biography project in 4 Vols. and has
askeqd for financial grant therefor; and

(d) Government's response to the
said request so far, and whether Gov-
ernment propose to approve of further
grant, anqd if so, how much and when
wilj it be paid?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). In the year 1963-64.
the institute of  Historical Studies,
Calcutta, undertook the project ‘Dic-
tionary of National Biography' for
the period 1800-1947. The project
wag completed in four volumes at a
cost of Rs. 8.50 lakhs with Govern-
ment of India contributing Rs. 2.19
lakhs spread over the years and the
State Governments contributing Rs. 2
lakhs. The remaining amount was
met by the Institute from its own re-
sources.

The Imstitute has requested the
Government of India for a grant of
Rs 2.50 lakhs for the supplementary
D. N. B. Project, covering the period
1947-72 and for the enhancement of
the existing maintenance grant. The
proposals are under consideration.

The Government of India pays a
yearly grant of Rs. 5,000/. (since
1970-71) to enable the Institute to
meet ity maintenance expenditure.

Written Answenr: 2.05

Departmental Promotion of Engineers
in CP.W.D.

5626. SHRI S. D, SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION be pleased
to siate:

(a) the number of vacancies in the
post of Assistant Engineerg & Execu-
tive Engineers in C.P.W.D. yet to be
filled up and when it wil] be filled up,
if zo. the reasons for the delay there-
of; and

(b) whether post of Chief Engineers,
Superintending Engineers and Execu-
tive Engineers are being filled up
without any time lag by promoting
direct recuriteq Engineers even by
relaxing their eligibili‘y period, if so,
why indifference to departmentally
promoted Engineers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There are no vacancies
in the grade of Executive Engineers
(Civil) and (Electrical) unfilled at
present. In the grade of Assistant
Engineer there are 41 vacancies on
the Civil side and 4 wvacancies on the
Electrica] side. These vacancies will
be filled up in due course. At present
some questions relating to promotion
policy are being reviewed.

(b) Posts of Chief Engineers, Su-
perintending Engineers and Execu-
tive Engineers are filled up as and
when required, The question of re-
laxing the eligibility criteria arises
when the vacancies are there but
these cannot all be filled up because
some of the candidates in the zone of
consideration do not fulfil the eligi-
bility criteria. Whether or not there
should be any time lag in filling up a
post depends on the importance of
the post and whether it can be kept
vacant for some time. There is no
question of indiffedence to depart-
mentally promoted officers.
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Cemntral aid to West Bengal for Agri-

culture, Irrigation, Flood Control etc.

5627. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION %Y“e pleased to
state:

(a) total Central assistance granted
ang disbursed to West Bengal year-
wise during 1972-73 to 1976-77 for the
development of agriculture, irrigation,
flood contro] etc. in the Sunderbans,
West Bengal;

(b) how the financial assistance has
been utilised by the State Government
during the period referreq to above;

(c) whether the Government are
satisfied with the progress, if any,
achieveq so far:

(d) whether the Government has
any blue print for the agricultural
developmen; of the Sunderbans: and

(e) if so, the salient fealures there-
of?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SUR.IIT SINGH BARNALA). (a)
to (c). Since the commencement of
the Fourth Plan. normally Central
assistance to Stale Governments for
the State Plans is released as Block
Loan and Grant for the Plan as &
whole, un-related to a particular sec-
tor of development or Scheme  Ac
cordingly, the quantum of total Cen.
tral assistance given to the Govern-
ment of West Bengal for development
of agriculture. irrigation, flood con-
trol, etc. in the Sunderbans, West
Bengal, is not separately available.
However, Central assistance was given
to Government of West Bengal for
two specific Schemes for carrying out
demonstrations on coiton cultivation
in the Sunderbans of West Bengal
under the Centrally Sponsored Scheme
for Maximised Produation of Cotton
(from 1972-73 to 1973-.74) and the
Centrally Sponsored Scheme for In-
tensive Cotton District Programme
(from 1874-75 onwards) to meet the
entire cost of such demonstrations.
The year-wise break-up of such spe-
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cific assistance given is indicated
below : —

(Rs. in lakhs)

Year Amount of grant
released.
1972-7: 25 00
1973-74 2000
1974-75 2 00
1975-76 3-20
1976-77 139

The results obtained from the im-
rlementation of the above two speci-
fic programmes are not conclusive
and the matter is receiving attention.

There are  specific
Cotton as indi

(H and  (e).
Schemes except for
cated above.

Discrepancies in Accounts of State
Social Welfare Aidvisory Boards

5628. SHRI  JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate:

(a) whether there are serious dis-
crepancies in the accounts of State
Social Welfare Advisory Boards as
reported in the newspapers; and

(b) if =ou, details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). No, Sir. Presum-
ably the Question is based on certain
news paper reports on the Agenda
prepared by the Central Social Wei-
fare Board for its Fourteenth Con-
ference of Chairmen of State Social
Welfare Advisory Boards held in New
Delhi on 18 and 19 July, 1977. The
word ‘discrepancies’ mentioned in this
Agenda relates to tallying or recon-
ciliation of figures of expenditure of
previous years which had not been
reconciled by the State Social Wel-



209  Written Answers SRAVANA 10, 1899 (SAKA) Written Answers 210

fare Advisory Bpards to whom grants
are given by the Central Social Wel-
fare Board for various types of wel-
fare programmes. These are matters
which are settled betwes2n the Central
Social Welfare Board and ‘he State
Boards by verification of the amounts
released by the Central Board and
the amouniy received by the State
Boards. These do not reflect any
serious financia] discrepancies. Re-
conciiiation ef accounis Letween the
Central Social Wellare Board and the
State Boardg is a normal accounting
exercise which needs to be under-
taken, while administering a large
number of grants,

Abolition of liguor shops in tribal
areas

5620, SHk1 GIRIDHAR GOMANGO:
Will the Minister of FEDUCATION.
ROCIAL WELFARE AND CULTURE
he pleased to gtate:

(a) whether the Statos agreed in
principle to abolish liquor shops in
triba) greas of their state;

(b) if so, the nameg of the States
abolished the liquor shops so far:

(¢) reasons why some States have
not adopted the policy of the Govern-
ment of India: and

(d) the steps taken by the Ministry
to check this gocial evil of the tribals
by abolishing the liquor shops?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER): (a) The States which have
tribal populations in concentrations
have agreed to give up the contract
svetem of Hquor vending in tribal
areas.

(h) The Chief Ministers of States
which have tribal populations in con-
centrations, wiz.,, Andhra Pradesh,
Rajasthan, Maharashtra, Madhya
Pradesh, Bihar and Orissa had all
afreed to fmplement the policy of
abolishing the contract system of li-
quor vending with effect from 1sl
April, 19T &t a meeting Held on 13

October, 1976, Gujarat State, which
has zlso tribal populations in concen.
tration, is already dry. Government
are not aware if this decision has
been actually implemented from 1sl
April, 19717.

(c) Does not arise.

(d) The Department of Social Wel-
fare, in consultation with the repre-
sentatives of the State Governmenis
in the Central Prohibition Committee,
had evolved a new excise policy for
tribal areas, under which the contract
system of vending liquor should be
given up in tribal areas. This has
been conveved to ail the State Gov-
ernmenis on whom rests the respon-
sitnlity to  rheck the evil by imple
menting this policy.

Security deposits for M.IL.G. and
LI1G. flats

5630, SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND
IIOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the security deposits
for MIG and LIG flats raised during
emergency is being brought to the ori-
ginal deposits of Rs. 5000 and Rs. 3000;

(b) if so, when the orders are likely
io be issued; ang

(c) if so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT)Y: (a) There is no proposal to
this effect at present.

(b) and (¢). Do not arise.

No. 10 Janpath rented to Indian Youth
Congress

5631. SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the period for whiech Bungalow
No. 10 Janpath was rented to the
Indian Youth Congress;
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(b) monthly rent charged; ang

(c) arrear of rent, if any and steps
taken to recover the same?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) This bungalow was not
rented to the Indian Youth Congress

() and te). Do not arige.

Fishing trawler

564x. SHRI AHMED 1\l PATEIL:
Wiil the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(2) the number of trawlers func-
tioning in India for deep sea fishing
eoast-wise:

(b) the number of trawlers to bLe
imported during the next year: and

(c) the coagy where they are to be
provided?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
87 trawlere are functioning in India
for deep sea fishing including those
engaged in survey and training.
Coast-wise disposition of trawlers is
subject to frequent changes according
to seasons and zones of fish availabi-
lity, For this reason it is not possible
to maintain this data.

(b) The question of import of traw-
lers during the next year will be
considered at the appropriate time
taking into consideration the indigen.
ous production. During the curreni
year, however, sixty trawlers are pro
posed to be imported.

(c) There are no restrictions on the
operation of such trawlers from any
coast. However, shore facilities and
shore establishments are located with
the approval of the Government.
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Central aig for minor irrigation to
Gujarat

56s3. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state
the Central grant earmarked for the
development of minor irrigation pro-
jects in Gujarat State for the ycur
1977-78?

TIIE AMINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA); (a)
Central assistance to State plan sche-
mes is  given in the form of  block
leans and grants for the annual plan
as ;5 whole and is not related to any
specific scheme or Head of Develop-
ment. The outlay approved for Minor
Irrigpation  Programme in the State
Plan of Gujarat for the vear 1977.78
is Rs. 11.95 crores.

grfas-arfas sToaw
& for wam

5534. s AW wEIE Mo
7 faret, 9T weATY WY qOpfA SOy
qg AT &Y FO F fF

(%) F=a AuTT FAATC AL IO
TegF TTed H ATHIAT-HIGE FTAFT
F et QoA F1 frarfafa & fao
T¥ 1974~75, 1975-76 T4T 1976~
77 & = feaeT i &1 w7379 w92
feat wan oY seaw wen § awga: fead
Tfw & wrem &1 3vaw faar ;

(@) aF 1977-78 & faq weas
g § 57 Frarwi # Prarfaafa & fag
e P &1 = A9 e T
18

() faforw Tsat ® fe&w argeey
¥ war wer frg oy g ?
fown, avra s Wit depfa

Wt (T1o TAm wx wx) : (¥) ¥
Y FRY N ITA W A
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Foqror gTeF1e &.¢f #r fawfnt g3
fafwea egadt wedi w1 awifaw-
wfgs F1*R & fao wana fao s &
fafaw @ adt gwedt w1 797 feg 77
AT AT ITE FT7 A FI AL Y-
wfogt & a7 7 ysmEre gaar afface
gdrag g

(&) 1977-78 F T71A TH F14-
%% & fa7 120.00 @@ ®qU F1 gavifo
FT SAFEqT F1AZ R | FFET AT TG0
are 7 afeforz 7 fam g w1597 W
fafaw =g gaga1 & fa0 geraEr
®q 7 wziA fagifea fgg 2 1 [afvhorez
79T § 7|1 41 | f@u gEa7 nFe
Z1o 883/77] awafas G HAITT
fafw= g1 7 9107 FEET gFAET FY
w&ar a7 97 Fva7 2

() FEFFAT HASAT F1 (A5G AT
@) a7 F1 grazq fad faforz aw 71
ATavgEaTl aq1 fog® @@ & A
g4 F 39T & s;yre 97 fEmy JE 20
IAAT | AT F FHA17 301 #1 feqy
1 FTH W Fq4 IF7 IA& W4T
gata ¥ fao saway gt aifer arfe
3 feagt gat fast w97 9% a1 g
afrar<t ) %79 W@ F1 AT T |

feeeit, 7ot fasst ® food

® gHTET ¥ #%2l "TETY
& wraRn
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(&) afg &, a1 =% g=a7 feaer
2 W 99 9T qIFTT F7 9iq 9 fraar
Y FAT q2AT & ; A7

() FaT gvETT 7 2T FraiAgt a1
fa=ft & w9 a1 FE1 eqriafa w7
A7 771 qfq @ieTT g & smw
AT I AL AT AT AT R 7

fratw, st s Fur gfa ste
grate @i (s farmat wea ): (F)
A (). AT vEF KT T TET 2
AT T 9T 7 T FIOAT |

IaTwl & faaww & fQ¥ TwAwTe
qoTTAT

5636, %) TR GRT QWA : FAT
e ol foad @ ag a+ ¥ Fn
Far f&

(%) 77 fwamat #1 IT@E *F
Sfa A gwre faaor & fau a weat
H WA FTE JOUTHT TP FIT F L
H #1¢ g7qTd qFE & fammani_ 2 ;
a7

(@) afz i, A acaFardY s
T ?

g vt fewif w0 (& goite
fog wwre ): (%) St A | FHIR
TH AFI & fwet WY weqra QT fq=re
T E R

(&) o & 7Y 3T
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W ae & oew

5637. s} W gRT aWE
Far whe WX Faard wet qg a9 WY g9
a1 fw -

(%) 2w & s & famy &
faay oFw §

(&) s T F faedman
& gvwrq W @ A F fafaw
uFwl g fead mTaTS ®Y agET ST
Tt ; O

(W) wredm @ famm § 3@
foaq w99 ¥ #T @ £ 0¥ 3T
s =g fFaar 2 7

gy it feard w91 (0 gooniw
fag wwamen) : (F) =5 7w T H q17-
#ra gra fm ¥ 1894 gfFe 10 77 77
2 59w s§¥r gy FwiEw. SEA
Fatea, qd@ F19.79, 999 qfr=ra
Frataa, fa=m Frateg, fear aur =9+,
T M7 T fam wmfae 2

(@) fm ¥ fafws gfazr zmn
HYAT TYIYAT & 21 WTH, 1977 aF FA
678.3 WT® HIZI A @R IGA/
gaz 17 9 )

() ferme & 31 "9, 1977 ®
63057 FHITL 1T F7 72 4 #1799
F A A Q7 47. 5 FIT w40 Y
2T 7

Accumulation of Nitrogen Fertilizers

5638, SHRI OM PRAKASH TYA/
GI: Will the Minister of AGRICUL-
TURE AND IRRIGATION he pleased

to state:

(a) whether there is a glut of accu-
mulateq stock of Nitrogen Fertilizer
with the manufacturers, with the re-
sult that its further production is

likely to be hit;
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(b) whether Government js lifting
the restrictions on Inter-State move-
ment of Fertilizers to liquidate the
accumulated stock; ang

(c) if not, the reason therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRICATION (SHRI
SURJIT BARNALA): (a) The build
up of stock with  the manufa:-
tures during the period March to
the middle of June each vear js a
seasonal phenomenon., According 1o
available information, the =stock of
nitrogenous fertilizers with the manu-
facturers was 293 lakh tonnes of
nitrogen on the 15th May. 1977 as
compared to 3.22 lakh tonnes of
nitrogen as on the 15th May. 1976, With
the onset of the monsoon and the
sowing ~eason. the stocks 'with the
manufuclurers have  bhegun moving

[e10R M
(hY No, Sir.

{¢1 The restrictions impoused under
th¢ Fertilizer Movement Control Order
are only to enable the formulation of
i conrdinated and rational supply plan
for allocation of fertilizers (hoth indi-
venous and  imported) to  different
States and Union  Territories, This
Supply Plan is drawn up in consulta-
tion with the Railway Ministry and
the manufacturers. This not only en-
sures «mooth und  uninhibited supply
of fertilizers 1o State Governments but
also avoids Jong hau'age; and criss-
cross movement.  The movement of
fertilizer on g priority basis by the
Railwavys is ensured and expenditure
on freight is minimisad.

wiafaa  wufa
5639. Y WR TETH WY ¢ FT
gfw ot faard gy 72 aama ®Y  FAT
¥ v .
(%) zw % g fafy ofafaq #fw
afg 2 ; W=
(o) Ig%1 TomAT AYT W

g?
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L

wfw oix fead =t (it gooia 1103 aTE BFEATTAT 1974-75 F
fg woamr ): (%) o< (@), a9 1047 ATE FFLAT 9T | 57 AFET &7
1974-75 F1 qATT g4 F71 5 anf * TG-ATX AT Foq faawor & fear

QYT ava ot o8y frge g4, faas fao ™ R
feart gfqumt % £ 1973-74 7

faaoo

afafaq &2 F wwg-aw wFet

LarD] | FATT BT H
1973-74 1974-75
(1) (2) (3)
ElP Rt . 8,355 8,146
T . . . 1,886(%) 1,971(%)
fazre 6.054 5,821
N AT . : 8.126(%) 6,571(%)
gramar . 1,830 1,740
fesra= w3or . . 462 453
JF_AAT FOHIT . . 387 393
FATZS . : 9,029 9,039
T . . 1,745 1,743
e TZW . . 16,915 16,881
L CAR A1 . . 16,852 16,695
wferye. . 75 75
ELICE § . 116 116
armHT . 74 75
ST . . . . 5,095 4,792
LE L . . 1,137 909
AT : 5 . : : 13,589 11,311

Ffaeere . . . . . 8,359 3,116
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(1) (2) (3)
faga 213(w) 210(¥)
IHT WIAW 9,927 9,387
qfyaw FT= . . 4,696(%) 4,931(%)
/Y TS HF 337 344
gfgs wa 110,259 104,719

- gFEGTLT

t+afafay afefeafagi 5 aina frarr 10 43 F1 a8 F 35 44 41 g fafww
Aq ¥ w7 § foar mar &) 77 wiwel &1 Afq ITER AEET T OF AT F w9 H gHGT

fear mar a1

narm & fag faard avxAmg

5640. =it wafag Wi @@« : ¥
wiw wi faard A7 7z 7AW A FO
Far fr:

(%) #=T FEHIR AT ATIAT
AEM ¥ 9y qFd wew &1 fEaEr
o #F-F17 & fa=rd afereEm g97
FAF fAmaft ¥

(&) TTa a7#Te 7 F Fraam
FE ACETT F 99 Fa AT 41,

(w) ArmAT w§gT FA A
fqerw & F97 FTI0 § WX IT FIAATH
Y WD Fa qF 3 XA W

(¥) 31 @, 1977 aF AT

o7 & % W7 @ FewrE are

qA7 F7 F fA7 77 9F FICIT6 A&
Freor a1 & 7

gl ol faad st (s g
(feg @A ) : (F) & (7).39 897
AT FT 7 Tg% WL B Heqw fa=awg
=l #1 d=g w9 wran 7 fafes
7 s & fafww "o ® aiw w
@ E | IA W FATH, TAF
ITeF A &1 AT WY AT ATH B
FawTa feafa dom faaoo 7 & W]

(7) 31 @™, 1977 F qITQ@
#1 ©: T8I N7 WA ATEAH THH FeZ 1T
w s ¥ faarad 9 | 0% 987
THIW AR AT W1 TF AR &
AT TN 59 A9 wIRITA FI
A 7Ed ) Aw 11§ (5 7g7 W
6 weaw ) #Y feafa, foamsr gam=r F9
wrr (%) & (7) ¥ ot famr w@w g
gom frrm # fraf 3
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fararcor

qfg AT F7 ATH

FEIT TAANERT FE19 T WG § A7H FT ITHT

# gred g &
arira

fewfa

FAGT AATOH

ATFT (TAF1Z)

CE ]

HAATL—11

a1 (F99gH)

&-ii

2-7-1973

2=-7-197%3

28-2-1975

25-3-1969

27-11-1976

28-2-1973

5-8-1974

26—-11—-1974

8—-4-1975

1-7—-1976

28-2-1977

38 ofegrsar #rEqrefa d@adr Faagy
Uq TREET H g |

38 afaIaaT § O9edTE § a1 gy
i &1 7-7-1976 %135 F1§
gy d5% % fau wm faug &
qAFT. Auttga foie €1 Tea a@
T gaaT &

5-9—1976 A 30-6—-1976 FI T
F1 feogforgt St v o7 | 3EE S
I oIATET 20

9.69 #I fegfugiF gz 277 & wa@
gr &, 5 77 ¥ Fofum ammEl WK
sTarAAl ¥ fao wa< fear @ ar )
TARI FAAT &

TN | ST &7 AT G R

AN TIANTE F §Y gAUedy 9
wifesr & 1 #@ifaa foie & aw
oy g

THH T F JI9 FsAT 98]
mfesr & 1 @fus oo seFaEl
F sy ¥ qhAT E )

30-4-1976 & qo@ &1 gaTqr fefwai
Wit TE of 1 I FY wfreT d 0
§aH gis iy age miww @ 1 safua
faie # oo gERc A gART @

AT F 3-3-1977 %1 feaforar |
wE o 1 I FT qAT )

FEM A AT G E
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fire o et ® den
5641 stwnfagwid @@w @

wfe Wk faard w47 ag sa a7 g
=3 ¥ .

(F) o7 & gy 597 7 {494
ta=gma fae o< 1 g&a7 39 FwA v
+ BT fedr ax IF%r  AUAT FF
1 w9

(@) 7ar fre s & fafoez
w#fa &1 3@ gu =¥ Ui 99 q9rfaq
fear mar 2, afz 78, A1 7 =7 FTW
g, 9=

(¥) ®|T qIAT F AL FT AT A
"y 591 °§ a4 9T 7 a9 F1 F3
grar At w7 oAz gn, A1 IEE g
ay &1 & 7

gt wix faard = ( »t g
fag TTN) : (F) 1974 F FroO4d
frgr AT % wAwT faA T
qH T ATATFIT 7 180 IR A7 |

(=) F¥FITA AT F A7 qY T
g 9y WA F I A AT 7
arfwr ®e7 I 1972 ® &1 AF
fawrfonr s w7 &1 411 72 faorg
Tyt F fava sqrdy wgea IW-wT § AT
IqAfew AYT IAT WM &K FEHIA
arawsa #13fe 7§ =@y ¢ fFar @
qr | Ty %159 g fez & o1 71T qu g
FT 9507 g% # f& w-arAa feet sv
fFem & ooy & ager 391 ® qrAT FT@T AT
Ty F+G QI KT AT H wigw g
2\ zH% guTEy, 9 WA #T9 T FY
I AT IFAT KT qOUA, FEHA WL
taraTfa® fawear & wraTe 9T o
sfafssa & 1 za%T 99O gEwT 9T
w3 Tl 97 arf % Ay gegar )
HqETHT & oft IreeE &

(7) 3a7 937 * FIINT WG
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Wa ¥ 1957 A §1F 9T G T A
feeg fafww sfage oot & 9g g
AHET F& T |

TRTA § =gl &1 swiq awra

&7 ¥ faq g sgwa

se42. ot uw fag wif wew Far:
gfe otv fawrd wat oz and 1 w00
4 fa .

() #ar 7579 TS F IO
IIW { HF °T qFT AT AW §

(&) afz g, a7 #a71 ¥+ @XFTT A
T &t AET H AR AT AFIT GATT FIH
¥ fom naTa g 1 #1€ ggraa €
g wrT afe gr, &1 w4, f&¥g &7 ¥ 9%
feaet gt & % ;=R

(T) ¥ 1977-78 ¥ W& &
gFIT FATT FI4 F faq awwT T
fraet gaafw &d 7 #1 fa=c 2
oYz 391 fFa w7 & &= fway sgan ?

gf s feard 5t (s gooit
fag aAmET) (%) S AR

(&) SwFa (=) &1 gfez &
T gU T EY ALY g |

(W) wTE §IFTT F1 gaF 49-
aw & fau 10 @m@ ©o wrafed feg M
& formst sqm wq & qas oo wwfuat

g 7 W IAwT fagew w7 #H

Iqgrr fEar I 0
T wEw At faaw

5643, st ww fag nf 92w : aar
gfs wix fead o ag a@d &
FqT F41 fE

(%) am # foq fow qa w1 w12
9% wfqaeg @mar war § W qg 9fA-
JgFT ¥ A §

(&) asroa & feamal o sed
T 123 ¥ fau fraw alT w9 &0
g s 3 frg arde & sy & WX
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() dav faart waar weq safia-
A Y Fe A & fag W agraar &
Tt 8, afx g, ar ag wgraar faw =9
¥ wT fam gwre § ot & 7

wi sive frerd s (o) gt
fag aamn ): (%) & (7). JEAFTQ
UFE T AT G F W GWT 92 IR &
A SO |

Gujranwala House Building Coopera-
tive Society, Delhi

5644. CHOUDHRY BALBIR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleasegd to stave:

(a) whether the additional land
which was to be allotted to the Guj-
ranwala House Building Cooperative
Society, Delhi, has since been allotted
to the Society and given possession of;

{b) the society submitted lay out
plan for the same and whether the lay
out plan has been approved by the
Government,

(¢) the size and number of plots
being carved out ag per the lay out
plan approved by the Government; and

(d) whether the lay out plan as ap-
proved by Government is being made
available to th, members of the So-
ciety and if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT » (a) to d). Information is
being collected.

Gujranwala House Building Coopera-
tive Society, Delhi

5645. CHOUDHRY BALBIR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the total number of members
registered with the Gujranwala Hous®
Building Cooperative Society, Delhi
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up to the year 1964 when a ban was
imposed for fresh registeration of
'nembers by the societies, who are yet
to be allotted plots by the society;

(b) whether Government are aware
that a written understanding wus
given by the Delhi Administration/
DDA to these left out members for
allotment of plots measuring 500 and
300 sq. yards for which they were
registered with the society; and

(c) whether neceasary steps ara
being taken by Government to keep
the assurance given to the left out
members and if so, when they are (o
be allotted plots?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) 63 excluding one mem-
ber who ig in default.

(b) Delhi Development Authority
and Delhi Administration have report-
ed that no such assurance was given
by them.

(c) Does not arise,

Amount paid to the Gujaranwala
House Building Cooperative Sociely,
for Acquisition of Lang

5646. CHOUDHRY BALBIR SINGH:
Wili the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to refer to
the reply given to Unstarred = Ques-
tion No. 1799 on the 3rd April, 1972
regarding acquisition of land pur-
chased by the Gujranwala House
Building Cooperative Society, Delhi
and state:

(a) the amount of compensation
raid by Government to the Society;

(b) whether Government are aware
that the purpose for which the land
was purchased by the Society and th=
purpose for which the lJangd wag ac-
quired by Government were the same
construction of residential quarters;
and
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(¢) if so, the reasons for acquiring
the land by Government and whether
Goveroment now propose to fully com-
rensate the Society in this regara?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) to (¢). Information is
being collected.

Representations regarding allotment,
price ang plotted area of land allotted
to Societies in Delhi

5647. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the nameg of the Co-operative
Gr..up Housing Societies jn Delli wh»
have made representations during the
last six months to the Delhi Develop-
ment Authority regardirg allotment,
price and plotted area of land aliottua
¢ the Societies in various localities cf
Dehi,

(b) the details of the representaticus
made by each Society;

(¢) v'hat action Government have
taken thereon; ang

(d) whether it is proposed to reduce
the price of the land allotted to these
Societies, if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) The names of the
Societies are given in the enclosed
statement.

(b) The common salient points in
the representations made by the so-
cieties may be summed up as under:

(i) Cost of land (ii) Developed/
Semi-developed land (iii) Coverage
(iv) Ground rent (v) Location (vi)
Financial assistance.

{c) The representalions of all the
group housing gocieties are under con-
sideration.

(d) No decision has beep taken in
this matter. “
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Statement

The names af Co-operative Group
Housing Societies which. kave made
represcntation.

1. General Staff Co-operative
Group Housing Society

2. Baljit Nagar Pursharthi Co-
operative G.H.S.

3. Delhi University Non-Academic
Employees C.G.H.S.

4. South Delhi University Teachers
C.G.H.S.

5. Jhi]
C.GH.S.

6. Feroz Park Co-operative G.H.S.

Kuranja Extension

7. EK. Jot Co-aperative G.5.
SOCiety

8. Prime Alinistar Sceretariat

C.G.H.S.

9. Central Government Serv:ces
Co-operative G.H.S.

10. S.B. Mills Employees C.G.HS.
11. Subh Vihar C.G.H.S.

12. Defence Ministry Co-operative
G.HS.

13. N.S.I.C. Emplovees C.G.H.S.
14. T.C.P.O. Officers C.G.H.S,
15. ELLL. Co-operative G.H.S.

16. 1.F.UN.A., Co-operative ( H:S;

17. East Bengalj Displaced persons
C.G.H.S.

18. Auydogic Karmchari C.G.H.S.
19. Air India Staff C.G.H.S.
20. L1.T.D. Teachers C.G.H;S;

21. Art Home Co-operative G.H.S.

22. Kashmir Samiti

C.G.HS.

Sahyak

23. The Ghalib Memorial C.G.H.S.
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24. DM.E.S. Co-operative G.H.S.
25. United Nations Staff C.G.H.S.
26, New Delhi Bengali C.G.H.S.

27. Delhi College of Engineering
Teachers C.G.H.S.

28. Home Guards
fence C.G.H.S.

and Civil De

Education, Cultural, Social and Sporis
Bodies in the name of Netaji
Subhas Chandra Bose

5648. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE  be
pleased to state:

(ar names of educational, cul'ural
social, sports. social  welfare. youth
welfare etc. set up and wholly aided
by the Education Ministry in honour
of Netaji Subhag Chandra Bose and
Pandit Jawaharla] Nehru;

(d) break-up of the annual «xpen-
dilure made for the above bhodies
during the year 1974—77;

(¢) nomes of publications made and
under consideration of the Educ:tion
Department related to life and work
and activities of Pandit Jawaharlal
Nehru and Netaji Subhas Chandra
Bose: gnd

(d) Jucts about the total expenditure
so for maae by the Education Ministry
for the purpose mentioned in parts
ta). (b) and (c¢) of 1the question?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). A Statement is laid
on the Table of ‘he House, [Placed in
Library. See No. LT-884/771.

Proper place of Role of Netaji Subhas
Chandra Bose and INA in history
books of Secondary Education

5649, SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
Pleased to state:

(a) whether freedom history books
taught in schools under Delhi Secon-
dary Education Board and Kendriya
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Vidyalaya do not mention anything
about the role of Netaji Subhas
Chandra Bose ang INA in the struggle
for Indian Independence;

(b) vhether in some books only
casual references about it are found
to be made;

(c) whether such lapses are founa
in the history books on Indian frecdom
taught in Secondary Schools in some
others States also; and

(d) if so. whether instructions will
be issued to give proper place ip such
history hooks, taught in Secondary
Schools of different States, in regard
to the role played by Netaji Suthas
Chandra Bose?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. FRATAP CHANDRA CHUN-
DER): (a) and (b) No, Sir. The
history books in schools affiliated to
the Centra] Board of Secondary Edu-
cation do mentiop the role of Netaji
and INA in the struggle for inde-
pendence. A statement is attached.

(cy and (d). Since education is pri-
marily a state subject the States are
free to have their own books, It is
not the practice of the Central Gov-
ernment to issue any instructions in
this regard. However, the curriculum
and syllabus and textbooks prepared
by National Counci] of Educational
Research and Training are sent to all
State Boards of Education fcr  their
guidance.

Statement

In schools affiliated to the Central
Board of Secondary Education, New
Delhi, including Delhj schools and
Kendriya Vidalayas, two textbooks in
Modern Indian History are used.
These are:

(1) Modern India—a Textbook of
History for Middle Schools and

(2) Modern India—a Textbook of
History for Secondary Schools.

respectively being used during 1976-
77 in class VIII and class X.



231 Written Answers

They deal adequately with the role
of Netaji Subhas Chandra Bose and
IN.A. Netaji's role in the freedom
struggle from 1920, particularly his
role as a leader of the youth and the
radical wing of the Congress, and
IN.A's contribution  during the
Second World War, find adequate
mention. The emphasis in both these
textbooks is on the freedom move-
ment, and reference to Netaji's role
ig made at pages 275-276, 284, 289,
300-301, 302 etc. in the textbook for
class VIII and pages 279, 280, 292,
§?3, 300-301 etc. in the book for class

Teaching assignment to wife ¢ U.G.C.
Chairman

5650. SHRI SAMAR GUHA: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether the wife of the Chair-
man of the U.G.C. in violation of pro-
visiong of the U.G.C. and of the Uni-
versity concerned, has; been given g3
teaching assignment in the Jawahar-
lal Nehru University in Delhi:

(b) if so, facts thereabout: and

(c) the steps taken against such
irregular appointment?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. FRATAP CHANDRA CHUN-
DER:: (a) to (c). According to the
information furnished by Jawaharlal
Nehru University, Dr. (Smt.) Savitri
Chandra was appointed by the Exe-
cutive Council of the Jawaharlal
Nehru University as Fellow in Hindi
in the School of Languages for a
period of two years with effect from
28-10-74 on a salary of Rs. 700/. per
month in the scale of Rs. 700-50-1250
(pre-revised) on the recommendation
of the Selection Committee constituted
in terms of Statute 27 of the Statutes
of the University, wilh the stipula-
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tion that the term could be extended
by another year, anq that after the
expiry of the term, her confirmation
as a Fellow or appointment as
Associate Professor would be subject
to the recommendations of another
Selection Committee.

Subsequently, the Executive Coun.
cil. on the recommendation of the
Selection Committee constituted as
per Statutes of the University,
appointed Dr. (Smt.) Savitri Chandra
as Associate Professor in the Centre
for Indian Languages in the School of
Languages of the University with
effect from 28-6.1976, with a starting
salary of Rs. 1250/- p.m. in the scale
of Rs. 1200-1900.

The appointment of Dr. (Smt.}
Chandra was thus made in accordance
with the provisions of the J.N.U, Act
and Statutes.

The UGC Act, and the Rules framed
thereunder, do not provide for ap-
proval of the U.G.C. for appointments
made in the Universities, nor is the
U.G.C. associated at any stage in the
process of recruitment in Centra] or
State Universities.

Promotiion to post of Principal In
Delhi Schools

5651. DR. VASANT KUMAR
PANDIT: Will the Minister of EDU-
CATION. SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Post-graduate Teachers
in Government Higher Secondary
Schoels in Delhi get promotion for the
post of Principal on the basis of
seniority irrespective of age bar and
2nd Division in M.A. degree; and

(b) whether the senior-most Post-
graduate teachers in aided schools get
promotion for the post of Principal on
the same basis as above; and

(¢) whether the provisions of section
10 of the Delhi School Education Act,
1973 are applicable in both the cases?
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THE MINISTER OF EDUCATION,
SOCIAL; WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) The post of Principal
being a selection post, premotion is
made on the basis of merit-cum-
seniority to the extent of 50 per cent
of available vacancies. The remain.
ing 50 per cent are filled by direct
recruitment through the Unjon Public
Service Commission. Second Division
M.A. is gn essential condition for
direct recruitment. The condition of
age and qualifications, is, however, not
applicable in case of promotees.

(b) The post of Principal in aided
schools is single post as cvery aided
schoo] ig considered to be an inde-
pendent unit. The ratio of 50 per cent
by promotion and 50 per cent by
direct recruitment, as in case of Gov-
ernment schools, cannot be applied in
case of aided schools. The post of
Principa] is filled by direct recruit-
ment, and all those eligible can apply.

(¢) Yes, Sir.

Post of Vice Principals in aided
Schools of Delhi

5652. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleaseq to state the
reasons why the post of Vice.Principal
in aided schools in Delhi has not yet
been sancfioned on the same criteria
as in the Government schools in Delhi?

THE MINISTER OF EDUCATION,
SOCIAL: WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): According to the information
given by Delhi Administration, Vice-
Principals are appointed in Govern.
ment schools which go upto the 10th
Class, They are also appointed in
Higher Secondary Schools where the
enrolment exceeds 800, In case of
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aided schools, the enrolment is either
less thap 800 or they run i two shifts
as extended schools. Where the insti-
tution is rupn in two shifts, an allow-
ance of Rs. 50/. is allowed to the
Vice-Principal/Incharge Second Shift.
This practice has been prevalent in
aided schools for a long time and has
worked well.

Working of Cooperative Sugar
Factorieg in Karnataka

5653. SHRI D. V. CHANDRA GOW-
DA: Will the Minister of AGRICUL.
TURE AND IRRIGATION be pleased
to state:

(a) the number of cooperative
sugar factories working in Karnataka
and the number that had placed

oraers for plant and machinery
during 1976;

(b) the number of such factories
that are expecteq to go into produc-
tion during the current year ang the
number of factories that had been
completed during last two years; and

(c) the extent of sugarcane and
cultivation in tha; State per year
on average?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Nine Co-
operative Sugar Faclories have been
working in Karnataka. One under-
taking has placed orders for plant
and machinery during 197¢

(b) No new sugar unit is expected
to go intg production during the cur-
rent crushing season. Four pnew sugar
unitg have been installed in Karnataka
State during the last two crushing
seasons (The sugar season is from 1st
October to 30th September).

(c) The average area under sugar-
cane in Karnataka is around 1.21 lakh
hectares and the average total produc-
tion of sugarcane per year is 99 lakh
tonnes,
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v, wg? i wrfew ofer @
vfewfea wfendi wit fawwin
wfeerdt & fag g swag

5654. st gwew : wy fae,
T =TS WX qeEfa WA qg TaW
T FUT w47 fF

(%) =1 wq, Tg7 W qAEE
gfez & sfasfaa o3 faa=tt =afwai
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fan, @@ we@wr W gEetE
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T ®1 o fawra gt ssgmw
FT FT FET VT § ; WX
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fam 37 o 5T o fa=re fa oar
g

Use of Power Tillers

5656. SHRI VENUGOPAL GOUN-
DER: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the number of farmerg usin_g
power tillers in India and jn Tamil
Nadu during the last three years;
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(b) whethler there is increase in
demand of power tillers;

(c) the steps taken to provide for
its increased use; and

(d) the bottlenecks in implementing
the Scheme if any and the corrective
action taken?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) As
per Livestocks Census 1972, there were
17,200 power tillers in use in India.
Taking into consideration the distri-
bution of power tillers out of indi-
genous production. power tillers in
use in India are estimated as 22,010
for 1974-75, 24,197 for 1975-76 and
25896 for 1976-77. On the above
basis, the number of power tillers in
use in Tami]l] Nadu is estimated as
2,106 for 1974-75. 2,494 for 1975-76
and 2,733 for 1976-77.

(k) The production and sale of
power tillers show that there is a de-
crease in the demand.

(¢c) The power tillers currently
manufactured in the country are
marketed with rotovators, ploughs,
cultivatore, ridgers, trailers etc. These
are also being used for spraying,
pumping, levelling. seeding with suit-
able attachments. Efforis are being
made by the manufacturers and re-
search institutions to develop new
implements and attachments.

(d) The major bottleneck in the
increased use and ~u«ioplion is the
relatively high cost of power tillers.
The steps taken by the Government
in cost reduction and popularisation
are; —

(i) Power iillers have been exem-
pted from excise duty of 1 per cent.

(ii) Efforts are being made to
reduce the cost of power tillers
through standardisation of power
tiller components/paris.

(iii) The State Agricultural Uni-
versities, State Departments of
Agriculture and the Agro Industries
Corporations are promoting the use
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of power tillers through demons-
trations etc.

(iv) Medium and long term loans
are provided to farmers for pur-
chase of power tillers.

Agro-Service Centre

5657. SHRI VENUGOPAL GOUN-
DER: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the functions of the Agro-Ser-
vice centres;

(b) the number of Centres which
have been set up in various States in-
cluding Tamil Nadu;

(c) the number of youngmen with
techrnical back grounq employeq in
the centres in various States including
Tamil Nadu; and

(d) the results of the evaluation of
the performance by these centres?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The functions of the Agro Service
Centres are to provide integrated ser-
vices and supplies in the rural areas,
depending upon the local needs. The
main objectives are;—

(i) To provide self-employment
oppotrunities to technical personnel.

(ii) To provide vital technical
services to the farming community
in the rural areas.

(b) As on 30-6-1977, 2910 centres
have been set up in the various States
out of which 64 centres have been
closed, 180 centres have been estab-
lished in Tamil Nadu.

(¢) The number of youngmen with
technical background employed in
Agro Service Centres in Tamil Nadu
as on 30th June, 1977 is indicated
below:—

(1) Degree in Engineering 27

(2) Post Degree in Engi-
neering
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(3) Diploma in Engineering 127
(4) Diploma in Agril. Engg. 3
(5) Degree in Agriculture 23

(6) Post Degree in Agril. 3
(7) Post Degree in Agril. Engg. 1
(8) Ex-servicemen 6

Similar information for the other
States is not readily available.

(d) In order to undertake an in-
depth assessment of the performance
of the Agro Service Centres in Tamil-
nadu, a study has been entrusted to
the Tamilnadu Agril. Productivity
Council, Madras and their final report
is awaited.

An evaluation of the working of ike
Agro Service Centres was undertaken
in the month of March, 1977 in the
different States through Agro Indus-
tries Corporations, who have a Trair.
ing Cell for Training Entrepreneurs
for the setting up of Agro Service
Centres. The broad results of the
evaluation are indicated below:—

(i) Investment.

Medium term loan or cash credit
has been advanced by commercial
Banks, upto a limit of Rs. 2.5 lakhs
per entrepreneur. The overall ave-
rage investment of an Agro Ser-
vice Centre comes to Rs, 1.00 lakh,
The total investment for 2846 Cen-
tres amounts to Rs. 28.00 crores
(Approx.)

(ii) Employment generated,

Besides the entrepreneurs them-
selves, the Agro Service Centres
have generated employment to tech.
nical and non-technical personnel
also. On an average each Agro
Service Centre provides employment
opportunities to 4 to 5 persons.

(iii) Farmers' Services.

On an average each agro-service
centre provides services to 300 far-

mers per year,

(iv) Quantum of Work

On an average the yearly working
hours of the agricultural machinery
of entrepreneurs are as follows:—

Tractors .. 989 hours
Power tillers .. 552 hours
Pumping sets .. 510 hours

(v) Trading activities,

The main business of the tentre-
preneurs in custom hiring of trac-
tors (combines also in Punjab).
Some are also engaged in trading
activities such as seeds, fertilisers,
spare parts for tractors, agricul-
tural implements. The annuaj turn-
over per centre on all these items
is estimated to be approximately
Rs. 3 lakhs.

(vi) Financial results.
Centres running in profit %76%
Centres running in loss 11.44%

Centres on which informa-
tion is not available. 12.56%

(vii) Investment by entrepreneurs
themselves.

All entrepreneurs are investing
their own funds also ranging from
Rs. 20,000 to Rs. 30,000 per entre-
preneur.

Study of Land Reform Centre at
Gokhale Institute of Politics, Poona

5658. SHRI P. V. PERIASAMY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased (o
state:

(a) the results of the study stated
to have been referreq to the research
centre named ‘Lang Reform Centre’ in
the Gokhale Institute of Politic; and
Economics, Poona regarding a com-
plete review of the law and the man-
ner of implementation relating to
fragmentation anq conselidation of
land holdings: and

(b) the probable period within which
concrete action as a result of the
studies will be launched?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The proposed study was contemplated
in two parts, The first part contem-
plated a complete review of the laws
relating to the prevention of frag-
mentation as well as consolidation of
holdings enacted by different States
in order to bring out clearly the na-
ture and scope of the laws, the man-
ner of their implementation and their
effectiveness in fulfilling the objec-
tives in view, This part of the study
has been completed. The report is
being finalised.

The second part seeks to study the
empirical data about fragmentation
and consolidation of holdings. This
has been undertaken with effect from
June this year.

(b) The Consolidation as well as
prevention of fragmentation of ho¥d-
ings are to be done by the States.
When the results of the studies are
available, they will be examined and
suitable advice will be given to the
States.

Metropolitan Development Project for
Slums in Madras

5659. SHRI P. V. PERIASAMY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the essentia] feature; of the
new Metropolitan Development Pro-
ject for improvement of slums 1n
Madras; i

(b) the gtriking variations in that
project from the improvement schem-

eg jaunched in other metropolitan
cities; and
(c) whether Central Government

Propose to recommend to other States
adoption of the beneficial features of
the system at Madras?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Madrag Urban
Development Project, is a multisecto-
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ral project., Slum improvement is
one of the components of the project.
Under this component, it is proposed
to undertake infrastructure improve-
ments including new and impreved
roads, footpaths, drainage, water
supply, public latrines and washing
facilities in slum areas which do not
have such facilities.

(b) The Madras Slum Improvement
Project mentioned above envisages
provision of appropriate employment
opportunities and improvement of
nutrition and health in the slum areas
also. In most of the schemes for im-
provement of slum areas in other cities
the emphasis has been on provision
of physical amenities only,

ey Yes, Sir

Deputation of Scientists of 1.C.AR.

3660. SHRI D. B. CHANDRA
GOWDA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether a deputation of scien-
tists of the Indian Counci] of Apgri-
cultural Research met the Union Ag-
riculture ang Irrigation Minister and
hag requested to stop all recruitment
fo posts of senior scientists until the
serving junior scienists haq been ab-
sorbed in the senjor grade; and

(b) if so, their demand gnd the re-
action of Government thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(b) The demand of the Scientists
is not justified as direct recruitment
being made to the various grades of
the Agricultural Research Service
would not in any way affect the future
prospects of the existing junior _S_t_:\i_ell-
tists,
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Time Capsule .

5661. SHRI HARI VISHNU KA.
MATH: Will the Minister of EDUCA-
TION, SOCIAL, WELFARE AND
CULTURE be pleased to refer to the
replies given to Unstarred Quesion
No. 1040 on 20th June, 1977 and Short
Notice Question No. 7 on 28th June,
1971 regarding Time Capsule and to
state:

(a) whether the time tables for the
disinterment of the different capsules
have been finalised:

(b) if so, the details thereof;

(c) whether a Committee has been
constituted in order to witness and
supervise the operations; and

(d) if so, the personne] thereof?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The estimate for recover-
ing the Time Capsule is under exami-
nation for according administrative
approval. From the date of com-
mencement of work it is likely to take
2-3 weeks to recover the Time Cap-
sule. Technical advice is to com-
mence the operation after the mon-
soon as water level is high during the

monsoon period,

(b) The details are yet to be fina-
lised.

(¢) The Committee is likely to be
constituted near about the time the
work is scheduled to commence.

(d) The personnel of the Committee
will be decided in due course,

Admission in Collegeés of Delhi
University

5662. SHRI KANWAR LAL
GUPTA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the number of eligible students
permittings some collezes to start
for admission in colleges of Delhi
University;
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(b) the number of the students,
who faileq in the first year in all the
colleges;

(c) what steps Government has
taken to provide them admission in
the colleges: and

(d) in which colleges the evening
classes have been started?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furnished by the University of
Delhi, the estimateq number of eligi-
ble students amongst those who passed
the Higher Secondary Examination
held in Delhi this Vear, is 36,780. In
addition, about 9000 students were
placed in Compartment in one subject,
and will appear in the supplementary
examination to be held in August/
September 1977. It is not possible at
this stage to indicate how many of
them will pass ang become eligible
for admission.

(b) The results of the Firsy Year
examination have vet to be declared.

(c) The University has stated that
it has taken the following steps:

(i) The Principals of colleges
have been reauested bv the Vice-
Chancellor to keep the intake capacity
this year at least at the level as
actual admissions made last year
(33,000) and also to admit 10 per cent
more students over and above to
cover the average dropouts. The
Principals have dlso been requested
to admit as many more students as
possible keeping in view that the en-
rolment is likely to fall next year
due to the introduction of 104243
scheme of education and that the col-
leges thus could have g larger num-
ber of students in the 2nd year next
year and their tota] enrolment may
not be affected too adversely by the
fall in enrolment.

(ii>» Additional 1,000 seatg have heen
provided in the regular colleges by
permitting some colleges to start
additional Honours and Pass courses
in popular subjects.
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(ilii) Seats have been increased by
1500 in the School of Correspondence
Courses in the existing B.A. (Pass)
and B. Com. (Pass) courses

(iv) Seats have been increased by
500 in the Non-Collegiate Women's
Education Board.

(v) The School of Correspondence
Courses and Continuing Education has
been permitted to register students
for the B.Com. (Honours) courses
from this year.

fagre A wry frdowr & fol
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‘g g7’ g & fag fatan

56 64. Mt VNTATA T &A :
o Wto TR0 fa¥ :

a1 famtor Wiz wrarm aar gfa @i
W#—ﬂw’aﬂﬁﬁfﬂrmf*

(%) v syl fawmr & waARe
Sg, Tifaw (FFaf) & faw 1 FTT 75
AT €YY F7Y FT TR IO JOATE FA
2g fafazm wmifaa #r 4

(') 7a1 89 9 faeq, Sevme
(wawar) #r fafazr  forad fafaey
ofw 1 7317 75 A1 & Y, & rwTC FY
T waiT dgE W oS, AmhE
(=) 7 3u% fam fafaer afr
FAT 35 A/ I 4T; "X

() T I ET faa aume
FIIF AOAF T T AW & s &
fau 3w v gfaswfat & fasg
FE FTAATEN FA FT @ 7

fratwr Rty a1 gfa Wl
qrate  w=Y( it fasRTaw ) @ (F)
1, 2t 1 g a7 fagem sgfemeg &
v fergfey S8, wifes, wgroee
F1 gATE 9 & fAg v oF Fw
U7 339 q1) T77 FT a°@ F (1)
gfus q@U JAE@AT  (FH )
=T FRM—1350 fre z7 wi% (2)
AfyF FEU TAGUH BIT FAT &Y
Fw (wfasfa =ve ser)—212
fao za ¥ fou T3 srwfara frg )

(&) g4 TFg QU fAew, FaFar
51T 99 wWiew Oufgw  Avfa+ zr
Frud fEgny gro Y fegag § - —

%W HEUT

——

sf fro 7 ggua 2

g Zrewg I faew, FwFar
(1) 11,000/-5%%

dad wew uafeay, Afas

(%) ot @mar & foiw, 8600/- T97

(&) 6007 1000f70 zZ&F fow 9,000
Y

() 300F600fmozTFTAT 9,500%0
3T 33y 7 fee T

(2) 11,000/- %%
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AqE qIEA QAT ¥ FIAT TR (757 THR F G IITE GF - —

(%) gramar & faw 9,100/- ¥qa wfa fro 271

(@) 600& 1000f7o za & fw, 9,500/- TaT ¥fA o 27

(W) 300& 600fAc zaF A, 9,600 -wad wfa fAe 7

wmFal F¥ T N wf7ard giat
& QU @ F fau ager @ & 9dFa
i faesr s Fa7 499 e 9
faeq, FAFATFI AT &o 17 800 fHo
AR ATTo 2% 212 0o za F AR
fex w7 o | qo9 AW gAfgw 7 91 qfa
aqr fage wgifagoea & adEd g
AR AL TEA TBA AZ AT AATE F1§ |
F zx wz 1 famio o 9@ F@ 0
IR FAA G €T GEHRT I ARLH
FHIIT 0 FET HF W 339A FRa 7
o 9% zra 27 a7 auy fafafear
F HAET TG 4 | 3HF wiateww, 7 1
d99 =7 WIEEET HIX A & "W
TAFAR & U9 LT FEH I ATFAE
T ¥ fou =i U # A oA &
Ty FETT 93 fang g¥7 & ovedy
afaw faem= & & fam z3 aea =1
g &1 & | I g g &r et afeem
T FAAGAT A HAAFAT FT HTT5TFAT F
e 7 o |

() seF 7EY TzaT |

Amendment of Delhi Rent Contro] Act
to prevent summary eviction of
Tenants

5665. SHRI KISHORE LAL: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether rents in Delhi and New
Delhi regions have been exhorbitantly
increased during the emergency
months;

(b) whether amendment to the
Delhi Rent Contro] Act allowing all

landlords and house owners to sum-
marily evict tenarts on the plea of
personal use of the tenement has led
to enormous difficulties to tenants;
and

(¢) whether Government propose
to reverse the amendment since jt
has not helped the Government to
force officials ang employees owhning
houseg out of the Government tene-
ments at subsidised rents but has led
to harassment of all tenants in Delhi
and New Delhi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Government have sesn
reports to that effect.

(b) Some representations have been
received from tenants stating that the
amendment has created difficulties for
them.

(c) The present provisions of “The
Delhi Rent Control Act, 1958, includ-
ing those made as a result of the
Delhi Rent Control (Amendment)
Act 1976, are being reviewed.

Imbalance in Agricultural] Growth

5666. SHRI KISHORE LAL: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) names of districts, statewise,
which have achieveg more than five
per cent growth rate in Agriculture
since introduction of New Agriculture
Strategy in 1966;

(b) whether High Yielding Variety
Programme was implemented in these
districts and whether it had led to
heavy regional imbalance in agricul-
tural growth during the last decade;
and
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[ '

{c) corrective measures Government

proposes to correct growing regional
imbalances?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) A
study of the districtwise annual
growth rates of agricultural output of
334 districts (formed into 289 district
units) for the period 1962—65 to
1970—73 has been undertaken jointly
by the Tentre for the Study of Re-
gional Development, Jawaharlal
Nehru University and Pérspective
Planning Division, Planning Commis-
sion. A preliminary report of the
Study is at present available, Of the
districts units sfudied, those with
annual growth raies exceeding 5 per
cent are listed in the attached &§tate-
ment.

(b) The above report does not in-
clude an analysis of various institu-
tional, technologicul and other factors
that are responsible for growth in
some regions and lack of growth in
others, In the absence of such ana-
lysis, it is difficult to attribute the
regional imbalances in agricultural
growth to any particular factors such
as implementation of high yielding
varielies programme. It may, how-
ever, be stated that efforts have been
are being made to implement the
High Yielding Varieties Programme
all over the country. However, the
rate of implementation varies from
State to- State and area to area de-
pending upon several factors, includ-
ing the extent of irrigation facilities
available, the amount ang distribu-
tion of rainfall and the performance
of the available high yielding varie-
ties under different agro-climatic
conditions.

(c) The Government proposes to
correct the regional imbalance through
a multiplimensional approach, the
core of which would be area plan-
ning with emphasis on the develop-
ment of local natural and physical
resources. The development of the
agricultural sector with emphasis on
irrigation would be the main instru-
ment for the reduction of regional im-

balances. Establiskment of agro-
based industries and small scale in-
dustries would be inter-linked with
the generation of vural employment.
Emphasis would also be placed on
the development of forestry resources,
animal husbandry and fisheries. The

development of backward areas, hill
areas, and tribal areas will receive
special attention in this context.

Statement

Names of District Units With Annual

Growth Rate of eutput exceeding 5

per cent over the Period 1962—&65 to
1970—73

Strare District Unit

Punjab . Amritsar
Bhatinda
Ferozepur
Gurda-pur
Hfoshiarpur
Jullundur
Kapurthala
Ludhiana
Ropar
Patiala
Sangrur
Harvana Ambala
Gurgoan

Jind

Karnal
Mohindergarh
Uttar Pradesh Aligarh
Muzaffarnagar
Nainital

Hilly Areas.
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S:ate Dis rict Unit
Rajasthan . Alwar
Barmer
Bharatpur
Bundi

Chittaurgarh
Ganganagar
Jalore
Jodhpur
Pali.
Jammu & Ka<hmir Kashm'r
Jammu,
Tamil Nadu . South Arcot
Gujarat Jamnagar

Assam . Mikir & N.C.
Hills.

Karnataka Chirradurga
Raichur

Shimoega.

Boycott of Interview by Scientists of
Agricultural Scientists Recruitment
Board

5667. SHRI KISHORE LAL: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Scientists of Indian
Agricultural Research Institute boy-
cotted the interviews commencing
from 25th April, 1977 conducted by

the Agricultural Scientists Recruit-
ment Board;

(b) if so, reasons for boycott as
stated by the scientists; and

(c) action taken by the Govern-
ment to remove thoge reasons?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) A
large number of scientists of the

Written Answers 256

Indian Council of Agricultural Re-
search did not attend the interviews
started by the Agricultural Scientists
Recruitment Board in April 1977 as
part of the first five-yearly assessment
of those scientists for the purpose of
granting them merit promotion or
advance increments,

(b) The reason given by those
scientists was that the holding of In-
terviews was against the assurances
given in the Parliament in the past
that the scientists will not be subject-
ed to interviews for promotions,

(c) The representatives of the scien-
tists were informeg that the inter-
views held by the Agricultural Scien-
tists Recruitment Board for five-
yearly assessment are quite different
from those held by them for direct
recruitment to individual posts or by
the U.P.S.C. for posts under various
Government Departments for which
there were a number of contestants.
The interviews arranged for assess-
ment are not of a routine or formal
type interviews to judge the theoreti-
cal knowledge and academic calibre
of the scientists but are intended to
provide an opportunity to them to
project their work and achievement
during the period under assessment.
Since. however, the IARI scientists
hagq still some apprehensions, it has
been decided by the Council that the
interviews will not be compulsory,
but opportunity should, at the same
time, be provided to the sciemtists to
appear before the Assessment Com-
mittees and present their case per-
sonally to them, if they wisheq to do

S50.

Research on Water Resistant and
Saline Water Rcsistant Varleties of
Rice and Wheat

5668. SHRI S. KUNDU: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any research have
been carried out to develop water
resistance and saline water resistance
varieties of rice ang wheat seeds and
plants, if so, facts thereof; and



(b) whether the seeds and plants
-could resist it submerged in flood, rain

or even saline water for more than
a month?

THE MINISTER OF AGRICUL-
‘TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

The following varieties of rice and
wheat have been identifieq to be

resistant to water logging and saline
water: —

RICE

Resistant to water logging

Mahsuri, GEB 24, Kamini Saru,
RP-193-1, 64—117, CR 1014, NC 1281,
SLO 13, CO 25, Manohar Sali etc.

Resistant to saline water

MR-18, MCM-1, MCM-2, CSR-1
(Damodar), CSR-2 (Dasal), CSR-3,
SR-26B, China-13, Karnataka, Bara-
rata, Getu & Pokkali.

WHEAT

Resistant to saline water

Kharchia-65, HD-1553, HD-20029
& A-206

(b) No, Sir.

Master Plan for Irrigation jn Orissa

'5669. SHRI S. KUNDU: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government of Orissa
in consuitation with the Central Gov-
.ernment have prepared a Master Plan
.of Irrigation to utilise ground water
.and whether the World Bank has pro-
mised financial help for it;

(b) if so, details of it; and
(¢) whether the scheme has been

sanctioned, if so, when it will be
implemented? L

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Government of Orissa in
consultation ~with Government of
India and the Agricultural Refinance
& Deve€iopment Corporation have
drawn up a programme for construe-
tion of 2,00,000 dugwells, 15,000 pri-
vate tubewells and 2250 public tube-
wells at an estimated cost of Rs. 118
crores. This programme is to be
financed by the Agricultural Refinanee
& Development Corporation in stages
from funds provideq by the Interna-
tional Development Association (an
affiliate of World Bank under the

general line of credit and from its
own funds. '

For providing technical support to
the above programme International
Development Association have agreed
to finance intensification of ground
water surveys and monitoring and
measures for improving shallow tube-
well technology under a project en-
titled “Orissa Agricultural Develop-
ment Project” which includes streng-
thening of agricultural extension and
research and other allied programmes
at a total cost of Rs. 36 crores.

(¢) The flow of funds from the
Agricultural Refinance & Develop-
ment Corporation for the grolnd
water development programme has
already started against the approved
schemes. The programme relating to
ground water surveys and shallow
tubewell technology is to be imple-
mented in the three year period end-
ing December, 1980.

Proposal for Financial help from
HUDCO’ by Orissa Government

5670. SHRI S. KXUNDU: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government have re-
ceived any proposal for financial help
from the ‘HUDCO', Orissa Govern-
ment ang from any Municipality or
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from notified area Council of Orissa;  wtk ¥ wfuw wafw a% gvwrd) wrare
— @ W I fre-fiew artw aw
(b) if so, give details whether the
money have been sanctioned and if mmwmmm“f‘
not, when it is likely to be sanctioned? oy wge fear wan Wi 99# & e
¥ fro-fog adw ® w@AR &t
E ORKS AND -
T TS AN forar T ITH AW WWT E 7

HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) 25 schemes for grant
of loan have so far been received in
HUDCO Ltd. from various agencies
eg. State Housing Board, Greater
Cuttack Improvement Trust, Puri
Municipality, Berhampur University,
etc. from the State of Orissa.

(b) Of these 25 schemes, HUDCO
has sanctioned 13 schemes with a tota:
loan commitment of Rs. 484.705 lakhs.
Against this Rs  147.82 have already
been released. 6 schemes with a total
lpan amount of Rs. 97.98 are under
consideration and 6 schemes involv-
ing a loan amount of Rs. 820.90 have
been dropped rejectedq due to won-
receipt of revised scheme or their in-
eligibility for grant of loan or nun-
conforming to conditions stipulateg by
HUDCO.

AAY FIE I AW wEw
WIA®  wafe

. 8771 s g qAR TR AT
ffw st wrare aar g Wi gt
=AY qg T FT FIT F 5

(%) uF gug 92ew, 979w T @A
9T, T "rET famdr 33 97 2k
Frar-aTy 9 frar-feant wafw aw
@ g%ar §;

(&) FaraFRqAYE I AR
fRal #1 Sq wafe & ax @t a7
gfaer yara w7t § 7 afz g, A fd
gfgr o Y |1 09 §; WX

() ¥y FrwEaT F T o
9T FT A [ATAT & AT AT AIRINT F
frary axaf WX qagE wfagt § =

fmior it wam g Wi
grate  #A ( s fawRc e ): (¥)
AYHAHT FT FIE WY GEH WA gEEqal
AT g F T OF wEA & favw
F@E v &1 o faae g7
(et araT f6ae # 25 wiawa g2)
T@T T TFAT § | THE VAT IqH
FTHT ATEE 99 979 @A F7 Afh-
FTT TEN 3 | GET AIFEAT WA G F
arz fo7 qz=at @ gt SEEaT § fao
SCILEER I EE AL R CIC I RULE
forar w51 g @EEw A€ 97 qU
gifaq = #1 q<rE a% g7 faw 450
*F wid aweg FOC F 3w 9
Y wr waafa 4 af o1 )

I TEEw T A & fraifa
97 & Afus qum a% @ @ § I
AT qfcorrat w1 Srgom g1 #7 fafa &
T % q @I ATa09 FT GTAT AGT
74 I8 e ferar fear s T

(=) s, 7 | 1 ageg wg wafy
¥ ofux a7 § @ @ § I I
T Y FTHAEY &7 97 & R AN
w= foagi a7 @ fag &, 9} @8y
T T @ R oF wEN aw famr
fraran fau el wTanw § @ @
g 58F I IR grEA B © fww
I a% I% g fam 458 ¥ gl
faramifra swre afge foran B 939
e¥ sz @ fag 9 ¥ T 9
wriwe feoar a1 @ Wi EE |e
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g F9 9T Rwwet ot wrdardy
vyl

T (n) g A g ek
UT FHY FT 729 9T T & et )

India Security Press at Nasik

5672. DR. BAPU KALDATY: Wil
the Minister of WORKS AND HOUS.
ING AND SUFPLY AND REHABILI-
TATION be pleased tg state:

v (a) whether the sub-division office
looking after maintenance, construe-
tion works (including Electrical Divi-
sion, Sub-Division) of India Security
Press at Nasik is presently function-
g from Bombay; and

{b) it so, the reasons for stationing
these Sub-Division officeg i1n Bombay?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir, There are two
Sub-Divisions gn the Civil Side and
one Sub.Division oy the Eleetrical
, Side localed at Nasik to look aftet the
wirks of India Security Press, Nastk

{(b) Does not arisc.

Apple Diseave in ILP.

5673. DR. VASANT KUMAR PAN-

DIT: Will the Mimister of AGRICUL-
:TURE AND IRRIGATION be pleased
to state;

fa) whether the apple crop in
Himachal Pradesh has been rccently
affected by the divease known as
Seah:

(b) whether the said disease is sp-
reading in the surrounding area of
iPple crops;

{c) whether the Government have
ascertained the area affected by the
disease and the estimated loss of zp-
Ple crop; and

{d) efforts made by the Depart=
ment of Horticulture and Indian
.Counci] of Agricultural Research to
curh the disease from spreading?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRL
SURJIT SINGH BARNALA): (a) Yes,
Sir.

(b) No, Sir.

(c) Yes, Bir. The disease has affect-
ed 3000 apple trees in an isolated aree
of 30 acres in Mauhali village in
Choer Pargana of Kotkhal sub-tehsil,
Simla District. The experts of State
Government and Himacha) Pradesh
Agricultural University are surveylzg
the affected locality for assessment of
loss and thelr report ig awaited

(d)The State Government of Hima-
cha] Pradesh is taking action %o
control the disease by approptiaie
plant protection measures such as
spraying of trees, burning of fa'l'n
leaves. Domestic quaraniine measures
prohibiting movement of plants, earth
soil or manure from infected urea to
uther places have been imposeq to
contain ils spread.

The Indian Council of Agricultural
Research has constituteq 3 Committee
ot experis reprrsenting Himachal
Pradesh Universily, Ceniral Directo.
rate of Plant Protection Quarantine &
Storapge and Director of Horticulture,
Himacha] Pradesh, to survey the en-
tire apple growing area of Himachal
Pradesh for the prevalence of applke
scah disease ang suggest suitable
measurcs for prevention of its spread
from itg present focus and also for
eradication of the disease.

wowr Sw, foet Ty, A feet
& sitatfrae guf ferw wr @
wwfedi wr sardy aar wran

5674. WY TW FETT 5T :
frmfor sty wmeme o g wite goete
Tt O% qATA WY waT wIa fr

(%) wrr wowe i, fa A,
7t ferelt § wiachaae & dat & -
gfaw arfrat Wit aqafen seofast
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§ et s W& Wi T
¥l v Q@ §;

(¥) =7 I gz fvaa #T ¢
fe qufy § aed g T FW ST R
§ W afcss ot § fog ot 9@ w1
st & st = far @ g
wix

(w) sfzgi, ArzmrETITNE ?

frater wix wrrm @ gfa Wk
gt it (ot fawcws ) : (F)
@ @R grory, faey A, 7
fe=oft ¥ wgfaa nfa S wacfaae
g s fafw f ardw
22-3-1974, 25-6-1974 R
4-7-1977 | I¥ HEOTAG § A-
gfea safa & avafaa #1F waz-
fagT @t 21

(&) swds a7 magfaa anfs
F wrafaad & e fadr o oae-
fag< w1 rqrdt A AT WAT ) TR
ot F1¢ forerge o 78 fa=r 20

() s gr 7EY Izav
Use of Tollet in National Council of
Education

5675. SHRI SHANKERSINHJ] VA-
GHELA: Wil} the Minister of EDU.
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it has come to the
notice of the Government that toilet
has exclusively been reserved for
British experts invited by the National
Council of Education to conduct
the workshop “Script writing Work-
shops” in their building on Ring
Road, New Delhi;

(b) whether outside the toilet it
has been written “FOR BRITONS
ONLY";
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(c) what accounts for this in Inde-
pendent India; and

(d) the steps takep to get this re-
moved?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). The {follow-
ing notice was put up on one of the
four toilets of the Department of
Teaching Aids building:

“Thig toilet is for the exclusive
use of the Experts from UK.
Please use the other toilets, Incon-
venience regretted.”” Two British ex
perts whose services were procurd
for the workshop on script-writing on
science films (13th June to 2nd July,
1977) had attacks of acute dysentry
from which they were suffering during
the course of the workshop. In order
to provide them with minimum: faci-

" lities of bathroom, the notice was put

up for the duration of the worksnop
only.

RN Y A AwT WY
&at GRT AT ATAT

5676. MY WG WAL :

=it g wrgen
TMo FATH! AW ¥ :

#gr fawfo ok gram aar A
WX gAate WAt gg Fam F oF
s {7

(F) #a1 HRXoHRoHWIo TFF
gra @At ang gard 1€ JE Aq A
TMTE WA W TR wed g2
warrr sifeafadl &t @dY F1 F
far = 2, '

(=) #ar wmifgarfaai &1 aam
¥ faz ag= for & mgR oA
¥ oM oXTo THF A AT FAM
ux? qfq w1 Ff9 g Famar 4,
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(7) wrggR sfcdroar & Wt
ATXoMTCoRTe TFF X fHaxr oFF
wfa ®r $f ava qamar § o wifz-
arfaal Y 'gak grate & fao fea
e e A €Y

(T) *ar ATToATToRTe THF
TS WM A g 9 fa@r @ g,
¥a fF @t avg T & fay e
IqAsH 2

() a1 oFF F FA=(A A
" geqm ¥ N fAy oy &  qfworrs-
F|ET AT FT FE INT T AT
FEAFY § & o1 T ;AW

(%) #ar wavira srfeamEr oft-
ard & gAatA HERHT FEwT 9T 9
¥ sfFaet g9 qE¥ 277

frate o wram aan gfe sk
grate "t (= fawcae ): (F)
dt, g 1 WToMTowle FRI Qo
arg 7% wf wfg #7125 FfAUw
win qfaga Ty A w1 T W
& fa feor wmar 2

(=) s, &)

(w) warra wrfeafaai 1 fag
I & fT 4,000 TFE Afw H F
1,460 TFT wfm 1 IgR a7y &
fear o1 IF1 & WX AY HT H
Iz foar sT @ ]

(a) Y, W1 1975-76 § o=
WToATLoHTo & FeT afre  wt
A 47 AT ¥ qWA UST FLEX A
wff SgR & faq sodma 4,000
uxs qfw &1 qar a@ ST @
qr

(%) Y, 7€t T &, g &
¥ g R R gfte #1 fu Ay
g1

(%) 9@ 7@ Iz
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gk qey aweat site gl
%t grov fagd wrew & e

AT A9 919 @7 91 F¥T AN
A TP FI I HEAH F W 4T
7% faeett # 1 T AR Wrdfer
fear o gr;

(') =fz &, @t sA& am v
g A 99 gr W@ X AFAI &
X FI0 &, IT qT FAT AAR W HT7
teTar SaT wAar aqr 3949 e
famr 3 femr war; aft o
A @A I WEAH @Er T@Y
AT, W1 IH FEAT ATRY, @ @A
oA X F AU o o & A

(T) ¢& weEm@t F Avw AT
feedft & o #ar § W1 15 qATE,
1977 % 424 FIE AT greAl 7 ar
AW WHI 9T, & JA@AE T
feq & oror w w9, o ]
gFa g ?

faatn sk gram qar qfa ®@Rk
grata  #t (s fasc e ): (F)
qrFET A AT F IT HAqA gL
qqT Maga "iagl & Jr A 7 s,
1977 % WA qA IE F
§ 9, g faaor & far a7 §
(ATTAF-1) TR §, T
WAqd ®Eg AT T IEE
T F I ¥ §Ffews amw
foar T 31

-

%ﬁlﬁ



37 Written Answers

(¥) wre1 § Sferfan soferal
# ¥, e a6 aw
&Y wnfa & wf o oF 3§ fawrfig
wwrd afgr qw fraw 45w @
vaiw feag # wImwelt 9 1962
¥ Y ¥ dag wwemr W A @

() a8 ¥1% &w &fvEET &
gafaa 1
faac
gl A% FWT ¥ I WA
FEwi Wk qagd wfa@i & ge,
X 7 ISTE, 1977 AT WE AW
F AT —

—

WAYd well/EqE & FTATH

$THo

1. = o o AW, WAL wAT

AT Fo Qo fag, yayd wall

St SRTRTY qETfEar, HAgH wav

4 AN TEAIQ A A, qagd
6% 93

5. st Fom AR, YAgd
¥9g qw@t

6. srwdy mfgdt ¥, Yayd dag
qzE

7. W QFo Fo §EY, YAy T
g

. ot foam fog, aqd wag wee

9. off ¥o HTo MW, WIATA §HZ
™

@ o»
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10. I TW, qEEd  wwy
o

11 oft T e, yagd S qee
12. ot fox yam, Yagd swy wve
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Central Ministers opteq for Smaller
Bungalows

567¢. SHRI SUKHENDRA SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of Central Minis-
ters who have opted for smaller bun-
galows than that they are entitled to;
and

(b) the number of bungalows still
in possession of former Ministers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) One.

(b) Two.

C.B.1. Raid on the House of Late Mrs.
Sarojini Naidu

5679. DR. VASANT KUMAR PAN.
DIT: Will the Minister of EDUCA-
TION, SOCIAL. WELFARE AND
CULTURE be pleased to state:

(a) whether it is a fact that an
Andhra Pradesh team of detectiveg of
the C.B.L raided the house of late Smt,
Sarojini Naidu, known as ‘Golden
Threshold’, which was bequeathed to
the University of Hyderabad by late
Miss Padmaja Naidu;

(b) whether the C.B.I, had acted on
prior authorisation, if go, from whom;
and

(c) the purposes of this raid and the
result of the same?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAp CHANDRA CHUN.
DER): (a) to (c). On the basis of in-
formatidn received from local sources
the officers of the Central Bureau of
Investigation visited the University
Office located in 'Golden Threshold'
on May 17--19, 1977, and scrutinized
certain documents. The report of the
‘Central Bureau of Investigation has
‘been received by the Government and
it under examination.

Letter by Chairman F.CIL to Write
Off Arrears

5680, SHRI DILIpP CHAKRA.
VARTY: Will the Minister of AGRI-
CULTURE AND TRRIGATION be
pleased to state:

(a) the unrealised amount due to
the Food Corporation of India upto
3lst March, 1977;

(b) whether it is a fact that a
circular letter was issued by the
Chairman, F.CI to write off the
arrears;

(c¢) if so, was any approval taken
from the Ministry before issuing the
circular letter;

(d) if not, hag the Chairman the
authority to issue such a circular
letter; and

{e) what is the amount involved?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) As
on 31st March, 1977, the amount due
to Food Corporation of India from
various parties including the Govern-
ment of India amounted to Rs, 178.89

<rores,

(b) No such circular letter wag is
sued by the Chairman.

{c) to (e). Dg not arise,
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Extension of services ip teachers In
Delhldm'lngm

5681. SHRL KANWAR LAL
GUPTA: will the Minister of EDU-
CATION AND SOCIAL WELFARE
AND CULTURE be pleaged to state:

(a) whether under the influence of
Caucus during the Emergency certain
teachers in the Higher Secondary
Schools in Delhi were given extension
of more than one year in their servi.
ces after their retirement date during
1975.76 and 1976-77;, and

(b) the names of the teachers con-
cerned and the reasons for granting
this extension?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion receiveq from Delhi Administra-
tion, no such extension wag given.

(b) Does not arise.

Violation of University Admission
Rules by certain Colleges of Delhi

5682. SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the fact that there is a violation of
University admission rules by certain
colleges of Delhi:

(b) whether the Admission Griew-
ances Committee hag condemned some
colleges violating the admission rules;

(¢) if s0, the names of such colleges
and the action taken by the University
against them: and

(d) whether Government propose
to provide admission to all the eligi-
ble students in Delhi Colleges?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) and (b). According to the
information furnished by the Univer.
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sity of Delhi, it has received com.
plaints about violation of admission
rules by some of its Colleges. These
-complaints were promptly considered
by the Admission Grievances Com.
mittee and in pursuance of the request
made by the Committee, the Univer-
sity has already sent a letter to the
colleges to follow strictly the pres.
.cribed admission procedures,

(c) The University is collecting de-
tailed information about the colleges
which have violated the rules of ad-
mission and it will take action on re-
ceipt of the information.

(d) The University is making all
possible efforts to accommodate all
eligible students, who have passed
their Higher Secondary Examination
from Delhi this year, in the various
colleges of the University, School of
Correspondence Courses and Non.
Collegiate Women’s Education Board.

Completion of Nagarjun Sagar and
Pochampad Projects

5683. SHRI M. SATYANARAYANA
RAO: Will the Minister of AGRICUL.-
TURE AND IRRIGATION be pleased
to state:

(a) The yearg by which the Nagar-
jun Sagar and Pochampad projects
were scheduled to be completed;

(b) the present stage of their pro-
gress; and i

(c) the reasoms for the delay in the
execution of these projects?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Nagarjunasagar and Pochampad pro-
jects were scheduled to be completed
by the end of the Fourth Plan,

(b) Work on Nagarjunasagar dam
has been completed. Right Bank
Canal and the distribution system
have been commissioned in the first
106 km., while work on the canal
reach upto 134 km. is.in progress. On
the Left Bank Canal system, work is
in progress between 154 km. and 163
km, An irrigation potential of about
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5 l:_akh hectareg has been created as
against the ultimate potential of 8.32
lakh hectares.

On the Pochampad project, earth
work and masonry work on the dam
have been almost completed. The
Qodavari south main canal has been
completed and commissioned upto RD-
82, while the workg in the reach from
RD 82 to RD 116 are in progress. An
irrigation potentia]l of 1.17 lakh hec.
tares js expected to have been achiev-
ed against the ultimate irrigation
potential of 2.31 lakh hectares,

(c) The delay in the completion of
these projects has been mainly due to
the inability of the State Government
to provide adequate funds,

Construction of Housing Colonies for
Handloom Weavers Cooperative
Societies

5684. SHRI G. Y. KRISHNAN: Will
the Minister of WORKS AND HOUS.
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for the change in the pattern of
assistance for construction of housing
colonies for handloom.weavers co.
operative societies;

(b) if so, the main features in this
regard; and

(c) whether Government propose
to revive the former scheme in this
regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE=~
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Ministry
of Works and Housing has not intro-
duced amy housing scheme exclusive-
ly intended for handloom weavers.
The Social Housing Schemeg introduc.
ed by this Ministry are equally appli-
cable to all members of the public
irrespective of caste, creed and com-
munity. The co.operative societies of
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’ \

the handloom weavers can avail them.
selves of financial assistance ynder the
following Housing Schemes, which are
being implemented by the State Gov-
ernments/Union Territorieg Adminis.
tration:—

(i) Low Income Group Housing
Scheme.—Co-operative societies of
persons having monthly income of
not more than Rs. 600/- are entitled
for the grant of loan to the extent
of 80 per cent of cost of the house
subject to a maximum of iis. 14,500/-
per house.

(ii) Middle Income Group Hous-
ing Scheme.—Co-operative Societies
of persons, whose monthly income is
between Rs. 601/. and Rs. 1500/.,
can avail themselves of loan assis-
tance to the extent of 80 per cent
of the cost of the house subject to a
maximum of Rs 27,500/. per house.

(iii) Village Housing Projects
‘Scheme.—Under this scheme, the Co-
opertive socities can avail them-
seiveg of loan assistance for cons.
truction and improvement of houses
in villages. The amount of loan is
restricted to 80 per cent of the cost
of construction subject to a maxi-
mum of Rs. 5000 per house.

Besides, the registered Co.opera.
tive societieg in towns with a popu-
lation of one lakh and above can
also avail themselveg of loan facili.
ties from the Housing and Urban
Development Corporation. The loan
assistance admissible from HUDCO
is limited to 70 per cent of the total
cost of the project subject to a maxi-
mum of Rs. 60,000/_ per house,

The Co.operative societieg of
handloom weavers can also avail
themselves of financial assistance
from Scheduled Commercial Banks
for their housing schemes under the
guidelines issued by the Reserve
Bank of India in June, 19786,

There is no proposal under consi.
deration of the Government for a
change in the pattern of financial
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assistance admissible to the co.ope..
rative societieg under the Housing
Schemes referred to above,

From 1st April, 1869, the Central
financial assistance for all State Sec.
tor plan schemes including ‘housing’
is released by the Ministry of Fi.
nance in the shape of ‘block loans’
anad ‘block grants’ without their be-
ing tied to any particular scheme or
head of development. The State
Governmentg are free {0 earmark
funds for varioug State Sector Sch.
emes including ‘Housing’ according
to the requirements ang priorities
to be determined by them.

(c) Does not arise,

Propaganda against ICAR,

5685. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) is the Government aware of the
fact that some disgruntled scientista
of the Indian Agricultural Research
Institute (IARI) have been carrying
a malacious propaganda against the
I.C.AR, and its authorities;

(b) does the Government approve
of this action; and

(c) if not, what action dogesg the
Government propose to take?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Government ig aware of the fact that
some disgruntled scientists of the-
Indian Agricultural Research Institute,
New Delhi, have been carrying on
false propaganda against the .C.AR
and its authorities;

(b) Government does not approve
of such aetion;

(c¢) Government is considering the
possibility of taking suitable discipli-
nary action against such scientists,
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Chairman, Central Hindi Directorats

5688. SHRI MADAN LAL SHUKLA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the qualifications, experience
and other antecedents including past
employment of the present Chairman,
Central Hindi Directorate:;

(b) the method followed for hjs ap-
pointment; and

(c) whether he was appointed on
merit or because of hjs association
with the former Minister of Education
in the Aligarh Muslim University?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) There is no Chairman,
Central Hindi Directorate. However,
there is a Chairman of C®mmission
for Scientific and Technical Termino.
logy who is ex-officiop Director, Cen.
tral Hindj Directorate. The statement
showing bio.data of Prof. H. L.
Sharma, Chairman, CSTT. is
attached.

(b) and (c) Prof. Sharma was sel
ected on the basis of his qualifications
and hig name was referred to the Ap-
pointments Committee of the Cabinet,
which approved it.

Statement

Bio-data of Shri Harbansh Lall Sharma

Name . . . :
Date >f birth

Acid:mic Qu ilifications

Professor Harbanch Lal Sharma
October 30, 1915,

M. A. (Sanskrit) 15t Class,
M A, (Hindi) 15t Class.

Ph D. Shrirgnd Bh~ g wat
D.Litt, Surdas _
Oriental examinaticns in Sanckirit & Mcdern Indian

Langusges.
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EBxperience of Teaching and guiding 30 years e:periencetf teechir g degree and Post-graduate

Research. classes of Hindi and Sanskrit. 23 mrs
of directing and guiding research in Hindi
Linguistics and oc rative studyrf!'hndl larmge
and literature with

e, Telugu, Malcgalcmm, Kan-

t nad, Urdu, Marathi, Gujarati and

Directed co
works of

ticn of Terminicl gice] indices cf the
as etc. and Cultura] terminclc gy of

Braj Bhasha.
Administrative Experience . . 28 years’ cxpeeim:cé as Head cf the Department Direc-

tor, Provost a

Dean ectc.

Associated with academic bodies and Literary asso-
ciations of the Ccuntry in varicus cepacities as Presi-
dent, Convenor, Secretary and member,

Literary Works . . . Fourteen Literery publicaticns cn Criticirm, Culture,
Philcsophy, Literature, Histery and Literature and
Dictionary. About 150 papers and Articles on varicus

subjects.

Cash award on scme cf the publications Ratnakar
Prize awarded by Nagari Pracharini Sabha for the

Academic Distinctions | . .

best contrlbutiin to Hindi Literature, during the
periode=Samvat 2007-—-2010.

Radhakrishna Das Medal and a Copper plate

of Honour

presented by Nagari Pracharini Sabha, Kashi on
‘Sur and Unka Sahitya’ judged the beSt work on
Braj Bhasha Literature Samvat 2021.

A copper Plate of Henour presented by Late Shri Lal

Bahadur Shastri, the Prime

Minister of India for

editing ‘Hindi Shabda Snsar .

Position befcre appcintment as Chair- Professcr and Head of the Department of | Hindi and
man, CSTT. the Modern Indian Languages in the Senior grade
of Rs. 1600—1800 in Aligarh Muslim University.

Institute of Ceonstitutional and Parlia.
mentary Studies

5689. SHRI ARJUN SINGH BHA.
DORIA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the office of the Insti-
tute of Constitutional and Parliamen.
tary studies is located in a Govern.
ment building;

(b) if so, whether Government
charge market rent from this office;

(¢) whether the President and the
Director General of the Institute paid
the rent for their residential accom-
modation at concessional rates up to
April, 1976;

(d) if so, the justification for charg.
ing the market rent from the Institute
and concessiona] rent from these offi.
cials;

(e) if not, whether Government
propose to realise from these officials
the arrears of market rent; and

(f) if so, how?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SINKANDAR
BAKHT): (a) and (b). Yes, Sir.

(c) to (f). The President of the In.
stitute, Shri B, R. Bhagat, who was
occupying 10, Raisina Road in his
capacity as the then Speaker of the
Lok Sabha, vacated the house on 24th
April, 1977. He was entitled to rent-
free accommodation during the period
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in Question. He ig at present occupy-
ing 7, Windsor Place, allotted to him
on purely temporary basis by the Lok
Sabha House Committee on payment
of rent at market rate.

Dr, L. M, Singhvi, executive Chair.
man of the Institute, ig residing in 30,
Lodhj Estate which had been placed
at the disposal of the Rajasthan Gov.-
ernment. The State Government has
already asked Dr, Singhvi to wvacate
the accommodation. In the mean-
while, rent at market rate has been
assessed against the Rajasthan Gov.
ernment,

Shri M. N. Kaul, Director General
of the Institute, was allotted 23,
Ashoka Road, in hig capacity as a
Member of the Rajya Sabha. The
allotment was cancelled w.ef 3rd
August 1972 but he was allowed to
retain the house on payment of rent
under FR. 45 B plus departmental
charges. Shri Kaul vacated the house
on 10th April, 1976 and rent at market
rate was recovered from him for the
period from lst January, 1973 to the
date of vacation,

Correction of Answer to Unstarred
Question No. 6 dated 13th June, 1977
re: Civic Amenities for Unauthorised

Colonies in the Union Territory of

Delhi

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): 1 refer to reply given to
part (a) of the Unstarred Question
No. 6 answered on 13th June, 1977 and
regret to state that factual errors have
crept therein,

2. In reply to the part (a) of the
question, a list of the unauthorised
colonies was enclosed. On further
checking, it is found that the list con-
tains some repititions ang omissions.
Ag such another list js laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-885/77] giving the
names of the unauthorise colonies on
the basis of surveys conducted upto
1974 by the DDA and MCD,

3. The inconvenience caused tp the
Lok Sabha is regretted.

AUGUST 1, 1977

Papers Laid aso
12 hrs.
PAPERS LAID ON THE TABLE

WETE PAPER ON MISUSE OF MASS
MEDIA DURING INTERNAL EMERGENCY

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
L. K. ADVANI): Sir, I beg to lay on
the Table a copy of “White Paper on
the Misuse of Mass Media during the:
Internal Emergency” (Hindi and Eng-
lish versions). [Placed in Library.
See No. LT-870/177.]

SHRI HARI VISHNU KAMATH
(Hoshangabad): Sir, on a point of
clarification. Considering that this
document deals with some of the
blackest crimes committed during the
emergency, why should Government
call it a “white paper”? Is white
colour sacrosanct with the Govern-
ment? Why not make it black or
yellow or...

MR. SPEAKER: They could not get
black paper.

SHR]I HARI VISHNU K.AMATH
May I request that this may be cir-
culated to the members?

MR. SPEAKER: I will ask them to
circulate it to members.

st guaw  (Jafr) @ www
merem, @ & fgdr wfa W frwedr
=1{gq |
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NOTIFICATIONS UNDER URBAN LAND

(CEILING AND REGULATION) ACT, REVIEW

AND ANNUAL REPORT ON REHABILITATION

INDUSTRIES CORPORATION LIMITED FOR

1974-75, CERTIFIED ACCOUNTs OF DELHI

DEVELOPMENT AUTHORITY FOR 1974-76
AND A STATEMENT

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
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HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table:

(1) A copy each of the following
Notifications (Hindi and English
‘versions) flunder sub-section (3) of
Section 46 of the Urban Land (Ceil-
ing end Regulation) Act, 1876:—

(i) The Urban Land (Ceiling
and Regulation) Amendment
Rules, 1877 published in Notifica-
tion No, G.S.R, 428 in Gazette of
India dated the 26th March, 1877,
together with an explanatory
memorandum,

(ii) The Urban Land (Ceiling
and Regulation) Third Amend-
ment Rules, 1977 published in
Notification No. G.S.R, 136(E), in
Gazette of India dated the 30th
March, 1977, together with an ex-.
planatory memorandum,

(iii) G.S.R. 505 to 507 published
in Gazette of India dated the 9th
April, 1977, together with an ex-
planatory memorandum,

(iv) The Urban Land (Ceiling
and Regulation) Fourth Amend-
ment Rules, 1977 published in
Notification No. G.S.R, 257(E), in
Gazette of India dated the 30th
May, 1977, together with an ex-
planatory memorandum,

{v) The Urban Land (Ceiling
and Regulation) Fifth Amend.
ment Rules. 1977 published in
Notification No. G.SR. 740 in
Gazette of India dated the 11th
June. 1977. together with an ex.
planatory memorandum,

| Placeq in Libraru. See No. LT
871/71.]

(2) A copy ecach of the foliowing
papers (Hindi and English versions)
under sub-section (1) of Section
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Rehabilita-
tion Industries Corporation Limit.
ed, Calcutta, for the year 1974.75.

282

(ii) Annual Report of the Reha.
bilitation Industries Corporation
Limited, Calcutta, for the year
1974-75 along with the (Audited)
Accountg and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
872/71.1

(3) (i) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Delhj Development Authority
for the year 1974.75 together with
the Audit Report thereon, under
sub-section (4) of section 25 of the
Delhj Development Act, 1957.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above papers.

[Pluced in Library. See No. LT-
873/71.]

NOTIFICATIONs UNDER RICE MILLING IN-
DUSTRY (REGULATION) ACT, AND ACTS
UNDER GUJARAT STATE LEGISLATURN
(DELEGATION OF POWERS) ACT AND
TAMIL NADU STATE LEGISLATURE (Dx-
LEGATION OF POWERs) ACT

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA):

(1) I beg to re-lay on the Table
a copy each of the following Notifi-
cationg (Hindi and English versions)
under sub-section (4) of section
22 of the Rice.Milling Industry (Re-
gulation) Act, 1858;—

*(i) The Rice-Milling Industry
(Regulation and Licensing) Am-
endment Rules, 1978, published in
Notification No, G.S.R, 490(E), in
Gazette of India dated the 29th
July, 1976.

*(ii) The Rice-Milling Industry
(Regulation and Licensing) Am-
endment Rules, 1977, published in
Notification No. G.S.R, 284 im
Gazette of India dated the 26th
Fehruary., 1977,

[ Placed in Library. See No. LT-
122/71.]

*The notificationg were previously laid on the Table on the 6th April,
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(2) 1 beg to lay on the Table:—

(i) A copy, of the Gujarat Pan.
chayatg (Second Amendment)
Act, 1976 (President’s Act No. 44
of 1976) (Hindi and English ver-
sions) published in Gazette of
India dated the 23rd December,
1976, under sub-section (3) of
section 3 of the Gujarat State
Legislature (Delegation of Powers)
Act 1976,

(ii) A copy each of the follow-
ing Acts (Hindj and English ver.
sions) under sub.section (3) of
section 3 of the Tamil Nadu State
Legislature (Delegation of Po-
wers) Act, 1976:—

(a) The Tamil Nadu Pancha-
yat Union Councils (Appoint-
ment of Special Officers) Act,
(1977 (President's Act No. 5 of
1977 published in Gazette of
India dated the 29th January.
1977,

(b) The Tamil Nady Pancha.
yats (Amendment) Act, 1977
(President’s Act No. 8 of 1977)
published in Gazette of India
dated the 28th May, 1977,

[Placed in Library. See No. LT-
874/71.]

ANNUAL REPORT OF INDIAN INSTITUTE
OF MANAGEMENT CALCUTTA FOR 1975-76
AND CERTIFIED ACCOUNTS OF THE VISVA
BHARATTI UNIVERSITY, SANTINIKETAN
FOR 1973-T4 AND A STATEMENT.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): I beg to lay on the Table:—

(1) A copy of the Annual Report
(Hindi and English Versions) of the
Indian Institute of Management,
Calcutta, for the year 19875-76.
{Placed in Library. See No. LT-
875/717.]

(2) (i) A copy of the Certified
Accounts (Hindi and English wver-
gions) of the Visva-Bharati Univer.
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Leave of Absence

- from Sittings of House
sity, Santiniketan, for the year 1973.
74 together with the Audit Report
thereon.

(ii) A statement (Hindj and Eng-
lish versions) showing reasons for
delay in laying the above papers.

| Placed See No. LT
876/77.]

in Library.

12.43 hrs,

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the Sittings
of the House in their Second Report
have recommended that leave of abs.
ence he granted to the following
Members for the period indicated
against each:—

(1) Thakur Girija Nandan Singh
——27th June to 8th Auvgust, 1977
(Second Session).

(2) Dr. Karan Singh — 13th June:
to 5th July, 1977 (Second Session).

(3) Shri P. Parthasarathy — 11th

June tp 11th July, 1877 (Second
Session).
(4) Shri Keshavrao Dhondge -—

1st to 15th July, 1977 (Second Ses-
sion).

(5) Shri Jadunath Kisku — ]1th
June to 8th August 1977 (Second
Session).

(6) Shri F, P. Gaekwad — 11th
June to 31st July, 1977 (Second Ses-
sion.

(7) Shrimati Akbar Jahan Begum
— 12th to 29th July, 1877 (Second
Session),

(8) Shri Prafull Chandra Sen —
11th June to 8th August, 1977 (Sec-
ond Session).

Is it the pleasure of the House that
leave as recommended by the Cbm..
mittee may be granted?

SEVERAL HON, MEMBERS: Yes.
MR. SPEAKER: The members will
be informed accordingly.
r !
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_ Medical College ete. Bill
1245 hrs,

SALARIES AND ALLOWANCES OF
: MINISTERS (AMENDMENT) BILL®

THE MINIST OF HOME AF.
FATIRS (SHRI CHARAN SINGH): I
beg to move for leave to introduce a
_Bill further to amend the Salaries and
Allowances of Ministers Act, 1952.

MR. SPEAKER: The question is:

“That leave ke granted to intro,

. duce a Bill further to amend the

» Salaries and Allowances of Minis-
ters Act, 1952."

The motion was adopted.

SHRI CHARAN SINGH: I introduce
the Bill.

12.46 hrs,

LADY HARDINGE MEDICAL COL-
LEGE AND HOSPITAL (ACQUISI-
TION) AND MISCELLANEOUS PRO.
VISIONS BILL®
e AT ofrae wsaor AW
(st Tt AW ) ¢ mewe wErzw, &
s 737 ¢ {5 feeet Ao 5w Ga
¥ wfgammt & fau smg-fasma &
g9 fren ¥ fau afus w=er gfaud
qar #fgamt w ==t 7 foo f=f+-
afr afeum gfafrea 71 = gfe
& g giien sgfasma werfaerea
T AETATT & HSA T 47 FT Q1T Fal=
TEAY W HETATT F TAY  FT qAT I
¥ grafaa a1 w9 ¥ wrefs faggt
FT ITEY 1 AT (9% F1 g g
F FY AIAMT & I

MR. SPEAKER: The question is:

“That leave be granted to intro.
duce a Bill to provide for the acqui-
{ion of the Lody Hardinge Medical
College and Hospital and for the

management of the Kalavati Saran
Hospital, with a view to ensuring
better facilities for higher medical
education for women and medical
facilities for women &nd children in
the Union territory of Delhj and for
matters cunnrected therewith 2r in-
cidental thereto.”

The motion was adopted.
ot T Areaw - & fadas g
wqfa ST E

MATTERS UNDER RULE 377

(i) INADEQATE FERRY SERVICE BETWEEN
MANIHARS (GHAT AND SAKRIGALI GHAT ON
THE EASTERN RAILWAY

it gaTm (Ffegr) @ was wERT,
% 3 fog faog s g faw 377 %
HAq I9T IR FT A[AA ATCH 17
W § A T[gA & AT WEA wE
i Tyl 39 foee fggw & veA=
gHTC araTaTe &Y gfawt W oA Uw
I A AT A Ffege F IW U ST
T 1 G F FTEANA F AE AT
FAFA HT qCh 99 qrelT A1 wfeqt
¥ o § 39 7Y g FF F fov
gt aqt & FTATT I A Ee A W AU
& HTET AT @Y | A AT T FY
7L T AT OF T AT AT
gl dmadmfm A a1 &
It Ffegk €T a1 & A 7 A
q AR SEE & TTF § AT § 07 qE™
Tt AfAETE T ¥ %W FT & I 907
AT FT qH AT § | fFeA Twa
I THF GO F@HT A FTifeA O
¢, 99 &7 e wrEfew azr & 1 HA
FHECET q1T & wiagrdy ge 9% FIaq
TF AT AT AT @I § 1 & w19 &7 aqrs
f& 38 @ F g feam o
oA GINEET AT § Foofl Far F3q Ag o

*Published in Gazette of India Ex- iraordinary Part Ii section 2, dated

1st August, 1477,

l 4Introduceg with the recommenda ticu of the President,
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i fer g gro amE W ¥ ¥
FT YIEINH §T IF g afqyge g,
AFT AT AT | W F WATAT AT Ty
AT AT /X FAFA &7 qF AR
237 & fau 9 us wma giqar 6
Fragt ¥ T AT G v Fg giaar
oA SN TEL ) fargad 7=
HITT WUAT NTTAZ B & TR0 ) 7%
FT TET 97 ATITAHTA F THIA T a9 8,
q1UF T TRAT A0 AL H gE fow §
EATU §97 I % B fAg U A I &
FIFTET A 93 WIS qriagy
FT A T AT FY AT AG @IAEG
AT & o9 & g0 I HAT FT e
T AR ATFSZ FIAT ATRATE | (% 39
% f5 & ¥ ag w=f arr agi 9=, &
AT HA FT 4T T ATCETH AT ATFL
far f o1 &30 81 a9t ¥ $eed TE @
FHO AT q12 F AR wTE aF 9o
T oY I AT e 7 fqmr I
T 919 & g0 /e | g3 a1 g
I AR ATEE FTFE | -

(ii) RISE IN WATER LEVEL OF RIVERS IN

THE COUNTRY CAUSING DAMAGE TO CROP'S,

LIFE AND PROPERTY.

st famaw waR @R (FEET)
et Ageq, fama 1091 15 qATE &
qg= 3w F Afe@T § qHT qgqT 9*
grmarar | TaT AT 9 feAt wwn-
Toraal gEF 1 I F HTIO A FT g
afel ¥ ag &1 g @A F foA &
FMT AT @I & A AR FT F7A AT
qXHaErgR ATy Afagred
foxr g grar € 1 @@t ST FT qEIY
AT AT AT | AIAT q2aeg & S §
AN 7 ATE HITHY B E | I qWEY
AT F g § qreY g9 T4 § W 99
AFA-AT I ATTAQTE | TR E
fr #2Y 39 Tama e ord AfeA g@ s

IR ¥ fag ot gt W amc
% &

a1 ®r gueqr e afew ok
WIF §, TT §EO A & wra g
faar fawmr & a< & ot food ek
¢ 39F $® ww ¥ q@FT AT IIgan
E :

“The total damage due {o tlood in
1976 has be2n estimatedq by the
State Government at Rs. 751 crores
of which the damage to crops alone
is Rs. 550 crores. ‘lhe damage oc-,
curred in the Stales of Andhra”
Assam, Bihar, Gujarat etc, ig nearly
98 per cent of the total dumage, The
toll of human lives wag 958. The
total damage of Rs. 751 crores in
1976 is the hnighest during the
period 194376, The annual da- .
mage during 1943—76 wag about
Rs. 205 crores.”

g agarasar g o gramr @Y
# oa &g &7 axfa grr & & faeg
TT ATA 5 WL 76 FUT TIC F1 &qfaq
arz g5 | W H gL IS A1 AT &,
FIEN AFHT GIAT § AfFA 99 UG A
ST €, AT & 9 § g W 4T g,
AW FT AT WL 7T @ & 98 ATV
g, ¥l XF1T O TN F INF FA!
g1 FareT g gar g f& | ar waet
F1 TATYT ST FFAT § KT T q0¢ F FA
gU SR F1 F= 1A T ATAT AT FHAT
21 zofau & g & g1 [T
g f& 9« g a1 wwal 7w A afa §
T 2 A1 E9T Y FY A A7 @Y E,
@R T q@ AW F GGA & qEE
q FTT FIAT ATEY T9T FAS FeIA &7
UF H{TET O 9T Afge o+ s
20-25 T & Y Fd fFar AT g 9EQ
qaT I7aT & 7 912 =99 ¥ g™ AR
T W1 WOFT  ®T AT T @I E

Sy & gf qaar gowra foad @
FAATT gL AT ITHG T {FAT g
q1 &fFe fredy a9 #07 FaaE &
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FTARAA GHT TAF WA 1 & wow
A FTEHTT ®T g 7N AW F AT
§ Y YT AT R § I W &
g g WX faiewy mgeE, aewn
0 gaeg & & o v A A
®Y HrEY 7Y & AT FE qT AT FATHT
wariEq ¥ag ¥ a3 fagroan &, ford
o0 FarT g g I F gata F
| AT § v ara g gy sfaws
I Wl qT ¥ AR ¥ W o™
IE—IF I A1 & gmE If@ 77
T WX FIHTT § FAT A&7 |

(/|]) BUILDING PLANS OF THE FORMER
PRIME MINISTER's HOUSE

SHRI HARI VISHNU KAMATH
(Hoshangabad): Last Monday, on the
25th July, answering my Unstarred
Question No. 4638 on the building nlan
of the former Prime Minister, the
Minister of Works and Housing, Shri
Sikandar Bakht, stated that “copieg of
the building plan will be placeq in
the Library of Parliament shortly”. I
submit that such a procedure would
be irregular and contrary to our rules,

MR. SPEAKER: The papers should,
be laid on the Table of thiy House

and not in the library.

SHRI HAR] VISHNU KAMATH:
Earlier he had <uid that the plan was
approved by the Delhi Municipal Cor-
poration more than a year ago., Why
should there be celay in placing it
before the house?

I am given to understand that the
cost of construction of the mansion is
going to be about Rs. 8 lakhs.

DR. SUBRAMANIAM SWAMY
(Bombay North-Eust): I would like
the Minister to present to the House
the actual estimate of the cost,

SHRI HARI VISHNU KAMATH:
Thig is the last week and so he should
place a copy of the plan on the Table
of the House souon,

1877 LS—10
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AN HCN, MEMBER: The estimste
of the cost.

MR. SPEAKER. It is my directicn
that whenever any document has to
be placed for the benefit of the Ilousy,
it has to be placed (- the Table of this
House and not in the Library,

SHRI HARI VISH.JU KAMATH: 3y
the end of this weex. Why should
tacre be any delay?

MR. SPEAKER. Waould you like to
make any statemcnt here?

SHRI HAR( VISHNU KAMATH.:
Let him make a statement.

SHRI JYOTIRMOY BOSU (Dia.
mond Harbour): It is being built at a
private green belt. What is the ceil-
ing in that area—500 sq. metre? What
is the total?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): It is definitely not in a pri-
vate area. But, usually, they are small
houses. In fact, I will try my best to
obtain an estimate from the Delhi
Municipal Corporation and it will be
placed on the Table of the House.

MR. SPEAKER: You should also
place a plan before the House,

(iv) Re, INpIAN RED CROSS SOCIETY
HAVING SPENT ABOUT Rs, 50 LAKHS QUT
OF gALp PROCEEDS OF THEIR RELIEF MATP-
RIAL AND CERTAIN OTHER FINANCIAL
TRANSACTIONS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The Indian Red Cross
Society and international organisa-
tions in thig country have spent about
Rs. 50 lakhs out of the sale proceeds
of their relief material which they re.
ceived for distribution amongst dis-
tressed people has been spent for con-
struction of a very posh marble faced
building on Red Cross Road in New
Delhi. Some personsg in the govern-
ment, I am told, had advised them not
to go for an expensive building, but
they paid no heed to the same.
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Out of their total fund of Rs. 8,66,07,
104.34 paise as on 15th December,
1978, an amount of about Rs. one crore
has been kept in long term fixed de-
posit with a non-nationalised bank and
it is suspected that some people in
authority in the said society has done
it for a monetary or/and other consi-
deration.

The society also disposed of govern-
ment loan scrips at a value which is
much less than the face value without
calling for tenders,

The Indian Red Cross is a body con.
necied with an international organisa-
tion, Therefore, it hag to be run with.
out committing any irregularities. The
Government should look into the mat.-
ter and should institute an enquiry in
order to ensure that this organisation
runs properly i, the country. I in-
vite the Health Minister to make a
statement on the same.

-
(v) DEMAND FOR PAYMENT OF 8.33 PER
CENT. BONUS TO WORKERs INCLUDING
THOSE IN PUBLIC SECTOR UNDERTAKINGS

SHRI CHITTA BASU (Barasat):
Mr, Speaker, Sir, I rise to draw the
attention of the House and particular-
ly the Minister of Parliamentary Af.
fairs and Labour, who is present here
under Rule 377 of the Rules of Proce-
dure of the House. I think you will
agree with me and the entire House
will also agree with me that the de-
mand for 8.33 per cent bonug for the
workers, including the workers engag-
ed in public sector industries has, by
this time, enlisted or secured the wide-
spread and possible support from the
entire country.

13 hrs,

You would alsg know that the
Janata Party, during the election cam.
paign, had also made a promise that
they would repeal the payment of
Bonus Amendment Act 1975 and make
an amendment so that the workers
are paid statutorily the minimum of
the amount of 8.33 per cent at the ear-
liest possible opportunity. You would
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alse know that the Government, of
late hag come out with a statement re-
garding the existing concept of bonus
as deferred wages. Having at these
things into the background, the Gov-
ernment hag been found dragging its
feet on the matter of bringing about a
specific and concrete legislative mea-
sure, You would alsg agree with me
that the labour of our country today
have become restive. If you cast a
casual glance at the labour scene of
our country today, you will find that
there has been a large scale agitation
being conducted by the workmen of
our country. There have been also
agitations and strike actions in various
parts of our country. You may also
know that the question was raised in
the Chief Ministers’ Conference held
vesterday, and I am surprised to see
that the Prime Minister of our coun.
iry has been reported to have observ-
ed that the Government has not yet
taken any decision on that and, there-
fore, no question of bonus should be
raised in the Chicef Ministers’ Confer-
ence. You would also agree with me
that the Chief Minister of West Ben.
gal hag made it very clear that the
question of bonus should be immedi-
ately settled—the Chief Minister of
Kerala alsg has done it—and that un-
less the bonus issue ig settled imme-
d:ately. there ig every possibility of
the law and order situation further
worsening in the country,

I also want to draw your attention
to the fact that the Government, par-
ticularly the Mirister, Wwho ijs the
Minister of Parliamentary Affairs, has
been found to keep the Parliament in
ignorance. They have taken pleasure
in ignoring you and the whole House.
Therefore, 1 would suggest that the
Government should come out imme.
diately with a concrete proposal, re.
garding the “decision on the gquestion
of bonus, and accede to the demand
of the working class of our country for
statutory minimum bonus at 8.33 per
cent and make an announcement on
the fleor of the House, not outside the
House. If you allow the Government
to make a decision outside the House,
the House wil] lose the opportunity of
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expressing its points of view, It is in
the fitness of things that he makes the
announcement here. In thig matter he
should assure! that Parliament is sove-
reign and Government should provide
the opportunity to the House to ex-
presg its points of view on this na-
tional and very important issue. There.
fore, there should be a discussion in
the House, and Government should
take the benefit of ascertaining the
views of all sections of the House.

With these words, I request that the
hon, Minister may make a statement
-on this,

MR. SPEAKER: The hon. Home
Minister may move his motion, (Inter-
ruptions).

SOME HON. MEMBERS rose—
MR. SPEAKER: No, please sit down.,

SHRI DINEN BHATTACHARYYA
(Serampora): Why dont you ask the
Government 1o mike the announce-
ment?

MR. SPEKER: 1f he wants, he can
announce. I cannot compel anybody.

AN HON. MEMBER: About 40
Members of this House have already
written. He ghould not ignore the
wishes of the Members of this House

MR. SPEAKER: 1f he wants, he can
announce, 1 cannot ask him. (Inter-
7uptions). 1 do not know whether he
will make a statement now because
it is a very important issue, The hon.
Member has made his observations
already,

The Home Minister.

13.04 hrs.
LOKPAL BILL—Contd,

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
Today on the order paper appears a
motion in my name regarding con-
sideration «of ‘the Lokpel Bill But,
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instead, in deference to  the
wishes of the hon, Members on both
sides of the House, Government has
decided to refer it to a Joint Com-
mittee. So, with your permission,
Mr. Speaker, I would like to move a
motion for suspension of a proviso to
a rule. I have given notice of my
intention to move the following motion
during the current session of the
Lok Sabha. 1 beg to move:

“That this House do suspend the
first proviso to Rule 74 of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its appli-
cation to the motion for reference
of the Bill to provide for the
sppointment of a Lokpal to in-
quire into allegations of misconduct
against public mep and for matters
connected therewith to a Joint Com-
mittee of the Houses”

MR. SPEAKER: The question is:

“That this Ho?xsc do suspend the
first proviso to Rule 74 of the Rules
of Procedure and Conduct of Busi-
nesg in Lok Sabha in its application
to the motion for reference of the
Bill to provide for the appointment
of a Lokpal to inquire into allega-
tions of misconduct against public
men and for matters connected
therewith to a Joint Committee of

the Houses.”

The motion was adopted.

SHRI CHARAN SINGH: Now, with
your permission, I move:

«That the Lokpal Bill. 1977, be
referred . ”

SHRI NARENDRA P. NATHWANI
(Junagadh): On a point of order._ I
should be allowed to raise a point
after the hon, Minister has ﬁnisl'fed
his speech, It is an important point

that 1 want to raise.

SHR] CHARAN SINGH: It is now
Lunch time: shall } eontinue after the

Lunch Hour?
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MR. SPEAKER: Yes, we shal] ad-
journ now till 1405 hrs.

The Lok Sabha adjourned for lunch

till five minutes past Fourteen of the
Clock.

——

The Lok Sabha re-assenibled after

Lunch at five minutes past Forteen
of the Clock.

[MR, SPEAKER in the Chair]
LOKPAL BILL—contd.

SHRI CHARAN SINGH: I beg to
move:

“That the Lokpal Bill. 1977 be
referred to a Joint Commitee of the
two Houses consisting of 33 Mem-
bers 22 from this House, namely:

Shri Shyamnandap, Mishra,
Shri Mangal Deo,

Shrimati Mrinal Gore,

Prof, R. K. Amin,

Shri Hari Vishny Kamath,
Shri Narendra P. Nathwani,
Shri Gauri Shankar Rai,
Prof. Dilip Chakravarty,
Shri Madhu Limaye,

Shri Ram Jethmalani,

Shri Kanwar Lal Gupta.
Dr. V. A. Seyid Muhammeqd,
Shri C. M. Stephen,

Shri B. Shankaranand,

Shri K. Suryanaravana,
Shri M. V. Krishnappa,
Shri Sasankasekhar Sanyal,
Shri Charan Singh,

Shri Jagannath Sharma,
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Shri Arif Beg,

Shri Saugata Roy, and

Shri Nathu Ram Mirdha,
and 11 from Rajya Sabha . , .”

SHRI V. ARUNACHALAM (Tiru-
nelveli): Sir, nobody has been
included in the Joint Committee from
our Party. I would request the Chair
to see that representation is given to
our party also, because the Bil] would
have jurisdiction over the activities of
the State Governmentg also. That is
why. it is the responsibility of the
Chair to accommotate one or two
members from our Party also.

SHR1 CHARAN SINGH: I would
try to do that, but for the present,
these are the names and before the
discuvsion closes. 1 wil] let the chair
know.

MR. SPEAKER: Please see if one
Member of the All India ADMK can
be included.

SHRI C. K. CHANDRAPPAN
(Cannanore): CPI Party is also not
included in this 1list. The Minicter
may consider that also.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Are we to make claimg
like this in the House?

SHRI V. ARUNACHALAM: 1t is
but fair on the part of the ruling
party 1o give representation to all
concerned. [t is an important bill and
a long-cherished one,

SHRI VAYALAR RAVI: The usual
practice has been that the Minister
for Parliamentary Affairs discusses
with the different opposition groups
in order to give representation to the
maximum groups; it can also be on
the basis of the strength of Members
in the House. At the same time, the
practice has been to accommodate
different views from the opposition
side. I would appea] to the hon.
Speaker to see that this practice is
followeqd in future.
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MR. SPEAKER: Kindly think over
the matter, You can have the names
submitteq jater.

'

SHRI CHARAN SINGH: I will say
a word about what the hon, Members
opposite said.

I wanted to limit the number so
that the deliberations can be easily
held. If 5 larger number is included,
it becomes a crowd, That was my
difficulty. Otherwise, I have ng objec-
tion to including any of the members
of the opposite. 1 will consider and
let the Chair know.... (Interrup-
tions). There js no dispute about it.
My only point was that I do not want
to have a very large committee .
{Interruptiong). I will try to do it.

I have not completed the motion:

‘. . . that in order to constitute
a sitting of the Joint Committee the
quorum shall be one-third of the
total number of memberg of the
Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next session;

that in other respectg the Rules
of Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and
modifications as the Speaker may
make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 11 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

MR. SPEAKER: You will be con-
sidering the claims of both AIADMK
and CPL

SHRI CHARAN SINGH: Then, the
number will go up.

MR. SPEAKER: That does not
matter. Both CPI and AIADMK want
representation.

SRAVANA 10, 1899 (SAKA)
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SHRI ANNASAHEB GOTKHINDE
(Sangli): The number from the Rajya
Sabha wil] also consequently go up.

st wewr fag : s o aediaar
T WY g FAEAT | WA FAL F
I 45, AT 30 AT F R AT 15
T AT & |

e Ay 5 & 3o ud ¥,
§ AmAta agw &1, A 91T F7 W, I
qar &1 9 fF 5@ fad & fag @
faw ®) fedz &t 7€ dY-ug au fwar
war a1 21 fe & ag T agr & arw
g smaw, HfEw wa wfF ag faw o
FTHST H AT @7 §, SO ATA &1 59
qT T FH 1 AFT AT | FF A2
T F47 TS 9T SATT HFAT TI ¢ |
S g T4 ¥ g3 faw wgwm, ar
AT AT ¥ § WOAT q@ D
AFY & | W AT zH g7 & foC =A@
foraar aag fafesa FTaFar 8

7% fadas wrEX § TgT BEYT 2,
affa faaar wFC §  @rr §,
grimamafgs #feas & sqa & qarfas
ZH X AR 97 A AW & fqq Iaar
&Y wfas® wgeaqet & 1 (sgawm). ..
qrarg faa $g W@ 5 o s arrgor
FT FB AT AL 9347 A1fgT | T a1
q3ar g & |

¥ fez gy SEarg 6 ag wngET
faw At &, s fagas & R, Tw
FTAZTIITAECT & | gL ATF & fAQ
eq faw &7 Age grav &, AfFT gAR
2w 1 qfcfeafa & @ & 727 Af9F

WAL

uefafredfer froms e
wifaT 1964 & frgea gmr 1 gAR
AT FuTq 7T IW & Heas T |
1966 % IHY faidaT ) 1964 ¥
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[+t =<wr fig)

St gy €W gEe #1 o 1w
7 f& ot aEwfAE WX SUmRAE
STET FY FQUT T FIST T 747 7, I
1 &7 W@ &, WEITATT T T I T
T g, W IA farm & fo ag =
2 fr o faoger FH1—aT #94T, fog
& ufq 7a #7 WL ET, TH q<E F sufeq
FT FREAT FHWA JT GEAT AT FRT-
T, W B W FRC—AIF I A
TR FT A4 | weq? 3® faafeay &
fors gor &8 & Iy rAw AT TE-
oW AR F AT fFagr W zH
feew #7 gdegwa v fEar s
d efuafrefes feerd Tt i far-
for & woeaew &9 68 AT 69 H
78T UF fa« 9 guT1 9 A 1969
a1 70 % WEl ATF ANTH HH1FT BT
TIT | qE g AT # fAErdE ar
ar S1F AW Wq @1 4% fAw aew
gtomar ) f¥T 1971 ® ux faw
WET | A9 F HF A% FI0 A AT
azt 937 &) fow A7z 7 S AW
§ @rEr fomr g1 3E Bw § A
azi qw fEar war AfFR SAw
wr gafy g T oz

w3 ng fad azi #AAT @ 9T
zax fx =z fem am@i @ 97|
fagax ¥ gefas av f9m 2 77
i F%, I F qzq § fevzw ¥
wzer &1 A ana frAmr mEm g
T Hewrd ¥ f= o 3w § AT
A 517 IwF FASART THfAE
Sraq WeZ 1 JAr FZ TAT A
da # frdr g3 F1 wwfr G 27
g7 F1E S@F T T AL FEAT
fedt am # @1 £ ez g4
9 frag @ wEwe foad =q &
%z fagaar § | AT IW IR AT
T ¥ AqNE ¥AT ErEA@raad

AUGUST 1, 1977

Lokpal Bill 300

A v cfrwFew s owr Wt
ifm-ﬁwwm‘rtw%fﬂmma
WWWEEa’gaamgl
oW ww ww o
fo w1t sl frow & fareg Wt
W § oAl Iw & fgm & fawa
T S A, aftw W wrer woR
TAT F qAT AE T TE WeT
W T T 9w w1 QI oag
TET 4 WZ g, J1 §3 FIar

I W § | WeErET #
ZaAT qfxwrer g1 @war 2, fEAv
aqaE a8 Wl g fx 3@ %1 fewrzw
FAT AT 2 1 9T F uw amw
I 9T FT FT1E OF AGHT AE AW
WE A g uT AEdr gz A
M TET ¢, IA T AT AGT T
9T T T F | OTHT ATY FF wAR
et 93 o1 5% fafre v fad
azfrens o &1 9w fafret 39
®ed A A wTm § oA an
T/ AT FETE A AT G AT )
Tafan w3 @ & fr qrfafer
FTOA AT AT g7 TrETST AT
g #W@i fF g w3 2 oz @
TR T |

am A frmar & aa sifse,
& fFaar &1 aar Afag, 9t fwaar
g & Afan, sidegmm feaar &
¥z FT Afag, fram & amem
2 difan fx AT zameee @ & W
A FAT & IAF WA, G TG AfhT
THT ZH AM AT A §, JT ST &
TATER & 7 AT TgA wA A wA
o7 w97 = F fag #m w1 §
qifafesar qrav &1 ox Ffar Tww
JT E WUAT G WA FT a7 W FH WY
T T F qFaT g | 9 Qfafesra
qrag 1 a1 it & 9% ® ar e
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fafredt & ax &1 a1 fedy ot o@ *t
J/TST AAT AT § TITT W@ AT AT FF
F amer F—& fox oot AT AqUgAT
g f5 o oifefera wifiee ®1 o8 a0
X ¢ qTATY IAHT A AR &, QfF-
form qmax fasr, oo dvw fafreex
gu, ar srew fafrees guoar = @t
T WY & ar aifenie @
Iq®T WY gg gor fv oW # sgwEr
JIT FCT &7 ArRT AT W@AT, T I T
= = 3 afsrs afaw, afer aefrerdt
7z g ¢ f& gfaww afefews @3
o g AT ¥ 0T g ogr @, 9= gw
1% fafr=zs gr fafqeez or Wi @
g % ¥ fAu 91q @ AE @ 4T 8§,
o7 §1 g5 A%y v & 2 e
q7Z 98 TN 1Z AFAI L, TEE AT §,
wafs grar afen 3deT) ag @9 2
afvq 1 Affa azfewft o 99
# g onw " AT A @, &% Ad
arg FEr ZH oAdEr Am o AT
Wifem ® %z %7 gm f¢ wroam
AX T T T W0AT 2, a2 34T A AA
&I FAT 21 wrg & g Ar At
FT AT A F ATHI 9T TIA7 1 FfA-
frafadt ¥ Fuvia #71 A7 I FeF
F oy Amfewt 9 A1) FAT WY
IAFT FIAZT Y, QAT AT 2 AT AV
FAT TETAT AT WAL g1 T AT HIST
HEY 93T 0% A% (RATX &
FA-FAAT FT T GTHL F OGN
AL =TT FH FG AT L AT AR
¥ Fg FTA IC A H DT ATIAL, AAC
A FhET AT dAT ) dm o FE
waATT 1% fafree ar feat #t q@rg
7EY FTar, qg A1 AT FT TFAT FAAAT
& ooy Wit FY oY wR AT AT w o
gaay faoomar ®IX TAWETS F7 AT
aig Afr ¥ G S OF g A A
qgr a1, FERAT a7 A w0  fe omesw
™ gar & faeg o g wmar & A
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qTEH IEHT A B AT T ) AT &
AT A SEEr dear @ @ dfew
HETHT 4 ¥ 7T 5 Fpaerdy A g,
afca Y gug gar ¥ fagg o T <%
& ot ¥ gEfag waR g HeE
v T & Ay gAY FTATHY ey, Fwara
i Y Y g frar g, et g
qITAT ST Y AR §B Wt SreETT gW
A AT gAT g—Ag A IR Q
ATET | AERRT ATt wa foar &, 9=
W A a1, fedd= 7 ar 37 qEmh
F oW ¥ W WERAT Ty & qdeer
FAET AR IAar afadw A a9 @
jfrar & @ qWi § T oW T w7
297 Jz aar qr) ™ fowfax & &
fas o frarer &Y 3971 9@ ) 3T
< qr & fow @ w7 gfmw
mfﬁqﬂﬁ‘ﬁmﬂﬂ'ﬁgﬂ’ftﬁﬁﬂ
mrwﬁwmua&wmsﬂagrn{
9f | St sfema g7 de Foarg I
X g A AT At & FAi agemr
f& g1 F@t ox #1f 9v @ @
fefr g ar & ¥ q@ WA
TIEY FT AFET F A9 g AJgi ¢ ey
A7 T AL wrzEr FAfaeT 3 FET
EAT 2, SO AT ArZAT & ) AT IN
THT TATH 0o & H1S7 A W HIAE T56
%ahtﬁmﬁ'arzfrﬁuamﬁ
g & T ST |7 FAT FT AT F S
% dar g a7 gfaar 71 7 AqT &RW
AT | BF AW ST FAT H 93 ¢T & I
FT 17 1T T3 35 9 & o wog
A A2 wtaw A AfTazfe & T
AT | FT FHA HZ1A I47 faA4v 7 qAF
zad g Arfauy v afaar a1 & &)
wfeT ga¥ Fer w100 W & sfA A
T 71§ afafzs= s 0

sifae st @i @z fawr wman
¢ @ faw & foow faa & Toma &
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[t o Tag)

5—6 fawgarg & faawr w1 & @a7 *7
Ty WY AT § ) 9ge  faere
a1 3z ¢ fe ag& fa=wr o g fafres,
Ay gride WX Nw fafaeed
&€ fax 7 o1 | 5 faar & afefeeawa
® quy &R O ariEw | srew fafaes
AT THY AL IXA, gA AW AN T97 AT
T W adr 92 & e fafred
CqY TN TN Y § | NS gATD Fforwr
@ ¢ 5 g wrzw fafae &1 wo ar
WIS FIT & g0 ST 2 4 | z3ifeay
favix fg sr—at FrEizgma  far
gwr & & IF Wi 82 741 FAT F
AT IqAT §—39 IgF N W W
T Fg T R g A gAr 2 fF
IaFT S159 e $/T 3 I
AR agt ag #ifma w1 7% fF g
2w & qrgy fafqeet & fastrs w1
fafas ar ferasr fa 7@ 99T 1 AR
FTHA AT T §3 F—210 Fof fag A
F1 a1 & Srar g, feaez 2w St w1 90
$TO-FS AAAT §, I aAT TfRAAT
FA LG, F 18 TAT T AL 2 AT
g, & FF wAan, AfTA WE}
g T T g, TW ¥ I &
agi qzar , & 1w @ Fr qaar g fw
FEAEWY ¥ AANT IT FT qHA
ot & gw T At ow & fagdt ®
T gu & Sfwa fox Wt w§ w1€ @
a1 g wifgr v ST g oA Agh
I a1 § F 197 98 7 far fw
gren fafrees 74 i 37, ¥7§ wrew
F, NS AEH FG a1 3 FET F
FIT &, 97 9 F1E ¥ AGT T, FE
fafaer argfasy grit =1 ot £1€ Fa 7
HAM, TAAT §Y AL, q@ AT T A
fafaeex & ¢ a= & 7, afexs 97 a5
fa=er <R, TR Iz ¥ aew fafaex
T AT T @, AT WY 37 R A dw A
FAM—Ea ¢ AT AR § 7 ¥ woA
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37 faai & qoar wngar g forgiy ©w
% fa2 3a ¥ 71z fawr a1, & gAemEEE

*3, Afeaq¥® w1 w17 71 I 97 fora
¥ agx wrew fafaec ®v dfawm &
FoT <w frar ? gfrar § ety
Ig 3qF @ ¢ f& Ifgg= ar madc
¥ faars #r§ fewaw Fa 78 <@,
I7 a% 7 wifeq 7 ¢, Afwq afea &
IRT FTX F 207 WY A w3, fafas
AR F( HF WY AL T, Tav A § 7
T F IS RIS & 7 T 59 aE
A qeF IAT A 7

a7 Sfa7—FEuEr ar famardy
F ZAR AOFT § AU I137 fafaes
TAFAA F1T FT "0 A4T AT AT AL,
ar 3% & faaw, 4% g@r W &
faars 1 AWAT Fm 3gc 33 3,
Zré 717§ §AT w1 T oAaFA g,
I8 AL A grzw {wlqeex & fa=mw
g w12 § 4AMT w7 AEN g7 @,
I8F T g y ow T4 I3, g AE
]I aam ! & SRAEIT-AFT AW
& g - oar ¥4 fwar T, w#EA
¥ FTT IT FT T QT TAT, I FE
grzat wrzw fafaez g7 7 9w
faleges & Fa gr AT & 7 TATHAT
T IqT FATZ 7

Everyman js equal in the eyes of law.

afex gart azi gg wive Y af f¥
39 ®1 FAT & W Fv 5 fegr w@r )

e HEYET, g9 AqA wrgH fafreet
#Y, fag axg & gw AW gt @3
g o a7 gwt wfawc €, 57 &
surar sfgsw 3 &Y da A &
Frdgqua w1 WA w gfe §
garer wrgw fafrer v wadw aaq
*F AAIT qXE) ®Y g ¥ & A,
afer Frget amfor 1 Ffeaq &1
g, 39 & surar wd dfaaa 39 w7 g
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grft 1 ag garw Igw & Wik g fad
FTATAR Y T@ & wfae w2 faar

(N .

gt aTg ¥ gfFanie F FIad
®Y @ Y | EATL ITH TG TH AT T
wq wre fF ofaamie & dw w®)
7 W FIA 9T g ofsaAw IRIE
¥ &Y azg ®r ad fafaszz #1971 F2
FEAT TTA §—37 # Fh w1 A™EA
ar &=y gy | ¥ T fE AT a
faftgf s aeg sa W Sw A &1
A AT F1 779 I, AT et 7 W/
7g ara fedt agY @ fF ot T T
TqAdE ¥ FEr 2, ag wwn & fgA 7
FE & ar T w0 w1 WY I
four et A 2 ) @ A waA o
fafewr qfeqa #r oere fgar 2
I8 &1 afqardY fagra ag & fv foe
aredT F1 fad wsg FY faar ax @
78 faanly, ang fa=t gz o, afFa T
qF I 1 qATE Q0 FTfAT AET A,
ax a aI1 781 fraft 1 3| F qdraw
ag giar & & wrag & #47 1€ 7 T
gar g1, faq # fedY Famg ®1 797
fadrgr sadaargrasar g fs 100
¥ ¥ 90 TAFA Bz TG, AfEwT AT~
&7 § frdt qqam w1 agr g fa=dt
A g3 faa o 917 a7 g9 § qaT NT4-
I7 T & 5 Aware wodY feadveeg
TeRgsT TR FANAT WX TG
aarfedt g—~gar arew fafree ok
§ 39 &I #fgae F R WA |
foT 3T #T FT AT GFAT & TT HIT AT
feares frar o gaar § fe 387 ¥f
W g wE & ifs gL wEH g I
FHAT & WK AT W AT gem
wifaz | aY 48 vt ga% uF SifadT Er
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2 afew & ook ofd & gaealk 9ux
57 91 AT ¥ 3 SO HIAT TRAT §
fF w7 oF T W ArEl FqT F §
T TgY Awa< W% qrfeqrie ¥ fadTs Wy
JAFE N I, Y A7 AL ENI AT
% {6 gAT FUA F SN T WIH
qrfeaTie a9 1C FifF wrTgq (oo
srefagt #1 sz F30 §, Tg AT 3G |
AT W 12 T Wil &1 forae #
2 o w1y woHY SRS § 02 A"
gt ar F oA g1, W ag A W f5 ghry
W 9T AAL WA § | wF A I
THFNT F 02, GATY q@A AT gfeaar
A F T WA F WTRIW F AR, RO
FAAT AT W ST ARG g€} AR
A gz anaAA g fF agi S g8 W &
TZ1 ¥, gATY ATAT & WM AT IAF AL
¥ qgd SUIST qAT R 1 S ET
qrél qrelifzaa &7 WY qa1 & AR 7 F34
FTUR T F1 g7 afsw T AT qTE THT
Fz # & 7 A1 F4, F7AT L Y A
F1% a 3a7 fot 27 | &

@ weaer wared, ¥ ag W FE,
¥ @ wov wefafafes ordia=
¥ ZaT & W AU aga Fwar gefafas-
fra owada= &, &% A7 ot e
Fret 1 7 waTa & | & wOw Ay
FT AT AT | FL AW AT IHART F
art # feam fosme SFT A § AR
Fga 4 fF gara I qUE @ ™ @,
ar & feama & gear at fv Far wfawrd
7 foeag ot 3 O F99 QA FEAT 9@
& g fome 7 &t § W Tt &
OqT g1 Mar § | ag arAar 91 fF s
397 g %g faor fe sy & fowm
¥+ ar Frar @ &Y & gad gy ufewde
Fafadma wifeaT # geds FT
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"~ [t o Fe]

witw ag feam w3 7@ dwar o
W Far a1 fF T & dar gur R
WX w9 fFeft awwT ) @@ ww w7
TOH! 3% H@T AT 1 A AR Fgw AT
aow ag ¢ f& ww w1 dqar
W fasr awg Tew FWET
ATAT QTE TIfAaTH &7 a1 Fg47 &7 A,
W 7g A9 TG T fF zw foaa
& @ 1 g, 9 wEE WA F q1E g FgAr
g frag vz § ok Tvw faew
gHTaQ Ffw 1 TfAw e 1 gar
T & fs goTY AW g FUTE A wan
& afer T amag g S feE & qgar
ot F7 TFT 3 9 I Fieaqe 7 F7 77
g & ¥ 31 99 H a1 wAw H
QA7 AW FT AIIF 3T g1 AAT 2 AT
§ WY 9T AT AT § WY qIEE FIA-
FLE F7F 9FA AN § | Tl W gw
AT ¥ FH FX, Al IA q9F AT
FE AFTAE & | AT HTWMAT AR
qifeariiz F IR A FE2

g 9% fafqezq v 3w 2
g e srgga = 7 7 oo
drrE qFeE H, goa A7 fevEEaT g
g7y AT fafare & afvgy & v 7
3%1 Afva ag g 5 5 fafae
&1 A7 zaw orfasr fwar s oawar 20
F FTAT arrfaAT § &1 78T ST TTIAT
Aferdagy 2 fF 87 1964
T AAAT ATESAT ¥ ATHT OF &7
zfveqr 1 ag wfusrz Far mor a7 fr
g 9w fafaeex & fa=me gqmer
FT %47 & 91X 9% fa=re F#H9oT
TS SFATY QATERE F AFAT £ 0 A,
I N fafaeet €@ AT daamadr
¥ fafreex @d son AfFs <%
fafezr & sewe a1 fAggese Y
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TR TaAde wTh (fear w3 gwdt
g A fow 3w 9T ag e 971 WK
FiEgya & fam awl g7 |y I
a1, 71 fafrex &1 wfwad s 9w
fafaezs qrEa w7 NaaTe A ofche
¥ TET AT GFAT | A Heq wgred,
waw a3 faviway 3@ faw A ag &

T A ag & fE g o faw ®
§ ofeww gaven #1 fawm faar ok
qfsaw a®w, afems e wie afews-
A7 F1 39H @7 § | AT ofeqF gIEH
#1297 fam & wra & 3ad aga sana
FgAA g1 A ;Wifx afeqw g
F1 A7 T@A 7 grE F1E F ot IH FE
AFATT FT qAET qr | fEaw @1
Faw IAG g, fFAar avT g qEw @
o7 fra arv gwae ) 7afaT e
qfefs & 7 ofess 79z #1 fam
femrz 1 sz a A s@E
faor g fafsaa #om T@7E
frav £ | grawmwAr g€ A1 TEE
e w3 fF /s 91 a4 g,
Ig FTIRATE T & AT AEN AT IAH
st g FY = 2 1 7T FEwT
gar A1 fox & 18 v fa=r an fadgaw
79 & A ww yufead g atea
¥ T ufeds  HqI=H X1 A4 49
WreT A A g T oA q gEd
favmar zw famr wag & sife aga art
fam & &2r 41

T AR, 99T A a8 §
AHYTE Al gET g AfEw FAET-EeT
Frf famg a3y 9T FEHET@ AT A0
HYT AT & Q9 qHg AE & ar
oo A &1 fafads oo &
forg frgaa <a & fag o ga# wifaee
forar maT & | AW FEAT WY g FFA
& 1 aET WF T | AIHAT AT g TR
§ fr goftm ¥ & wfeew a1 s afeew
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¥ dfeaa &1 wreHT &Y | Y a<E w7
QT AT W

AN T a7 § 5 SrEaw A
frafea a8z w7 =frax, wow qar
F AT 9T T% Afeza ¥ wlwm?
§ 157 7141 & wfeat & qave: foaa
£ |

U¥ RIAAYT qIeq : TATIART A7 ATE
qarfrar ?

oY =wew tA7 : "rgaT, & Ig@ar
gfFaz amr a7 g7 % fr wrw e
93 TAART A7 gIAT 3 W7 IAN qrfe-
fzsg 727 grar |

ot fzdem 2ad (wrawr) o ArEX
Ai® AT AIIAAT TET Z0o00 7

Y qter fag : w7 frddes wAT
& RUATAT 7 F¥I40 F1 AT T A
9T ¥ qexg w1 97 | zAfEAT FEA
dreT A(F T ZIA AT AL @I 2|
qYe UH. FT AL TAT & W17 FAAT
AT HH AT FPAAT T A1 TET TIT
g FATT HR ET AATAI9A FT TFAT
R 730 A0 T AART aqmar Tar q9
a1 3z fzaz oY 73T fF sa Twsw AT ¥
faar war Av wrsw aaT ®§ wardmoE F
Fgl I zar dvrz €1 o1 2| 97
ar wWrER, q FI7ET qil geH F
figaefza 8 39 747 fzdi & a7
LT 2 AT G F1 ag T ARG
¥ fease #3a 8 arza awiefagfea
g |

St fawrfca 3T Ao Ia% faa
Trferas dv7 wE w7 ARG @ AAr @
i SeFrgsr qaifdt @9 9 & w3
FIE T AT v gAIfaae FA
Jte wrT i AER F ST B TE QF
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& foar aar @ @Y S #1 3E
wfgs1z grm ff ag woe fadeeam
F1 farerz ® Afew F o f& o
g taerfow At @Y AT, fiw
fafrzz ar amw  fafmer &
famres ot 3@ ox # dFwA
TE ZMTI WYX ag WY Wig @war
fF 2t qeai & ATe IAFY Wi g
foare 7@ 4 g afe grew @it mrem
grama f5 Far fewrgeews 4t arfs srava-
Aqq FX FTHIET WY@ §, AEW
faffrrr aalx #fq7z & & oow
FTAATET F4T AT &7 |

9% [ATAT OF q9Y I AG A

g Av gz faw % 75 41, AR ag ag fa
ST TEATEEA USAT ZW AT
F fomama w3z famga fesdsz
gHiT | 7z AEY & 6 ST @i dfo
ATZo & fFAT THAT 7 TgFFT TI7
a1 frar fefeaz dfmgz a1 aww o1
g 7 o ggFieid &1 | g€ 919 §a
TIAHE F HIT K & ) I FT &7 AW
% fgare dgf@ FT gFa € L
zafas 399 qg FAAT AT |{TE WA
g | oa fFer wadde gwEx § A
Fzam & g 37 AW & f@ars agF
¥, IHF A9 SFEAr Wl | QT gAA
z <ar & 7 faga gfads T=adr-

iz oY gRiT W1 STRAT &1 g
s 2fast grar, {17 fFAT FTA3T gHIT |
T MRdHe & Fgm AR fefafea
F A2 ag TAEEHIT | T HTE ATSH
= # feemme ger wg, ST 9T,
FTE TAdT fawer w17 @1 I@ AR W
TREIST & a9 Feq & €1 Ao gr
G, AT JForew WY O W@ §
foaer awdls & & sow aa@ A wwAv
ATEAT | ATFA IYA KT ATT FAT ATEAT
g f& Aedmfor od= waddz #1
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[ ST =< fag]

w# grh, afer fasgw gfedsz o
AR 3% ¥ WX fefafsm & araga
FWt | qg & faw F wrag AFY o7, @W
7g Tigy & fv ¢ et fawga 53
A Fa ®, F  fggaF F1 F 7
w9 A gUr IAAY FT 7 Agr. afew
Forw O 7 fowrgs Fwar @, 399 5
AT & g o1 fragew gav 2. IW
a3 ¥ fowms #3757 § | &7 @l
AEq F @g & Afew ¥ A AF7
21 0F BH MGE AT AEA. IAA
uErEfae grm %X 1,000 ®9gT fAAT-
Fedt &1 Zav a3, anfe faege faamn
farerra T &1 | WTT 1,000 ¥77  F
g ThdT AEY &, 1,000 TIAT F1§ WY
fedr & favre 2 grar 2 FfFT z=7
arat fF @ WY 7€ @ ST | H
fearaw fogm g1 gy | |9y 29 9%
faag #ifaa

wqq & A § qF £ @ 91, 98
ag fr forg as 1€ forprga w7 3,
IF I9 IaqT faeerdr gwir fF ag
1000 &JAT FHT F | ATFA AT 7T
Zre IR AEgfAga AT aa g I2 92 3
f& o3 ¥ 5 O ¥ weae AT aAfaar
gt € Wt Frvqaary g€ & St ¥y
FATAT AT &, 5T TR ACF, Qa7 fom
2, 99 97 7Y fosma I weH FT
FHAT | (=ATH) |

g WA BEW C TH q 1952
¥ AFTFLT

st aew fag © wewer wgrEm, &
WA e w qEA faerar A g
framr e Tgmgt g
FATR SIEAT FT AT AET G | AT IW &Y
wirgf g, Ia®r A gu W 25
AT X fear o @ ¥ gawr wr€ avon-
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% g1 wqfa 7@ awwar 7 ) afew
% 39 dfeefaa 7 awmar g 1 ag ga
gAY T §, wEree Az faaar gfews
g | xafed ¥ qmaar g fe 5 gma
FTHN §

g% WA WTE ;10 A FT TR |

ot avor fag - & 3@ A 7 Ave
HIgE T AT A AAT | WATIZ 10
a1 & fag T & AT v X o <
g AZAT

sitaam a3 (w&@r) X & 30
A= & fag i g

st axar fag : &7, 30 & & fAd
gW T A3Y F, FOfE I vared
faqt gfiwa & 1 2z v wa A=
TREY ¥ HTAqT, TG TZA T T ¢ |

Weger WaANRW, T Weal ¥ F1g ¥
HOH FAT KT GACA FIar § A &
fFe agzmr Tear g fF & fase
Fem f& qrae agr wfgg o 48,
HIT fedz & FIAC T g8 HTH AT
qF F AT | T AT T (L IT AR
feaz [T #L fF 9 5 I 7% 73
feazs e grama

it gfefaen wma (romem=) -
e WEIIT ¥ TF TCAFLT Irgar
g | ¥ Ag-HEAT q AT &Y T TG fF
dvergaai @1 frafsa @1 waw @@
FAT FTHT T AT AT QA AT
FIET F1 3T FH &1 &g faar & ?
Far 9g fagas a7 7 oy o7 FTIERA
Y gYq faar 2

sitwxor fag : igi oF afadwr
¥ ACF ¢, TaAAe wrE gfear &y
afa8x o1 areF &, a1 Swa fefafar
W FT FT ae(F &, WroToUdo



313 Lokpal Bill SRAVANA 10, 1899 (SAKA) Lokpal Bill 314

"R "rEoftoTe ¥ WEAAT W
THANE & wiftT €T T § @A 8@
aw fefafmady #2m ff S w1 & )
ferds 7 fiF 77 G F7 T §, TR FA
£ o T §, 1w 7 § o -
w®y g1 fana av fefemm fean s
qFaT §, Flaw & wony fFay s aFav g,
N Tg TEAEZ "wrE ifedr fY g
AHFAXAE | TOF F 3 A
wadz o gfear ¥ gmEd Y g
& | weifge wfqaa & o g§
I ¥ g § | 3% fqF s frdqaw
AT SEL AT qT AT TG AT
Tt @z F1 wigaw s fafaed
¥ fag =2z w1 wfywre g fF e
faw a3 |

MR. SFEAKER: Motion moved,

“That the Lokpal Bill, 1977 be
referreq to a Joint Committee of
the two House: consisting of 33
Members, 22 from this House,
namely:

Shr Shyamnandap Mishra,
Shri Mangal Deo,

Shrimati Mrinal Gore,

Prof. F. K. Amin,

Shri Hari Vishny Kamath,
Shri MNarendra P. Nathwani,
Shri Gauri Shankar Rai,
Prof, Dilip Chakravarty,
Shri 3ladbu Limaye,

Shri Ram Jethmalani,

Shri Kanwar Lal Gupta,
Dr. V. A. Seyid Muhammed,

Shri C. M. Stephen,
Shri B. Shankaranand,

Shri K. Suryanarayana,

Shri M, V. Krishnappa,
Shrij Sasankasekhar Sanyal,
Shri Charan Singh,

Shri Jagannath Sharma,
Shri Arif Beg,

Shri Saugata Roy, and
Shri Nathu Ram Mirdha,

and 11 from Rajya Sabha;

that in order to constitute 5 sit-
ting of the Joint Committe the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report 1o this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall
apply with such variations and
modifications as the Speaker may
make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 11 Members to be appoint-
ed by Rajva Sabha to the Joint
Committee.”

SHRI O. V. ALAGBSAN (Arko-
nam): Sir, we welcome this Bill on
behalf of the opposition. We also ap-
preciate that the mover has taken into
account the views of al] sectiong of
the House—his party as well ‘as par-
ties on this side—and chosen to refer
the Bill to a Joint Committee. This
shows an attitude of flexibility and
give-and-take and I hope this will
extend to the other business as well
that is coming before us tomorrow
and the day after. That there is
necessity to refer the Bill to a Joint
Committee has been amply borne out
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by what has been said in the state-
ment of objects and reasons, namely:

“In the light of this re-examina-
tion, it is proposed to alter the
scheme of the Lokpal as incorporat-
ed jn the 1971 Bill in material res-
pects for making the institution of
Lokpal an effective instrument to
combat the problem posed by
corruption at higher political levels.”

So, material changes have been made
in this Bill. Also. it js not a gmall
Bill as the mover tried to make out.
.He compared it to the Homoepathy
bill, Perhaps he was still under the
influence of the Health Minister, Shri
Raj Narain, who prescribed a lot of
homoeopathic and ayurvedic medicines
this morning. in spite of vour warning
that he does no: hold a certificate of
registration as a doctor! So, it is not
a small Bill and the provisions of the
1971 Bill have been altered in mate-
rial respects. Therefore, it has to go
before a Joint Committee and the hon.
members of the committee will take
into consideration the <cuggestions
that will be made during this debate.

The mover, unfortunately, went into
the motivations of the previous Bill
and the present Bill. I do not want
to go much into it. but I would say
tha twhen the Congress Government
brought the Bill it was {o bring
within its scope only Ministers minus
the Prime Minister, I admit. But at
that time there were only Congress
‘ministers,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Why was the Prime
"Minister excluded?

SHRI O. V. ALAGESAN: Al] that
has been discussed. You may kindly
refer to those proceedings. Also. it
did not include Members of Parlia-
ment. As far as the opposition par-
ties were concerned, their members
were only MPs and not ministers. So,
positively we included the ministers
“Who could be only Congress ministers

AUGUST 1, 1077

Lokpal Bill 316

and negatively, we did not include
MPs, and all the gpposition members
were only MPs. So, I submit at the
outset that no malafide can be attri-
buted to us, There cannot be any
two opinions that corruption should
be removey from gl] levels of public
life, from top to bottom. That ig the
only way to cleanse public )ife and
bring the much-needeq confidence
among the people vis-a-vig their
representatives and rulers.

Ang it is a sad reflection that so
soon after the passing away of the
Father of the Nation who placed the
highest moral standards hefore the
country, before the politicians and
people in all other walkg of life, we
have fallen very low &, our standards,
It is a matter for regret and any step
that we take to correct that position
should be welcome,

Now, I should like tg point out, and
I think that was the object of the in-
terjection of my friend. Mr. Kamath,
wheo was alco a Member of the Ad-
ministrative Reforms Commission
along with Mr. Morarji Desai, the pre-
sent Prime Minister, that the Bill has
travelled far {yr awayv from the ori-
ginal concept. It hag travel'ed very
far away. It is very different hecause
at that time the prominent idea in the
minds of people wag that g machi-
nery chould he provided. a machinery
should be created for redressal of
grievances by ordinary citizens against
maladministration, against wroug de-
cisions etc. Now, there is no machi-
nery for that. This mostly concerns
itself with the question of corruption,
removal of corruption and punishment
for corruption wherever it is found
arnd proved, but it has niothing to say
about redressa] of grievances, This
is the imbalance which T hope the
Government will soon correct and
will soon bring a Bill to create this
machinery so0 that the ordinary citizen
when he wants certain things, when
he wants to appeal to an authority



317 Lokpal Bill

against certain miscarriage of adminis-
tration, he- wil be having a forum
where he can go to.

Now, I would like to say something
about inclusion of Chief Ministers.
The Chief Ministers were not in the
purview of the ARC Report or in the
Bill that was brought before the
House here, The Chief Ministers have
been included for the first time. Here
there is a legal point and a constitu-
tional point into which the hon, Minis-
ter did not want to go. But I would
like to mention here, in possing that
how far we violate the federal princi-
ple of the Constitution has to be taken
into consideration because you know,
the Janata Party made much of glori-
iving the princip'e of federalism It
tried to show ag if we. in the Con-
gress Party, have given the go-bye to
the principle of federalism ang they
are the guardians of the principle of
federalism. That was what they tried
ic. put before the public before the
-elections. So, how far do we violate
the principle of federalism when we
bring the Chief Ministers undey the
purview of this Act? Does thiz House
possess lhe constitutional right to
Ixpislate on behalf of Chief Alinisters?
Here again, there ig 5 contradiction.
If you can very welj bring the Chief
Ministers within the net of this Act,
why do you leave the State Ministers?
What applies to Chief Minizters will
also aply to State Ministers, So, if the
Constitulion is all right, if the jegal
niceties are all right and if 7 ou bring
‘the Chief Ministers within the pur-
view of this Bill, why have you left
out the State Ministers? Again, only
yesterday the Prime Minister while
addressing the Conference of Chief
Ministers said: “We would not like
‘to take even an iota from the indepen-
dence of the States.” I mean, from the
autonomy of the States, from the
powers that States at present en-
joy. But he wanted a strong Centre
and a strong Centre will be possible
if there are strong States. Strong
State; go to make a strong Centre and
a strong Centre goes to make strong
States. That is the principle enuncia-
‘ted by the Prime Minister. So, soon
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after that, are we going to include
the Chief Ministers? Thig is the ques-
tion. I hope the Joint Committee will
go into this,

Then, there is the question of the
inclusion of the Prime Minister, about
whicth much wag made. We welcome
the provision including the Prime
Minister. Here also I may be excused
if T point out a lacuna that is found
in the present Bill, With reference
to competent authority, in the case of
some it is the Prime Minister. With
reference to otherg it jz “such autho-
rity as may he prescribed”. When the
Lckpal makes g report against the
Prime Minister himself, the competent
authority will be the Prime Minister,
What is the Prime Minister expected
to do on it? The Prime Minister ig ex-
rected to place that report before his
cwn Council of Ministers.

SHR] HARI VISHNU KAMATH: If
1 may interrupt him, I just want to
correct a wrong impression.

MR, SPEAKER: It is not correct to
cauy that the Administrative Reforms
Commission exeluded the Ministers in
the States. You are wrong there.

SHRI HARI VISHNU KAMATH:
Thay is what I wanted to submit.

SHRI O. V. ALAGESAN: I am
sorry, I stand corrected,

In the case of the Prime Minister,
the compelent authority "is the Prime
Minister himself. Whey; a report is
made by the Lokpal to the Prime Min-
ister ggainst the Prime Minister him-
self he placeg it before his own
Council of Ministers. So, T would like
to submit to the members of the rul-
ing party that what they propose to
give by one hand, they seem 10
take away by the other. So, this
should be guarded against. We
should like to have it this way
that wherever the person concern-
ed is the Prime Minister, thoa
the report by the Lokpal should be
submitted either to the Speaker or to
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the House itself, Similarly, if ulti-
mately the Chief Ministerg and also
Ministerg in the States are going to be
brought within the scope of this Bill,
if the report is against the Chief Min-
ister, the Lokpal can submit that re-
port either to the Speaker or the
Legislative Assembly itself of the
State. If it is going to be a report
against a State Minister, then the
competent authority to whom the re-
port will be submitted by {he Lokpal
wil] be the Chief Ministey concerned.
I hope this will be taken care of by
the Joint Committee.

Then 1 come to the exclusion of
Secretarie: and others. If we have
walked away from the Ombudsman, it
ig to give more prominence to corrup-
tion, which is very much related to
Indian experience. The ARC has re-
commended the inclusion of Secreta-
ries also. I am not able to understand
why they should be excludeq at this
stage, It js stated that there is the
Vigilance Commission, to take care of
them. Only today morning I read in
the papers that no less a person than
the retireq Chief Justice or chief judge
of the Bombay High Court has opined
that the existence of the Vigilance
Commission is not enough to bring to
book the erring officers. It has been
our experience that the Ministers and
the Secretarieg are gg closely connect-
ed that one almost goes with the
other. We have got the recent exam-
ple of the proceedings before the
Sarkaria Commission. There we have
ceen how the officers, \Secretaries and
others, have collaborated with the
Ministers in committing wrong acts.
So, I do not see any justification for
excluding the officers from the pur-
view ef this Bill, I woulq like the
Joint Committee to consider whether
it is not necessary to include them
within the scope of the Bill. Not all
officers, but Secretaries and also, mind
you, Managing Directors of Public
sector companies.
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Then 1 come to the very delicate
question of the inclusion of Members
of Parliament within the purview of
this Bill. 1 would like to say that
Members of Parliament do not gtand
on all fours with Ministers, Members.
of Parliament have no executive
power, in the first instance, by defini-
tion. What is it that they canp do?
The utmost that they can do is to very
stronglvy recommend things to the
Ministers. If you are going to bring
them within the scope of thig Bill, I
am afraid their style of functioning
willl be very much cramped. Not
only that, This Bill will erode the
sovereignty of this House gnd all the
safeguard; that have peen provided
for the hon. Members of this House
by the practice which has continued
30 long and by our Constitution.

So, are we gong to include Mem-
bers ot Parliament also? I do not
mean to say that they are angels,
that they are above the law but they
can be caught by other means, and
we have got enough precedents in thig
House, When Members erred, they
were brought to book by the House
itzelf. They were asked to appear
hefore the bar of the House and they
were punished, One Mr. Mudgal was
expelled. So, when there is provision
to take care of Memberg of Parlia-
ment_is it necessary that they should
be brought within the purview of the
Bill?

Here you would perhaps excuse me
if I quote from the very famous book
of Messrs Kaul & Shakdher, Practice
and Procedure of Parliament. This
is what they say under “Involvemeant
in Cases of Corruption”:

“Conduct of members involving
corruption in the execution of their
office as members is treated by the
House as a breach of privilege.
Thus. the acceptance by any mem-
ber of a bribe to influence him in
his conduct as such member or of
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any fee, compensation or reward
in connection with the promotion
of, or 'opposition to any Bill, resolu-
tion, matter or thing submitted or
intended to be submitted to the
House or any Committee thereof is
a breach of privilege. It would
also be a breach of privilege or
misconduct on the part of a mem-
ber to enter into an agreement with
another person, for 3 sum of money,
to advocate and prosecute in the
House the claims of such person.”

So, it is amply provided for under
this.

Then, under “Procedure for Enqu-
iry into Conduct of a Member"”, they
say:

“Anyone who has a reasonable
belief that a member has acted in
a manner which, in his opinion, is
inconsistent with the dignity of the
House or the standarg expected of
a member of Parliament, may in-
form the Speaker or the Leader of
the House about it.”

Sub-clause (d) of Clause 3(1) of the
Bill says:

“if he fails to act in any case
otherwise than in accordance with
the norms of integrity and conduct
which ought to be followed by the
class of public men to which he
belongs.”

If there is any class of persons for
whom norms of conduct and integrity
have been laid down in the Bill, it is
Members of Parliament. There are
no norms governing other people.
So, this sub-clause in my opinion has
been very loosely worded as if it
applies to all people. So, as far as
Members of Parliament are concern-
ed, I have got very grave doubts
whether they should be included
within the purview of the Bill.

Another authority that I would
like to quote Rere is Shri Santhanam.
He has been very particular that
there should not be any corruption
to erode our public life. It was he
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who had submitted that if 10 Mem-
bers of Parliament or 10 Members of
the Legislative Assembly submit =a
complaint against a Minister or even
the Prime Minister or the Chief
Minister, that should be inquired
into. He was also asked to tender
evidence before the Joint Committee
which went into the question in 1969
and he was of the considered view
that Members aof Parliament should
be excluded from this piece of legis-
lation. So, I would like to appeal
that this cannot be taken or treated
in a light manner. It should be gone
into in all its remifications and I hope,
the Joint Committee will come to a
proper conclusion in the matter.

Then, I would like to know the
person whom the Prime Minister will
consult in the appointment of Lokpal.
The hon. Minister has triedq to ex-
plain away why there js no provi-
sion for consulting the Leader of the
Opposition. He is the most important
man in this connection. The Janata
Party takes pride just on the fact
that they have given him the status
of a Cabinet Minister. Are we going
to be satisfied with this? Are we not
to be consulted in vital matters?
There is no substitute for the Leader
of the Opposition. Neither the
Speaker of the Lok Sabha ndr the
Chairman of the Rajya Sabha can be
a substitute for the Leader of the
Opposition. So, I want to put it
emphatically that in the matter of
appointment of Lokpal, the Leader of
the Opposition should be consulted.
The previous Bill that was moved: hy
the Congress Ministry and was before
the House, also provided that the
man who has been elected by all the
opposition groups should be consulted
as there was no official opposition
then. We went even to that extent.
Now. they want to ta¥®e way com-
pletely the right of the Leader of the
Opposition.

Then, about the period of five
years, it looks as if they want to
catch those who have not joined them,
Why is this five-year limit? Why
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should it not be from the beginning
of the Constitution? If you want to
do it, we have no objection. What is
the sanctity of five years? Because
so and so was not in the Ministry at
that time and he happens to be there
now?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): It
is an age of Five Year Plans.

SHRI O. V. ALAGESAN: Even that
has been given a go-by. We have
had three Annual Plans.

You want to bring in so many things
within the net. I would like to tell
the hon. mover that if he wants to
take action against people who were
just before Ministers and holding the
positions of responsibility. he can do
it by appointing any number of com-
missions under the Commission of
Inquiry Act. Nothing prevents you
from doing that. So, either you
have it with prospective effect or, if
you are going to give retrospective
effect, ley it be from the date of the
beginning of the Constitution. I am
glad to find that the hon. mover has
got an open mind on it,

Now, I want to come to the ques-
tion of qualifications of the Lok Pal.
Clause 5 gives the qualifications of
the Lok Pal. You will find here that
these are all negative qualifications—
he should not be this and that and
so on just as the Vedis say about
God, Neti, Neti not this, not this. It
is only negative qualifications that
have been given. No positive quali-
fication has been given. Though
judges will not be excludedq from
this, in spite of our desire to have
judges on these matters, our faith in
the judges has been somewhat shaken
because it has been our experience,
with due respect to you, Sir, that the
judges also are made of the same
stuff of which others are made. So,
we are not able to make a departure
and give a positive qualification that
he should be a judge though judges
are not excluded. It is only a nega-
tive qualification.
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Supposing a Member of Parliament
is appointed to the office of the Lok
Pal what happens. He resigns. By
an act of resignation he is supposed
to have got over all his past. If he is
a businessman, he severes connection
with his business. Immediately he
becomes a completely new transforme-
ed person. It has been our experi-
ence that even a sanyasi who has
come from grahasth ashram has not
been able to completely get over his
poorva ashram connections.

Then, clause 26 speaks of delega-
tion. It can be a very important job
that has been entrusted to the Lok
Pal under clauses 14, 15 and 16; bhe
can simply delegate this to anyone of
his officers, to anyone of his staff. It
is a very dangerous provision. So,
in the matter of delegation, you can-
not take such a light view.

Again, in clause 23(1) and (2), the
President, that means, the Central
Government, has been empowered to
confer additional functions behind
the back of Parliament. Whether the
President, that teans, the Central
Government should be empowered to
confer additional functions on the
Lok Pal is a thing which has to be
seriously considered.

Further, the President can also
make complaints directly to the Lok
Pal. The President is not an ordi-
nary citizen. It is the Central Gov-
ernment. Here you have given a
facility to ordinary persons to make
complaints. If the President himself
starts making complaints against peo-
ple, 1 do not know what to call It If
the President or the Central Govern-
ment wants to make a complaint
against anybody, they can appoint a
commission of inquiry. But as far as
the Lok Pal is concerned, the Presi-
dent, that is, the Central Govern-
ment, should not be empowered tc
forward any complainmt and ask the
Lo Pal to inquire into as if it har
been sent by an ordinary person.

With these words, I conclude.
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15.15 hre,
(MR, ,DEPUTY-SPREAKER in the Chair)

PROF. R. K. AMIN (Surendra-
nagar): Mr. Deputy-Speaker, Sir, I
am very glad that the hon. Members
from the Opposition have welcomed
the Bill.

SEVERAL. HON. MEMBERS: We
all welcome it.

PROF. R. K. AMIN: We also wel-
come the Rill,

st faamae gew gz (wgTEn):
IYTEA WEIZT, AT ATE= WTF WY
21 gw AW A 3w faw ¥ wifzlz g7
fear &, gar av g =T EW
Fai wrFr ¥ Ay Fy e v ?

PROF. R. K. AMIN: My friend has
referred to and the Home Minister
has also very explicitly stated that
certain changes have been made in
the Bill which was proposed before
and in the Bill whith is proposed
now. In the present two significant
changes have been made. Earlier,
the Prime Minister and the Members
of Parliament were mnot included.
Now they are included.

I would just like to draw the atten-
tion of my friend, Mr. Alagesan, to
the difference between the Joint
Committee's Report whic® was pub-
lished in 1969-70 on this Bil] and 1977.
This difference had clearly indicat-
ed that the Prime Minister as well as
the Members of Parliament should be
included, if we really want to avoid
the emergence of dictatorship. But
I am also glad that the Bill has been
referred to the Joint Committee. I
would like to ask for the considera-
tion of the House that had this Bill
been passed in 1970, had the Bill in-
cluded the Prime M:mxter as well as
Members of Parliament in its scope
and had the provisions were like this,
couldg we expect the s1tuntfcm ‘which
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arose in this country where demo-
cracy was jeopardised, could we have
a Lokpal strong enough to stand
against such sTuation .

MR. DEPUTY-SPEAKER: M.r
Amin, excuse me, you are a- Member
of the Select Committee and I think
it is not proper if you speak like this.

PROF R. K. AMIN: I am just ask-
ing..

MR. DEPUTY-SPEAKER: - I. am
saying that you are a Member of the
Select Committee. So, you should
not speak on the Bill or it was a
mistake bechfie . . .

PROF. R. K. AMIN: Therefore, 1
would like to point out about the
experience of the emergency. Because
of the experience of emergency, it is
Very necessary .

AN HON. MEMBER: It is a politi-
cal speech.

PROF. R. K. AMIN: No, it is not
a political speech. Because of the
experience of emergency, it is good
to bring this Lokpal Bill forward.
But I am glad—I have also another
reason—that this Bill has been
brought forward now and hope that
it will be implemented as early =us
possible in our Planning Commission,
after the experience of 30 years, it is
indicated that despite the fact that
we are having good schemes, we have
always failed, as far as implementa-
tion of those schemes is concerned.

On the face of it if you take the
community project schemes, nobody
can find out any fault with the sche-
me as such, yet it has not been pos-
sible to effect development in this
country. You take the drought prone
area schemes, small farmer schemes,
marginal farmer and agricultural
labour schemes and so on. If you see
the review made, as far as implemen-
tation of those schemes is eoncmed,
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you will be convinced that despite the
fact that good objectives have been
included in those schemes, on the
face of it, they have not been gble to
deliver the goods because of their
implementation; and in the imple-
mentation, the administration has al-
ways come in the way. Why has it
been happening so? It has H¢&h hap-
pening so because of the nepotism at
the top. because of the inefficiency at
the top and because of tWe corruption
at the top, the administration has be-
come so corrupt that all our schemes
for economic development, despite the
fact that they were very good sche-
mes, could not deliver us the goods.
Therefore, it you really want to make
our country prosperous economically
ang otherwise, then it is very neces-
sary that the Lokpal must be appoint-
ed, that there should be no corrup-
tion at the top, that the top should
be in a position to control it, so that
the administration also becomes very
good. You know very well Chur-
chill’'s reputation: the moment
Churchill was declared to be Minister
of any department, right from top to
bottom, all of a sudden, everything
would be so set right that nobody
would dare to indulge in any corrupt
practice, from top to bottom; the
moment his name was heard, the
moment it was known that Churchill
would be taking up surh and such a
department, there would be no cor-
ruption there because his reputation
was sueh that no corruption wonld
be allowed to flourish in his depart-
ment. If we also have that sort of
top in our country—Ministers and
Members of Parliament—, if that sort
of reputation is established, then no
corrupt practice will enter into the
civil servants; from the level of Sec-
retary to the lowest level, the exam-
ple will percolate very easily. That
is why I welcome, even for economic
reasons, the introduction of this Bill
and the passing of this Bill, and I
-hope that it will be implemented as
early as possible. I would only like....
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MR. DEPUTY-SPEAKER: Mr.
Amin, you may wind up your speech
because I have already drawn your
attention to fthe fact that you are a
member of the Joint Committee.

PROF. R,"K. AMIN: Only one or
two things more. 1 woulg only like
to urge that, while passing this Bill,
care should be taken to ensure that
t'-¢ approach of the Chief Justice or
whosoever 1s the Lokpal should be a
little different from that which has
been adopted so far in inquiries into
corrupt practices because at the ton,
when you are responsible, when you
are elected, when yo{ have to be res-
ponsible to the people, you have {o
use your discretion, you have to take
your decision fearlessly, you have to
abide by the mandate which has been
given by the people. Because of this,
the approach of the Lokpal should
be somewhat different from the ap-
proach which has been adopted so
far by the Vigilance Commission or
all other Commissions. That is why,
some of the Clauses like the need for
depositing a sum of Rs. 1,000 and
elimination of the complaints by the
Lokpal—because wé have ~ found
that hardly six per cent of the com-
plaints has any substance whatsoever
—are good. If these things are estab.
lished, if these guidelines are intro-
duced, if some Thechanism is there to
remove unnecessary complaints. then
my friends need ndt worry if Mem-
bers of Parliament are included.

Now that the Bill is being referred
to a Joint Committee, I will conclude
by saying that I welcome this Bill
and I hove that the Joint Committee
will do its job as ear® as possible
and the Lokpal will be appointed in
the next Session. )

= wmawt yeTT aEw (MET) ¢
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MR. DEPUTY.SPEAKER: Mr.
Asoke Krishna Dutt.

SHRI NARENDRA P, NATHWANI
(Junagadh): Sir, on a point of order.
1 rose on a point of order before the
lunch interval and said that I would
raise it after the Home Minister’s
speech. I thought I would be given a
chance to speak, but since I happen
to be a member of the Joint Com-
mittee, I may not be allowed. There-
fore, I want to raise my point of order
and would request you to consider it.
It hag already been pointed out by
an hon. Member on the opposite that
the Bill seeks to deal with the mis-
conduct of Members of Parliament
of both Houses—it is important to
bear this in mind...

MR. DEPUTY.SPEAKER: What is
your point of order?

SHRI NARENDRA P. NATHWANI:
My point oi order in this. It involves
an encroachment on the rights of
the other House and wvice versa.
This is an important piece of legis-
lation. Clauses (2) and (3) of Art.
105 do not admit of such a proposal.

MR. DErUTY-SPEAKER: ] think
it is better you state it in the Select
Commitlee itself.

SHRI N/+RENDRA P. NATHWANLI:
I want to bring it to the notice of
the entire House. It js a question
affecting the rights and privileges of
the entire House and I am placing
my doubtg before it. This is rather
an important point because the Bill
seeks to deal with the mis-conduct of
Members of both the Houses. Art.
105, as amended in 1976 speaks of
the powers, privileges and ammuni.
lies of ‘each House’. But now this
House is trying to lay down princi-
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pleg governing investigation into the
mis conduct....... .

MR. DEPUTY-SPEAKER: I think
1 can rule it out on the face of it
because it does not go into the powers
and privileges of the other House at
all. It is a general law governing all
Members of Parliament. It has noth-
ing to do with the Members of any
particular House. Therefore, I think
your point is out of order.

SHRI NARENDRA P. NATHWANI:
Please hear me fully.

MR. DEPUTY.SPEAKER: I have
heard you and I know the point you
are raising. I think it is out of order.
This Bill does not specifically go
into the privileges of the other House:
it does not deal with the privileges of
any Member as a Member of the
Rajya Sabha alone but deals with the
Members of Parliament as a whole.
For example, what happened in the
case of the ‘Salaries of Members'
Bill? It was passed in this House
though it covered the salaries of
Members of both the Houses,

SHRI NARENDRA P, NATHWANI:
The entire House can look into the
mis.conduct of any Member, but this
Bill is now being referred to a Select
Committee.

MR. DEPUTY-SPEAKER: We are
not going into the mis-conduct of
Members. This is only a Bill pro-
viding for an authority which will
probably go into the mis.conduct of
Members. I think your point is out of
order. Please sit down.

Now, Shri Asoke Krishna Dutt.

SHRI ASOKE KRISHNA DUTT
(Dum Dum): Mr. Deputy.Speaker,
Sir, 1 congratulate the Home Minis-
ter for introducing this Bill in the
House. As he has stated in his expla-
natory statement, this Bill was intro-
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duced twice earlier—once in the
Fourth Lok Sabha and once in the
Fifth Lok Sabha and, on both the
occasions, they were allowed to lapse.
It is laudable that now, almost at the
beginning of the term of the Sixth
Lok Sabha, this Bill has been intro-
duced so that we can see it passed
into an Act. As a Member of this
House, 1 feel proud that he has in-
cluded Members of Parliament within
the definition of Public men’ under
Section 2 (g) because, if only Minis-
ters were included and Memberg were
excluded, a criticiszn might have been
made that the Members are trying to
shirk their responsibilities and are
trying to avoid enquiry. Now, if any
undue criticism is made against any
Member, we can always say that the
Lokpal Act is there and anybody hav-
ing valid criticism against the Mem-
bers can take recourse to thig Lokpal
Act. Therefore, it actually helps us
and it definitely improves the stature
of the Members of Parliament before
the country,

1 was very carefully listening to
the speeches of the Hon. Member of
the Opposition Mr. Alagesan. He is
a senior Member and has held exe-
cutive office previously. But I was
rather amused tg hear his speech.
Initialiy, when he said that he was
supporting the Bill, 1 applauded him,
but he later brought on the argument
that the previous Government had
introduced a better Bill where the
Ministers all belonging to the then ru.
ling Congress Party had been brought
within the ambit of the Bill but Mem-
bers including al] Members of the
Opposition were left out—as though
they were showing great indulgence
to the Opposition. It is very amusing.
Shri Alagesan has finished his speech
and léft the House, but I believe,
some other responsible Members will
be speaking fyom the opposition
Congreéss benches I would put two
questions to them, through you, Sir.
First, if such an indulgence was being
given to the opposition, why was this
Bill never passed and why was it
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never enacted? Why was the Bill in-
troddced in the Fourth Lok Sabha and
allowed to lapse and why was it in-
troduced in the Fifth Lok Sabha and
again allowed to lapse?

SHRI M. RAM GOPAL REDDY
(Nizamabad): Should [ answer it?

MR, DEPUTY-SPEAKER: He is not

putting the questions to you, but to
Lthe chair.

SHRI ASOKE KRISHNA DUTT:
Shri Alagesan emphatically said that
they were taking a positive step by
inciuding \he Congress Ministers. If
they were so positive, why did those
very Congress Members positively ex-
clude the then Prime Minister from
the jurisdiction of Civil Courts and
Criminal Courts by introducing Con.
stitutional amendments—dark amend.
ments to the law?

While congratulating the hon.
Home Minister on bringing this Bill,
I would like to draw the attention of
the House to two particular matiers.
This Bill is being sent to the
Joint Committee of the two Houses
and 1 believe, the Joint Committee
will seriously consider these points.
First, the scope of Section 2(g)
of the Bill which defines public
men should be widened. Here, 1
find that it has included Ministers,
Members of Parliament Members of
the Council of Ministers for a Union
Territory, Members of the Legisla-
tive Assemblies for any Union terri-
tory, Members of the Executive
Council of Union territories and only
the Chief Ministers of the States. I
feel very strongly that the legislators
of the States should also be included
within the scope of Section 2(g) and
the definition of public men should be
widened to bring within its scope
Members of the Assemblies and
Councils of the different States.

There can be two objections to it.
First, it being a State subject, why
should the centre go into that. By
including the Chief Ministers of the
States, it has already been answered
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' : .
that it is not a State subject ang it
can be done. The other argument that
can be advanced is that there would
be too much work for only one Lokpal,
as has already been said. Section 8
lays down that if necessary, Special
Lokpals can be appointed. Therefore,
we can easily have, if there are suffi-
cient cases against Members of Legis-
lature of particular States, one or
more Specia] Lokpals for that pur.
pose. The Act provides for that.

The hon. Home Minister was giving
instances of excesses during the em-
ergency; we in some of the States
have also got experience of the cor-
ruption in the States. In the State of
West Bengal, from where 1 come
from, the Wanchoo Commission was
appointed with a lot of fanfare and
an enquiry was made into the affairs
of the Ministers, but for various ob-
vious rcasons, the Chief Minister who
was controlling the whole show did
not publish the main portion of the
Y anchoo Commission recommenda-
tions; only a small portion was pub-
lished so that he could take advantage
of this report and blackmail his poli-
tical opponents inside his own party
and set one against another. These
matters are coming to light. It has
been published in various newspapers
today that during the last administra-
tion in the State of West Bengal, po-
lice files were prepared about Mi-
nisters at the instance of the Chief
Minister himself, so that he can black-
mail them. Now, these were never
published. We want them to be pub-
lished. We want some agency like the
Lok Pal to go into these things be.
cause it may be our experience in our
State shows that not only may be but
it was a fact that in that particular
administration, the Chief Minister de-
liberately got prepared false files to
blackmail his political opponents.....
(Interruptions) He is going out for
obvioug reasons. It is for this reason
I would emphatically asert that le-
gislators of the States, MLAs and
MLCs should be brought within the
scope of ‘public men' in this Bill.
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Otherwise, if there is no uniform law
throughout the country, in all the
States particularly, then unscrupu-
lous political leaders and unscrupu-
lous Chief Ministers..

SHR1 SOMNATH CHATTERJEE
(Jadavpur): like?

SHRI ASOKE KRISHNA DUTT: !
do not like to mention names. It is
obvious. They can aiways take ad-
vantage. So, we should have a uni.
form law throughout the country. The
question of checking corruption
should have a uniform law through-
out the country. For that reason, the
scope of Section 2(g) should be
widened and where it is stated ‘only
of the Union Territory’, ‘members of
the various States of the Indian
Union’ should also be included.

The other suggestion that I wanted
to make was that I felt while con-
gratulating the Home Minister and
asserting that this law is definitely
going to curb corruption, I feit at the
same time that there should be some
specific  provision for  protection
against malicious proceedings and
harassment. We, in this House, enjoy
certain privileges. I do not want to
repeat what Mr. Alagesan said about
the privileges and the well known
reasons of our having these privile-
ges is that we can freely discuss va-
rious things in this House without all
the time fearing the law of defama.
tion. We can be free to discuss va.
rious matters as public representa-
tives before this greatest forum in
the country. So, if we are constantly
reminded that we must be careful to
see if we are treading on the tail of
somebody, we cannot discuss various
matters freely. Here also I find some
protection has been given in the na-
ture that Rs. 1000 security is to be
given by the person by whom a pro-
ceeding is started. If it is found that
there is no justification for the pro-
ceeding, then Rs, 1000 or a portion
thereof can be given as compensation
to the person complained against.
Thig is not adequate. Look at the
scope of this Bill. Anybody can send
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a complaint, not only people in jails
but I do not know why this was in.
cluded. T find that people even in a
lunatic asylum can send complaints.
It has been specifically provided that
people in lunatic asylums also can
send complaints. I do not dispute that.
May be some people might have been
wrongly put into the lunatic asylums
by some Chief Minisier. We have
that experience also. I do not dispute
that. What I was saying is: let these
provisions be there. But we should
have some protection that if it is
proved that the entire proceeding was
a harassmenting proceeding or was a
malicious proceeding, then there
should be some provision for pro.
ceeding against those people who in-
stituted these proceedings. Rs, 1000
may be, for 90 per cent of the people
in this country, a lot of money, but
for those people who are interested
in harassing Members of Parliament,
it ig a very paltry amount. So, in that
case, if it is definitely proved that the
entire proceedings were malacious, the
entire proceedings were merely of a
harassing nature, then there should
be some provision in this law where
some heavy damage could be obtain-
ed from those people who were insti-
tuting malicious and harassing pro-
ceedings. There are other things
too. You have already stated that
our time is limited. I believe you
have already given a warning bell.
I do not want to drag the speech. But
before ending I will say that we are
grateful to the Home Minister for in-
troducing this Bill,

This Bill is a unique Bill and when
passed into law, it will be a unique
enactment for the whole world and
we can boast that our country js tak.

ing a definite stride in eradicating
corruption.
ot wdx @8 (WFI)  SqTeAer

oY, & fgt & ey wEAT § 1 qwy
ar & =t weor fag, g At o1 =7 wiw-
FAA T AT § & I g
weaT oo agf qu 4w fear € 1 wWa
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AT § wY, NeATF 7 e frwa
w1 fvar Wi 741 @ oA Wik £©
gzt 3, a1 T8 & F1§ aew 79
& AR g8 ¥ F18 B g1, QAT qW
gt srar IfFT T @ F 9w AR
ggafaq & ak 7 g IRATE

s wzor fag A g FgT W I
wfwsr 397 @ 4 fF weer= o @ ag
F3q wifas aroer 1 4E) g, @ F
FAT F1 AET gan, afed W A
FIATZETR | I Fgr & ot wry
Az JEAre, Tg W e g1 FwqAw
e {5 7z @t o, 9 A
FE AT 1Z 1 AATE W@ A
g, T &1 471:7 I & A qradt a%
)

W ERr (o Wy TowAd ): A1
AT ¥ 97T F31 8, IN F1 X IqA1 G
a1 1

ot 7Wa 7@ : q7 ¥ 7 O foEar
g1, &1 WET AT AT AT T | AT WG
FT qATY T 7EIT AZ1 1

atd gz &g 73 av f& ag 7 i
7 g wE f5 91 AT @5 aar g,
Fg W ¢ | § 1968 FT HAqAT HAZ
F fedz qrz 2721 # ¥ 9 9@ I
T qEAT A

“IT g sfsa 57 a7 s@Rw
(%) & 1 979L, 1965 F1 S1TEA
yzaz fafaes gy sgaeqrawy
i 97 fagaa FAIfaEl 1 g
& Y 5w Zeara W § o wifa Zarg
&V qFaT ATA ¢ | ¥ ¥ g @rfRad
g1 e, f= o) syt | 7
ug gfea & qzw w1 qaag foar
2 ST FTIR I, 1964 ¥ HRGAT
Fgaa IOy eaagfEsT 3.
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ie'arg%%qﬁsrﬁ HF & qT9 WA
aprafas g N1 @ aREw
Trgdl & fq0 & FIAT 977 T
I & I Wl 38 T qaT AR
AN FAAT IR AT A%
ag qar J9ar & 5 q wam  wdT
A g9 1T AGH Tay, AT TH T 48
Wl gfaFgrar g f5 ga & /3%
FN QTG qAGHeeq qqT WAAT
nqf 7 Aqr 781 9v afes g F far
F1 feafa g gwE & 3T1 AW
Arzaq 79 & fao 71 0f fr@qa ar
AT 4T HIX T FAEAT IR 9T
FogAr F TAAR ATET A @

=Y W ST Ay o (FFET) ¢
ag w2zwz fFrm w1 8 ?

Y AqFA AB - T8 A | 98 4§ A
qrzar F1 |

qrTqes 2729938 fAard. . "
“Jfeea g iy wrd & Freamal # faa-
It A4 &\ qAF waqa fad ARt
2qrg %1 797 IATAT § & 1 A7 wafS
zafqy & f& 3T 993 2 1 wIav
fastt wfag aTm@r, @@ 1 foa@ £
aqr wgey AT FTIA F1 IAFT qUIAXT
FIOF FgAT 7 @y qT I
qUM @&l ¥ g8t 14T fF TN w59y
T2 &1 fastt afag ;1 szeamas Al
%3 & geRaq 7 wrarg sfafafa qee
¥ guETR o HraR 9% IqET 6%
3% wrda sfafafa deo & aaEn
FETH FAT AN T4T T9 I A

IR ..

i WIW SE™T AT : qI5T HIF
"rET |

s wgew AL : § @w FT a9
afadar | 7T W |
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oft wiw semm T ;& ag qeAn
I g 5 a8 ez o7 @ § v fod
¥ agi o faar g | SEwr @ @ E 7
39 AT T 9% FL 98 T HAT 9T
TATIAAC § W 1 AT AT @ & 43
A T A TET a5 ET &, TW TCHY
RFT SHFEAT T |

it AFA AG : FTSA qT T ATHT
TAT B | A% TAY AT w1 FIA § AN
AT 1At & 1 # Ja1 35 T Qv @
g1
MR. DEPUTY.SPEAKER: What
are you quoting and from whom?

SHRI VASANT SATHE: This is
from Lok Sabha Debates, 1968, the

volume relating to the month of Au-
cust.

T II-HYM [T § goT Tar fF
qMd HqT q2 w1 AT @f¥q &6
ETTAYAT AT B, ...

MR. DEPUTY-SPEAKER: From
where are you quoting?

SHRI VASANT SATHE: This is
Mr. Madhu Limaye speaking on a
motion of ccnsure against the then

Deputy Prime Minister, Shri Morarji
Desai. '

ot SIW IFTT AT IATIET
T g ?

st qwew g8 & &Y A T
fegaTaEg s g TN gz g
Fgwt o & g AT gfec § & a7
qANTW@IE AR FATIG QIE |

s feda wgram  (FRAR) -
HT AT {3 1 g & A AT AT
H3 g MEa |
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ot wewr ® o @ETREIT fEw
oI X AT W IF W
sfafrfises & aqrge & =7 § )
WA ! qq IEET IR WeraT q0G
Y faqr | & 3% JAw ¥ ow @
e g g e AR 2

Shri Kanti Desai was given an adviser
badge to permit his entry to the pre-
cincts of the conference hall and to
enable him ty attend social functions
organised in connection with the
meeting.

T EONAT AR T FE KT A 2

ot gk fasy wma : wgr a5 A
WHW 9T g, 9 7wy foma & e
W | ®qr ag st gwT § ?

M EGRA A : Jqrfory | &
fay at S wr @ & | & WA

W OE WG E | A T TG I QR
feagwnformgwrd ? Xagsg @y
fo avoaw o7 A7 faw war @, 98
G, WETATT, WX {S 6T WRTHA
T &, S9&T W 2ET

SHRI R. MOHANARANGAM
(Chengalpattu): Sir, we are discus-
sing a very pertinent issue under this
Bill. I would request you to speak
in English so that we are in position
to understand what the leaders like
Shri Kamath says.

SHRI VASANT SATHE:
help you.

Sir, I have got two or three points
to make. Firstly, in this Bill, you are
trying to bring in corrupt practices;
you want to stop corruption. That is
the idea. The objective behind this
Bill is to stop corruption in high offi.
ces and high places. That appears to
be the objective behind this Bill. This
is similar to Ombudsman in Sweden
or Parliamentary Commissioner in
U.K. as well as in Newzealand.

I would
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But, I do not understand one thing
when in this unique bill you are try-
ing to define the word ‘misconduct’.
First of all you say that corruption
includes anything that is punishable
under Chapter 1X of the Indian Penal
Code or under the Prevention of Cor-
ruption Act, 1947,

You are further going to define in
clause 3 what is meant by ‘miscon-
duct’, That is as follows:—

“3(1) A public man commitg mis-
conduct—...."

That means anything under the
sun may come under that. Even it
you go home and sleep, that also may
be included. This is so comprehensive
in the sense that it may cover any-
thing. For example look at (3)(1)
(b). What does it say? It says:

“If he fails to act in any case
otherwise than in accordance with
the normg of integrity and conduct
which ought to be followed by the
class of public men to which he
belongs;

Clause 3(1)(a) says:

“if he is actuated in the discharge
of his functions as such public man
by motives of personal interest or
other improper or corTupt mo.
tives..."

Clause 3(1) (c) goes on to say:

“if he directly or indirectly al-
lows his position as such public
man to be taken advantage of by
any of his relatives or associates and
by reason thereof such relative or
associate secures any undue gain or
favour to himself or to another per-
son or causes harm or undue hard-
ship to another person”.

It an associate does something, that
comes under this clause. My friend
Shri Chatterjee, is an eminent lawyer.
He may agree with me that we have
so many associates. How does he keep
watch over the associates? Is it pos-
sible at all? I have one request to
make. For heaven's sake, in your
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enthusiasm, do not bring in the word
‘Members of Parliament'. Somebody
in the Janata Party also said that we
should not include Members of Par-
liament. How can you say that the
Home Minister should now include
M.Ps and M.L.As. At least ] want to
be honest. What we are trying to do
is to prevent the misuse of powers
given to persons in authority. What
executive powers do the Members of
Parliament have? I would like to
know. Your power is only to request
Charan Singhji to do something or
let off somebody or arrest somebody.
Not only an MP but any man in the
country—with some hold—can go to
any Minister and persuade him to do
something and have the things done.
How are they better than an MLA or
M.P. An M.P, if there is breach of
conduct as Member of Parliament can
be punished by Parliament, It they
commit other crime they can be
punished under the ordinary law.

AN HON. MEMBER: What about
Tulmohan Ram?

SHRI VASANT SATHE: He is fac.
ing charges in the court of law.
When Chief Ministers are included lo-
gically the MLAs will also be includ-
ed. Why not then also include the
Municipal Committee members and
members of Gram Panchayats, etc.
Where will it all lead to. This will be-
come ridiculous, Therefore, for hea-
van's sake, do not include the MPs.

Sir, my last point concerns Section
26 which deals with delegation of po-
wers. Here I may quote Section 26:

“The Lokpal may, by general or
specia] order in writing and sub.

ject to such conditions and limita.

tions as may be specified therein,
direct that any powerg conferred or
duties imposed on him by or under
this Act....... may also be exercis-
ed or discharged by such of the offi-
cers, employees or agencies referr-
ed to in sub-section (1) or sub.
section (2) of section 9, as may be
specified in the order.” What does
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it mean? You will find he hag to do
nothing. He can ask the Secretary to
record the evidence and the other
officials under him to do other things
and all that he will have to do is to
sign. Sir, my submission is that in
this process you will open the flood
gateg of mischief. Therefore, Sir,
there is a serious lacuna in this Bill.
The Bill is, no doubt well-motivated,
There is a ticklish point about the
inclusion of the Prime Minister. If
you ask me frankly I would say, “Do
not include him.” It is your Prime
Minister today. I tell you ‘why’. He
is the head. He appoints the other mi-
nisters at hig discretion. Now, what
will happen? The report will go to
the Prime Minister himself which you
say he will place before the Cabinet.
Now, you want o start a fight in the
Cabinet between one group against
another group to catch the Prime Mi-
nister on the wrong foot’. (Interrup-
tions),

16 hrs.

If your party loses faith in g parti-
cular man, you remove him from the
Prime Ministership. But do not put
him in jeopardy because that will re-
duce his leadership capacity in the
Council of Ministers. Please calmly
consider this. He is equal in the eyes
of law. If you want to include him,
then, as you say, use this power. As
one of the hon. Members has pointed
out just now, any man can make any
complaint, any businessman who wants
to blackmajl any person for Rs. 1000
or some money, may prepare a com-
plaint and send it to Lokpal. It will
be published next day. Today you
believe in persecution and prosecution
through press and propaganda. The
first thing to be published would be a
complaint by so and so against so
and so making such grave charges.
When it is published already, people
will take it for granted that it is true.
Therefore, if you want to perpetuate
that, you will be doing that by instal-
ling emergency permanently by giv-
ing powers to C.B.I. to do every-
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thing that you want, Thep that will
be worse than Emergency. There.

fore, do not talk of Emergency. Here

is a Bill, a good Bill; but consider all
these lacunae, try to remove them. I
hope the Select Committee will apply
its mind.

MR. DEPUTY-SPEAKER: Mr.
Dinen Bhattacharyya, I know whom I
should call. You please do not tell
me whom I should call. 7 am making
this remark for all the debates to
follow, not only for this debate, but
for all the future debates also.

SHR] DINEN BHATTACHARYYA:
Why are you telling this to me alone?

MM gRT IW (AT
qeTs wgiEd, § A 1g §61, wo
P WA FUTH HaAl THT FT g74718
2qT g A AT T AT F1 AT 97T
T g 5 grr g ¥ oAy sgE AT A7
WA &1 A § F9 F ag Swae
fadas ofver & 7 ¥ &9 § qfrafa
g o FEa |18 4T gorfAA fag
g1 A3 W gmaE g i 5 I
AN IAFNG FuF SHFrfEa w7
Wy TiE g & we | afer gaan
WTEd A g e CAsET ¥ a9
%I ST a7 dwad o faaEy wig
¥ o ar g€ 4 9w ¥ fas wawrEA o
FT Seore Aradr gfex aidt F grv
97 F 77§ 7Y foay wrar - gfz ot
|3 gge IW q9d Wt W F
ware fFg g3 a1 Q0 savEAr wrHA,
WAUTER, AT FT WTHA 7Y a0
% gAwTe fow #1 g fawiay wid
] JIT A SqTEAT FT A 3T F1 A TEAT
qEdt #7471 fe g ¥ fod F arwd qgd
%3 9% ¥ Bfe awma qai # faw
FATEA 7 J W A6 97 gwEa
94 orgT 7ar | fFA ¥ 3| I v aw
¥ faq gemTR g
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ot we @ & 3w gww W wre-
TR 9T | Agi I fra s frar a1
9 9T AZ AT &, a7 Y FQ@ A
TRAGT & WA IR AATT # foran-
HANMEA 94 | 98 ST & g9 F7 fqar
goT 41| ZAfT & I awa Wt fwa-
JT AT |

&Y S TETH AEiY : I FT A
azar. ..

ot IFa |3 qd qF IATIC |
od &1 912 § WAT | I9 GET N IFA
frararag ¥ g w@rg | Ay ama A7
FATATIR 4T |

ot 5T gFEY T : AAAT 39T
€78 HE1eq, § 32 A A & fau «r
FATE TAT ATEAT § | AAHA g1 HAAE
77 AAT AT T FOITAIT T AT SATRAT
FY a7 sareaT W@ WHEE & | @3
ATEd AT IH AZA & qgd § WAAA
AIET TA AT F AT THT IR FLAFT A
fa7 @2 91T a7 F1 Aq@ AAA AE
37, 1o TH AATGLATGAT W X AIFATIT
T FEO ATIN FIAYL | IAIA K
FAY 96 Wiga {1 7 | § I| gw@aR
297 g & ITW e F1 OgHEEH
graai & 7z #1 o wfew fFar o
qrAAIG T3 Y T AFIT 1968 1 AT
vy faad <t &7 efrs a1 3o 7 § )
<fF agr a3 = FruEt dard #1 W%
gt €, & waw wfaed F fadi #1 @@
femrn Frgm-a7 3@ F I ATH AT
92 g1 % 3 W F ¥GW TG waAv
Go FITETATT AgE & fasr afvx,
aqrE & gy ¥ WY wgar) § fFaAr
Fai g dr 3u 991 F1 W FIT WO
@ | A gufee ¥ ww w9T g
¥ge Agmamaar i F1R fEive awg
A9 o FTFTATH AZE UF TAATT & &
TATAY WgA & Forawy siywat g iy et
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¥ rreafasar ¥ =7 F qfeora fisar
& 3 xq am w1 e faArAr Agan
g o o frdug gam Y Fraiw &, o
&Y a8 wrg w=av § foaa e s s
# TETE AfF IFA T qaT A 07
QT 9T | AEAAT TR qI3a T F2T
gt f& fa 7201 & fao T1wmer A,
FEIEAT ALY, FATHY gArTTZ A 77
AT 7R I A4t 7 v & Ao qr-
TAF  FATEW FT F A5 g7 I
AN AT 70 9% 79 42 & "wr=EEa
#) WY AEY U A | I wEAl AT va
# fau fam g&17 F7 F=qrH} FT AT
g, fq 9% F TeAIawAT wHEs A
TETT g AT ¥IR F IErzgmAn
RHID F AT F1 AW F A0 qrAAIT 18
gd @7 7 «g favas  Fgi qv W fEa
2 FEIT 1947 AAFT AF AT [ AAAT
ag fagFvar 2 5 1 @z foaw
gagafea, =AmET w1 gFafad-
A TIEY WA *Y AfwT 7qar, faad
arg s 717 AfaE geai 71 991 78
Zriy, faq aastae 7 A9 Al owE &
F:499 qT €q17 A& fzar A Ag
srearfeasar 9 fagra qursag 79 W
# 97 g A5 TAAC SrHT AE
¥ megifens wI Afaw a0 &1 q97 ¥
a1 & 713 |Eg wyT afqast & x41 S
TH GHT 7T § IqEqT AZT 8, ITH AIM
FraTqr F ag faqasaraa ¥ qm =%

' Fzar w7405 gAre ArqonTa ¥ qgr

gER AT ST A8 w4 g fafaw

FFJ541 H A A1 wyez F AT AL A1 fv
g A qreEe fadg & fag
FIAT FATAT AZA & | AIATT TF HAT AT
¥ agr a1 &7 § fF o &Y s=an sunar
gaagtaL g1 foew 20 R F sy
gfrzr aidt AT 37 F 77 TIARRTTHAT
AT #7134 97 F, IFA 71T FICAHT A
WTTATT FAGT ®Y @41 Forn @Ar fagr,
zaqr qaF a7 faar f& " aa &
wagTar € M ¥ 3@ @ & fF gw A
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T FT W & | g wAY o ¥ S5 &
w71 5 afzal & v a1 1 w@r 28
Wwramar ®}E | a3 a5 5 wa
wifaa7 7 AT dYo dYo Yo UF FAT
F A95F A1 @ ¥ 1 AT IR | T
HATo qTo ATE o0 ﬁﬁzﬁ%&&@ ﬁﬂ’ﬂ
zfza 1 f&7 drez gg=ndy #1 @12
F7 TFAT, AOAN AT Y Z-ag AT 7R

1 AMAT 3 1 AT § feg & faw
ST & A T 7T AreATen T qeq1 F 1 @0
g1 A%l A faw gt 71 e g gy ?

frgma Fatdl F A9 ¥ Fog 9@

J AT AIAT wrey 97 fear qr IEH
ATAT AAUH GAATT (T Ao1 T &Y
q97% TEY &, ¥4 T dxAT AR AR
TR 8 ) ATAT T FT A4 fowar av )

gFATesw A7 qdgd qawrd § foaan
TAT AT A1z7 3w 1 fafea =g
FaAa § fan F Aar @ T 9N &
TH AR FT AT HAQT | FA AT ATAL
o f&7 gow, gave ok @z A

AT TAE AT E § 0

garr gfqeq 3@ 939 °H A7W-7q
7 g AfFa sy quT ¥ 9guEa ¥
TIFT GATFT IGA § AW AAE § (CATH
aar f £27 &, zafAy Y fF ag w15
farar &1 @ra g, afer zafa f& O
41 # 3w &1 gdq wfafafeza &, =
F Ao ¥ wigey 7 TR q1Y “3WA A R
o7 IF § FgHF IF AL FT & WY
viadifas gfz & o™ 77 a7 §
A @I AT T AT AF F X
% fgegeam & aegfa ¥ afaa & o
wafaa, ordt g1 a1 f hw—fwat a1 5=
geq it & A1 g1 war g fF w@ifa |
77 gEfEY wraE awEifas a9 §
®T § Iq T TLANE ANT FG ATGT & |
ITATE GAT § AZHA I 1 F71 & o <A
gt a¢ fager ¥ § | 7@ a7 g1 gy
afz sfaaer & A1 ¥ AAAT A6 WEH
ar wAAT FATEd qgd g1 4§ Fgd
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[t =Y g 2]
fe geqa 93 FiUw A" o favgra
®T W@ T | N FRW wfew O, qg wa
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FAAT A TUT W AS F AAA_T F1
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zfez & waq t @, Ffea wgres andy &0
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WYE W7 gAT FUTA FoAr 47 qy Wy &
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Prdrze g1, %1 oF ®a1 Fie #3777 IR

g1 AN wfaar v A feaedt §, 59 %1 59
gfwrat & gt ¢ gATAT ARATE ¢
“The very lands we all along

enjoyed;

They ravished from the people they

_destroyed,

All the long pretences of descent

Are shames of right to prop up
Government,

It's an invasion, usurpation all,

It's all by fraud and force that we
possess,

And length of time can make no
crime the less,

stiongest
side.”

Religion's always on the

FAdT gHT? §T9 &, AATRT gATT J1G
g A9 WY q=ATE F TTH 9T g9 "edv-
frasar ot afasar & Jm9 97 37 U
wwaAfas gt & arw a7 foaaw & F7
26 FFALY FT TTEAT F T q¥ A TATRT-
W ATE A U TFAAAT FT GIGOT FI
Y, #OT wfadve § aWrIarz &7 A1
=T a7, AfFw 30 awt ¥ THT AWIS-
are ATY A g qTE WA A ofaqq)
#1 fg7 w1z Fe § @ver gwy aam
afes sfagrg wrowy oY 7re Y w0
wIT & ITTETs qgEy F gTaO T HIT
wqoAl qrEt F1 o Fgar  fF sfem
g7 AT HY ATE TET FIAT GIA7 T A1F-
g fagas srafaiia sma #ood
qfcafaq @@ gwr 1 T weaime a
YA, 1 usHfaw sz g, saw
T g A AT AEY {AHTAT W4T A1 757
2w &1 7 ar artgs fawrw g Wi A
F® WYX # WA W 1 aqi fF
wefaee @y § 98 91d g0 f& -
A ¥ |y 92y AT FT 97

“No bread without liberty.”

g9 ®¥  “not by bread alone”
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aaar qEf fagdt ok dw Y e,
gfager o favarg @ |

araaT, F¥ I g qWT w7 H W
fzar qr 37 =y qTEy T A @ q5ifE
JHET ATH I T FATH F 776 W7
T g, wWifts agr aiww g Wk wgi
qT 2|

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr  Deput.y-Speaker,
Sir, on principle we very strongly
support the legislation and welcome
it, which is overdue. But there are
certain features of this Bill, we are
constrained to point out later about
which we have certain reservations.

16.22 hra.

[S.r1 DHIRENDRANATH BASU in the
Chair.]

Sir, this country, and the people of
this country Rave been looking for-
ward to the setting up of some sort
of a forum Yor redressal of public
complaints against the powers that
be. Such proposal has had a chegu-
ered history in this country. As you
know, the Santhanam Commtiee Re-
port which came out in 1964 went into
the matter in some depth. But there
was hardly any follow-up action,
Then, the Administrative Reforms
Commission, which was headed by
the present Prime Minister gave its
report in 1966. It came out with a
draft Bill also. But in the absence
of rea] political will theugh it was
passed in Lok Sabha, it was halted
in Rajva Sabha and even til® 1969,
until the dissolution of the Lo't Sabha
i 1970 that Bill was not passed in
the Rajya Sabha although sufficient
time was there., Then there was the
pinnacle of inaction and that was that
though in 1971 in the Fifth Lok Sabha
a Bill with some sort of fanfare was
introduced, they could not find time
to have it discussed or passed in the
House, although six years had elap-
sed, although the House could find
time to pass that infamous legisla-
tion, the 42nd Amendment Bill. Time
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was found to pass the 39th Consti-
tution Amendment Bill to put an in-
dividual in this country above the
law. Time was found to pass laws
like MISA MISA  (Amendment)
Bill; time was found to pass the
Bonus (Amendment) Bill and what
not. We had almost become mere
spectators in the last House. In
spite of our objection, Bills had been
passed and Mr. Sathe is today talk-
ing about his suppor¢ to the Bill. I
believe initially he tried to support
this Bill although he exposed him-
self completely in his true form to-
wards the later part of his speech
when he diluted his support., But
they never found time to pass the
Lokpal Bill because the fountain
head of corruption was heading the
Government. That was the position
in the country. Although an attempt
was made and although deliberately
the Prime Minister was kept out
of it, what about the other Ministers?
Who will take action against the other
Ministers? The person who was en-
couraging corruption, during whose
regime political corruption in this
country reacheq its highest level—with
Maruti scandal and what not? No
opportunity was given. On the other
hand, the Rajya Sabha passed a bill,
a Constitution Amendment Bill, to
put an individual beyond the reach of
ordinary laws of this country, Once
a person becomes the Prime Minister,
he or she will never be guilty of any
wrong, either under civil or crimi-
nal laws. This was the attitude of
the previous government. Therefore,
we are happy that within a few
months of taking over of the gov-
ernment by the Janata party, this
bill has been brought. Let us hope
that ultimately this bill will find a
place in the Statute Book. It is the
faith of the people in the system of
administration which sustains that
system., If people lose faith in the
system, the people’s lack of raith in
that system cannot be substituted by
any activity which may even do some
good to the people of the country.
We have seen a system of govern-
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ment, of administration in this coun-
try during the last 30 years when ad-
ministrative corruption has become
what has been described as a way
of life; and we find that it has now
been embedded in what is called the
institutional and attitudinal remnants
of a traditional society, as Myrdal
has put jt. Therefore, we have to get
out of this morass, For a long num-
ber of years, corruption was encour-
aged, political corruption was tolerat-
ed for party purposes, personal pur-
poses and for political ends. Let us
hope that we give a go-by to that
now, for good. We need not say
these things; they are all well-known.
But it is good that we remind our-
selves from time to time; and it is
good that the people of this country
give their views through their repre-
sentatives in this House. Corruption
has eaten into the vitals of the so-
ciety. To-day the widesprecad pre-
valence of corruption in the country
is not only corroding all the values
which we should cherish, but has an
adverse effect on the country’s pro-
gress towards the democratic fulfil-
ment of ifs ideals; and it had helped
the progress towards authoritarian-
ism. If I may, with your permission;
Sir. quote one sentence of from Gun-
nar Myrdal's “Asian Drama”: “The
habitual practice of bribery and dis-
honesty paves the way for an aut-
horitarian regime.” That precisely
happened in this country. We had
the gruesome experience in the recent
past of seeing how authoritarianism,
with the help of corruption, nepotism,
jobbery and political patronage was
at its highest. Therefore, we strong-
lv support the principles behingd this
Bill because it seeks to tackle—al-
though belaledly and maybe, Sir, we
consider peripherally—this grave pro-
bhlem, this dl5ease which is cancerous
and which is working as a blockade
to the proper development of this
country. The people of this country
have come to believe that without
corruption and without bribery, no-
thing can be done and that the wheels
of government cannot be moved. You
cannot ignore this reality. People
are not happy to pay bribes to Minis-
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ters or dther high officials; but They
cannot get tHings done otherwise. We
have seen not only bureaucratic cor-
ruption, corruption among the officials,
but what is a greater danger—about
which there does not seem to be two
opinions even inside this House—i.e.,
corruption at the ministerial and poli-
tical levels, To-day the situation is
so unfortunate that as a citizen of this
country, I feel that Ministers are
decmed to be corrupt unless proved
to the contrary. This is the stafe of
affairs we have come to. Political
patronagé, persona! interest and
family interests had been over-riding
features which were having a fizld
day in this country. The exercise of
executive power and authority in this
country were treated as mnegotiable.
For money many thing could be done,
which otherwise would not havebeen
done. Therefore, the necessity for
law like this cannot he over-empha-
sized, and we are definitely of the
opinion that some drasfic steps have
to be taken to eradicate corruption
from this countrv. Lokpal is one
method. The method should be not
only curative but should also be pre-
ventive and deterrent, That should
be the object. The activities of the
Lokpal and the decisions of the Lok-
pal should lay down such standard of
behaviour in {he country that not only
the people who have indulged in mis-
conduct in the past will suffer, but
people will not dare commit such mis-
conduct in future. This should be
the real achievement of a true ins-
titution like Lokpal or Ombudsman.
That is why we want a person of un-
impeachable integrity and character
who would be totally impartial about
the selection of whom I have on2 or
two things to say at the end.

The other thing that I would re-
quest the Home Minister to kecp in
mind is that whatever may be the
situation, whatever may be your good
intentions, an institution like Lokpal
will not end corruption in this coun-
try. You have to take steps, and
radical steps for that matter, to get
at the root, to get rid of corruption

1877 LS—12
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in the country. For that we feel
that there should be reconstruction of
society, reconstruction of the moral
and economic structure in this coun-
try.

We have seen the link-up of hig
business, the growth of black money,
succumbing to lobbies and vested in-
terests, company donations, personal
interests and what have you in this
country. Unless we can dissociate
ourselves from this, unless the politi-
cal life is free from such vested in-
terests and the link-up with the eco-
nomic powers that be, we cannot real-
ly solve the problem of corruption in
this country, We have seen how
easy-going the lives of Ministers
have become, we have seen the af-
fluence of the Membérs of the Legis-
lative Assemblies or Members of Par-
liament, sudden acquisition of af-
fluence, with no accountability to any-
body. We have seen how sycop-
hants and self-seekers were placed
around those in power and authority
and how even sincere attempis on
the pary of executive authority, in-
cluding Ministers, were set at naught
by pressures brought from various
quarters. Therefore, when this abuse
of official ang administrative power
for personal gains has become the
accepted method of governance in this
country, we must do something of a
radical nature to rectify the situation
which is prevalent.

I agree with hon. Minister, if 1
may say so, that it is a misnomer to
think that corruption moves towards
the top from the bottom: Our ex-
perience in the country 1s that it
steps down from the top. Unless pro.
per examples are set by people at
the top positions, you cannot expect
that at the bottom level the people
will behave in a different fashion.
Therefore, serious thought has to
be given to the question how to eradi-
cate corruption. Unless we have pro-
per re-organisation of the different
structures of tHe society in this coun-
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try, unless economic links with big
business are scrapped, we will never
be able to get rid of this malady in
this country. That is our view. What
we want, what the people of India
want, is integrity in the administra-
tion, absence of corruption and im-
Fropriety, which afone can bring
about efficiency in the administration.

In the world we have seen many
countries have experimented with
this, It is known that the Scandina-
vian countries have been experiment-
ing with this. Denmark has become
almost successfu] since 1899. It was
followed by Finland, Sweden and
Norway. New Zealand introduced it
in 1962. Even in England which has
established traditions of public be-
haviour they had to set up a Parlia-
mentary Commissiorrer, but within
the framework of parliamentary cont-
rol, in 1966, to go into cases of minis-
terial corruption. It was found that
other mechanisms werg not adequate
to control the activities of the officials
and Ministers,

We have to have, and we do have,
faith in the political and civic con-
sciousness of the people. What do
they want? They want to bring to
the notice of some authority their
bona fide complaints about the lapses
on the part of Ministers or officials
in the admisfstration, but they do not
have a trusted guide or profector who
would ensure that these complaints
would be lookeq into dispassionate-
ly, without political overtones, with-
out any sense of vindictiveness. The
people want this and therefore the
necessity of setting up a forum like
this cannot be gainside.

A commission of inquiry cannot be
a permanent body. Necessarily it is
time-consuming. It can only deal
with cases specifically referred to it.
Therefore, it cannot be a permanent
or a perpetual body for the purpose
of investigating into this challenge.
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I will read out, with your permis-
sion, a passage from the Administra-
tive Reforms Commission’s Report
which says:

“These institutions are generally
a supplement to Parliamentary
Control, independent of any poli-
tical affiliations, outside the normal
administrative heirarchy and free
from the formalism, publicity and
delays associated with governmen-
tal machinery. They work unob-
trusively to remove the sense of in-
justice from the mind of the adver-
sely affected citizen and yet uphold
in a very large measure the prestige
and authority of the administration,
instilling public confidence in its
efficiency and faith in its working
and introducing a proper perspec-
tive of it in the mind of the public.
In our country, a reform in all these
directions is required as a Sine qua
non of democratic functions and as
an essential pre-requisite of the
progress and prosperity on which
the fulfilment of our democracy de-
pends.”

The Administrative Reforms Com-
mission made this Report in 1965 un-
der the Chairmanship of the present
Prime Minister. and I hope that the
institution of Lok Pal which is going
to be set up will accept these prin-
ciples and keep them in mind in the
discharge of its functions,

1 shall now make one or two sub-
micsions with regard to certain fea-
tures of the Bill. We do definitely
welcome the inclusion of the Prime
Minister within the scope of the Bill.
Mr. Sathe, for reasons which are very
well known, did not agree. He took
pains to read out a passage Trom Mr.
Limaye’s speech. I am not holding
a brief for Shri Morarji Desai, Shri
Kanti Desai or Shri Limaye, but if
they felt that such was the activity
on the part of the Minister, why did
they not bring a provision like this,
and why did they not refer the case
to a forum like the Lok Pal, if they
genuinely believed in that? If they
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believe§ that there was ministerial
indiscretion or corruption, I would
like to know from my hon. friends
sitting on that side, what steps they
took. On the other hand, we have
found -{Wat whenever even Sserious
charges were made against high-ups
in the Congress like Shri Bansi Lal,
the former Dafence Minister and Chief
Minister of Haryana, by a large num-
ber of Members of Parliament and
Members of the Legislative Assem-
bly. although the Santhanam Com-
mittee has recommended that 10
Members or MLAs would be suffi-
cient, it was studiedly avoided. Shri
Bhagwat Dgyal Sharma had to go to
court becaytse the Prime Minister
could nevet find a prima facie case

against Her political progenies and
loyalists like Shri Bansi Lal. When
similar as the position, what

steps ere taken? Therefore, we
have s#en that during the last ten
years, “there was dification of a single
indiviadua]l in this country and the
PrimAe Minister was, therefore, sought
to 15e kept outside the ambit of the
1971 Bill. We are glad and we must
th:_‘}nk the present Government that
tt.‘e deliberate omission has now been
redetified and a perversion in the poli-
tiical system of this country is sought
[,to be rectified today.

" With regard to the Chief Ministers,
we have submitted our amendment
on the basis not of protecting any of
the Chief Ministers of this country,
but on the basis of true concept of
federalism in this country. As the
matter is going before the Select
Committee, views will be expressed
there. Certainly, we would like that
those views should be considered.
But I would like to indicate our
views. We have given amendments
for that. We are not saying that"ihe
Chief Minister should be out of any
investigation whatsoever. What we
are saying is that Tet the provision
for enquiry into the conduct of the
Chief Minister be made by this Bill
because there may be many States
where no law will be passed for ob-
vious reasons. So, let the law be
passed. But the inquiry or the in-
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vestigation against the Chief Minis-
ter or the State Ministers should be
done by a different forum and that
the person should be chosep in a dif-
ferent manner, namely, by the State
authority, by the Chief Justice of the
State, the Speaker of the Legislative
Assembly, the Chairman of the Coun-
cil of States, if there is any, and the
Opposition groups; whatever they are.
That is our suggestion and as we are
not discussing this Bill finally, we
are indicating that this will be our
stand. Some indication has been
given by some of our friends here.
I believe In the sincerity of the Home
Minister because he wants to decent-
ralise the powers and he wants that
proper federa] structure should be
maintained in this country, not in
words as was used to be done pre-
viously, but in true spirits. So, I
request the Home Minister most sin-
cerely please do not trink that I
am trying to keep the Chief Minis-
ters away. As a matter of fact, my
amendment brings even MLAs with-
in the ambit of this Bill. But the
machinery should be separate™ —and
not within this.

THE MINISTER OF HOME AF-
FAIRS (Shri Charan (Singh): I
may say that Government will give
very seriols consideration to the pro-
posal made by the hon. Member.

SHRI N. SREEKANTAN NAIR
(Quilon): He should not follow the
Urs Ministry in Karnataka and escape
punishment.

SHRI SOMNATH CHATTERJEE:
Our amendment does not say that the
Chief Minister should be kept out of
the provision of the Lokpal Bill. We
say that there should be such a forum
or the machinery, even under the
Central Act, which should work in
the manner I have indicated.

With regard to the selection of the
person, I believe there can be no
two opinions on this that we want
the most suited impartial and inde-
pendent person with no political affi-
liation, who will command the faith
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of the largest number of this coun-
try. The representatives of the people
of this country are there, different
groups are there, different parties are
there; thcy represent different views,
and I would request the Government
to please try to incorporate the pro-
vision where the process of consulta-
lion will not be restricted. You have
brought in important persons who are
expected to be beyond all controver-
sies like the Chief Jusfice, the Spea-
ker and the Chairman of the Council
ang al] that. T agree wilh Mr. Ala-
gessan on this point but he has res-
tricted 1t 1o the Leader of the Opposi-
tion. Every group ang every party
has got their own view, Since their
views are not final and it is only a
mere consultation, I would request
the Government to please consult
them. In this way, you will get in-
volved everybody in the process of
selection. And the greatest accep-
tability will be that everybody's
views, every group's view and views
of every section of the House are
taken into consideration. That will
inculcate a spirit of involvement in
the process of selection and greater
faith will be generated in the institu-
tion of Lokpal.

With regrd to the MPs, we have
one submission to make, namely, there
are some routine functions. I am not
saying that corrupt MPs should be pro-
tected. I am not saying that MPs who
are found guilty of misconduet should
be protected, That is not our view.
But there are some routine matters.
If a constituent comes to os and says.
“You just make a recommendation”
and we do it bona fide, having no exe-
cutive power or authority—sometimes
even Ministers do not care to reply to
us....

AN HON. MEMBER: Even now
that is the position,

SHRI SOMNATH CHATTERJEE:
There is a welcome change; now at
least we get an  acknowledgement
Therefore, I submit—that g the
amentment I have given—if there is
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no charge of corruption gr miscon.
duct, it may be routine dutieg in res-
pect of such public men, like, MP-
and MLAs who have no executive
power or authorily, they should be
kept out of it. Let this matters be
a food for thought for the Joint Com-
mittee and, I hoped that this will be
looked into.

With regard to period, it is a very
impottant things, Jokingly, somebody
said, let 1t be 30 years, It is not a
serioug suggestion. ..,

AN IION. MEMBER:
joke.

SHR SOMNATH CHATTERJEE:
I stand corrected. It is an impracti-
cable suggestion. Ag against § years,
we have recommended 7 yeers. You
can say, why 7 years, Why 10 years
and all that. 1 say, why 5 years
even, In the light of the experience
we have had in this country for the
lzst couple of years, we should have
gone 1n for ai least 11 to 12  years.
From 18966 onwards, all the political
norms were thrown tg the winds, in
the beginning, slowly but later on at
a very fast rate. Thz ordinary admi-
nistrative activilies have been cheng-
ed. The pinnacle was reached for
which Mr Sathe ig singing praise
after making sojourns to Paunar and
what not. I do notl know. This 1s
the position. Buy some time-limit has<
to be given. Let us have a reasonab's
period. We say, T years, because the
last five or six years have been such
a period that the people have had
traumatic experience and, we belreve,
7 years in this case might be a rea.
sonable period. But thig can always
be a matter of discussion. 1 hope the
Joint Committee will go into that.

Abou; the definition of misconduct,
it has to be looked into and, I hope,
the Joint Committcs of which  the
Home Minister will be a member will
g0 into that in depth. There may be
some loose ends here and there. Even
bona fide activities may be sought to
be brought into this with the object
of causing harassment. As Mr, Sathe
said, even if 1 go back now home and
sleep, one can gay, ] am not discharg-
ing my duties ag a Member of Parlis-

It 15 not a
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ment which 1 should have done.
Should I sleep on a working day ins.
tead of attending Parliament? Unless
I am ill or I have some o'her busines:
to do instead of attending Parliamert,
one may raise such i question., This
may scem nidiculous. But when we
are makKing a lJaw like this, it should
be treated with utmos, seriousness
and we want to muke it as foolpruof
as possible. My sugges.ion is that it
should be a better law zo'l if possible,
a good law, to make 1t as foolproof a:
possible so that at least some poeple
who would like to be out it cannot get
cul of it by legal squabbics,

Lastly, about the nepemt, my re-
quest to the hon. Minister is, leg the
Lok Pal be given the power to te.
quire & deposit to be mude, That i
my amendment. Initially, you say,
without Rs. 1000, no complainnt can be
filed, Therc may a large number ¢
people wanting to file a complaint.
Please do not forget that the victims
ot administrative corruptitn ond poli-
tical corruption are not the rich peo-
ple alone. The puor people, tle
commonh people, teachers, students,
ordinary small traders and so many
other people are victims of corruption,
administrative corruption. If pou
insist that they should put in Rs 1000
before making a complant they ghould
ask for exemption from the Lokpal
Bill, it will only deiay the procedure.
Chis is not to prevent ¢rdinary pecple
vho have not got money to make
complaints, Look at it from the poiut
of view of eompensating the so-called
victims. There may be  victims;
there may be innocent victims of this.
But, hardly, it is 8 compensation;
Rs. 1000 is no compensation. The
spirit of compensation should not be
there out of this Rs. 1000, But we
also feel that there should be an at-
tempy to stop frivolous complaints or
reduce the scope of the complaints.
Before the Lok Pal entertains a com-
Plaint on merit, he can go through it
and say that I require the amount to
be deposited, Otherwise, I shall not
B0 through it, This is what is there.
These are some of the suggestions
which we are mgkipg. We believe
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and hope that the setting up of this
forum will not only have a better
effect on the political life of this coun.
try, but certainly it will clean the ad.
minstration, the politics and the
sociely, this country and the public
conscience will be roused. We believe
that having recourse to this law will
be o deterrent factor. With these
words, I have done,

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir, my friend is al-
1eady committed the position that we
ure gomng to support the Bill does not
mean thal we have to support all the
firclevant sections engineered by the
hon. Minister., My friend hag also
stated certain inherent lacunae in the
Bill which amplifies the spirit in which
the hon. Home Minister has brought
forward this Bill, ignoring certain as-
pects and provisions made by the
eurlier Lokpal Bill as enunciated by
the Congress Party, Congress Govern-
ment,

Therefore, the other side has very
much enticised the previoug Govern-
ment. He, at least, made several at-
templs to bring certain measureg to
combat this hig menace, the corrup.
tion, not only in the higher-ups but
also in the society, I do not want tu
go into the history of corruption
which has eroded the very basic
structure of this country. (Interrup-
tions) The Lokpal Bill, as it is, is
said to be a remedy for political cor-
ruption. But I doubt very much
whether it will be sufficient enough
to clean public administration by in-
troducing this Bill. I have got my
own doubts,

1 am one of the signatories to the
Report of the Commission. Shri Nath
Pal was a Member of the Santhanam
Commission. He was one of the great
parliumentarians of his times. Sub-
sequently, Mr. Kamath, wag also as.
sociated with Mr, Morarji Desai in the
Administrative Reforms Commission.
He has along with me suggested cer-
fnin valuable suggestions tg  avoid
eorruption. I wag also associated with
him. 1 was very fortunate.... (Inter-
ruptions) Please do not disturb me.
It is not that I jointed the Congress;
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the Congress joined me. I never join.
ed the Congress. (Interruptions)
Therefore, do not say that I joined
the Congress; it was the Congress
which joined us. The spirit of demo-
cracy, secularism and socialism made
those people in the United Congress
to join our way of thinking. (Inter-
ruptions).

I wag the first signatory to that. 1
have referred to the Santhanam
Committee’s report. 30 legislators
signed a memorandum containing
serious charges of corruption, all
types of corruption, on the part of
the then Chief Minister Mr. Nijalin.
gappa and his colleagues—Mr Rama.
krishna Hegde, ‘General Secretary of
the Janata Party now, and Mr. Viren-
dra Patil, Observer in Tamil Nadu—
appointed by Mr, Charan Singh or
somebody else, I do not know,
Charges were brought by my friend,
Mr. Dwivedi, against the then Chief
Minister of Orissa...

AN HON. MEMBER: No Lokpal
then.
SHRI K. LAKKAPPA: Because

we were the Lokpals then gn behalf
of the people of this country; we, in
the Opposition, were the Lokpals; Mr.
Kamath was a Lokpal. I think, at
that time, Mr. Charan Singh was in
full colours of the Congress. (Inter-
Tuptions). Therefore, he cannot claim
to fight corruption in thig manner.

We brought the Anti.Defection Bill
in all sincerity and we wanted to see
that it was passed. I; took very long
deliberations. My friend, Mr. Kamath,
gave very useful evidence. It jg on
record. But it did not see the light
of the day. We in the Congress were
very serious about it, that there
should be a deliberation on the floor
of the House. I thought that the pre-
sent Government would bring it for-
ward with all seriousness, but they
are bringing it the other way; they
are engineering defections either direc-
tly or indirectly. People who were
involved in corruption charges are all
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adorning important pivotal places.
(Interruptions) Has the present Gov-
ernment any competency to bring
such a measure? Mr. Charan Singh!
The Home Minister should hear me at
least. I have never said anything un-
parliamentary...

s WIW SETR @r ;. awhy
HEIRE, ¥ [aeqT &1 YW L. ...
(sawar)

SHRI K. LAKKAPPA (Tumkur):
When we tell the truth, there should
not be any point of order. That
should be made a norm if democracy
is to function. (Interruption). I have
not called anybody corrupt.

st WIW TR QR : AIGHT FAAT
W gear 7g § fF fafae w1 #%
T g

SHRI K. LAKKAPPA: They are
all guilty persons. How can they im-
plement leg itation when they them-
selves are guiity? You have brought
all these peop.e through ‘he back.door
to fill up the vancancies in the Janata
Party. Therefore, firstly you do not
believe in bringing up an Anti.defec-
tion Bill ard you are not going to
bring it unless this process is complete,
So the Home Minister wants to sce
ithat this Lrkpal Bill ig implemented
in this country. (Interruption). I do
not want to enter into an argument
b0t tiey are provoking noe.

The Home Minister Mr. Charan
Singh himself is not observing the
norms. A Government has been
established through corrupt means
and malpractices like allurement ete.
So how can the Government bring or
implement such a Bill? All persons
who are in high places are known
corrupt people, but the charges were
immediately withdrawn by this Gov.
ernment, Shall I quote the names?
It is not just one name: how many
names can I quote. If I do, the whole
lot of Ministers will have to resign to-
morrow. It the Bill is to be imple-
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menfed with any sincerity, Mr.
Charan Singh will be the first casual-
ty. All the Ministers sitting in the
first row will be the first to go. It is
such people who want to run the
machinery! First of all, you must see
that the political machinery is not
corrupt and then draft people into
such a political organisation. But
where is the machinery for that in
this Lokpal Bill? No man known for
his malpractices should be drafted
into the political arena whether it is
from this side or that side.

sy i afeare ssamw w51
(st v ATTTaer ) < & ag w7 w@TE
f¥ 97 7% FFoT AT NF q@ TF FEA
& wrada |zt § w4y fadew & fe
I T2 F7 3 |

SHRI K. LAKKAPPA: He does
not want to hear anybody: he does
not want to hear even stories!

So, if democracy is to be respected,
there should be cooperation and
understanding. Corruption is not a
Partly matter. So, only good pcople
should be drafted into such an orga-
nisation, whether it is from the Oppo-
sition or from the ruling Party.
Today, what is the composition of the
Janata Party. How can you bring in
any legislation because at the moment,
you are filling up the vacancies and
doing nothing else... (interruptions)
When corruption charges were raised
against Goenka, what happened? He
was given protection of the party....
(interruptions).

ot oeew ot (T@TEYR) ;g
gfq wgiga, mfEzzw aga s v afen
2| gAdT gzeg g a0 ¥ gL oW
93 3T IS F9T I §, I8 FgA @t
g | (smaE™) It v ag arfaq #3,
Faf ag 9 A8 gFar § | § IF A9
s g 5 9 qifaq w31 ag gl
qref ®t afear A AX T @ E 1 T8
WT9T qET TG gt | (3aEeT)
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SHRI K, LAKKAPPA: 1t is mean.
ingless to have political freedom
unless we have economic freedom.
Unless there is general economic pros.
perity in the country, you cannot
eradicate corruption in full, whatever
you may do. You have been talking
of progressive legislation. Where is
that? You have not done anything
in so far as land reforms are concern-
ed, you have no belief in socialism and
you have been encouraging feudalism,
which breefls corruption.

While the present Lokpal Bill
covers the public men like Ministers
and others, the bureaucracy has
been left out; there is no provision to
hook tMem. The Ministers and other
public men operate through their pri-
vate secretaries. They are also res-
ponsible for corruption. How is it that
the bureaucracy, has been excluded
from the purview of thig Bill. This
is one of the important aspect which
needs to be considered.

Further, if we have to implement
seriously measures like this, we have
to have structural changes in the ope-
rational machinery. That machinery
should be free from corruption,
And 1 woulg like to know and I am
asking a wvery pertinent question to
the Home Minister. Mr. Charan Singh.
Wil] you kindly assure that there will
not be any political vindictiveness,
and that there will be no witch-hunt-
ing? The Prime Minister on the first
day said that there would be no witch
hunting. To-day you ¢ould not even
get one smal] shark in your 100 days
regime and that you are only
bringing commissions and other
things and providing jobs {o the reti-
red High Court Judges. Except that
nothing has come out.

‘arar qgre. fasar gar )’

This is how it is happening. There-
fore, I want an assurance. We will
support you to any extent in your

fight against corruption and especially,
political corruption. Recently I got
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credible information
know how it passed—

and I do not

That is reported in the Press.

st O WHT EAE ;. gWTeid "R Ied
TH qCg ®T I F AT a1 w9 AfF
T3 AT O FIIF AE T4

SHRI K, LAKKAPPA: There are go
many loopholes in this Bill. To create
confidence, it should not be a party
affairs. It should not be political vin-
dictiveness. You must see that 3ll
sections of the House are taken into
confidence and a collective idea evolv-
ed and proper changes wherever
necessary should be made in the Bill
and also its Implementation in letter
and in spirit ensured. I know this
government will fai] to implement
when the question of implementation
comes.

With these words. I conclude,

SHRI GAURI SHANKAR RAI
(Ghazipur): When a point of order
wag raised, why don’t you listen?
Kindly do not allow all sorts of
things.

st Wi W @AY Wi qeied
W W19 ¥ FI-AR QAT AT HIET
FEY & YT A9 IA K1 &5 AGY § )
oY TR FIFT FMAT FT OATH A
q;-tttt

(59 # =T wEEds Fifw)

MR. CHAIRMAN: That will be ex-
punged.

Now, time is very short. The Min-
¥ster will reply at 5.30,

SHRI P. G. MAVALANKAR
(Gandhinagar): I am on a point of
order, 1 have been watching, Be-
cause you were allowing an hon. Mem-
ber from the Oppositicn to continue
his speech and since it was your plea-
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sure to allow him to speak, I did not
interrupt. I do concede the point that
the Member of the Opposition has
every right to say what he wants to
say. That is why I did not get up to
raise a point of order when my friend,
Shri Lakkappa wag speaking. He has
every right to speak whatever he
wants to spcak provided he speaks
relevantly., provided he speakg on the
Bill, provided he speaks in the lan-
guace which is in conformity with
par!iamentary decorum and decency,
provided he will make this debate in
the Parlinment something relevant
and important.

My point of order is this, I have
rothing to say against Mr. Lakkappa
because we all like him, Now he has
entertained ug for quite some time.
So far so good. My point of orier
is (interruptions) I am very serious

(Interruption)

I am not passing any comment on my
friend, nor I am casting any reflection
on him. 1 have said he has every
right to say whatever he wantg to zay
in this House, But I want your rul-
ings on two poins—

Is it not the duty of the Chair to
see that the qualily of the debate in
this House doe: not deteriorate by
seeing to it that all gpeeches are
relevant to the point and full of
dignified language?

1 ask you a simple question. If to-
morrow, not even in the distant future,
someone wants to look into the pro-
ceedings of today’s discussions on the
Lokpal Bill what will he think that
we in this House tolerated all these
speeches and all these gentlemen
without improving the quality of de-
bate! Since the time is limited, some
of us who wanted to speak cannot do
so, If we cannot speak jt does not
matter, but my point is—please regu-
Jate the debate in such a way that we
do not have to get up and ask ‘point of
order’ interrupting people. And,
secondly, that we speak to the point,
relevant, in a dignified language and

***Expunged as ordered by the Chair,
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we db' not enter intp wilful insinua-
tion. That is all.

MR. CHAIRMAN: Prof, Mavalankar
is correct. You are correct, I have
already instructed the Department
to expunge that portion of the pro-
ceedings,

SHRI VAYALAR RAVI (Chirayin-
kil): I am on a point of order. My
point of order is 1. You upheld the
contention of Prof. Mavalankar that
decorun....

SHRI K. LAKKAPPA. Please take
my speech to see if in my speech any
comma, ful] stop is irrelevant and is
not within the procedure. Nothing is
irrelevant and js within the parlia-
mentary decorum and decency, 1
think my friend is in the other world.
He is in the literature world. Pro-
bably he may not understand the
political stigma of all those people.
I have not said anything or any word
which is unparliamentary,

st IuRA (Ffar) @ "W awr-
qfq &, 77 sga€qT FTHW 2 | HTAAG
AEAFL AT 7 79t 757 § 79 § faaw
fean f ge7 *Y FATE 97 I @
¥ Iomg & 1 ArAAY e /e ]
faeger fawa o 19, 9899 § 919 AR
AT 7 g1 fF oF gae a7 Herwer
w17 Ffe SYF saF ag wafe 7
39 9T quf farw gt 7Y, Aroe saen
& & A ATHE JewT e @ 8
g, fH3 71 11 £© wgAT 97 % fTmn |
TET AT F2IT AT 9gA oY g WE A
2 1 s foe T a1 o' F7 dr

SHRI VAYALAR RAVI: Prof.
Mavalankar has raised a very impor-
tant point of order. He drew attention
to the important matters. Everybody
agrees that the speech should be
relevant to the Bill. But wisdom
comeg very late. Many of the hon.
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members on the other side invited
Ministers to join them.... (interrup-
tions). 2

Shri Chatterjee also spoke. of
course, he was a lawyer. He was
very relevant but at times he went at
a tangent.

If you look to all the speeches in the
House except the Minister’s who made
very important recommendations of
the Bill, many of the hon, Members
who made speeches, went gut of the
Bil) and criticised the Congress Party,
Please go through the records. (Inter-
ruptions).

Let me finish, Speeches were made
in Hindi if they were translated cor-
rectlv, they had criticiseg the Cong-
rezs Party. But when Shri Lakkappa
made a garcastic speech, they got up-
set, They were not prepared to hear
that, I want t¢ know which are the
portions that you are expunging?

MR. CHAIRMAN: Only the words
regarding the amount and the name.

(Interruptions)

SHRI K. P. UNNIKRISHNAN
(Badajara): Shri Lakkappa said that
before*** took over the Ministry of
Industrial Development or whatever
it is called, there was an allegation
regarding the licence given to (Coca
Cola*** by some people,

Sir, this matter was first raised in this
House during the Debate on the De-
mands of the Ministry of Industry by
Mr. Madhu Limaye. There is no
Qquestion of expunging that. That is
not the convention of the House, Re-
garding such allegations, hundreds of
them have been made. There is no
question of expunging them. If they
are prepared to send that charge, I
am making a challenge. Let the
Lokpa] take this as the first item. If
the Home Minister accepts this chal-
lenge, we will produce evidence re-
garding this.

———

***Expunged ag ordered by the Chair.
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MR, CHAIRMAN: If he has men-
toned ‘some people’ then I have not
asked them to expunge that. But he
has mentioned the name of the Min-
ister.

SHRI P. M. SAYEED (Laksha-
dweep). The other day Mr, Jyotir-
moy Bosu said that the Congress party
took lakhs of rupees and that has
gone on record. That has not been
expunged. How can this be expung-
ed?

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make g submission
on this? We, in this House, have con-
sistently observed two practices. Let
ug not make any departure from them,
We do not make any wild charges
against any other Member or the
Minister. If any such charge has to
be made, the charge has to pe sub-
mitted in writing first to the Speaker:
and the charge has to be made known
to the person concerned in advance,
Otherwise the charge js not made If
any such charge is made, it is ex-
punged from the proceedings of the
House.

So, Sir, you have been quite in
order Lo ask for the expunction of
those wild chargas which have been
made by the hon. Member, Mr.
Lakkappa. We have consistently ob-
served this practice in the House,

SHRI K. A. RAJAN (Trichur): It
should not be one-way traffic in this
House. We have to keep up the de-
corum and dignity of this House. We
have to keep our image among the
public. Every group, every party,
every individual, has to keep the deco-
rum and dignity of the House,

«t Qeama swre awt (( FET) ¢
awvafy wgiza, & 1g sy S g eg
arrare faaas w1 ofes @vE F7an
g, wfs ag faw oo oo & o
1T WY QAT &, TA-AA § WeT-
1< &1 faQg & %Y fao & ag qgen

aga & gugT FIW § 1 1966 ¥
swrafa® gure WA & it foae &
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&, 3T ¥ g Y wgr 97 R @ A
¥ WETHT 9 F71q T4 & fod Gur wvp
AT I 1 Afew gw feestr wiaw
T A 7% 291 fF 97 & aoft 19w
W & afig &, a1 & 1968 ®
XY FiF ¥ ag faw ea, afe
9 qF JAT F qATT g7 & A faw
W AT T |

T9T § WLTATL FT &Y IHI FT TE
& far¥r grar T 14T, A FAG I
It fawn @ 9= 93 WX TEET oform
ag gt & 30 a9t w1 &g T AW
F avz Wt oI gW FF-F-3g 9% § o
TAEY ZETHI & ATH 9T AT ATEF
TaT—38 FT F13 qfcorrw T@T fAFar o
OT FFAT qIEr FT GEHT ATE AL 9
¥ =TT FY fF g I F He37 WA
1 Mg 7O ¥ 77, sf@ 1 73 59
& faq Aruar faqr AT w7 TER
FTO /A TAATA® AW § FIC FIG
£, Fvaa+t 92 fAg=aw grm, 77 #v
FMEATAIO AT AT W A1 TTAA (A,
graTha® 91X A1igs F2T=77 § qagT
F T FT W A TELY JTATAI T FT
FHA | T KT FAAT FY A W § ATATH
3, fUe™ 30 9af § F9ar 7 =TT FT °Y
f& 57 1 ga@ A giaar 31 g
faaaft, s agew fgaw O ;|
& F AEAT F G QAT F
g%0 | JHIFGR AA AT g f& ag
N ArFar faar g, I8 0F qE FT WG
F AT FON AR /g a@ &
wfw, g 9 F¥g "rfe qgi F1 d« g
g ST ], &1 g9, 918 WX ATy FAT
qTAT & I¥ T F & forw, SET THFT
¥ & gmman ¢ f ot oofas wreeTEX
FAAT TR & WY §AFT qT9H &9 Iq A
arew F7 faar @ v foawr qfom
ag & f& 5 o=ar 3 o wfawc §,
gdarfrs wfgs< 5§ # faaq afge
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3 78 =Y 2, =9 fFow fadas &
gra I wfustd 1 fAw F1 oAt
SWET GRIT | ST S Trifas fras §
WSITATT 3T & W1 T&79Td, Araraar
YT ITRATAT F FTL0T AT ST AT AT
e g T2 2, TW & S off fafra
T ¥ FIT TET7 A, WAL F FAC
@t T@ T FIT TG T E

& gg w1 awwar g { ager o1 wraa
¥ 4 ®YT I@ wTEA ®7 AT NGTA T
9T eI /AT HW gH qRAfIF W
FTEA 4, 7 39 @ & F1AF F7 af<fa
¥ Qg &1 9T 9 AfFA 3@ U9 AR
TE FET A, quTR A, gEL A wdr
AT A F FgATar FEwA S faad
T gAY qATHA H /A I I9 q9F g,
IT AT FT 3T F AT T F WQ § AR
TA 977 37 fagas & o1 9+ § a<y
g FaT FEAE guir w = faw
F g & ag o1 gmAar g fr Fowdfaw-
quf SYaA &, IX H F7A A AT qGTAAT
et

tg fagas qv & v = qAE
WY ZAT 9TEaT g W # A gg WA
AT fzar & {5 3a Sreare fas o areran
T 7ET 910, WT grErEar 1 A T 7\
T A IN I & agt 9T AT 397 Jregar
g ¥ifs & ¥ Aqx syagfes staT &
O qdY e grar @ § ) ¥ fage &
FISTAT &@ & AT § I I @A
T HITE T @A § | TG 9L AAAar
F HTETT 9 A ATHFAT F YT 9%
Y aTd gral § ST § ATATIO F7aT F1
T gifr gt € | fgom & Frdway
¥ q AW HIA &Y AR FT FTH T |W
4 WX w94 afwma @l @ qfa
F& 9 | & guaar g i ag Swa=
fogas 8T FIT & AW & HIX CF
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w7 37 F3 /T I 9T Fagaor @ |
tafaq ag w1 @wga W zw faw
¥ @ ¢, 399 92 fa=re faar o o 5w
dwnd faq ¥ THw @ F W AW
srat - frg g €, 7 9gT w=8 § afew
TH ¥ grg g § 77 o7 Fgr Ag
fx gfags 27 & fau 1 o7 g
Q7 FT ATAUTE 39 & fwar war § w7
fom gz &% wowm dwea WY o €,
39 qv fa=m fear 9w | wow #
FEET g & FIIW, UATREY g &
0 F 15w faat & faams wfades
L AFAT WITSWAE Y 9 IS g2
FT §FaT g | Niagfar & sroo
fadt ®1 Fga™ famr o1 w@FaT 0
zafan & Fgar fF 3@ @w w1 5 gone
a1 FT fear smo atfe 1 fadt 93
FAATTHT HEZETT FTHIG JO0H &
qg WP a9 ¥ 19 F ®WIT W7 ag
o fag g1 sar & &1 9w a7 #3
FAAR! F FT G5 | § qra7 [dqr
ot & frazw Fom =Igw fF 3@ awe
FT FWYT g1 Afgw arfE ST A
Fftg & o9 ¥9F g, 39 9T fa=7 a19-
AHA FITATT & HTUG 7 JAATC 7 dF |
T S AT S A T 4T, SH AR
q ATPA 7 FATQ ATC FF (e ATST AT
wra & wfEw 39 F awifod T
Tga #fwww & 1 Tefoe & a® FE
wrear § & Sar g # W Aifa
2 HIT IF HEIX 9% A qg AHqH
far w7ré &, ag g fegama agera aam
F1 Aifa & 9T 3@ F oo wr |z q

ATH NI |

g femr ® gg s dww fa=

ATAT AT § a8 TH HAqUl €41 &@av
R TaT Fg T gATA FWIE |

MR, CHAIRMAN: The Home Minis-.
ter,
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SHRI P. M. SAYEED: Sir, since this
is an important Bill I would suggest

that the discussion may continue upto

6 PM and the hon'ble Minister may
reply tomorrow.

MR, CHAIRMAN: Since the Bill has
been referred to Select Comittee you

will have a chance to present your ¢ase

there. (Interruptions)

ng dN (s g fag) : waf
wgEa, 10 faqez #1 g9y @57 faar 9
FFIfF /1 979 &1 G & | A AT wEA_
g & 10 faaz 71 77 T77 faar Iw
o ¥ 8, o faaz 7 &1 avw &
MR. CHAIRMAN: Is it the pleasure
of the House that the time of the

House may be extended by ten minu-
tes?

SHR] EBRAHIM SULIMAN SAIT
(Manjeri): So many groups have not
been given the chance to participate in
the debate. How will it be possitie
to complete the discussion in ten
minutes?

st = fag : w9 3w Ofsg a0
10 e oA ST m@T R, A1 AH
e afqd

gamfa <, fom a5 qag §
g 9w femr a1 f& fagus
stgz ¥ 9 ¥ gy 3 famn
ST A1 39 T9 & ag AmEmT AT OF B faw
TH 9T qg] ®Y A1 F9g 31 faw 1
fea 9t @ ™ 9 zEF FEEIWA F
foa, faee v & fag s a9 =73
# foa, at ag qug a1 arg #® fgam
owx 0F foq 517 oSrorAer g+ 1 faan
29 A & 77 Fifw § Foge FaEr
&1 foegem A | & g fagi
& Fgr g E 7 faw s wzeaqer
g1 ifiagm T enaa @
qgva & 5 fa= wefaag @ amn
£ 1 afws mifez 39 o Tg9 Y 71d
fafie @Y gFit 7 W ag Fdee FHe
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# ar ow@ g fox &7 & ama
WA {63 oyt a1 T w7 gH9TE |
afe wife ag fawr wgeaqer & fogrom
we &9 I a1 & qawan g f5 ag 42
FEL AT A X ITH F1¢ Fafga grqrfaa
g gnmr 0 & 8, 10 fawe & wmE
Fg 9 HIT TIT A TEATT TEFTLT 6T FT
et | & sorRT Fma A A7 FRAT )
ot grATE fyat 7 oamam 73 3A3
gfasar 7 *1 =w  fagr
& @ AT 2 fF g sy S Y
TG E 7 AT AT AT HG & TAEIL

g . ..
(zuaw1|)

Tamfa wgrEa, #T @9 § TF
d<E | FMAT ATAAT AT qEI A FFAT
21 & vz 7EY FeA1 Jvgan | #9 fAw
ag w0

(=maaa)

& ag @ #7737 a1 f¥ J7 gaz
HIAAT 7T TG AT T FZT AT F1E
ot OF 7 I FSAA AZT FY AT F19-
ATEY FT U qFd & | AT EAD! IT TFIL
¥ F1H F1 2 faaa @en # gaw
faer, o1 wwTomE g1 AfEA Agr
A A F foam avg ¥ w7 ¥ 2,
T8 A g @ f& =l @
fo cag avor fag om @ 21" ag
Fr ama gt fv ag s fag w1 @
g 7 ag W grefagi &1 wmn 9E fE
ag o fag o1 @ 2 1 w9 AT A
ag =< fag #54, @1 & @1 @9 ad
BT a1 Z, IAT H WI9H 25 TS FeT
g = fag, W AT 38 % qatfeaw
Fghd 71T & 7 Y FF a1 AL qTAY T ATAA
FIT FAT F20 | 98 TOFT A1 2 1 29
a@ ¥ % feqz 7@ griT | W W-
Fefedzagy & @Y gwar & F
AT R | AW ATTET AT 3T
Al STEAT ST I A9 =TT AT |
afeqr  womw geren, dfad &
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i
ATAS SATAT, N FHAT § AT GUAY G
& a& i Tm g &, azT N
wige g1 aar, §% w7 gw fam, @
wiaz goEr agcar g af, afgq a8y
qeq #1 q¥q1 fazar &1

s AT faame w12 T9w g fF
AT FIEq F1E 29T §, a1 gW AT
HAIA-ARAF, WIT AAAT N7 AT ST
¥ garf-as &, 41 Q7 ST gx aar
gaq 3 Fga § moAr fwmadr &7,
q9F TTAT FT FH FIF F7 fF gw zag
arawrfagar g & 1 wAT AT A
qIYE FIA g1, gAY fame araa g
dl WIT SAFT FAT GFA g | IFOA
fasmaa w@ré

ST 93T F WIAT AL €, AT
fa=is fedy g7g & I @At M
F1$ T FTAT, Ig W WARAGIZT HT
=1y TEF ;T w5q F o fgwre

weaer wgza, ¥ ag g7 91 @rav
f@ o1 A mag A Fg 9., ..
(zma=na)

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Sir, on a point of or-
der. Whether the Home Minister is
replying to the debate here without
allowing some of us to speak on this?
(Interruptions)

ut wTw fag : w7 o7 careee WTE
AqrET 7T gAT ? (@A)

ot TN GIAF §F : HATIA HEAT
frararfe 10 fagz &1 T3 faar
S L L (WEea)

SHRI M. SATYANARAYAN RAO
(Karimnagar): Sir, I want t~ make 3
request to the Home Minister in re-
gard io the point of order raised by
Mr. Govindan Nair. He is not an in-
dividual Member. He is the leader of
the CPI. As a matter of fact, the
procedure should have been followed
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by the Chair. As you know, it is re-
ferred to the Joint Select Committee,
In that case, all the party Members
should have been given a chance to
speak. Instead of that, you have given
chances to the Janata Party Mem-
bers and the Congress Members also.
It is not fair. (Interruptions)

=t o fag g 41 A A%
HITT 7L ZAT 1

SHRI C. M. STEPHEN (Idukki):
I rise to a point of order. You put a
motion to the House as to whether
the House agrees to the debate being
extended by 10 minutes. The House
agreed, and then you made an an-
nouncement to this effect. Now, you
have to settle this point. The hon.
Home Minister cannot reply  now.
(Interruptions)

AN HON. MEMBER: He is mak.-
ing his observations. (Interruptions).

SHRI CHARAN SINGH. I had al-
ready a motion that the Bill be referr.
ed to the Joint Select Committee and
now I am replying to the debate.
Therefore, there is no question of
point of order. I am now replying to
the debate.

SHRI C. M, STEPHEN: That is
exactly the point on which I am rais-
ing this point of order, because you
put the motion to the House whether
10 minutes extension be allowed. And
you announced the consent of the
House for the extension of the de-
bate by 10 minutes. That is on re-
cord. (Interruptions)

MR. CHAIRMAN: You can examine
it and then you can move your Bill
at 6 O'clock.

SHRI CHARAN SINGH: 1 have
already moved a motion for referring
the Bill to the Joint Select Commit-
tee. There was a debate on my mo-
tion. Now, I am replying to the de.
bate on the Bill which has already
been moved. The motion moved was
for sending the Bill to the Joint Se-
lect Committee.
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SHRI C. M. STEPHEN: I want a
ruling on my point of arder... (In-
terruptions) The Home  Minister
should advise his colleagues; this is
not the way to behave, A submission
was made that sufficient time might
be given. The Home Minister then
made a submission that the time
might be extended by ten minutes ang
then he would reply. You then put it
to the House and the House agreed
to extend the time for this debate by
ten minutes. Once that has been
done, the Home Minister can begin
only after the debate is allowed to
take place for ten more minutes. Ten
more minutes may be given to the
hon. Members to make their submis-
sion,

waresy Wit afvare weamw A (o
T Areaw ) - w77 fagza @ fE 97 A
o7 %, A g fafrr a wzr fe &
g=TTa F3T § % 39 faae 1 7w a
fear 7 1 97T T AR AT ARX IS
e qr 131w fafaeT 3 auy =l &
fae == faaz #1997 .3 & fqu @y
a1, 7 fF fag o F ol g F A
% form (wawa)

N gwfgR gawm gz fafqezy
AEA ALY AGY Tg 72 # 1 WA wam av
77 faaz w+41 o UHo Fo AL &HYo fo
urfs 1AM & fAm fzr Ivd | (wmm
o) ad w21 5 gm fafaes ama-
agoa w34, 73 fr 717 fafaezs 127 2
f&e 7z 37 &1 7oA 2

s TR ARTAN : TAA 72137, WIT
I T @ Afae % #7937 a3
QT IX 7F Z T3T 14T 7 A 1 qAT
qar 3, 91 3w fafaszz & Y =177 far
f& a7 71 37 Mgz 337 f3ar 9%, g9+
arr ol ot fr za faae & ag woar
g % 39 (mAwE)

AUGUST 1, 1977

Lokpal Bill 380

SHRI M. N. GOVINDAN NAIR: I
do not want to speak. You can' have
your own way. .

[Shri M. N. Govindan Nair then left
the House]

SHRI C. M. STEPHEN: May I
make an appeal? ... (Interruptions)
I am not making a plea for the Con.
gress Party. No congressman need
be called to speak now.

MR. CHAIRMAN: The time was
extended by ten minutes so that the
Home Minister can reply.

SHRI M. SATYANARAYAN RAO:
On a point of order. Time was ex-
tended by ten minutes for the debate,
not for the Home Minister to speak.
The Home Minister was to reply at
530 and he started his reply at 5.30.
Where is the question of extension? I
do not understand.

st o sax oy (arorE):
AT FFEE fF AR AT ARy Aw AE ¥
fam agr faanr ama, w1 aF fr g fafez s
HYAT IS 7 23 ) (e

ot AW gAWR Az X 7w
fafaeez & wst #= a7 % 7 Fa7 a7 9v
f= g1 Yo UHo Fo FI7 ATo GYo !:IT’,E_O
# a3 F fam 27 {7z 77 g9y faar
JTTAT HIX  IHA AT WY FA7d 34 )
zafaw 37 qrfz4i 1 37 F1 97 f2ar
T |

st atw fag @ wowr aE Znm
A9 GAF 991 1 % wra ffa a7 I
ar ¥ g ar fr g 39 F7 20 fraz a3
qre oY & Faw == famz AL
(=@wm). .. .53 w9 g7 @9q 34
gr 7 &t ara qd 7

st gao  TEATOEY N ;AT
ATRE W WTET Y. . . (Wwww) | .,
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SHRI C. M. STEPHEN: The Minis.

ter saig that he would reply at 5.30.
(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): It is = question of accommoda-
tion Please accommodate others also.

SHRI C. M. STEPHEN: It is not
a question of accommodation. It is
a question of implementing the de-
cision of the House. The House de-
cided that the debate will be extend-
ed by ten minutes.

(Interruptions)

SHRI CHARAN SINGH:
reply. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
It was with a view to enabling the
Minister to make a reply. That is
the point. (Interruptions).

For my

SHRI C. M. STEPHEN: What about
representation of AIADMK? 24
Members are from that party.

5t wew fag ;. qwafr agaw, ¥ &
923 33 19 9w ffo 9 37 Aww wgi
faoa ®Y av% ¥ gz 71 v fF AN
To Fo THo Fo KT HAle dTo qTio F
s sEd TR Ao g ST fE
a®t #fagr 7v am ) A Ffaze 2
forar aYr w7 45 A1 & wyowr gav A|@A
g1 d wgA wav At fF 33 mafwal #y
ATZZ AaZ THAT FA0) AR 2 2 qTIHET
TAISH F 2 WX 11 IF IR & ATFA
w faaer FY av® & 7g wrar fF v A=
wrzdY AT A v 5o S oA
¥ 3a AdvS qv ag=n g f g2 o sargE
JAFT FAST 45—45 IT T AT T
& aY ggi TAH WY 45 €7 W@ AC | AY
¥ =% ATH GAT AT § AY FIIARX ATH &
TEAAE FY qF -

1. ®Y STTo Fo FHIT
2. =Y wrfs I
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8.

9.

10.

11. T UHo FEATIHTIH
12.
13.
14.
15.
16.
17.
18.
19.

20.

28.

29.

30.
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. ot fearg awadt

el JoTe AY

ST W1 o T
Y FIL AT A

5T TAASHATHY

i1 0Fo Yo FTHA
{1 THo dYo FToreqT

St Foor Fia

5t Yo Hlo Fiaw
ot 7y fARa
T THo UAo fAy

ot ArgTr faat

Mo Fro To AT HFFAZ

ST TFo GTo AFATAT
Y dro dro qrfew
Y =g TR

w1 "1 1

.o afmET "
. o1 @Yo THo ETHRA
. st @Yo HFTTAN
. AT Fo gAATIEAN

5. H UFe TIFATA

. TTo ST WHT

. oY AT HATwT

Y ndo o AIAFRIA

Y qoe T famwe

=t s faz
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T qATH G §TF TNT FT A6 § WX
15 (ST AWT T ATH A | 9T & Fae
OF TG WIIH FgAT a1gar o7 fF wmo
srARy qET AT A ag Frar fE F 5
T% ¥ 20 faaz qx AT | AfFT =z
FEH A1 QT WL FTET |IE ATET IZq
w2 | 57 &7 Tar ¥ a1¢ @i = aw qU A
*Y wearx 3g 97 feqr gt fF = faee
w77 fegr sy ¥ Tt & oo ) § 3w
o3 g1 AY fraz & e ) A 79 Ane
% 7z 7@t wrar f 7T |l #1 zTH
I &Y #q1 fowma g 7

T wRI F A9 § g7 qEATq FOAC
g f& < 3 W @ ag 9w fmr s
... (wEww)

IaH Y7 agra ¥ qfvww goir ) fer
qTEAT FT AT 45 § TIH FT ATAT
a7 a1 #15 fagwT a2t § 7fFa 397 fox
7o gwir

MR. CHAIRMAN: The question is:

“That the Lokpal Bill, 1977, be re-
ferred to a Joint Committee of the
Houses consisting of 45 members, 30
from this House, namely: —

Shri R. K. Amin,

Shri Arif Beg,

Shri Dilip Chakravarty,
Shrimati Mrinal Gore,
Shri R. D. Gattani,

Shri Kanwar Lal Gupta,
Shri Ram Jethmalani,
Shri Hari Vishnu Kamath,
Shri M. V., Krishnappa,
Shri Krishan Kant,

Shri M. Kalyanasundaram,
Shri B. C. Kamble,

Shri Madhu Limaye,
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Shri Shyamnandan Misra,

Shri Nathu Ram Mirdha,

Dr. V. A. Seyid Muhammand,
Shri Narendra P. Nathwani,

Shri Balasaheb Vikhe Patil,
Shri Chand Ram,

Shri Saugata Roy,

Shri Gauri Shankar Rai,

Shri C. M. Stephen,

Shri B. Shankaranand,
Shri K, Suryanarayana,
Shri Sasankasekhar Sanyal,
Shri Jagannath Sharma,
Shri Somnath Chatterjee,
Shri S. D. Somasundaram,
Shri Mangal Deo, and

Shri Charan Singh,

and 15 from Rajya Sabha.

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to the house by the first day of
the next session;

that jn other respects  the Rules
of Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and modi-
fications as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Comittee and comwuni-
cate to this House the names of 15
members to be appointed by Rajya
Sabha to the Joint Committe.”

The motion was adopted.
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17.53'hrs,

MOTION Re TWENTJETH, TWENTY-
FIRST AND TWENTY-SECOND
REPORTS OF THE COMMIS-
SIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBES

Mr. CHAIRMAN: The House will
now resume further consideration of
the following motion moved by Prof.
Madhu Dandavate on the 28th July,
1977, namely:—

“That this House do consider the
Twentieth, Twenty-first and
Twenty-second Reports of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the years
1970-71, 1971-72 and 1972-73 =and
1973-74 laid on the Table of the
House on the 11th May, 1973, 28th
August, 1974 and S5th May, 1976
respectively.”

Shri Sharad Yadav was on his legs
but he is not vpresent now. Shri
Hukmdeo Narain Yadav.

o gERLT ATEO AET (7T
q4r) : gwrafa o, gygfaa afs 5
g AT IEATT N FITF 0 3 3ITF
w0 ¥ frragmarowgid 39 Ay
Frnmrdrera g fFmamafs
gheara gy sfaanfaat 71 v mrr 73
Fgt & fr gy gfaamd & s | =T ag
T AGT & 5 ST RN I waTaTA
F AFT 717 Ifew 77 7z & v gw
wfam g 7@ wTH @
T A THHT TATT & FT HTAqHAT
% | 77 guea &1 e ;v faay fs
A qeqA § a5z F fear w7 ) 4g
aéY & & fergeam & Y ghoaw mfe-
Fifaa) &1 G § I TH AW FT I0-
WEACATH JTZATR | I IFITHNHA
FU-=qFeqT 2, AT TF 7 W F Ffar-
AT §, AT qF FFEA AT ArfEaTE
W T W T aTg Y AT grdv @

SC.&S.T.

@ Frfa-sqaeqr %1 fozd ¥ foa feg-
T & agd § AT g | a9 agd
qEIHT 33 X A= A ) fegw
* sfagra ¥ Maw a2 ¥ g8 sfa-=aaear
#1 faery & fag e fear o 9%
¥o afworrs st frwan, afes vaa=
F 37 Tifa-sgaeqT F #7ve 71 fee & =
Tor vz fran | 3R aTg HETeAT #4941
T Frf7-=garay qT werv faar, afew gadt
T %7 3% w7 F1wwaA fpar o ag A
TETART AT 7 77 FI-cgAedT 9T g
fear. #fr SamTATe g€ & wEw X
ArfA-zaawat #t wwgq fear | =9 W@
Eﬁﬁﬂommﬂﬁ@%mﬁ'
o a7 w3 few, afsw snfa-
sreaT {57 @Y fggeama & "uA; o7g 9T
LECOl o

zafay, gvmfa wgEa, 3T A9
friza 2, "7 7 fadzv g & afs oo
T 7199 | gfeaa s grfzanfagt #7
TEEATHL F1 g FIAT 9124 &, afe A9
e & fr gfoa s st o
W FF ggTaTe &F, a1 ¥ q@AT ATEar
Z f¥ 79 qo-qaear &) faey & faa
HTIH T 4T ITE & 7 & wrAs quAr
Figar g fr wfa sy sz v g 7 anfa &y
wrg T 73 &, Sfa A g AA L A
wift M a3 gt AT A gw I faa
FT @A & | 57 qLT F gAY 7A F 0,
[T q1fq) & N7 TF a1g IFFL FIAC
qTY &, A qgeAw @ § 9T A A
& afer gyt A=y Fr madr moAr arfa
FH A& 3O F AT I a%
arfa adf z2M, aa aF sfa-gaear 7@
faz g=dY, QF § Fifg-sgaear Iqdt
@i | gafed afz s aga & fag-
e § wrffasrd ofkads we, fgrgem
¥ qitsmgeqr & AW, A IAF
wTaY ¥ qaq faard #7 77 | F A
qY wEraw ¥ Famar a1, fagd I
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[t gwwda ATrw area)

%7 97 f o 9 awt § Fyfeql
¥ AT FT FHAT § W OF §H@q FA
g Wit wifeafeat & qame o wq
& ®F & U qfeq FEEATH AgE
F WrET ¥ a7 | IR W frogw wnfa
Y rEAT g &, Afew T w1 Aw_-
W FE A Jrfa w1 wrEwr S anfa
N ATHN F AR w10 AT IqN EH
gfawrd &, T 37 | 8 T Frfa #7
g W 3% g 1—Ta1 99 F1A
¥ 7 forar mam) 7 % w@1 f amo A
IC qUl AT FTFET A MR FEH W
whaFtg W widE aF ¥ sog &
Fmd= fear, g 78 fear f& w18
g F9r nfa &7 s F T Fn
A gW IYF WT TFTEA, WO q@A FT
oYeT 3 )

ot agE, fegeam & gfrom
77 yfearfagt & a9 N g W
HATATT AT &, I TATT HIT FegTaTT
T3F & A &% e R, 7fFm W
AT & T TT AT UFT AT JFATE |
Ja qF ATfa-sqgeqT QAAY, TW AR F
HTAT g @ 1 Afew fage & gAY
& WA ot T FTET ¥ OF ITRIO
T fear @, ¥ s ¥ AT IR TE
TUHe ﬂ[{o,ﬁQo THe ﬂTQ‘o, L
ez w gede femr o fggem
¥ sfagm ¥ ag agar oY ¥ o
FIO IFT T T AIfOw wE™w A
7 T qf@rd #) qi-qi9 g
w7 qymawn foar ) w fegemm ¥
sfagrr & £1¢ 7€ 71 A7 A FeIETH
AT AFAT § AL TX ATATIAF WA
R TN ¥ g a1
aurasn fear wr @1 7 At
T, w{O sgT 7 oz fow
frart fir AW agk T wF o
#ro udo fto Y A frmr afir gfert
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F FIT WY W WGTATC T ET 8 )
IFA g W gaw foar e agh o e
gfew gra dgfaw @1 w7 wRw
fear fv v w1 gfo 9= wemER
AT g W R TT FGT & a1 39w fare-
AT ®T AT WIT M F97 2 | gafaw
¥ v frdes T angat g e wcww
wTgd € & 3w & e § 9y W ge,
A Fvi-saaeqT #Y fazET €197 | T qw
a8 Ju-smaeer A, @ % gfiawy
wx mrfrafagt ov ot wama @ @ R
¥z faed s 7 & 1 wwfaw za au-
argeqr 7 oo & fqo anfas wfa
FY TEIT &) WETAT I3 A FRIE, I
sqa1 g wifa’’ | oF g A § o
graT ? O oF wivw AR uF g
foem & gredY do7 2 @ Afsq ow
«TRTO FEATAT £ W) UF I/ F 14T
21 gETT I [ IO AT F9 H g7

g7 £ 1 g9 I ®1 THEW § @
AR

frar 7w & @3 A7 ST,
F73 gorrR AT A a0

FAIY A9 AW FTAT,
I AT FAA A AT

Tt T F A Fva & e
I g9 JAAT FT TRV 9FFT IS §
AFET § g A I g o
o gfo= & = g svae

MR. CHAIRMAN: Mr. Yadav will
continue tomorrow. The House now
stands adjourned, and will meet again
tomorrow,

18.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 2, 1977/Sravana 11, 1809
(Saka).
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